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483 .
LOK SABHA

July 23, 1968|Sravana 1,
1830 (SAKA)

Tuesday,

—_—

The Lok Sabha met at Eleven of the
Clock .

[Mg. Speaxkkr in the Chair]
MEMBER SWORN

SHRI BINDHESHWARI PRASAD
MANDAL (Madh.pura—Bihar):

ORAL ANSWERS TO QUESTIONS

Royalty payment on roal and iron
ore to Bihar

*3l. SHRI SHIVA CHANDRA
JHA: Will the Minister of STLEL,
MINES AND METALS be pleased to
state:

(a) whether it is a fact that in the
Mational Development Council meet-
mg held in New Delhi in May, 1968,
the Chief Minister of Bihar urged
wpon the Central Government for an
acrease in the payment of royalty
em coal and iron ore to Bihar;

(b) if so, the response of Govern-
ment to it; and

(c) the royalty presently paid to
Bihar vis-a-vis the B'har's percent-
age of the total minerals available
i the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). The question raised in the
meeting was of a gener:l nature.
The rates of royalty on major mine-
rals, with the exception of roal and
¥on ore, have recently been revised.
The revision of royalty on coal and
ron ore in still under consideration.
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(c) The royalty earning of Bihar
during 1966 was Rs, 5,33,35,165. The
important minerals produced in
B har represent varying percentages
of the total production in the coun-
wwry. However, Bihar accounted for
thirtyseven percent in total value of
majo- m'nerals produced in Indis
during 1967 against thirty-elght per-
cent during 1968.

o fim wr Wy WE W AERT
F2q g% 07 fa T &Y e ST &Y
W 1 oar ama § fr fage feg
iy moa g, fmdgea a
& fag ) fagr d e gl fom &
g aa-fuss 1 34 & IA
Fg aewTe ¥ fAeReT wYT 39 A
Frear 71 378 & Wi fagre fawsr gur
sy afaafer mrmar g 1 fage &
afqsr 9z agt 77 TEAWE A g &%
argz ary §—fgrgeam & angT W I
# 1 fagme £ aan ®1 §9 & Fraet Al
g 1 agi T AT LS WY gam §,
FadaRqrfagme A A E 1 whal-
i ® 2frz & arn fagre fawwr
g sy afaafaa g 1 WA A
T we sraeqr #y Dy g A fag I
FTWERE | ITET W wIHAT T
FAar AT A g @A T HAIW
# wa) wEvew ¥ ag v g ¥ fe
wrrew ¥V T ¥ W oGz o
i fapram A vae W Avgr fagre 3 faman
g, 3w & & feaar fagre & xQwmw
g &, e fagre & wige figrgemm
Fgwt v & g § e fea fgg-
Ry agr A
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e W (WY wo Wo ) : wgt e
TR ¥ WY w1 areAs & fawre
RZ ¥t WATAY a4 €78 ¥ ST g |
ﬁl"l‘(ﬁﬁmﬁwﬁ%mﬁ
fagre st weg Rca & wim #Y A ¥
WA g I AT FY @ q@qT 3
fagre & &1 g ary afra gad gadr
wea ¥ fray gwa R F, za an
WEwT A1 §F a9 qfvw § 1 ag wNa
Y 78 § T oF 22 & a1 &y a
afasr oed way €z § sewa g
A7 § gEA g AWK A4 | qE "I
FT WAC ] A1a7 FT TERAATT Haw
fagre % far aorm, & a3 fevgrar
F1 Fqr grm ?

ot fore & wy ;. fagre & @faw
TzTat F1 gEaATT ¥aw fagre # T @
afia art frgear # &Y, 9 @ &
A @y go & ag oA 9 2w
FET AT g F A F wfawt a0
sfq-a9 348 ST gaver g g-faamn
g A Jz IfRT AT g 1 §w
q99T% FT TS AT AN FT g, IW
IV A T FIFT HWAA DT ARG AN
AT 47 T TAFTT FA ATEY ], 47
g, @Y %=; afz 74, & #9497

&t Wo Wo BFY : 72 qF FAA T
asry g, 6,79 9@ TARIT § -
A AP 3,13 9@ & F =AU
aag fage & o1 § 1 fesre
T WA & aEEE ar w0
guE T F qHA AR F

st famwxrmy: #9i @ 27
WOETT ¥ WIS &7 w2 ¥ #4i AEY
ardfY 3 7 g HATRAY 1 Ae ¥

we
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SHRI CHINTAMANI PANIGRA-
HI: For the last many years, the
various State Governments have
asked for a revision of the royalty
rates for the different ores. May I
know whether Government hawe
taken any decision to allow the State
Governments to increase the royalty
rates on iron Ore or manganese ore
or different other ores?

SHRI P. C. SETHI: Royalty rates
in the matter of many ares except
coal and iron ore have been increas-
ed. The guestion of royalty rates with
regard to coal and iron ore is stit
under consideration. Revently, the
Coal Advisory Council has t<ken a
decision that even with respect %o
coal,” the royalw rates should be om
the tonnage basis. Now, the ques-
tion of increasing the royalty is stifl
under consideration.

SHRI R. K. AMIN: In view of the
fact that coal and crude 0il are very
close associates, and the question of
royalty on both is connected together,
may I have an assurance from 1h:!
hon. Minister that when ihe reconsi-
deration of the question of royalty
on coal is taken up, the reconsidera-
tion of the question of royalty on the
crude oil will also be taken up?

SHRI P. C. SETHI: As far as the
question of royalty on crude oil i
concerned, 1 am sorry I would not
be in a position to say anything. With
regard to the rovalty on coal, eer-
tainly we shall take into considera-
tion the overall picture and the de-
clston of the Srinagar meeting of the
Ministers that there should not be
violent disturbances in the rates o!
royalty.

oY g AT wew ;w1 g W
i&ﬁﬁg}?{qﬁﬁqwoﬂ'e#ﬂ'oﬁ
mﬁw%qﬁﬂﬁwﬁﬁw‘“
¥ ¥t wwTT ¥ T ana e s far
ot fr g7 A TR A Rex gr TE K
frrce @Y T @ @ ¥ e
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6 T S¥A aATk T 41 3@ WA 9T
foe frare femr ard ?

ot Fo Wo ¥ : TART F W 9T
frae =& & fau fismor &
wr§ af 1 9§ # fawfal &
s ¥ T gu vw 9 o faare fear
a1 § W €@ F AW FY WA U
o e A agr famm omm g
xIwT 9(3) & wAmT FHWE TAEAY
[a ¥ 20 Tl ¥ SUTET AR TG AT
awar § 1 frereer #RA A fawrfow
i fF 20 Tx&r T Feo w5y gov faar
T | gL 7F ST faam aT W g

w /o el 5 & a9 A
ag e wfa

+
*32.  « gew fagrd atoddr
ot §ITET 7+ ¢
&t ATATY T WAL
st siiwe fag ¢
& Araqw T Wi
&} TR A
&1 W TETI T
=Y wATEta WEraTd ¢
st *aaw fag w5 :
oY £53T 3 :
s 33T AT :
w1t fm gerT et
o g SR I ¢
&t ®o EIAT ¢
ot fafeg g Aol :
w1 ted A} a7 A A F
fw:
(%) oA fFEeaa AR
wrea & ara frrw g afam a8
oty qren A AT F HTCT WA
Qo
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(w) ofe g, @ ca% Fwe
feafr gfr gt & -

(m) = mft & fag frdere
st qur wlawmfa) & am &
§ o1t o% faeg wa aw w1 wrT
wafg;

(%) warag W 7% § fs Iviw
i ¥ fere wreeig @ra fom & o A
fesk aril ¥ wafs sow) gy awr femd
faar ot 7,

(3) "rag W o & fr anf &
i #7913 & o, £3 g wrw Feaai oy
facarer & ot A€ @41 aqv ar; A%

(3) afz gi, ar ga% war o
g7

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS3 (SHRI
PARIMAL GHOSH): (a) A smal
portion of the wheat transpocted by
rail in recent months to slatiuns in
West Bengal by the Food Curpora-
tion of India was damaged due to
rain.

(b) About 900 tonnes.
(¢) None was held responsibls,

(d) The Food Corporation had ag-
reed to utilise covered as wcll a8
open wagons for the movement of
wheat from Punjab and llarysna in
order to maximize despatlzhes becfore
the monsoons. As such, open Wagens
were supplied to a limiled exfent
agninst requisition for covered
wagons.

(e) Some of the wagzons loaded
during dry wenther were not cover-
ed with tarpaulins.

(f) Considering the huge quanfities
to be moved, some use of open
wagong was inevitable. Acute la-
bour shortage st several dnxtinstior
points, however, held up unlosding
and the turn-round of wagons and
tarpaulins was, theeefore, serlously



489 Oral Answers

slowed down. In the circumstances,
despatch of grain in some open wa-
gons without tarpaulin was resorted
to as an add:tiona] emergency mea-
sure on a very icmporary basis.

&t wza fagrt wtaddt : wenw
wEIRg, AA g At ot T F47 fF900 27,
I AR FHW T & 1 F A qHwar
war #gig f&q faw § 19 ar@rE w=
FOoAAm E 0§ 9 AT AwEaT g
R ¥ qE AT AE & fRlwa 1€ A
arw fau & f& 91 5 @ § g0
& FhdT § 3 I @ gq fesi 7 7
T @ FR AR g NAT &Y I
AFTFFH Ig areaifar & 7w wrg ?
afe ag qiw faqr w1ar & a1 v qaw
F d@dy [ W WAy F qraq 0 agy
f&ar a1 9% F1 X33 qAT wgrEw faw
AR F GIO IFIA I AT A Gz A
fe & fesdl & e o 9 & @,
a1 99 q1=2W H1 oF Afafufy Taer 0%
@A T w4 7

SHRI PARIMAL GHOSH: The
abnorma] detention of loaded wagons
at the unloading points has created
a great problem for the railways to
«et the empties back in time.

SHRI RANGA: Hag there been any
strike there?

SHRI PARIMAL GHOSII: 1 am
coming to that point. Now, the ques-
tion is why this abnormal time has
been taken. This point has alrcady
been brought to the notice of the
rood Corporation of India, and the
reason for this abnormal detention
is that there has been an acute short-
age of labour because of which the
wagons could not be unloaded in
time.

SHRI KANWAR LAL GUPTA: Is
there shortage of labour?

SHRI A. B. VAJPAYEE: Where?

JULY 25, 1068
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SHRI PARIMAL GHOSH: At the
unloading points.

AL LT [ - TF AT FOF
HT HAGEH AL § |

‘What is the hon. Minister talking
about?

SHRI PARIMAL GHOSH: 1 cah
quote just one instance. In the East-
ern Railway there has been a deten-
tion of 1800 wagons for a prolunged
period. Since we had to move the
foodgrains from Punjab and Haryana
and since there has been no adequate
storage facility at that end, there
was no other alternative but for the
Railways to give open wagons W'th-
out tarpaulins, because the tarpauline
that were sent were not coming back

in time. That was the main reasom
for sending some of the wagons
without tarpaulins.

o wew fagr oy 2 AW

grEE, St w97 fear T & 9w Fag
o g & fF maw Ay & fag
aagdd &1 wAT #91 gT 7 @ oHey
g a1 gfasa aw 2 fr wawd
awgLd &Y FHY g5 7 T ;CEIC I
P &R, 9T FORE 07 79l
w4t g ¥ FFAT A7 oF WY
A TET AT 8 2 IF 2, A6 A
Fw & fer g & w7 @R aE
IO AT AR & f& T sa @
¥ faq sz 747 faer

FadaT & 7z oA 9w §F
4T AgRE T A1 & fF g foegi w2
g% F fag armaifas w7 T Fqifs I
@A qFrafe @ i 4T Fv A
Tir aofrig & g argfera T
Qfes 7 g 97 199 T w4 AW
HF AATT 5T AT (7T Ay 77 T
waar fe W gy fesl § wre WA
N FEE@ @ A IT W AT F
IHT AT TE ?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): The
yolume of traffic, particularly the
movement of foodgrains from Punjab
#his year has reached an unprecedent-
ed level as compared with the pre-
vious years. During the previous
years, movement during May-June
was of the order of 2 to 2.5 lakhs
sonnes per month. This year, during
May, it was 5.97 lakhs tonnes as
against 2.23 or 2.25 lakhs tonnes, and
in June it was 7 lakhs tonnes. This
unprecedented volume of foodgrains
movement towards the various points
from Punjab had created certain
difficulties so0 far as transportation is
eoncerned. Particularly in the di-
rection of Bengal, the movement of
1oodgrains which was organised by
the Food Corporation ang the Food
Ministry was handled faulty to
their satisfaction. But in certain
respects, because of the early breaking
of the monsoon, we had to rush our
programme, and therefore many spe-
¢ia] trains were run tg nandle this
unprecedented quantity of foodgrains
movement. In this there were occa-
sions when we had to load o few

wprons without cover. They were
about 3.000 wagons as against the
total number of 30.000 that were

moved. At times during emergency
periods. it does becomc necessary to

take o limited caleulated risk to
move: otherwise, the foodgrains
would have remained in stock and
cou'd not have moved In time

Therefore. to clear all the accumula-
tlons of stock at the delivery points.
we had to organise very heavy move-
ment of fondrraing, In this therr were
wrepsions when we conld net provide
tarpautline. A very small percentage
went without eover and there to the
inzz due to met conditinns wag about
%00 tonnes. 1 do not think this is &
bad performance on the part of the
railways.

SHRI RANGA: This Is a scandalous
state of affairs on the railways Why
ia he satisfled with it?
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ot aroraw Sy wwi ;R Al
g & o wgrf & fe woram el
Wt wrer & st o W A e
W a1 1 ¢ I § T T o7 g
9% XAT & a1 W aifew w<ar g At
ag T da fr agt T §w 3T & fowk
At a1 @ § faow @ @ W
qugd T & | AT W ag T o
T wigw & foF £7 a0 gl & fag
wdt wgEey fader § o @ W
a0 & gt st gri P e ww
fariee & @ w9 F Q¥ ¥ ¥ waw
Jo1g fF foaqs wieeg & @ a@ &
qeAg 7 g 7

SHRI C. M. POONACHA: Every
care will be taken tg move all priv-
rity item goods by railwdys so the
extent the demand is there. During
this period, we had also to handle
general traffic along  with this in-
creased volume of foodgrains move-
ment. We have done our wvery best
und will continue to render service
1y the best of our ability. Insteag of
criticiam, the railways, I think, de-
serve a compliment for thavirg
handled this much of traffic with this
level of efficiency.

i} AT wRi ;A T wgEw
7 @1 F9 FaE a7 ofedt A
fr=frdy # gavgT | & g7 ST ST
ﬁwﬁwﬁ;ﬂﬁmrgtwi%mﬂt
g A T g% A g A T T AeEw
gt ¥ @ Iy F fAwe T
el w mte wwn war W aei Wl
a?frmmﬂzirmgm.rﬁm
gt gm frodE woemm oA
qfeft @ & wfafor AT 5@ 9E
frr &7 fean @ o T @R
g 2 '

SHRI C. M. POONACHA: The ®-

tal quantity of foodgrains loaded from
Punjab and Haryana which got
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damaged due to wet conditions is
ubout 1,900 odd tonnes all over India,
during this particular period In the
Bengal area alone, it is about 900
tonnes. The railways are primurily
responsible for transport. For the
loading and unloading operations at
the loading and destination stations
respectively, they are not entirely
responsible, and other agencies will
have to do the clearance. If there is
some delay, for whatever reason it
may be the railways could not be held
directly responsible.

oY W WETR Ty ¢ WERE WErEy,
ot #4t AgET ¥ T }T g IF A
® gH F@ # ey 7 fraw ot
I W A waz e fRar g )
Q¥ 9 AFT AMZLCAGT AT M ITE
Farq g T gafag @ gE &
g AR o w1 & faw awa
qrgar g f/ead?T oF feq AREER
VBT & 534, 514, 732, 532 AK
512 SEA ¥ HA §19 F ®OAF
W FT AAAT 47, W Ag aqh i AET
¥ oy 29 T 59 wror A09 AN
TR 1 W mIF A FHY T A
A%< w ;7 ga=ifiom & @ AW
awg | & ST wear A
F WA 7w F fay sar frw & w9
QAT TEAT o7 o7 fF 2 i AT At
T g, T 43 =T F gad FA
# frrmy Yol o 92 9 9T
®Y W97 U7 & W7 Fqr g
¥ W Ewmas sier a ¥ N
#{oy wogefe Tar g o g7 FT
wd g sawifia faar ?

SHRI C. M. POONACHA: There
was, as I have explaineq earlier,
necessity to utilise open wagons be-
cause we wanted to clear the stocks
before the on set of the munsson.
Unfortunately, the monsoon had
advanced and came a little bit earlier.
Se, during transit also they were
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caught in rain, but all that has been
cleared, they were not allowed to get
dumaged, and the Food Corporation
has made special efforts to get them
unloaded and have them dried and
stocked; they have done everything,
so that the grain that got wet dur-
ing transit was not allowed to deterio-
rate,

st Wl wETy A T g
A I T IO @Y faew 1w\ o
"I frard T wnw A g dr
® areT an faams & mreey faa frar 3z
THANT HF TAT FRT 41, 9 ooy
I 7 &@aa_wl faar ?

wft forx mrevger : faw & qwt

SHRI ATAL BIHARI VAJPAYEE
The question has not been ruvplied to.
The question i3 whether the npen
wagons were used on the instructions
of the Food Corporation, or the rail-
ways sent open wagons at their own
rirk.

SHRI C. M. POONACHA: The
indent was for covered wag ns, and
when we expla'ned that that number
o coveraq wagong were not readily
available, food Corporatinns agreed to
the loading of a certain quantity in
open wagons.

SHRI
guilty.

RANGA: So, both were

SHRI C. K. BHATTACHARYYA:
Over and above the damage caused
by rain, it has been reported in the
papers that a large amount 1as been
lest by extensive pilferage through-
ou{ the way when the wheat wag
c+rried in open wagons. Has the
Re‘lway Minister any idea as to the
amount lost by pllferage; if so, what
is the amount or the possible amount
that has been lost by pilferage?

SHRI C. M. POONACHA: T would
like to have notice of this question.
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1 will certainly collect the Agures if
the hon. members wants the informa-
ticn.

SHRI S. S. KOTHARI: I regret to
suy that the story does not end there.
It has been brought to my notice by
authentic sources that the wheat
which had sprouteq in certain cases
ang putrified in certain othery is now
offereq to the flour mills to be crush-
ed. into atta which would be distri-
buted in ration shops fur human
congumption.

MR. SPEAKER: I do not think the
Rellway Minister can answer the
question.

SHRI S. S. KOTHARI: Is it g fact
that the flour mill's in West Bengal
are being pressurised intg crushing
th's damaged wheat? T wil] take it
up with the Food M'nistsr when the
time comes. Will the Railway Minis-
ter inform why he does not fix res-
pensibility oo those officers who have
been puilty of this act. which has
resulted in so much loss?

SHRI C. M. POONACHA: Nob~dy
was guilty.

s #4377 T A H/AT ot
sTEIA 9 & () WiTE WK
digar =ear g, fowg famr mm #
fF ®T FTRAT 4 ®aF  FTA
faome #Y oY | dfer waY mRrea

Agwy warg ¥ wmifs  wEA
e "R gea Al Frea

faditaT &Y dY | 7 oA S
fs % wr oww &7 gHr—a@ WF
WIET AT, a9 AT IR AT AT S
iRy w1 s e wif e
enT gar ¢afs ag 3@ f¥
areife &1 g g & aradt
gt &7 fmt—gfan 7 @ a9
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AHE FRARET & wf  wv
ST §, gt T A S @ wr
AR AE g 4fe ol
R 30gAR T TE Ay qri?

SHRI C. M. POONACHA: As ex-
plaineq earlier, the Food Corporation -
of lndia had indented for covered
wagons. When it was brought to
their notice that covered wagons were
nut available in  that number for
carrying 15,000-19,000 tons of wheat
per day, they agreed that s certain
number of uncovered waguns could
be used. At each loading point the
officials of the FCI angq the Railways
were present to supervise the loading
operations,

MR. SPEAKER: I find & number of
members rising. I will have to call
the names that appear in the questinn
list; there are twenty names already.
The questions are beroming repetitive
and so are the answers and we are
losing time. I cannot call any other
Member,

=Y farr per ) cwmw rgEw
aqf ¥ F Ao wmefy EeR
T AFF g5 #) A ad o gand
ZF AT THT ATTT A@T ZAT 97 |
€A ITTT AV 95 N 4§ | W7
wrRr P s wver 2 fs 3w
& "EAl F WA W £ Arunt 9q
4] TF T awr R | v AR
st 1 TR 7 EerAr 0w v
am &1 s oW ¥R fAd gw
safFrat WY IRy & TR O#
arf w7y o7 wvre 1 oy famr o
a%, fomy fo afs-gf7 & a5 7

SHRI C. M. POONACHA: If any
damage has occurred due to any lapse
on the part of any individual, proper
action will be taken, But where no:
one can be held responsible and it
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is beyond the contro] of any one,
‘nothing could be done.

MR. SPEAKER: Next question.
SHRI HEM BARUA: Unfortunately,

you do not know that the wheat that
had been damaged is dumped in the

flood affected Assam for human
consumption. .
MR, SPEAKER: Dumping is done

by the Food Ministry; only spoiling is
done by the Railways.

SHRI HEM BARUA: The Railway
Minister accuses the Food Corporation
and they gccuse the monsoon for
coming earlier. He has not accused
"himself, That is the trouble,

Iron Ore Development

*33. SHRI P. P. ESTHOSE.:
SHRI A. K. GOPALAN:
SHRI K. ANIRUDHAN:

will the Minister of STkEL,
MINES AND METALS be pleased to
state:

(a) whether Government have
finalised the negotiations with Ameri-
can and Japanese companies for
-collaboration in iron ore development;

(b) if so, the details thereof:

(c) the reason for seeking such a
-collaboration;

(d) whether Government have re-
ceived any offer from any other
country for collaboration; and

(e) if so, the names of the countries
and the details of the offer made?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and .(b). 1t is presumed the question
relates 1o Kudremukh in Mysore
State, The Government - have
approved a proposal for conducting
the feasibllity studies and pilot plant
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tests on the Kudremukh Iron Ore
Deposists in Mysore at a cost not ex-
ceeding Rs. 43 lakhs, by the National
Mineral Development Corporation Ltd.,
with technical collaboration and
financial partnership of M|s. Marcona
Corporation of TUSA and three
Japanese Companies viz. (i) Mitsui &
Co. Ltd. (ii) Okura Trading Co. Litd,
and (iii) Nissho Co. Ltd. The
approval is subject to certain condi-
tiong being fu'filled for which the
Nationa] Mineral Development Cor-
poration Ltd, are negotiating with
the foreign collaborators.

(c) As exploitation of low-grade
magnetite-quartzite iron ore within
the country is being attempted for the
first time, it will be necessary to
supplement the know-how available
within the country with foreign
expertise for carrying out pilot plant
tests, interpretation of metallurgieal
data, design of the mine and plant,
transportation system for the ore and
its ben=ficiation etc. Foreign co'labora-
tion is unavoidable to undertake n
venture of this nature,

(d) No, Sir. In the beginning some
interest wwas shown by Antipodes
exploration Ltd. of Canada, which did

not materialise.
(e) Does not arise.

SHRI P, P. ESTHOSE: May I know
from the Government whether the
reason for seeking foreign co'labora-
tion is because of our technical
inability to develop the iron industries
hy ourselves or whether there is any
other reason?

THE MINISTER OfF STATE |IN
THE MINISTRY OF STEEL, MINES
AND MEALS (SHR P. C. SETHI): As
has been said in the main answer to
the question, this is a magnetite ore
with 30 per cent ferrous content and
it is therefore entirely a new process
of benefication which has to be
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entered into. Secondly, the question of
wransportation of this i ore
will have to be considered: whether
we can export pallets or in the form
of concentrates of slurry form. This
1yPe of knowhow is not available at
present in the country. This will be
the first project of this type in
country.

SHRI S. M. BANERJEE: What about
the appointment of a cabinet Min-
ister for this portfolio? Has it been
referred to the Employment
Exchange?

MR. SPEAKER: Order, order. The
Minister of State does not appoint
‘Cabinet Ministers.

. SHRI P. P. ESTHOSE: May I know

whether it is a fact that in Kerala
State, iron deposits are found in places
like Calicut and Cannanore and
whether there is any proposa' by the
Kerala Government to exploit the
iron ore in those places and whether
there is any proposal to set up a
steel factory there?

SHRI P. C. SETHI: This question
does not arise out of this question,

SHRI P. VENKATASUBBAIAH:
The iron ore of high perrentage is
being exported to Japan and other
countries for their steel mills, with
the result thai the people who are
engaged in the excavation of lowgrade
iron - gre are facing very serious
difficulties, Keeping this in view, may
I know  whether this  bencficatinn
programme that has bren undertaken
in a particular mine in Mysore Stule
he al=o extend~d 1o such of those
areas in Andhra Pradesh, for example,
veldurthi and other areas. wnaere
many people are engaged in the low-
grade excavativn and where the
Mineral and Metal Trading Corpora-
tion is refusing to take the stock from
them an account of the inferior
variety.

SHRI P. C. SETHI: We are under-
taking pi'ot studies with regard to
this, and it is likely to take 18 to 18
months. If we succeed in this, cer-
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tainely we shall undertake the other
proposals also.

SHRI K. LAKKAPPA: In vitw of
the fact that they are exploring the
possibilities ot starting the iron gre
or steel industries and setting up steel
plants with the collaboration of other
countries, I would like to know the
intention of the Government, whether
there is any kind of pressure or
political influence, and whether this
Government would promise on the
floor of the House that they would
not change or shift their proposal to
start a steel mill in Mysore State,
because there are no other possibilities
of extracting any iron ore in any
other State except Mysore State
where there are iron ore and oder
mineral- deposits, and in view of the
fact that Mysore State stands flrst in
the country in this respect? In view
of these facts, may I know whether
this Government would implement
the proposal to start a steel plant in
Mysore very Soon and give an
assurance on the floor of this House
to that effect and that they will not
shift it?

SHRI P. C. SETHI: 1 have already
explained that we will have to com-
duct pilot studies which are likely to
take quite some time and if tne
project is economical, we will certain-
ly undertake it.

Y HTTR ¥R A AEET,
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SHRI P. C. SETHI: This is a ques-
fion about iron ore project in Mysore.

The hon, Member is asking about
export of iron ore from Bihar.

SHRI E. K. NAYANAR: May I know
whether it is a fact that India is ex-
porting 14 lakh tonnes of iron ore %8
Japan every year instead of utilising
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M in our steel factories at Bhilai,
Rourkela and Durgapur and in that
process it sustains a heavy loss; if so,
s the Government giving serious con-
sideration towards exploration of
more iron ore and setting up more
steel plants particularly in Kerala?

SHRI P. C. SETHI: The total pro-
duction of iron ore in our country is
round about 30 mi'lion tonnes out of
which we are exporting to Japan not
14 lakh tonnes but 14 million tonnes—
7 million tonnes from Goa and the
remaining 7 million tonnes from
other parts of the country. The total
production takes care of the require-
ments of our stee] plants, We have
vast resources and therefore (he ex-
pert possibilities will have to be ex-
panded. Certainly, in the export we
are losing but we are also earning
wvaluable foreign exchange.

SHRI A. SREEDHARAN: The hon,
Minister stated that in the matter of
col'aboration only the Japanese Gov-
ernment were interested, a Canadian
Government concern showed some
inclination in the beginning and later
on backed out. I would like to know
whether it is sheer presumption on
the part of Government or whether
the Government has contacted any
other Government or any other
country where iron ore development
technology is at a wery high pitch; if
s0, what are those countries which
they contacted?

SHRI P. C. SETHI: In the initial
stages the Antipodes Company of
Canada showed some interest and
later on thei did not show that much
interest. Then we entered into nego-
tiations with the Marcona Company
and here we are enlerine into collabo-
ration. 'The Marcona Corporation of
USA owns 25 per cent of their snares
and 24 per cent shares of three Japa-
nese companies, They are experts as
far as mapgnetite ore production and
export ig concerned.
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SHRI NAMBIAR: It is a well known
fact that the Salem iron ore in Madras
State is famous for its high content.
It has been repeated]y agreed that a
steel plant will be set up in Sa'em and
talks were glready held with Japanese
collaborators and others. It has been
hanging fire for such a long time. May
1 know whether Government are
seriously considering the question of
bringing into existence this Salem
steel plant?

SHRI P. C. SETHI: Sir, the question
is about iron ore project in Mysore.
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Strike by All India Railwaymenm's
Federation

+
*34 SHRI NAMBIAR:
SHRI JYOTIRMOY BASU:
SHRI HARDAYAL DEVGUN:
SHRI INDRAJIT GUPTA:
SHRI D. C. SHARMA:
SHRI BENI SHANKAR
SHARMA:
SHRI GEORGE FERNANDBS:
SHRI E. K. NAYANAR:
SHRI S. A. AGADI:
SHRI SITARAM KESRI:
SHRI RAMAVATAR SHAS-
TRI:

Will the Minister of RAILWAYS
be pleased to state:

(2) whether Government's atten-
#ion has been drawn to the decision
of the All India Railwaymen's Fed:-
ration to go on one-day token strike
on the 11th September, 1968;

(b} if so, what are their demani:;
and

tc) the steps taken to settle thae
diepute?

THE MINISTER OF STATE IN
‘THE MINISTRY OF RAILWAYS
¢tSHRI PARTMAL GHOSH): (a) Yes.
M.

{b) The demands are contained in
a resolution adopted by the General
€ouncil of the Federation held at
Wardwar towards the end of May,
1968. A statement containing the 27
demands which have been listed v
whe Federation in the said Resolution,
it iaid on the Table of the Sabha.

Stctement

List of demands included by the
ALRF. in the Strike Resolution.

1. Full neutralisation of the rise n
the cost of living and the adoption ~f
& suitable and acceptable measure to
hold the price line.

i Grant of Neel-Based Minimum
Wage.
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3. Abolition of Casual Labour amd
‘Contract Labour’ systems,

4. Introduction of subsidised graim-
shops.

5. Merger of Dearness Allowanee
with pay.

8. Withdrawal of all means of
‘Automation.’

7. Withdrawal of Government's pre-
posals for retirement of Railwaymen
at the age of 50 years or on comple-
tion of 25 years of service.

8. Restitution of full trade uniom
rights under the Trade Union Act and
constitution of India and re-instate-
ment of victimised tailwaymen, and
condonation of break in service of
Lilush, Ghaziabad, Matunga Work-
shops Staff and Loco Shed staff|Tin-
nevelly.

9. Promotion of Class IV employees
(unskilled) who have put in 10 years
service to the next grade to remove
stagnation and promotion of Basic
Tradesmen and semi-skilled as akill-
ed, undertaking reclassification of
semi{skilled categories for the pur-,
pose of upgradation to skilled grades;
appointment of a Tribunal for class
IV staff Promotions, and need to set
up a fresh Tribunal to review {tbe
*1049 Artisan Classification Award”™

10, Provision of 50 per cent up-
grading in the cadre of workshopa,
Loco Sheds, C. & W. Depots, Printing,
Electric, Signal & Telecommunication,
Traffic, Engg., Commercia] and other
open line Establishments bringing
them at par with the ministerial staff
1n the matter of scales of pay in terms
of assurances of late Prime Ministar
Pandit Jawahar Lal Nehru.

11. Grant of casual leave and squal
number of paid holidays to all ciass
IV and class IIT staff with provisies
for additional Wages to employess
when called upon to work on smsh
holidays, .
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12. Withdrawal of unilateral eco-
nomy measures including ban on re-
cruitments fllling up vacancies in the
cadre.

13. Introduction of 8 hours duty for
runmung staff from the time of sign-
ing on to signing off.

14. Implementation of provision of
Factories Act in the Loco Sheds,
C&W Depots, Engg. WiShops, Signal
W|Shops, Car Sheds, T.L. Sheds etc.,
and reclassification of those now on
12 hours shift in Loco Sheds to 8
hours continuous with provision for
O.T.A. when working exceeds pre-
scribed limit of 8 hours.

15. Provision for relirement pass
for Class IV staff at par with Class
OI staff,

1€, Revision of rate of running al-
lowance and R.A.R.S. Rules. |

17. Protection of pay, allowances
and avenue of promotion of all cate-
gories of staff including running staff,
on their being medica'ly incapacita-
ted.

18. Conversion of all temporary
pousts 1nto permanent and confirma-
tion of all temporary staff after com-
pletion of one year's service or on
completion of one year's officiating.

19. Total stoppage of direst recruit-
ment in intermediate categories and
recruitmtnt of apprentices in all the
departments for a period of 3 years.
All higher grade posts upto Class II
should be fllled by promotion from
ranks by the order of seniority.

20, Immediate appointment of Tri-
bunal as provided for in the PNM ar-
rangement on all issues where dis-
agreement has been recorded in vari-
oug PNM minutes between the AIRF
and the Railway Board.

21. Grant of Bonder Area Allow-
ance.

23, All Class IIT employees stagnat-
ing in a grade for over a period of 10
years should be awarded promotion
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to next higher grades by creating
supernumerary posts, even beyond
the prescribed percentages, wherever
necessary.

23. Staff requiring to perform dutie:
on running trains, e.g., Ticket Check-
ing Staff, Attendants, All Techniciane
ete, should be treated on par with
the running staff for all purposes.

24, Half day working on Saturdays
for office staff or alternatively alter-
nate Saturdays as full holidays a=
recommended by the II Pay Commig-
sion.

25. Restoration of scales and styles
of Uniforms,

26, Appointment of a Joint Com-
mittee to re-examine and recommend
improvements to the H.EER. to suit
the changed conditions.

27. Restoration of yardstick pres-
cribed for working strength of vari-
oug cadres of railwaymen which have
becn altered unilaterally,

(c) The matter is engaging the
consideration of the Government.

SHRI NAMBIAR: May [ know
whether it is a fact that among the
27 demands made by the All India
Railwaymen's Federation the ques-
tion of full neutralisatiom of the rise
in the cost of living, the grant of =
need-based minimum wage, abolition
of casual labour, introduction of sub-
sidised grain shops, withdrawal of ali
means of automation and introduc-
tion of eight-hour duty for running
staff (drivers and firemen) from the.
time of signing on to the time of sign-
ing off are incrluded? Though the All
India Railwaymen’s Federation has
very wickedly signed an agreement
with the Rallway Board agreeing te
14 hours’ duty for the running staff
and firemen when a firemen’s agita-
tion was going on stabbing them in
the back, despite that, will the Gov-
ernment consider all these demands
including the reduction of working
hours of drivers and firemen to elght
hours as a part of the demand of the



§07 Oral Answers SRAVANA 1, 1890 (SAKA)

all-India railway workers, not only
af the Federation, and see that a seri-
oug dispute and a genera] strike on
the Indian Railways is averted as
early as possible?

SHRI PARIMAL GHOSH: Out of
these 27 demands, some relate to the
Ceatral Government employees as a
whbole and, therefore, cannot be dealt
with separately. But other demands,
including the demand for reducing
the working hours that has been rais-
al by my hon. friend, Shri Nambiar,
have all been wunder consideration.
We had a meeting with the unions
on the 11th of this month and pro-
pose to have another meeting with
them on the 25th of this month where
all these points will be taken up and
further discussed. Regarding the
particular issue of working hours and
the agreement that has been entered
into by the organised federations and
the Railway Ministry limiting the
working hours (o 14 hours subject tn
further revision, there is no question
af stabbing the firemen in the back.
That is a demand that has not been
raised by the firemen alone but that
is a demand that has been raised long
ago by the two organised federations
and this matter was under considere-
ration. On the 11th July, 1968 also
we were discussing that point and
we have agreed as an interim mea-
gure to limit the overall duty period
to 14 hours. If a workman, after
completion of 12 hours dutv, gives
notice of two hours, he is entitled t»
have relief on the completion of 14
hours. That matter has been agreed
upon and there is no question of
stabbing anyone in the back. That
matter is under further review.

SHRI NAMBIAR: Since there 1s
admitted at the highest level of the
Joint Council that whenever there Is
a difference between the organised
tabour, the federation or the confe-
deration whatever it is called, the
mbiect may be referred to an arbi-
tration as per the terms of the agree-
ment, may I know whether the Gov-
ernment would send this to an arbi-
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tration, if not agree straightaway, and
avoig a general strike by railwaymen
in India which will be a very serious
situation?

SHRI PARIMAL GHOSH: This.
point, along with other points, is now
under consideration with the two or-
ganised federations. They have also
raised that issue that in case of any
disagreement between the Railway
Ministry and the Federation the mat-
ter could be referred to an ad hoc
tribunal. That has already been
agreed to.

SHRI JOYTIRMOY BASU: The
railway is in rack and ruin. You can-
not run the railway with half-starved
workers; that is why it has become a.
machinery for killing people and des-
troying material. Under the circum-
stances may I ask if you have consi-
dered linking DA with the rost of
living, revision of the wage structure
and setting up a separate wage board
for railway cmployees?

SHRI PARIMAL GHOSH: The
two points that have been referred to-
by my triend concern not only the
railway employees but also the Cen-
tral Government employees. As such,
there cannot be a dJecision in isola-

tion.

SHRI JYOTIRMOY BASU: My
point is specific. Are you anxious to
set up a wage board for the rallway
employees? Why tell us cock and’
bull stories?

MR. SPEAKER: That is all; there
iy ends. Shri Indrajit Gupta.

SHRI INDRAJIT GUPTA:  Sir,
betore I put my supplementary, I
would like to point out to you that
there is a discrepancy in the list >f
names in the English Question List
and the Hindi Question List.

MR. SPEAKER: You follow the
English one; I also follow the Enu-
lish one. You and I will follow th~
English one,

SHRI INDRAJIT GUPTA: Th=
hon. Minister has sald that there wre
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certain demands which are common
to all the Central Government em-
ployees. We have read in the papers
that, as far as those demands are
concerned, a deadlock has been creat-
ed recently in the negotiations by the
Central Government's refusal to refer
the question of dearness allowanre
and the question of minimum wages
to any arbitration whereupon all the
Central Government employees’ -~e-
presentatives have threatened to go
on strike unless those demands arz
made subject to arbitration at least.
I want to know whether the Railway
authorities, the Railway Ministry and
the Rallway Board, also share that
view and whether, in relation to ‘he
specific grievances of the railway-
men, apart from the general gnes, ‘n
case these negotiations do not lead
to any settlement, they will indepen-
dently be willing to refer those spe-
cific grlevances to arbitration.

SHRI PARIMAL GHOSH: This is
a matter which is still under consi-
deration. Of course, they had one
meeting in which there has been some
agreement, But they are going to . g
have another meeting on that parti- @l g4 W« g1 41€1 I & faw ®F
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reply I had stated that these are the
points which are under consideratiom.
About the points on which we come
to an agreement, we would give effest
to them and the points on which we
do not come to an agreement could
be refered to an ad hoc tribumal
About the hours of work, that is B
item which is under consideration.

SHRI KANWAR LAL GUPTA:
What sbout Station Masters and As-
sistant Station Masters?
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SHRI PARIMAL GHOSH: That is
also & point which is undér conside-
ration,

., SHRI E. K NAYANAR: I would
like to know whether the Govern-
ment is thinking of specifically link-
ing the cost of living index to the
qlearness allowance to railwaymen.

SHRI PARIMAL GHOSH: As 1
have gaid, that relates to the Central
Government employees and it would
be decided at that level only.

=t dWiqram w0 T ¥wa §@E
¥gE ¥ yg wrerwa Sgm frafs
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wAr fa @i :ﬂ'} gfs & fag
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Fx &7

SHRI PARIMAL GHOSH: 1 have
already stated that we are discussing
all these points and the points on
which we agree would be implement-
+d and the points which we might not
agree could be referred to the ad
thoe tribunal.
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_ SHRI PARIMAL GHOSH: The de-
‘mandg that have been raised by the
unrecogniseq unions are among the
1067 Ls—2.
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demands that have.been raised by the
recognmed unions, So, there is mo
occasion to consider the atartmg of
a separate dialogue with the unrecog-
nised unions, Al] these points hwe
been covered by the list and . that 15
under conmderaum. .

DR. MAITREYEE BASU: . The
Minister has said that so many paints
are‘under consideration. I would like
to know whether these are under ac-
tive consideration or passive cm'm-

deration. o

MR. SPEAKER: Very \n‘er;|r al:tlu
consideration, e

DR. MAITREYEE BASU: Our
opinion is that ‘active consideration’
takes two years and ‘passive conside-
ration’ takes ten years. That is .why
I wanted to know whether they were
under active consideration or passive
consideration.

MR. SPEAKER: Mr. Banerjee.

SHRI S, M. BANERJEE: In these
27 demands, as the Minister has ex-
plained in reply to a question put by
Shri Nambiar, the demands, full neu-
tralisation of the rise in the cost of
living, grant of need-based minimum
wage, merger of Dearness Allowance
with pay, withdrawal of all means of
‘Automation’ and withdrawal of Gov-
ernment's proposalg for retirement of
raiilwaymen at the age of 50 years or
on completion of 25 years of service,
are common demands which are com-
mon to all Central Government em-
ployees. I wish to know whether the
hon. Minister is aware that it {s not
12 or 13 lakh railway employees but
also 33 lakh Defence employees and
other Central Government em-
ployees numbering 27 lakhs, support-
ed by 15 lakhs of State Government
employees that are heading towards
a token strike in the month of Sep-
tember. In view of the alarming
situation, I would like to knew whe-
ther this question has been discussed
with the Finance Minister who still
feels that the matter should not be
referred to arbitration because it will
upset the budget—this is what he
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The Joint Consultative Machi-
in which some of the demands
likely to be discussed ig dead
gone, it is no more in existence,
is in a permanent deadlock. Since
J.CM. is not there, I would like
know whether the hon. Minister
suggested to the Finance Minister
call a conference at the national
level and discuss the entire matter to
avoid the strike.

SHRI PARIMAL GHOSH:
JCM. is not dead; it is very much
there, and they will be sitting for
another discussion on these issues . . .
(Interruptions).

MR. SPEAKER: Mr. Banerjee says
it is8 dead, but the Minister gays that
it ig not dead. .. (Interruptions).

SHRI PARIMAL GHOSH: As I
have already said, those points which
relate to all Central Government em-
ployees could be taken up at that
level, and the other points, as I have
already said, are under consideration.

SHRI S. M, BANERJEE: Suppos-
ing the gtrike takes place, the Rail-
way Minister or the Minister of State
have to face the music of 14 lakh
employees. My question was whether
any consultation has been held with
the Finance Minister to arrive at a
negotiated settlement, He should
reply to that point.

MR. SPEAKER: The hon. Mem-
ber wants to know whether any dis-
cussions have been held with the
Finance Ministry.

SHRI PARIMAL GHOSH: No, that
stage has not come,

SHRI SHIVAJI RAO S. DESH-
MUKH: In view of the fact that
the strike-ridden ang the strike-dog-
ged Indian Rallways can no more
claim to represent the dynamic mobi-
lity of the socialist sector, does the
hon. Minister of Railways propose to
link up the railwaymen's pay scales
right from the level of the general
manager to that of the firmen to the
running of the rallways according to

it
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schedule with progressive reduction
for late running of trains?

MR. SPEAKER.
Prabhu

Now, Shri Lobo

SHRI SHIVAJI RAO S. DESH-
MUKH: My question has not been
answered.

MR. SPEAKER: First, he will have
to accept that it is not running to
time; secondly, he will have to say
that they will improve,

SHRI SHIVAJI RAO S. DESH-

MUKH: Pay gcales could be linked
to that.

SHRI LOBO PRABHU: I would
like to know from the hon. Minister
whether any estimate or ‘gestimate’
has been made of the financial impli-
cations of those 27 demands. Second-
ly, is the hon. Minister aware, al-
though some of our friends are not.
that this increase in the financial
commitments of the railways has to
be recouped from 216 million people
who use the railways, through higher
fares? Have Government considered
whether it is fair that a small section
of 1.3 million workers in the railway
or 6 million workers in the remain-
ing Government departments should
be thus favoured at the expense of
the remaining population?

SHRI PARIMAL GHOSH: That is
the matter which is very much under
discussion at the JCM level.

SHRI SHRI CHAND GOYAL: May
I know whether the demand of the
All India Commercial Clerks of the
Railways Association, which has been
submitting representations a number
of times to the Ministry that the de-
partmental promotion quota for them
is much less than the quota for other
categories and that though the work-
load has increased thrice ever since
1847, yet the strength of this depart-
ment remains the same, are also
under the consideration of Govern-
ment?
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SHRI PARIMAL, GHOSH: This is
also under consideration,

SHRIMATI ILA PALCHOUDHURI:
It is a burning question in the rail-
ways that when the electrification
projects are finished, the workers are
very often thrown out of employ-
ment. May I know what steps have
been taken to re-employ those people
in some other projects? This matter
has been placed before the Ministry
time and again. It may be that this
was one of the reasons for the strike.

SHRI PARIMAL GHOSH: This
matter refers to casual labour. That
i# normal feature on the railways and
dsewhere, It is nothing particular
during this year, but this is an annual
phenomenon.

ot qEo Qwo WM : mwgd
0 =T A I v T XY
o wifgys ¥ ag 9T TG TF
FE T AT L A AT A A qw

&1 ez g ot a9 wfagwa s
WaTH IEA TRRT 74T qT Wi faredare
AAA9E o IEET Tt | ¥ S

wign § fe a@ wfages & s
IT TR AT QT AN WA NG TR

IFA AN G g7

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Here,
the question refers to the demands
raised by the recognised federations
of railwaymen, and we are having
discussions. There are a certain num-
ber of demands which also concern
the Central Government staff as a
whole, So, at a higher level these
matters are being discussed. So far
as the rallways are concerned, we
had the first stage of speciml discus-
the 11th of this month, and
another serles
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main point is concerned, I am not
able to furnish an answer straight-
away. :

SHRI NATH PAI: Not to mention
the gross dereliction of duty by the
Railway Minister who when the rail-
waymen had gone on strike, was
away in Moscow with a very lame
excuse, though the President does
not need his escort and somebody else
could have taken his place—that
shows a palpable dereliction of duty
on the part of the Rallway Minister,
but we shall take that up on a suit-
able occasion later on—may I ask him
whether it is not a fact that the dis-
cussions that were going on at
a different level though not dead have
become deadlocked because of the
obdurate stand taken by the Govern-
ment of India? I would not like him
to be misguided by Shri Lobo Prabhu
who never loseg any opportunity to
mislead this Government in any arti-
cle in his paper, May I know what
initiative the Railway Ministry is
going to take in order to meet the
legitimate demands of the railwaymen
who are the persons who are actual-
ly keeping the railways moving
against heavy odds and not this in-
efficient and incompetent Railway
Board?

SHRI C. M. POONACHA: I do not
think that Shri Nath Pai has attempt-
ed to put any pointed question for an
answer, He has furnished his own
views about other matters. I do not
want to join issues during the Ques-
tion Hour. I am very well prepared to
meet any issue that he would ralse
specifically about me or the other
things. But that apart, the Railway
Board i3 very much concerned and it
has always the best interests of the
labour that is running the railways,
at heart. We are, therefore, having
continuous negotiations with them and
our relationship has been very good
so far. unless it be that somebody
wants to throw un apple of discord
to disturb the existing good atmoe-
phere so far as labour relations are
concerned.
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" Trade Delegation from U.AR.

*35. SHRI ANBUCHEZHIAN:
SHRI N. R. LASKAR:
SHRI CHENGALRAYA

NAIDU:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that & trade
delegation from the U.A.R. visited
India recently.

{b) if so, the subjects discussed and
how far it is likely to increase trade
prospects between the two countries;

(c) whether it is also g fact that
a Tripratite Agreement between India,
U.AR. and Yugoslavia on economic
cooperation was reached during April
last;

(d) whether both the Governments
agree that little progress has been
made in its implementation; and

(e) if so, the measures suggested
for its implementation?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.

(b) The U.A.R. arnd Indian delega-
tions finalised the Indo-UAR Trade
Arrangements for 1968-69. This pro-
vides for trade exchanges between
the two countries of the order of
Rs. 64 crores. The question of closer
industrial cooperation between the
two countries was also discussed.

(¢} The Indo-UAR-Yugoslavia Ag-
reement on Trade Expansion and
Economic Cooperation was signed in
December 1967, and came into force
on April 1, 1968.

(d) and (e). Positive results have
been achieved in improving the irad-
ing condilions for goods of the three
countries in each others markets.
Stepg are rnowsbeing taken t{o achieve
concrete resulis in’ industrial collabo-
ration.
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Rallway Accideniy

*36. SHRI S. C. SAMANTA: Wil
the Minister of RAILWAYS be
pleased to state:

(a) after the revelation to the effect
that there were ‘“slackness” among
the Railway Operating staff in obser-
ving the rules on “train passing” due
to which rail accidents have been oc-
curring, the steps which Government
have taken to (i) enthuse obedience
to rule op train passing, (ii) prevent
recurrence of accidents, and (iii)
punish the erring staff;

(b) the steps which had been sug-
gested at the special meeting of some
Members of Parliament, which was
held on the 8th July, 1968; and

(¢) whether it is a fact that acci-
derts are deliberately caused by dis-
contended members of the Railway
staff?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) A
statement is laid on the Table of the
House.

(b) The meeting, which was sche-
duled for the 8th July, actually took
place on the 20th July. There was a
preliminary exchange of views at
this meeting on, maong other matters,
the steps to be taken to tackle the
problem of human failure as a3 cause
of train accidents, The discussion
covered geveral aspects, such as the
need for discipline among railway
staff, rules rclating to hours of werk
and rest, Union activities eic. It was
decided that, after a note on the sub-
ject had been circulated, another
meeting should be held in order to
have a fullep discussion.

(e) No, sir,

Statement

(a) (i) Safety campaign which is
primarily educative in content has
been further intensified to bring home
to the staff not only the prescribed
rules and procedures but also their
implications and the jmperative need
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of observing them meticulously. The
Safety Organisation besides making
extensive use of the available audio-
visual media contacts the staff in the
operating categories on man to man
basig to educate and motivate them.
Inspections, surprise inspection and
spot checks have been intensified to
check that the staff act only accord-
ing to rules and do not adopt short-
cut methods. Apart from a thorough
initial training, refresher training is
imparted to the staff periodically to
ensure that they understand the back-
ground of the various rules and the
hazardg involved in mnot observing
them.

() & (iii) There are adequate sta-

tutory provisions, both penal and-

investigatory in the Indian Railways
Act itself. Under section 83 of the
Railways Act occurrence of accidents
is to be npotified to Additional Com-
missioners of Railway Safety who are
appointed Inspetors of Railways
under section 4 of the Act, as also to
the Magistrates, the Police and the
Railway Authorities. Dependent up-
on the nature of accidents, inguiries
are held into all accidents by the
different authorities concerned to es-
tablish their causes and to take reme-
dial measures to prevent recurrence
of similar accidents. Apart from
punishing those held responsible for
accidents one of the main purposes of
inquiries into accidents is to look
inte both the immediate and
antecedent causes of a particular ac-
cident to enable necessary steps being
taken to prevent recurrence of gimi-
lar accidents regarding which the
recommendations made in the report
of the inquirleg are examined and
implemented to the extent consider-
ed necegsary. In addition the trend
of accidentgy is kept continuously
under review and mpecessary preven-
tive meagures are intlated as may be
necessary. Technological devices
from rudimentary interlocking to
Automatic Train Centro]l are also be-
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ing pressed into service (depending
on the density and speed of traffic
and availability of funds) to help the
staff in the performance of their dut-
ies and to guard against their failures
Not only are the guilty staff punish-
ed but the staff ho display special
vigilance and alertness in preventing
accidents also suitably rearded., Sub-
ject to the constitutional provisions
regarding Discipline & Appeal pro-
cedures, every effort js made to puni-
sh the staff promptly and deterrently.

Cooper Allen Units

*37. SHRI GANESH GHOSH;
SHRI K. M. ABRAHAM:
SHRI C. K, CHAKRAPANI:
SHRI P. RAMAMURTI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that the
management of the British India Cor-
poration js planning to dispose of the
Cooper Allen Units;

(b) if so, the reasons therefor; aad

(c) the name of the company %
whom the Cooper Allen Units are
being handed over and on what termsp

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY
AFFAIRS (SHRI F. A, AHMED..
(a) and (c). At the kst Annual Gene
ral Meeting of the British Indis
Corporation held on the 28th Jume,
1988, the shareholderg passed a reso-
lution approving the sale or transfer
of Cooper Allen Branch and North-
West Tannery Branch of the Com-
pany as going concern to a company
proposed to be jncorporated upder
the Companies Act, 1956 under the
name and style “Copper Alen and
North-West Tannery Ltd"” on the
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terms and conditions providing inter
alia that (a) the sale or transfer of
the fixed assets, furniture, vehicles
etc. pertaining to Cooper Allen
Branch and North-West Tannery
Branch of the Company ‘o the new
company (proposed to be registered)
will be made in consideration of the
assumption by the new company of
all the liabilities in connection with
absorption and retention or employ-
ment of the staff, employees and
workmen in relation to the aforesaid
two undertakings; and (b) in satis-
faction of the part consideration of
the sale or transfer of the stock-in-
process stores and spare parts be-
longing to the aforesaid two under-
takings (value of which shall be
determined by the Auditors as men-
tioned in the Agreement) the new
company shall allot to the Company
2.50.000 Equity Shares of Rs. 10 each
(being its entire subscribed capital
for the time being) at par credited as
fully, paid up in the capital of the
new company.

(b) Ag stated in the Directors’ Re-
port dated 25th May, 1968. in view of
the continuous losses suffered by the
Cooper Allen Branch and North
West Tannery Branch and in view
of the effect which such losses have
had on the working of the British
India Corporation as a whole, the
Directors decided that these Branches
could not be run in their present
form.

Export of Shoes

*38. SHR] S. P. RAMAMOORTHY:
sHR] D. N. DEB:
SHRI K. M. KOUSHIK:

Will the Minister of COMMERCE
be pleased to state:

(a) the total number of ghoes ex-
ported to rupee payment countries

during the last five years(  year-

wise);
(b)'wulthuflztthatm-
gmall leather footwear

workshops in the country are respon-
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sible for keeping prices of Indisn ex-
ports down;

(¢) whether our exports have been
decreaging progressively; and

(d) if go, whether any efforts have
been made by the State Trading
Corporation to boost yp Llhe export
of shoes and thereby increase our
foreign exchange earnings?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
MOHD. SHAFI QURESHI): (a)

(figures in
lakhs of pairs)
1863-64 5.81
1964-65 5.71
1965-66 6.03
1966-67 12.61
1967-68 12.30
(b) No, Sir.
(e¢) No, Sir.

(d) S.T.C. is constantly engaged in
increasing the export of footwear to
various destinations abroad including
rupee payment countries.

Railway Accidents

*39. SHRI R. K. SINHA:

SHR1 HEM RAJ:

SHRI S. N. MAITI:

SHRI S. KUNDU:

SHRIMATI SUSEELA
GOPALAN:

SHRI YAMUNA PRASAD
MANDAL:

SHRI RABI RAY:

SHRI A. SREEDHARAN:

SHRI D, B. RAJU:

SHRI KANWAR LAL GUPTA:

SHRI KASHI NATH
PANDEY:

SHRI NATHU RAM
AHIRWAR:

Will the Minister of RAILWAYG
be pleased to state:

(a) the number of accidents whish
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occurred during the period from
January to June, 1968, Zone-wise;

(b) the number of persons killed
and injured and loss to railway pro-
perty caused thereby during the said
period;

(c) the number of accidents which
occurred during the corresponding
period in 1966 and 1967, the number
of persons killed and injured and
loss to railway property as a result
thereof; and

(d) whether in view of the ab-
normal increase in frequency of rail-
way gaccidents, Government propose
to ask the probe boedy w0 submit
any interim report on preventive
measures against these accidents?

THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA): (a)
to (c). A statement is laid on the
Table of the House. [Placed in Lib-

rary. See No. LT-1367/68].

(d) This is not considered neces-
sary having regard to the position
disclosed in the statement referred
to in parts (a) to (c).

Manufacture of Small Car

*40. SHR] YOGENDRA SHARMA:
SHRI M. L. SONDHI:
SHRI VASUDEVAN NAIR:
SHRI DEORAO PATIL:
SHRI N. K. SOMANI:
SHRIMATI SUSHILA

ROHATGI:

SHRI M. N. REDDY:
SHR] JUGAL MONDAL:
SHRI M. N. NAGHNOOR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether all agpects of the pro-
posal to start manufscture of small
cars in India have gince becn exa-
mined by Government;

(b) whether Government have
taken any decizion on the subject;
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(c) if not, the reasons for the
delay and by what time Government
expect to take a decision in the
matter;

(d) what will be the annual pro-
duction target of these cars and what
will be their price; and

(e} whether the @roject will be in
the public sector or in the privete
sector?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY
AFFAIRS (SHRI F. A AHMED):
(a) and (b). Not yet, Sir.

(c) The availability of resources
for the small car project during the
Fourth Five Year Plan is being
ascertained from the Planning Com-
mission. On receipt of the views of
the Commission, the other aspectg of
the proposal will be examined further.
It is dtfficult to indicate at ths stage
when a decision will be tsken in
the matter.

(d) and (e). These aspects will be
gone into after a decision is taken to
proceed with the project.

wofme safe o afe
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Accident at Banigunta

*42, SHRI VISHWA NATH
PANDEY:
SHRI R. R SINGH DEO:
SHRI B. N, SHASTRI:
SHRI P, GOPALAN:
SHRI N. K. SANGHI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether It is a fact that a
strioug accident oceurred at Rami-
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gunta Railway station (Southern
Railway) on the 28th May, 1968 and
several persons were killed .and geri-
ously injured as a result thereof:

(b) if so, the causes of the acci-
dent; and

(¢) the total loss to the railway
property?

THE MINISTER OF RAILWAYS.

(SHRI C. M. POONACHA): (»)
Yes, Sir.

(b) The Additional Commlssioner
of Railway Safety has held a statu-
tory inquiry into this accident. Ac-
cording to his provisional finding the
accident was due to the faiulre of
railway staff.

(c) The cost of damage to railway
property has been estimated at ap-
proximately Rs. 1,08,500]-.

Revision of Prices of Coal supplied
to Rallways

*43. SHRI YASHPAL SINGH: Wiil
the Minister of RAILWAYS  be
pleased to state:

{a) whether private c¢oal mine
owners have again threatened to stop
supplies to the Railways unless
an upward revision of coal prices
takes place;

(b) if so, the reaction of Govern-
ment thereto; and

(e) what alternate arrangements
are being made to meet the challenge
of the mine-owners?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
No, Sir.

(b) and (c). Do not arise.

Financial Assistance to Corporale
Bector

*44, SHRI CHINTAMANI PANI-
JRAHI: Will the Mnister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to gtate:

(a) whether Government is aware
that nine business Rhouses have
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managed to cormer as much ag about
one fifth of the financial assistance
given to the Corporate Sector by the
Industrial Finance Corporation, the
Industrial Credit and nvestment
Corporation of India and the Indus-
trial Development Bank of India
during the five years ending in 19G5-
88; and

(b) if so, the steps taken by Gov-
ernment to check this cornering of
aid from financial bodies by mono-
poly housesp

THE MINISTER OF INDUSTRIAL
DEVELOPMENT & COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). The information is being
collected and it will be laid on the
Table of the House.

Heavy Engineering Plant, Ranchi

*45. SHRI VISWANATH
MENON:
SHRI MOHAMMAD ISMAIL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state

(a) whether the Authorities of the
Heavy Engineering Corpoartion,
Ranchi have examined the report of
the US.S.R. experts team on the
Heavy Engineering Plant, Ranchi;

(b) if so, the details of the report
and the recommendations made by
the authorities om each point;

(¢} the decisions taken

and

(d) if the reply te part (c) be
in the negative, when the decision is
likely to be takem amd the reasons
for the delay?

thereon;

THE MINISTER Of INDUSTRIAL
DEVELOPMENT & COMPANY
AFFAIRS (SHR{ #. A. AHMED):
(a) Yes, Sir.

(b) and (c). A eiatement is placed
en the Table of the Weuwse indicating
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the recommendations made by the
Soviet Expert Team and the action
taken so far thereon. [Placed In
Library. See No, LT-1368/68].

(d) Doeg not arise,
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the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that cobalt
ores have been discovered in the

. NEFA areas;

(b) if so, the nature and extent
of availability of such ores;

(c) whether such cobalt oreg will
be exploited for extraction of metal-
lic cobalt;

(d) if =0, the amount of foreign
exchange that will be saved as a
result of cobalt prospecting in NEFA
area; and

(e) when and how cobalt extrac-
tion will be started in this areap

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C, SETHI):
(a) Yes, Sir. Cobalt ore minerals
have been discovered near Potin vil-
lage in Subansiri district.

(b) The Geological Survey of India
proposeg to undertake {investigation
during the year 1968-80 to determine
the nature and extent of the mine-
rals.

(¢) to (e). Do not arise at present.

Prices of Coal

*48, SHRI MOHAMMAD ISMAIL:
SHRI B. K, MODAK:
SHR] BHAGABAN DAS:

Will the Minister of STEEL,
MINES AND METALS be pleased to

state:

(a) whether the coal mine owners
have been demanding higher prices
for coal supplied to Railways and
other bulk consumers; and

(b) if so, the decision of Govern-
ment in this regard?

(b) The Railwayy have agreed to

*47. SIRI SAMAR GUHA: Wil price incresses of Rs. 2|- per tonne
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for Selected grades and Rs. 1,- per
tonne for Grade I coals. As regards
cokng coal supplied to steel plants,
c¢oal washeries and cokeries a prices
increase of Rs. 1,75 per tonne has
been agreed to. An additional Re.
0.75 per tonne would be admissible
on a satisfactory solution of mutually
agreed formulae of sampling.

1.C.8. Officers in Railway Roard

*49. SHR] ONKAR LAL BERWA:
Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that fol-
Jowin a series of 1ailway accidents
he attempted to tone up the Railway
adminijstartion by suggesting that the
top posts in the Raiway Board be
manned by I.C.S. officers; and

(b) if so, how much ground he has
gained in this direction?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
No such proposal has been under

. consideration.

(b) Doeg not arise,

Crisis in Non-Ferrous Indusiry

*50. SHRI HIMATSINGKA: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
non-ferrous industry is passing
through an acute crisis with over 50
per cent of itg capacity lying idle
because of the fact that it almost
entirely depends upon the imported
material;

(b) if so, the reasons therefor;

(e) what was the extent of idle
caapeity in each of the years mince
1065-66 and what were the import
allocations made for this industry in
<each of these years; and

(d) what stepy are envisaged to
-ensure full utilisation of the installed
capcaity in the non-ferrous industry
at least during the current year?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AD METALS (SHRI P. C. SETHI):
(a) and (b). There has been no idle
capacity or crisis in the industry pro-
ducing non-ferrous~ virgin metals,
for want of imported raw materials.
There has, however, been idle capa-
citieg in the industry manufacturing
non-ferrous semis and alloys as ibey
are dependent mainly on imported
virgin non-ferrous metals like copper,
zinc, lead, tin, nickel ete, This in-
dustry is in the ‘non-priority’ sector
and in view of the difficult foreign
exchange situation, it has not been
possible to meet the requirements of
imported raw materials, including
non-ferrous metals, in respect of the
non-priority sector, in full,

(c) Precise estimate of the extent
of idle capacity in respect of the
of the non-ferrous gemig and alloys
manufacturing units during the years
‘since 1965-66 is not available,

However, in respect of units regis-
tered with the Directorate General of
Techincal Development it has been
roughly estimated that the idle capa-
city in these years was about 60 per
cent. Figures of foreign exchange
allocation for the non-priority sector
units for import of non-ferrous metals

are not available separately. The
availability sector unitg for import of
non-ferrous metalg are not available
separately. The available information
is given below.

During the year 1965-66 the foreign
exchange position was very acuta and
a sum of Rs. 452 crores only was
allotted for import of non-ferrous
metals by the priority and non-prior-
ity industries. The break-up far
non-priority industries i3 not avaiia-
ble. During 1966-87, Rs. 10.52 croves
were allotted to pon-ferroug semd
manufacturers registered with the
Directorate General of Technical Deve-
lopment. The amount made available
io the small scale sector manu-
facturers of non-ferroug gemiy is not
readily available. During 1967-68 a
sumi of R, 10.26 crorcs was placed at
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the digposal of Minerals and Metals
Trading Corporation to meet the re-
quirements of non-priority industries.
tries,

(d) In view of the continued diffi-
cult foreign exchange situation it is
difficult to ensure full utilisation of
installed capacity in the non-ferrous
semis and alloys industry. The units,
however, are permitted to diversify
their production wherever feasible
with a view to greater utilisation of
their installed capacity.

Messrs, Aminchand Pyarelal

*51, SHR] ABDUL GHANI DAR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that M/s.
Aminchand Pyarelal have established
new firms after their affaire had been
referred for enquiry;

(b) if so, the names of the
firms so established; and

new

(e) the reasons for giving permis-
sion to M/s. Aminchand Pyarelal for
floating new firmae?

,  THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
%o (¢). The information ig being col-
lected and it will be laid on the Table
of the House.

Decontrol of Cloth

*52. SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA:
SHRI VIRENDRAKUMAR
SHAH:
SHRI P. GOPALAN:
SHRI N. K, SANGHI:

Wil the Minister of COMMERCE
»e pleased to state:

(a) whether it is a fact that the
Textila Industry has requested Gov-
srmmeng 10 decontro] cloth complete-
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ly to enable it to solve the problems
now prevailing in the industry;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the action proposed to be taken
in the matter?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No such
request has been received since the
announcement of the new cloth con-
‘trol policy.

(b) and (c). Do not arise.

Reorganisation of Rallway Board

*53. SHRI JAYNA DATT
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government propose to
reorganise and reconstitute the Rafl-
way Board; and

(b) it so, the steps taken by Gov-
ernment in that direction and the
main points of the reorganisation plan
proposed?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Neo
#uch proposal has been under con-
sideration.

. (b) does not arise.

Blacklisting of M/s. Bharat Barrels

*5¢. SHRI S. M. BANERJEE: Will
the Minister of STEEL, MINES AND
METALS be pleased to refer to the
reply given to Starred Question No.
1647 on the Bth May, 1968 and state:

(a) whether guidelines of black-
listing code are also applicable in the
case of blacklisting of M/s. Bharst
Barrels;

(b) whether their blacklisting
orders were not revoked even after
they were exonerated by the Bombay
High -Court against judgement of
Lower Court which had convicted
them, and
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{c) if so, the reasons for the un-
usual delay in revocation ul."r.htlr
blacklisting order?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(e)-Yes, Sir.

-(R) No, Sir.

(c) The appeal preferred by the
State of Maharashira against the
judgement . of the High Court of
Bombay, acquitting the firm, is pend-
ing before the Supreme Court. Pend-
ing the judgement by the Supreme
Court, the orders of blacklisting have
not been revoked, The blacklisting
orders have, htawever, been kept in
abeyance with ellect from 23rd June,
1966 in compliance with the orders of
the then Punjab High Court, on a writ
petition filed by the firm,

Ashoka Paper Mills Lid.

*55. SHRI BHOGENDRA JHA:
SHRI GUNANAND 'THAKUR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refcr to the
reply given to Starrel Question No.
1253 on the 16th April, 1968 and state:

‘(a) whether Government have in-
formation that the Public Accounts
Committee of the Bihar Legislature
has strongly .pleaded for immediate
take-gver of the Ashoka Paper Mills
1td. by Government;

(b) whether Government have en-
quired from the Government of Bihar
about the reasons for its inability to
take over the mill;

(¢) whether Government have made
koown to the Government of Bihar
their willingness to supply the neces-
sary amount as loan for taking over
and running the mill;

{d) whether Government have in-
formation that the Birla and Dalmia
Jain companies are pressing the Bihar
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Government to get the mill hqnid.lt-
ed; and
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(e) whether Government propose’
to take over the mill and i not, the
reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (%)
We have no such information.

(b) and (c). Do not arise.

(d) Government- have np such in-
formation.

(e) No, Sir. This project in the
present condition js not considered
cconomically viable,

Import of Steel

*56. SHRI MADHU LIMAYE: Wiil
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that in the
1950°’s the Steel Ministry had made
large scale purchases of stee]l from
abroad out of the funds made avail-
able to Government by the United
States;

(b) whether certain parties were
discreetly approached and asked to
import the stcel on behalf of Gov-
ernment without inviting tenders;

(c) the total quantity thus import-
ed, the names of the parties who
made these imports and the prices
paid per ton;

(d) whether any investigation has
been made into the then prevailing
international oprices and the prices
paid for thege imports by the partles
concerned with or without the &p-
proval of Government;

(e) if so. whether any discrepancy
has been noticed; and

{f) if no investigation has been
made, the reasong therefor?
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THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C. SETHI):
(a) Yes, Sir.

(b) No, Sir. All purchases Wera
made against global tender in gccord-
ance with the terms of Aid/Loan
Agreements,

(c) to (f). Do not arise.

Bomb Explosion on Railway Track in
Northeast Frontier Rallway

*57. SHRI MAHANT DIGVIJAL
NATH: Will the Minister of RAIL-
WAYS be pleased to state:

‘(a) whether it ig a fact that some
workers of the Northeast Frontier
Railway were killed in a bomb ex-
plosion while clearing the rail track
on the 14th June, 1968, on the Torsa
railway embankment near Hashimara
area;

(b) if so, whether this was s case
of sabotage by the anti-national ele-
ments;

(c¢) whether the pieces of the bomba
have been taken over by the police
for investigation;

(d) whether these bombs are coun-
try made or foreign; and

(e) the steps which Government
are taking for the safeguard of rail-
way line in that area?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,
Sir. 4, out of 6 Engineering Khala-
sis, who were deputed to clear the
jungle on the siding line of protection
Bundh of Torsa river at a distance of
16,600 feet from the main line between
Madarihat and Hasimarg Station on
the Alipurduar-Siliguri Section died
due to the explosion

(b) No Sir.

(c) and (d). No piece of explosive
opuwld be truced out. In the absence
of any part of explosive, it is not
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possible to state whether the bombs
were of country or foreign make.

(e) Does not arise,
Cooper Allen Unit

*58, SHRI S. K. TAPURIAH: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AP-
FAIRS be pleased to state:

(a) whether any wunits of the
British India Corporation Limited
particularly the Cooper Allen Unit
were proposed to be taken over hy
the Defence Ministry for production
of ordnance items; and

(b) if so, Government's
thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No such proposal has so far been re-
ceived from the Ministry of Defence
to take over the Cooper Allen Unit
of the British Indian Corporation.

(b) Does not arise.

decision

Industrial Licensing Policy

*59. SHR1 PREM CHAND VERMA:
Wil] the Minister of INDUSTRIAL
DEELOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) how many amendments have
been made in the Industrial Licens-
ing Policy since 1958 and what amend-
ments were introduced during this
period;

(b) which of the amendments im-
troduced once were later withdrawn
and what were the reasons for their
withdrawa] after some time;

(¢) what is the comparative shape
of 1956 Industrial Licensing Policy at
present;

{d) whether this policy has result-
ed in a mono-polistic trend; and

(e) it so0, what remedial steps are
being taken in thig direction?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). No amendment has been
made in the Industrial Policy Resolu-
tion of 1956. The Licensing Policy
which is an important instrument to
give effect to the objectives of the
Industriaj Policy Resolution, has,
however, been varied from time to
time to suit the needs of planned in-
dustrialisation of the country. Some
of the important changes made in the
Licensing policy are given in the
statement which is laid on the Table
of the House,

(d) and (e). The entire matter is
under examination by the Industrial
Licensing Policy Inquiry Committee.

Statement

1. In February, 1860 industrial
undertakings which have fixed assets
(viz. investment in land, buildings and
machinery) not exceeding Rs. 10 lakhs
in value and which employ lesg than
100 workers were exempted from the
licensing provision of the Act.

2, In June, 1964 industria]l under-
takings having fixed assets not ex-
ceeding Rs. 25 lakhs in value (except
industrial undertakings engaged in
the few specified industries like coal,
textiles manufactured or processed
on power looms, roller flour milling,
oil seed crushing, leather and match-
es) were exempted from the licens-
ing provisions of the Act, irrespective
of the number of workers in the unit.

3. A number of specified industries
have been exempted from the licens-
ing provisions from time to time since
May, 1068.

4. Freedom has also been given to
the industrial undertakings to diver-
sify their production upto 25 per cent
of the licensed/registered capacity on
the following conditions:

(i) no installation of additional
machinery except minor
balancing equipment is in-
volved.
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(ii) no additional expenditure on
foreign exchange is involved.

(lii) no articles are manufactured
which are reserved for the
small-scale sector/public sec-
tor.

Similarly, fredom has been given to
the industrial undertakings to increase
their production beyond their licens-
ed/registered capacity upto 25 per
cent of their licensed/registered
capacity if it does not involve instal-
lation of additional machinery except
indigenous minor balancing equip-
ment, foreign exchange expenditure
and any additional demand for scarce
raw materiala.

Export of Wagons to USSR

*§0. SHRI D. N. PATODIA:
SHRI KANWAR LAL GUPTA:
SHRI TRIDIB KUMAR
CHAUDHURI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the
negotiations for the sale of Railway
wagons to the U.S5.5.R. have failed to
make any progress and are virtually
dead;

(b) if so, the reasons therefor; and

(¢) what is the present stage of
negotiations and by what time a final
decision is likely to be taken?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No,
Sir.

(b) Does not arise.

(c) The drawings and specifications
for the wagons which were in Russign
had to be translated. Some technical
clarifications were required. This
has been completed The Commer-
cia] offer is now being prepared in
consultation with the wagon manu-
facturers and as soon as the commer-
cial offer is nmegotiated and accepted,
work will be commenced on the pro-
duction of proto-types.
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Export of Manganese Ore
206, SHRI ‘BABURAO PATEL:
' SHRI LILADHAR KOTOKI:
" 'Will the Minister of COMMERCE
bé pleased to state: ‘

(a) the total quantity in tonnes and
value in rupees of manganese ore ex-
ported during the last six years;

(b) the reasons for which our ex-
ports of manganese ore have gone
down while other countriés have in-
creased their exports;

(¢) the number of mines which
have closed down or are on the verge
of clesing as a result of drop in ex-
ports of manganese ore:

(d) whether this is due to' the in-
ability of the Minerals and Metals
Trading Corporation (MMTC) to push
our sales; and

(e) if so, the immediate steps Gov-

ernment propose to take to boost the
exports of manganese ore?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Ex-
ports of Manganese ore f{rom India
(in quantity and value) during the
last six years are indicated below:

Qty:—'‘oo0’ Tonnes
Value: in ‘lakhs of Rs

JULY 23, 1968

. Year Quantity Value
1962 goB  Bgy-05
1963 932 ¥07° 59
1964 1569  1364°5I
1965 1369 1071-22
1966 1168 1191+56
1967 1083 1241°20

"(b) to (e). Government have no

exact information on the number of
mines which have been closed down
or which are on the verge of closing
as a result of drop in exporta. It is
a fact that exports during the last
two yearg have declined, compared
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witﬁ those of the prwmus years. This

* has been largely due to emergence of

new sources of supply near the com-
suming countries, development of cap-
tive sources of supply and lesser de-
pendence on manganese ore in steel
production due to technological ad-
vances. Closure of Suez Canal also
has adversely affected the competi-
tiveness of Indian ores. Inspite of
these adverse factors, MMTC has been
able te sustain exports at a level
which is about the average of the last
few years.

The Corporation is keeping a close
tfouch with the principal econsumers
through its selling apents. It has also
been sending delegationg abroud to
nepotiate export orders. It has been
taking advantage of the services of
Indian Embassies and Trade Missions
abroad te maximise the export of
manganese ore.

Blacklisted Importers

297. SHRI BABURAO PATEL: Will
the Minister of COMMERCE be pleas-
ed to refer to the reply given to Un-
starred Question No. 8120 on the 30th
April, 1968 and state:

(a) the names and addresses of 33
established importers who were black-
listed since 1564;

(b) the names and addresses of the
printers of newspapers and journals
who were also blacklisted;

(¢) whether any other legal or de-
partmental action was taken against
them in addition to their blacklisting;
and

(d) if so, the details in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and

(b) Do not arise.

Two statements are laid on the
Table of the House. [Placed in Li’b-
rary, See No, LT-1369/68].

(c) No, Sir.
(d) Does not arise,
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State Trading Corporation, Bombay

298. SHRI BABURAO PATEL: Will
the Minister of COMMERCE be

pleased to state:

(a) the number of flats and floors
rented by the State Trading Corpora-
tion in the building named ‘Nirmal'
on Nariman Point, Bombay with the
dates of their occupation and the
salient terms of the agreement;

(b) the amount of money paid as
advance rent towards these flats;

(c¢) the amount of commission, if
any, paid to rent brokers and the
names and addresses of the brokers;

(d) whether similar flats have been
hired or purchased by the State Trad-
ing Corporation in other cities of
India and if so, the price paid towards
them; and

(e) the reasons for which such

luxurious flats are needed?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
State Trading Corporation has hired
the entire second floor in Nirmal
Building measuring approximately
15,000 sq. ft. for a period of ten years
a8 office premises. No residential flat
hag been hired by S.T.C. The Cor-
poration occupied this building on 1st
July, 1868. Salient terms of the
agreement are:

(i) Rent to be paid @ Rs. 1.85
per sq. ft. per month

(ii) Payment of advance egquiva-
lent to six months' rent ad-
justable from the monthly
rentals during the last year
of the agreement. This ad-
vance will carry interest at
81 per cent per annum pay-
able at the end of each year.

(lii) Payment of advance equiva-
lent to two years' rent. This
advance shall be adjusted

1967(al) LSD—3.
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from the monthly rental dur-
ing the entire licence period.
Out of this advance a sum of
Rs. 50,000 only will carry in-
terest @ 84 per cent per
annum and the rest of the
amount will be interest free.
The sum of Rs, 50,000 te-
gether with interest thereon
would be adjusted from the
monthly rental of thea 1st
year of the agreement.

(iv) The above rental includes air
conditioning and partitioning
in the 1/3rd area of the ac-
commodation.

(b) A sum of Rs. 5 lakhs has heen
paid as advance rent so far.

(c) No commission or brokerage
has been paid to any broker,

(d) Particulars of accommodation
hired/purchased by the Corporation
are indicated in the statement laid on
the Table of .the House. (Placed in
Library. See No. LT-1370/68).

Export of Raw Goat Skins

289. SHRI BABURAO PATEL: Wil
the Minister of COMMERCE be pleas-
ed to state:

'(a) the number and the value in
rupee of the raw goat skins exported
during the last three years;

(b) the reason for fall in their ex-
ports;

(c) whether restrictions on the ex-
port of raw goat sking have been im.
posed to encourage the export of
tanned skin; and if so, to what extent
the export of tanned skins hag in-
creased; R

(d) whether it is a fact that as a
result of these restrictions, ssveral
lakhs of raw goat skins are being
smuggled regularly from Bihar to
Pakistan from whom jn turn Russia
and Czechoslovakia buy these skine
thus bringing more forelgn exchange
to Pakistan; and

(e) it so, the exact steps Govern-
ment propose to take immediately to
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check this smuggling and to regain
_Russia and Czechoslovakia as our
direct customers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Quantity and value of exports of raw
goat skins during the last three years
are as follows:

Valuein Rs. lakhs
Quantity in lakh kg.

Goat skins and kid

skins raw
Year Quantity . Value
1965-66 107 8,40
1966-67 111 14,90
1967-68 &6 6,77

(b) Restrictive policy on export of
raw goat skins is responsible for less
off take of raw goat skins during
1967-68.

(c) to (e). Restrictions of exports
of goat skins have been imposed to

encourage exports of semi-finished
and finished leathers.

Exports of goat and kid skins
(tanned) during 1065-66 upto 1867-68
were as follows:

Value in Rs, “akhs
Quantity in lakh kg.

Goat and kid skins

(tanned)

Year Quantity - value
19865—66 65 12.55
1866-67 104 31.39
1967-88 ] 24,72

Exports increased during 1866-87
over 1965-66 level. Fall in exports of
tanned goat and kid skins during 1047-
68 is being investigated in consu..a-
tion with the concerned Export Pro-
motion Council. Reports about smug-
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gling of raw goat skins from India
into Pakistan have been examined
and it has not so far been established
that there was any large scale smug-
gling of goat skins into Pakistan.

Euppam Train Accident

300. SHRI P. VISHWAMBHARAN:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of claims for com-
pensation preferred by the victims
and heirs of victimg of the Kuppam
train accident which took place on
the 21st May, 1967;

(b) the number of cases decided by
the compensation Commissioner; and

(c) the total amount disbursed
towards compensation relating to the
above accident?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) 162.

(b) 162.
(c) Rs, 5,10,458.

New Railway Line in Yeolmal
District

301. SHRI DEORAO PATIL: wil
the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Un-
starred Question No. 1205 on the 20th
February; 1968 regarding construc-
tion of railway line from Chankha in
Yeotmal District and state:

(a) whether Government are in
receipt of firm data regarding the
developments envisaged in the area of
Yeotmal District of Maharashtra
State; and

(b) if so, the further steps taken
in the”matter?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) and
(b). Certain data furnished by the
State Government are under scrutiny.
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Export of Edible Oils

302. SHRI VIRENDRAKUMAR
SHAH: Wil the Minister of COM-
MERCE be pleased to gtate:

(a) whether Governmentsg gttention
hag been drawn to the fact that the
decjsion to permit exports of ground-
nut oil, rape seed oil and mustard
seed oil had failed to enthuse the
traderg much, owing to their bleak
export prospects;

(b) if so, the reasons therefor;

(c) the precise object and purpose
of this decision and how far it has
succeeded in achieving that objezct; and

(d) what modification is propesed
to be introduced in this regard to
achieve the said objectp

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) Yes,
Sir.

(b) The main hindrance in the way
of exports of these commodities is the
huge disparity between domestic and
international prices.

(c) This decision was taken as
there were indicationg that the prices
in the domestic market might
fall significantly and thus make
exports possible. Prices are gtill not
competitive with the international
prices,

(d) A Sub-Commttee has gince been
set up by the Board of Trade to
consider the ways and means of
increasing exports of oilseeds, oils and
oilcakes.

Import of Cylinders

303. SHRI G. S. MISHRA: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) the category of following types
of cylinders imported from 1964
onwards: .

(i) Cylinders for storing Hydro-
gen, chlorine,- Oxygen, Air,
ete.

(if) L. P. Gas cylinders for dis-
tribution of domestic gas; and

(b) the quantum of foreign ex-
change being consumed annually for
importing these cylinders?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMAD): (a)
and (b). The information is being
collected and will be laid on the Table
of the House,

Railway Freight on Industrial Goods

304. SHRI G. S. MISHRA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether the Railways have
introduced the policy of equitable
dispersal of railway freight on indus-
trial goods so as to end the regional
imbalance in the industries; and

(b) if go, on what category of indus-
trial goods and to what extent?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
Railway freight rates are telescopic
in structure so as to make long dist-
ance movement of industria]l goods
economically possible and thereby to
help, to the extent it is possible for
railways to do go .in mitigating geo-
graphical disadvantages.

(b) Telescopic rates are generally
in force and in the case of Industrial
raw materials the level of rates is
suitably pitched low so that the
burden of freight rates over long dist-
ances ig reasonable, Special rates are
quoted in individual cases where justi-
fled. The extent of freight support
i varying from commodity to com-
modity and is determined on the basis
of all relevant considerations.

Trade Agreements
305. SHRI G. S. REDDI:

SHRI NATHU RAM
AHIRWAR:

Will the Minister of COMMERCE
be pleased to state:

(a) the trade pacts and agreements
concluded by Government with fore-
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ign counntries for the promotion of
oyr exports and foreign ' exchange

earnings since the closing of the last
Parliament Session till now;

(b) the benefits accruing to India
ifrom each of these pacts and agree-
ments; and -

(c) the percentages of tiansactions
to be '‘made by the private traders and
the State Trading Corporation res-
pectively?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
No trade pact or agreement has been
concluded by Government of India
with foreign countries for the promo-
tion of our exports and foreign ex-
change earnings since the closing of
the last Parliament Session. Trade
plans for 1968-69 were, however, sign-
ed with UAR and Sudan.

(b) The Trade Arrangement with
UAR for 1968-69, envisages an  ex-
change of trade of the order of Rs. 64
crores and Trade Arrangement with
Sudan envisages an exchange of trade
of the order of Rs. 63 crores approxi-
mately.

(c) No specific allocations are made
for the private trade and the STC.

Late running of Janata Express from
Madras

a07. SHRI G. S. REDDI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Janata
Express from Madras always rung late
and the passengers are put to great
hardships thereby;

(b) if so, reasons therefor; and

(¢) what steps are being taken to
run the train punctually?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). The running of 17 Dn. Madras-
Delhi Janata Express hag not been
satisfactory que to a variety of reasons
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such as heavy incidence of Alarm
Chain Pulling, loading and unloading
of perishables traffic, detentions in
crossings with other traing on satu-
rated single section enroute etc, ete.

(c) Every effort feasible is being
made to improve the punctuality of
this train.
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Small Scale Rubber Cultivators

312. SHRI A. K. GOPALAN:
SHRIMATI SUSEELA
GOPALAN:
SHRI K. M. ABRAHAM:
SHRI P. P. ESTHOSE:

Will the Minister of COMMERCE
be pleased to refer to the reply given
to Unstarred Question No. 7387 on
the 16th April, 1968 and state:

(a) whether the Committee appoint-
ed to go into the problems of the
small scale rubber cultivator has
submitted its report;

(b) if so, the details thereof; and

(¢) the decision taken by Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
report of the Committee is under-
gtood to be ready and it is expected
to be received by Government Very
shortly.

(b) and (c). Do not arise,
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Textile Mills in Burma

SHRI A. K. GOPALAN;
SHRI NAMBIAR:

SHRI K. RAMANI:
SHRI P, RAMAMURTI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the
State Trading Corporation propose to
set up two textile mills in Burma;

(b) if so, the details of the terms
and conditions for their installation;
and

(c) the names of the firms who will
supply ‘machinery for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI) (a) to
(c). STC has tendereq for setting up
of two complete textile mills against
a global tender floated by the Govern-
ment of Burma. The tender called
for supply of the machinery on turn-
key basis including erection and trial
run after installation of the wmachi-
nery. The tender has still not been
awarded to STC.

STC has submitted the tender with
the active cooperation from the
Membe-s of Textile Machinery Manu-
facturers’ Association of India. As dif-
ferent alternatives for setting up the
mills have been made, names of firms
who will supply machinery will be
finalised after the contract has been
negotiated ang awarded.

Precision Instrument Factory at
Palghat

314. SHRI A. K. GOPALAN:
SHRI VISWANATHA
MENON;
SHRI C. K. CHAKRAPANTI:
SHRI E. K. NAYANAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Unstarred Question
]':;>1:e9140 on the 30th April, 1968 and
[} :

313.

(a) whether Government have
taken any decision on the representa-
tion from Kerala Government re-
garding construction of a  Precision
Instrument Factory at Palghat;

(b) if so, the details thereof; and

(c) if not, when the decision is
likely to be taken and the reasons for
delay? '

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b), No, Sir.

(¢) The various issues involved are
under examination and decisiong will
be taken as soon as possible.

Crisis in Textile Industry

315. SHRI A. K. GOPALAN:
SHRI NAMBIAR:
SHRI UMANATH:
SHRI K. RAMANI:
SHRI S. KUNDU:
SHRI S. S. KOTHARI:

Will the Minister of COMMERCE
be pleased to state:

(a) the steps taken by Government
to avert the crisis in the textile in-
dustry in South; and

(b) the gutcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b), The textile mills in South India
have been generally facing difficulties
due to accumulation of stocks of yarn
for the last 4|5 months on account of
poor off-take by handlooms and
powerlooms. The following measures
have already been taken to help the
mills in overcoming their dificulties:—

(i) Downward readjustments in the
rate structure of excise duty 6n
cotton yarn in respect of certain
types of sized yarn as well as
by exempting totally hank
varn in plain, stralght reals of
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new French counts 20 or more
but less than 34;

(ii) the Cotton Textile Exports Pro-
motion Council ig striving to
assist by finding out-lets for
yarns and thereby relieving

pressure on the mills in  the
South;
(iii) the Cotton Textile Export Pro-

motion Council have, on the
basis of a report from the mills
in the South, agreed to a special
addilional gssistance of Rs. 2 per
10 1bs. for freight differential
for cotton yarn on cones/cheese
largely manufactured in  the
South for export to UK.; and

(iv) a loan of Rs. 50 lakhs has al-
ready been sanctioned by the
Central Government to the
Covernment of Madras for re-
lnaning to the Appex Co-opera-
tive Societies to enable the lat-
ter to purchase and stock yarn.

2. Another relief measure under
consideration of the Government is
creation of a buffer stock of yarn
for the mills in South India. It is
hoped that the measures already
taken and proposed to be taken will
help the mills to reduce their stocks
to a reasonablg level shortly.

Bhamthi Mills, Pondicherry

316 SRt NAMBIAR:
SHEI UMANATH:
SHRI K, RAMANI:
SRRI P. RAMAMURTI:

Will thc Minister of COMMERCE
be pleased to state:

(a) whether the Bharathi Mills
(Pondicherry) are running in full ca-
pacity after be:ng taken over by Gov-
ernment;

(b) if so, whether there is any in-
crease in its production; and

(¢) it not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.
(b) Does not arise.

(¢) The Investigation Committee
which locked into the affairs of this
mill had recommended that the mill
be re-started under an Authorised
Controller, in two stages. The first
stage was to commission about 16280
spindles and 144 looms which could

be re-started after cleaning, setting,
ete. and this has been done. The
question of re-starting the second

stage is receiving consideration,

Cut in Textile Production

317. SHRI NAMBIAR:
SHRIMATI SUSEELA
GOPALAN:
SHRI UMANATH:
SHRI K. RAMANI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether the attention of Gov-
errment has been drawn to the South
Indian Mill Owners" Association’s re-
quest to the All India Cotton Mills
Federation to prepare a plan to cur-
tail textile production throughout the
country; and

(b) if so, the action Government
propose to take in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) Does not arise.
Export of Rall Wagons to Poland

318. SHRI ANBUCHEZHIAN:
SHRL N, R. LASKAR:
SHRI CHENGALRAYA

NAIDU:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the
State Trading Corporation has secur-
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ed an order for the supply of 500

railway wagong to Poland;

(b) the total number of railway
wagons to be exported during 1968
with the names of the countries
thereof; ang

(c) the steps taken by Government
to boost their exports to other coun-
triea?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir; however, negotiations between the
State Trading Corporation and Po-
land are in their final stage and a
firm contract can be expected to ma-
terialise,

(b) The following contracts for ex-
port of wagons during 1968-69 are
under execution:—

Name of countries No. of wagons

for which

the contract

has been

signed.

East Africa (Kenya) I“_ 247
Hungary 500
South Korea 1050
Burma 14
Ceylon 40
(c) The following facilities are

available ageinst export of wagons'—

(i) Import replenishment at 20 per
cent of f0.b. value;

(ii) Cash assistance on case to case
basis;

(iii) Supply of indigenous iron and
steel at internativmal price for
fabrication for export;

(iv) Export finance at preferential
rate of interest,

(v) Credit facilities for deferred re-
alisation on case to case basis;

(vi) Facilities of pubMcity, market
survey, sales and study tesms,
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delegations, etc. through the
Engineering Export Promotion
Council; and

(vii) Import of capital goods for ex-
port oriented industries.

Export of Agricultural Commeodities

319. SHRI ANBUCHEZHIAN:
SHRI N. R. LASKAR:
SHRI CHENGALRAYA.

NAIDU:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that Gov-
ernment have studied the possibilities
of significant increase in the export of
some agricultural commodities in the
near future;

(b) if so, the names of such com-
modities;

(e) when are exports of these com=
modities likely to be effected; and

(d) the other ‘main points brought
out by the study?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFI QURESHI): (a) Yes,
Sir.

(b) Vegetable oils, Oil seeds and
cakes, Processed Foods, Marine Pro-
ducts, Cashew and Tobacco.

(c) These commodities are already
being exported,

(d) The study carried out by the
Commerce Ministry indicates that
there is scope for significant increase
in the exports of these commodities,
if Special Promotiona] measures are
taken.

Problem of Textiles Industry

320. SHRI ANBUCHEZHIAN:
SHRI CHENGALRAYA
NAIDU:
SHRI N. R, LASKAR:
Will the Minister of COMMERCE
be pleased to state:
(a) whether it is a fact that Gov-
ernment are considering a proposal to
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call a conference of Textile mill-
owners and the labour representatives
to discuss the problems confronting
the industry;

(b) if so, when the conference is
likely to be held; and

(c) the subjects proposed to be dis-
cussed in the conference?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) and (¢). Do not arise.

Decline in Export of Shoes

321, SHRI ANBUCHEZHIAN:
SHRI N. R. LASKAR:
SHRI CHENGALRAYA

NAIDU:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the
export of Indian shoes has gone down
to a million pairs annually during the
last three years;

(b) if so, what are the main rea-
sons for this decline;

(¢) whether it is a fact that Bri-
tish, Italian and Pakistan manufac-
turers with mechanized units and
export incentives oriented towards
speedy purchase of machinery repla-

cements gare underselling Indlan
shoes by 20 per cent in the World
market; and

(d) if so, what steps are being

taken to compete with foreign coun-
tries in the shoe market?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
‘Sir, y

(b) Does not arise,

(¢) and (d). This matter is being
investigated and suitable steps will be
considered to remedy the situation, if

necessary.
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Electric Pump

322. SHRI 5. C. SAMANTA: Wil
the Minister of INDUSTRIAL DE-
VELOFPMENT AND COMPANY
AFFAIRS be pleaseq to state:

(a) whether Government's attention
has been drawn to a news-item which
appeared in the Indian Express dated
the 27th June, 1968 that a group of
three persons from Nagpur have in-
vented an electric pump which can do
away with the rotating parts in its
conventional counterpart;
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(b) if so, what encouragement are
Government likely to give in order
to enable them to accomplish  their
plans;

(¢) whether there is any likelihood
of producing devices like electrie
pump, automalic cigarette lighter,
electric time-piece and the like on
commercial scale for public  benefit;
and

(d) if so, what are the prospects?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRIF. A. AHMED): (a)
Government have received no  pro-
posal in this regard.

(b) to (d). Do not arise,
Track Recording Car

323. SHRI S. C. SAMANTA: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether the efficiency of the
“Track Recording Car” produced by
the Research Division of the South-
Central Railway at the Mettuguda
workshop has been tested and found
capable of recording the track
strength precisely;

(b) if so, how is the device going to
be utilized by the railways &and
what costs are involved in {its pro-
duction; and

(¢) how does it compare with its
foreign counter part in so far as 1s
cost, capacity, dependability and du-
rability are concerned?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
manufacture of a track recording car
produced by the Research, Designs and
Standards Organization hasg been just
completed. Trials and testing have
not yet been done,

(b) The completely indigenous
track recording car costs about Rs. 9
lakhs (approximately) and will be
utilized for recording the conditions
of the track.

(¢) The cost of a similar imported
track recording car, with indigenous
bogie and chasis is appruximately Rs.
8.50 lakhs. Capacity, dependability
and durability of the indigenous car
hag still to ce found out after trials.

" Strike in Durgapur Steel Plant

325. SHRI GANESH GHOSH:
SHRI MOHAMMAD ISMAIL:
SHRI B. K. MODAK:
SHRI BHAGABAN DAS:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that the
workers of the melting shop of the
Durgapur Steel Plant went on one day
token strike on the 1st June, 1968;

(b) if so, the demands of the work-
ers; and

(c) the steps taken by Government
to settle the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Yes, Sir.

(b) The main demand was for in-
crease in the number of crane opera-
tors to 180 against 168 recommended
by the Industrial Engineering De-
partment and 176 suggested by the
Deputy Labour Commissioner,

(¢) The dispute i3 pending before
the Labour Commissioner, Govern-
ment of West Bengal for conciliation.
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Investment Board

326. SHRI GANESH GHOSH:

SHRI VISWANA1HA
MENON:

SHRIMATI SUSEELA
GOPALAN:

SHRI UMANATH:

SHRI R. K. AMIN;

SHRI MEETHA LAL MEENA:

SHRI K. ANIRUDHAN:

SHRI H. AJMAL KHAN:

SHRI E. K. NAYANAR:

SHRI P. RAMAMURTI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether there is a proposal to
create an Investment Board for the
processing of applications for lirens-
ing of industries with foreign capital
participation; and

(b) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b, Yes, Sir, It has been
decided to set up a Foreign Invest-
ment Board for the expeditious pro-
cessing of cases of foreign participa-
tion in industries,

The Board will have as its Chair-
man a Secretary in the Ministry of
Finance. Secretaries to Government
in the Economic Ministries, Secretary
to the Planning Commission, Direc-
tor Genera] of the Council of Sclenti-
fic and Industrial Research end
Director General of Technical Deve-
lopment will be the members. All
cagses of foreign investment and cclla-
boration will fall within the jurls-
diction of the Board.

Recession in Industrial Development

327. SHRI S. P. RAMAMOORTHY:
SHRI YOGENDRA SHARMA:
SHRI D. N. DEB:

SHRI INDRAJIT GUPTA:
SHRI D. C. SHARMA:
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SHRI BENI SHANKER
SHARMA:

SHRI VIRENDRAKUMAR
SHAH:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government have
conducted any study to assess the im-
pact of recession in industrial deve-
lopment in the country;

(b) if so, whether 3 copy of the
report would be laid on the Table of
the House;

(c) whether there have been any
signs of industrial upturn following
a prolonged period of recession in
the industry since January, 1988;

(d) if so, the details thereof; and

(e) the steps taken or proposed to
be taken to keep up the trend?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AIIMED):
(a) and (b). The progress of all in-
dustries and particularly those affect-
ed by recession, 1is being constantly
kept under review with a view to
taking such steps as may be possible,
to help recovery. No formal report
has, however, been prepared on the
subject.

(c) to (e). As a result of the vari-
ous measures taken there have been
signs of improvement in warlous
flelds as evidenced by the index of
industrial production which rnse +to
157.3 in the first quarter of 1968 as
compared to 150.9 in the year 1987.
The recovery has been particularly
satisfactory in industries llke Ma-
chine tools, Machine tools accessories,
Portable tools, Furnaces, Lathe tools,
Steel pipes and tubes, Steel wire
ropes, Rallway wagons, Heavy struc-
turals, Steel castings, C.I. spun pipes,
Commercial vehicles including jeeps
and cars.
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Assistance to Jute Industry

328. SHRI R. K. SINHA: Will the
Minister of COMMERCE be pleased
to siate;

(a) whether Government have
given any financial assistance to the
jute industry to tide over the crisis
it is facing presently;

(b) whether it is also a fact that
the employees have been demanding
higher wages and letter service con-
ditions; and

(e) if so, whether
have suggested to
concede to the
of the workers?

Government
the industry to
reasonable demands

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir, Loan assitance to the extent of
Rs. 5 crores has, however, been
agreed to be given to jute industry
for diversification of jute goods pro-
duction for exports.

(b) Yes, Sir.

(e¢) These issues are still under
discussion between representatives of
the Indian Jute Mills Association and
of the employees.

Industrialization of Faizabad Division

329. SHRI R- K. SINHA: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFF-
AIRS be pleased to state:

(a) whether it is a fact that the
entire Faizabad Division in Uttar
Pradesh excluding Bara Banki has
been classified as backward area to
get preferential treatment for indus-
trialisation; and

(b) if so, whether Government
have workeq out any scheme for the
industrialisation of the Division?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) It has been reported by the State
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Government that the entire Faizabad
Division excluding Bara Banki has
been classified as backward area re-
quiring development of all facets of
economy including industries.

(b) No special scheme for irdus-
trialisation of the Division iz con-
templated by the State Government
but greater allocations would be
made by them under the Fourth Plan
schemes for backward rezions in-
cluding Faizabad Division,

Aeromagnetic Survey

330. SHRI YOGENDRA SHARMA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether there is any proposal
to carry out aeromagnetic zurvey in
certain parts of the country to locate
minera]l deposits;

(b) whether the Soviet Union has
agreed to assist India in this respect;

(c) if so, the details of the propo-
sul; and

(d) the estimated cost thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) Yes, Sir.

(b) Yes, Sir.

(c) It is proposed tp carry out
aeromagnetiec surveys over an area of
138,000 sq. kms. in Dandskaranya
and Sambalpur-Bolangir areas in the
States of Madhya Pradesh, Orissa
and parts of Andhra Pradesh with
Soviet assistance.

(d) The Project is estimated to cost
about Rs. 1.2 crores, including forelgn
exchange component of about 505,500
Roubles.

Purchases of Alrcrafts from USSR

331. SHRI YOGENDRA SHARMA:
SHRI YASHPAL SINGH:
SHRI 8. KUNDU:

SHRI SAMAR GUHA:

SHRIMATI TARKESHWAR]
SINHA:

SHRI K. P. SINGH DEO:

Will the Minister of COMMERCE
be pleased to state:

(a) whether during the reent Indo-
Soviet Trade talks in Mosciw the
U.S.S.R. Government have uffered the
sale of ships and aircrafts to India:

(b) if so, what were ihe terms of
cffer made in this respect; ang

(e) whether India has accepted the
offer?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c).
During the discussions in March-April,
1968 with the Soviet Delegation led
by Mr. A. M. Zharsky, the Indian side
showed interest in studying the possi-
bilities of purchase of ships and shipp-
ing equipment, A Soviet exporting
organization has offered to sell aircraft
te Indian Airlines Corporation. During
the recent Indo-Soviet trade talks in
Moscow, the question of purchase of
ghips, aircrafts and helicopters was
discussed. No specific offers were
made during the recent talks.
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Accident near Howrah

336. SHRI VISHWA NATH PAN-
DEY: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that some
persons were killed and several in-
jured in a railway accident ncar the
cur shed about two Kilometres from
Howrah station (Eastern Railway) on
the 20th June, 1968 when a passenger
train collided with a local train;

(b) if so, the causes of the accident;

(e) the total number
killed and injured;

of persons

(d) the total amount of 'os3 to the
railway property; and

(ey the reaction of Government
thereto?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): {a) and
{c). In this accident 5 persons were
killed and 41 injured, of whom 5 sus-
tained grievous injuries.

(b) This accident hag been inquired
into by the Additional Commissioner
of Railway Safety. According to his
provisiona] finding the accident was
due to the failure of rallway staff.

(d) The cost of damage to railway.

property has been estimated at ap-
proximately Rs. 2,01,450.

(e) The Safety campaign has been
further intensifled to bring home to
the staff, particularly those connected
with running of trains, the imperative
noed of observing the prescribed rules
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and procedures meticulously. Spot
checks have also been intensifled to
see that the staff do not violate the

safety rules ang indulge in short-cut
methods.

Collision at Gorakhpur Cantt. Station

337. SHRI VISHWA NATI{ PAN-
DEY: Will the Minister of RAILWAYS
ke pleased to state:

(a) whether it is a fact that the
75 Up Gorakhpur-Varanasi Passenger
troin dashed into the rear of a Sta-
ticnary goods train at Gorakhpur
Cantonment station on the 2lst May,
1268 and five wagons derailed ag a
result thereof; ang

(b) if so, the cause of the accident?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
collision occurred between 75 Down
Gerakhpur-Varanasi Passenger and 2
MG Up Goods train at Gorakhpur
Cantt. station on 21.5.68.

(b) Prima facie it appears that
while goods train No, 2 MG Up was
entering Gorakhpur Cantt. station on
line No. 1, train No. 75 Down Pasgen-
ger ran past the Starter signual of line
No. 3 in the ‘ON’ position and collided
with Goods train No. 2 MG Up.

Derailment between Gulmakhola and
Sivok Stations

338, SHRI VISHWA NATH PAN-
DEY: Will the Minister of RAILWAYS
be pleased to state:

- (a) whether it is a fact that some
wagons of a goods irain derailed and
capsized between Gulmakhola and
Sivok stations of the Northeast Fron-
tier Railway 40 kilometres aw1y from
Siligurl on the 12th May, 1068;

(b) if so, the causes of derallment;
and

(c) the total amount of loas to the
Railway property 8g a result thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.
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(b) According to the finding of the
enguiry committee the accident was
due to shifting of steel sheets in a
wagon during the run of the train
while negotiating sharp curves and
variable gradients as the sheets had
Tot been properly secured and loaded.

(c) The cost of damage to railway
property was estimated at approxi-
mately Rs. 19,000)-,

Collision between Electric Train and
Electric Engine near Egmore Station

339. SHRI VISHWA NATH PAN-
TEY: Wil] the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that some
passengers died and severai were
seriously injureq in a collision bet-
‘ween an incoming electric train and
an electric engine near Egmore rail-
way station on the 2nd May, 1968;

(b) if so, the causes of the accident;

(c¢) the total number of passengers
killed and injured; and

(d) the tota] amount of loss to the
railway property due to the accident?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
{c). In the accident which took place
at Madras Egmore on 1-5-68, no one
was killed. However, 93 persons were
injured, of whom 11 sustained griev-
ous injuries.

(b) This accident was inquired into
by the Additional Commissioner of
Railway Safety. According to his pro-
visional finding the accident was due
to the failure of railway staff.

(d) The cost of damage to railway
property was estimated at approxi-
mately Rs. 12,200.

Lifting of Foodgrains from Punjab
and Haryana States

340. SHRI YASHPAL SINGH:

SHRI HEM RAJ:
SHRI M. L. SONDHI:

'Will the Minister of RAILWAYS be
rleased to state:
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(a) whether it is a fact that railway
Wagons were not available for lifting
the foodgrains from Punjab and
Haryana States; and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a), No.

(b) Does not arise.

Small Car Project

341, SHRI YASHPAL SINGH: will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether his attention has been
drawn to the statement made recently
in Bombay by the Deputy Prime Min-
ister that at this juncture the country
could not afforg to have another
small-car project; and

(b) if so, whether the idea of per-
suing the Planning Commussion to
agree to the setting up of the car pro-
ject has been given up?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) Yes, to a newspaper report on the
subject. Attention is also invited to
the reply by the Deputy Prime Minis-
ter and Minister of Finance to Starred
Question No. 28 in the Lok Sabha om
22.7-88.

(b) The question of including the
Small Car Project in the Fourth Five
Year Plan ig being pursued with the
Planning Commission.

Ehadi Industry in Qrissa

342. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
MERCE be pleased to state:

(a) whether any negotiations were
held between his Ministry, Khadl
Commission and the Orissa QGovero-
ment's representatives for solving the
deadlock creiditedl in the Khadi Indus-
try in Orlisa; and
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(b) if so, the details of the decisions
teken?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.,

(b) (i) the State Government was
to resume Khadi activity through
yoluntary agencies instead of continu-
ing the olg method of producing and
selling Khadi througlh, deparumentally
organised production cenires. The
Khadi Commission agreed to finance
the voluntary organisations e .gaged
in Khadi work which were ready to
ofter employment to retrencheq work-
ers.

(ii) As regards village 1indusiries,
ibe Khadi Commission agreed to con-
tinue to finance the village industry
programmes subject to the condition
that the State Government would
assume full responsibility for the
fundg already investeq by the Com-
mission for working societies; and

(iii) Regarding disposal of accumu-
lated stocks of khadi
ang assets of the ex-State Board, it
was agreed that steps would be taken
by the State Government in consulta-
tion with Khadi Commission fo settle
tha accounts, dispose of stocks and
collect the outstanding loans as ¢x-
peditiously as possible.

Import of Soyabean Oil

343. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of COM-
AMTERCE be pleased to state:

(a) whether it is a faci that the
State Trading Corporation is now in
possession of 69,000 tonnes of Soya-
bean Oi] imported from the U.S.A, for
which there are no bulk buyers;

(b) whether the State Trading Cor-
poration was having a stock of 42,000
tonneg of Soyabean Oil when it had
made g deal with the U.S. Government
for such bulk imports; and

(c) it so, the reasons thersfor?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
S.T.C. at present has a stock of 32,698
tonnes of Soyabean oil. Another
26,920 tonnes are on the high seas and
are expected to arrive in the ~ountry
during August|September, 1968. Sales
cf Soyabean oil to vanaspati manufac-
turers however are in progress.

(b) and (e). Yes, Sir, In the inter-
est of stabilising internal prices and
avgmenting supplies of edible oils in
the country, Government decided last
year to have a buffer stock of edible
oil and negotiated with U.S. Govern-
ment allocation of soyabean pil for
import into India. Accordingly, hav-
ing regard to stocks in hang and like-
ly sales to vanaspati manufacturers,
the STC was authorised to purchase
26,920 tonnes of soyabean oil azainst
the purchase Authorisation for 77,000
tonnes issued by the U.S. Govern-
ment.

Establishment of Factories in Orissa

344. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) whether proposals for the esta-
blishment of explosive factory, pacer
mjll, Bear factory, Aluminium, Ferti-
liser, Alloy steel, cement and pellatisa-
tion factories in Orissa have been re-
ceived by Government;

(b) whether they are to be in Pub-
lic or Private sectors; and

(¢) the names of applicants who
have sent proposals for setting up of
these new industries?

THE MINISTER OF INDJSTRIAL
CEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) to tc). The information is being
collected and will be laid on the Table
of the House.



579 Written Answers SRAVANA 1, 1890 (SAKA)

Industrial Licences in West Bengal

345. SHRI SAMAR GUHA: Will the
Minister of INDUSTRIAI, DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) what are the new industrial
licenses asked for and granted during
the last three successive years in West
Bengal;

(b) whether it is a fact that many
issued industria]l 1cences in West
Bengal remained unoperated and
many units after beginning of preli-
minary constructions suspended or al-
tngether stoppeq further work,

(c) if 30, the figures of such units;

(d) whether many industrial units
bave been shifted or are being shifted
from West Bengal; and

(e) if so, the reasons for such in-
dustrial slump and shifting of indus-
trial concerns from West Bengal?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
{a) to (e). The information i3 being
collected and will be laid on the Table
of the House.

Cement

346. SHRI HEM RAJ: Will the Min-
ister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
Fieased to state:

(a) the guantity of cemert manu-
factureq in India;

(b) the quantity that is required
for internal consumption and export;
and

(c) the names of the countries. to
which cement is exported?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMFPANY
AFFAIRS (SHRI F. A. AIIMED):
(a) and (b). During 1967 the quantity
of cement manufactured in India was
11.302,379 tonnes which was sufficient
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for internal consumption. The pro-
duction during 1968 is expected to be
of the order of 126 million tonnes.
Orders for the export of about 3,75,000
tonneg of cement by the end of 1968
have either been booked or being
negotiated. ‘

() Ceylon, Kuwait and Trucial

States.
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Indo-Ceylon Agreement on Trade and
Economic CooPeration

SHRI D. N. PATODIA;

SHRI HARDAYAL
DEVGUN:

DR. RANEN SEN:

SHR] BENI SHANKER

352.

SHARMA.: .

SHRI PREM CHAND
VERMA:

SHRI YAJNA DATT
SHARMA:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the
Governments of India and Ceylon
have recently signed an agreement tv
have a consortium of tea to regulate
trade of tea in foreign markets;

(b) whether the agreement %lso
envisages greater co.operation bet-
ween the two countries in the sphere
of economic development and joint
ventures of both the countries;

(e) whether the details of the com-
position and functions of the consor-
tum and the plans for increased eco-
nomic co-operation have been worked
out; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) In
the recent agreement relating to tea
between India and Ceylon, the two
countries have agreed on the need
for setting up a Joint Consortium for
promoting the sale of blended and
packaged tea in selected markets
abroad.
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(b) to (d). India and Ceylon have
agreed to set up a Working Group,
consisting of representatives of the
two countries, to draft the Constitu-
tion and define precisely the objee-
tives, functions, financial and admi-
nistrative structure and scope of the
operations of the proposed 'Tea
Consortium, .

By a separate agreement, the two
countries have agreed to set up a
Joint Committee on Economic Co-
operation charged with the tasg of
formulating and pursuing continuous-
ly measures between India and Cey'on
in the field of economic Co-operation
including joint ventures,

Bikaner-Marwar 95-Up Mail

353. SHRI D, N, PATODIA: Wil
the Minister of RAILWAYS be pleat.
ed to state:

(a) whether it is a fact that the
timings of Bikaner-Marwar 85-Up
Mail have been changed from the lst
April,  1968;

(b) whether as a result of this
change in timings great difficulty is
being experienced by the passengers
particularly from Jodhpur;

(c) whether the Marwar Chamber
of Commerce has already approached
the railway authoritics to make the
departure time for this train from
Jodhpur at 8 a.m.;

(d) what were the reasons which
weighed with the Railway Ministry to
effect the change in timings;

(e) whether Government have con-
sidered the appeal of the people for
restoring the timings ws at (c)
above; and

(f) if so, the decision taken in thia
regard?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(f). The timings of 95-Up Bikaner-
Marwar Mail were changed from 1-4-
68 in order to reduce the oV
journey time for through passengers
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from Bikaner. In view of the re.
presentations received mbout the diffi-
culty experienced by Jodhpur pas-
Sengers due to an earlier departure,
it is proposed to start 95-Up Mail ex-
Jodhpur at about 08.00 hours, as be-
fore, in the time-table to come into
force with effect from 1-10.1968.

Tariff Commission Report on Car
Manufacture

354. SHRI D. N. PATODIA:
SHRI K. HALDER;:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Tariff Commission
which was asked to enquire into the
production cost of cars has in its re-
port to the Government suggested
doing away with price and distribu-
tion control on cars;

(b) whether the Commission has
also suggested that unless the prices
of cars are allowed to be raised, it
may not be possible for the industry
to improve the quality of cars in
pursuance of the recommendations of
the Pande Committee as the indus-
try is sustaining heavy losses;

(c) whether Government have con-
sidered the recommendations of the
Tariff Commission; and

(d) if so, the decisions taken In
this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
The report of the Tariff Commission
in regard to the cost structure and
the fair selling prices of different
types of automobiles has not yet been
received.

(b) to (d). Do not arise.
Textile Industry

355. DR. RANEN SEN: Will the
Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that the
Textile mill-owners have requested
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Government to declare the textile
industry as ‘Priority industry’ in re.
gard to imposition of taxes; and

(b) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir,

(b) The matter is under considera-
tion.

Recommendations of Mukherjee
Commission -

336. SHRI MOHAMMAD ISMAIL:
SHRI B. K. MODAK:
SHR] JYOTIRMOY BASU:
SHRI BHAGABAN DAS:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether Government have con-
sidered the recommendations of the
Mukherjee Commission in respect of
re-transfer of exploration wing to the
Indian Bureau of Mines;

(b) if so, the decision taken there.
on; and
decision
reasona

(e¢) if not, when is the
likely to be taken and the
for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Yes Sir.

(b) It was decided not to retransfer
the exploration wing to the Indian
Bureau of Mines,

(c) Does not arise.

Mining and Allled Machinery Cor-
poration, Durgapur
857. SHRI MOHAMMAD ISMAIL:

SHRI BHAGABAN DAS:
SHRI SATYA NARAIN
SINGH:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:
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(a) the details of recommendations
made by the Soviet team of experts
in the case of Mining and Allied
Machinery Corporation, Durgapur;

(b) the decisions taken by the
Board of Directors of the Corporation
en each recommendation; and

(c) the extent to which these deci-
sions have been implemented?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). A statement giving the rele-
wvant particulars is placed on the
Table of the House. [Placed in Lib-
rary, See No. LT—1374/68].

Indo-Soviet Trade

358. SHRI ONKAR LAL BERWA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that India's
target of trade with the U.S.S.R.
estimated at Rs, 300 crores is likely
to be achieved during this year in-
stead of by 1870; and

(b) whether this increase in pace
of trade with the U.S.S.R. has adver-
sely affected India's trade with Wes-
tern countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF] QURESHI): (a) Yes
Sir.

(b) No, Sir. The increase in trade
with U.S.S.R. is mainly due to the
export of such non-traditional and
specially manufactured goods which
are available in sufficient quantity for
meeting all export demands.

Export of Steel Ralls

359. SHRI ONKAR LAL BERWA:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it is a fact that India
is exporting steel rails in a big way;
and “
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(b) if so, what will be the earnings
from this export in terms of foreign
exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). During the year 1867-88,
40,717 tonnes of rails were exported
resulting in a foreign exchange earn-
ing of Rs. 2.8 crores.

Balance of Trade

360. SHRI HIMATSINGKA: Wil
the Minister of COMMERCE be
pleased to state:

(a) the names of the countries with
which India had adverse balance of
trade during the year 1967-68 and
how it compared with the balance of
trade with those countries in 1966-87;

(b) the countries with which India
had favourable balance of trade
during this period and how it com-
pares with the corresponding figures
for the preceding year;

(¢) what was the overal] baladece
of trade during the years 19686-87 and
1967-68; and

(d) the steps taken for eliminating
the adverse balance of trade with
each of these countries during the
year 1968-697

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and
(b). Statement I and II are laid on
the Table of the House. [Placed in
Library. See No. LT-1375/68].

(¢) The overal] adverse balance of
trade during 1867-68 and 1966-67 was
of the order of Rs. 776 crores and
Rs. 022 crores respectively.

(d) The adverse balance of trade
with majority of the countries is no*
likely to be eliminated in 1968-83 in
view of the need to import essential
requirements of Traw material,
machinery, food-grains etc., necessary
for the economy of our country.
Efforts are, however, being made to-
wards import substitution and to
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boost up exports to reduce the over-
all adverse balance in the trade,

Ind:ll.n Pro ject;' in uﬂgyﬂ_' a

361. SHRI HIMATSINGKA: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether the question of slow
progress in the Indian projects bewng
put up in Malaysia like the Textile
mil] of the Birlas, the Electric Meter
Plant planned by Kamani's, was dis-
cussed by the Prime Minister during
her wvisit to that country;

(b) whether it is a fact that Japa-
nese, Taiwan and Australian projects
which were also taken up side by
side for the development of Malaysia
have already gone into production;

(c) what are the main reasons for
+ slow progress made by the Indian
projects; and

(d) what specific proposals were
made by the Malaysian Government
in regard to the speedy completion of
the Indian projects?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) The
question of setting up of joint ven-
tures in Malaysia was discussed gene-
rally, without reference to any speci-
fic projects,

(b) We have no information on the
subject.

(c) and (d). Joint ventures are
negotiated by parties within the
framework of the regulations framed
and the investment facilities provid-
ed by the Governments concerned.
Delays sometimes occur in raising
finances, sorting out technical details,
terms of participation etc. The Gov-
ernment of Malaysia have welcomed
joint ventures with Indian collsbora-
tion and have given certain facilities
to foreign investors, including
Indians, such as investment incen-
tives, pioneer status, assistance in
locating loca] enterpreneurs, arrang-
Ing loans etec.
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Plastic Industry in India

362, SHRI HIMATSINGKA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether Government's attention
has been drawn to the seminar jointly
sponsored by the Indo-Japanese proto-
type production training centre of
the National Small Industries Cor-
poration and held on the 3rd June, 1968
in India with a view to evolving new
avenues for further development of
plastic industry in India;

(b) if so, what were the main sug-
gestions and observations made in
the seminar; and

(c) what broad programme, if any,
has been laid down by Government
in the light of these discussions with
a view to developing the plastic in-
dustry in India with or without col-
laborations from Japan?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): {a)
Open House discussions and demons-
trations were arranged by Indo-
Japanese Prototype Production and
Training Centre, Howrah and Small
Industries Service Institute, Calcutta
on 3rd June, 1968 with the objective
of exchanging ideas for development
of Plastic Industry in the Small Scale
Sector and the role of the Prototype
Production und Training Centre,
Howrah in the developmental activi-
ties. '

(b) (i) In view of the establishment
of Petro-Chemical complexes, the
amount of Plastic raw materials pro-
duced will be enormous; as  such,
machinery is necessary for its proper
utilisation. For this purpose it will
be necessary to develop new products
and varieties of plastic raw materials.
It would also create additional emp-
loyment opportunities.

(if) The PTC Howrah should form
a nucleus of trained personnel for
meeting the ever-increasing demand
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of the Plastlc moulding dies and toke
steps to train the available expert
craftsmen in the modern technology
of die manufacture.

(iii) There is room for establishing
manufacturing capacities in certain
types of Plastic raw materials as
Nylon, Salfone etc. and the necessary
additives for the raw material manu-
facture which are now entirely de-
pendant upon import.

(c) As the Open House discussion
was conducted primarily with the
object of the role of the PTC Howrah
in the develoment of the Plastic In-
dustry the N.SIC. weuld take ap-
propriate steps in this regard.

Fiat and Ambassador Cars

363. SHR] ABDUL GHANI DAR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) the number of Fiat and Ambas-
sador cars manufactured in the coun-
try annually separately;

(b) how many Fiat cars are reserv-
ed for Government quota annually;

(c) how many Fiat cars are reserv-
ed for Members of Parliament annual-
ly;

(d) whether it is a fact that Fiat
cars were previously allotted to Mem-
bers of Parliament after two years
and they are now allotted after four
years;

(e) if so, the reasons for this devia-
tion;

(f) whether any representations
have been mmde by  Members of
Parliament for the allotment of Fiat
cars after two years; and

(g) if so, the action taken thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) The number of Fiat snd Ambas-
sador cars manufaectured in the coun-
try during the last three years is as
under:

Fiat Ambassador
1965 5673 15,558
1966 7,030 19,469
1967 10,055 20,515
1968 (upto 6,060 12,188
June) ’
(b) 1,200 Nos.

(c) 200 Nos. out of the number
mentioned in (b) above. Thig 1s,
however, flexible depending upon the
actual demand for Fiat cars from
the Members of Parliament.

(d) and (e). Prior to May 1866 a
new Fiat car was not being allotted
to any Member of Parliament (other
than a Minister) before the expiry of
4 years from the date of purchase of
the earlier car. This time limit was,
however, reduced in May 1966 when
the pressure of demand from Mem-
bers of Parliament was comparatively
less, In view of the heavy pressure
of demand for Fiat cars from Mem-
bers after the constitution of the
Fourth Lok Sabha, it was decided in
March 1967 to revert to the four year
rule,

(f) and (g). There have been in-
dividua] requests from Members for
allotment of cars in relaxation of the
4-year rule and such requests have
been considered on merits. There
has, however, been no representation
to the effect that the 4-year rule
should be replaced by a 2-year rule,

Indo-Pakistan Tea Consortium

364, SHRI Y. A. PRASAD:
SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:
SHRI B. N. SHASTRI:
SHRI C. K. CHAKRAPANI:
SHRI P. GOPALAN:
SHRI N. K. SANGHI:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that efforts
are belng made to set up an Indo-Pak,
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consortium for tea trade; and

(b) if go, whether the proposed tea
eonsortium would also keep in view
the question of participation by Afri-
can tea growers?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD, SHAFT QURESHI): (a) No,
Sir.

(by Does not arise,

Public Sector Undertakings

365. SHRI Y. A. PRASAD:
SHRI BEDABRATA BARUA:
SHRI B. N. SHASTRI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the National Develop-
ment Council considered the gquestion
of Government interference with the
functions of the Public Sector Under-
takings; and

(b) if so, the decisions taken by the
Council in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
This specific question was not discus-
sed or raised at the last meeting of
the National Development Council
held on the 17th and 18th May, 1968.

(b) Does not arise,

Donations by <Companies to Political
Partles

SHRI Y, A, PRASAD:

SHRI BEDABRATA BARUA:

SHR] B. N. SHASTRI:

SHRI RAM AVTAR SHAS-
TRI:

SHRI N. K. SANGHI:

Wil] the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Minister of Law has pointed out that
the Bil] to ban donations by the com-

307.
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panies to political parties would be
ultra vires of the Constitution and
has suggested withdrawal of the Bill;

(b) if so, on what ground this sug-
gestion has been made; and

(c) reaction of the Government in
the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). After taking into account the
views expressed by all concerned In-
cluding the Ministry of Law, Govern-
ment of India decided to amend the
Companies Act, 1956 with a view to
ban donations to political parties by
companies,

Running of A.C.C. with Frontier Mail
from Bombay to Amritsar

369. SHRI YAJNA DATT SHARMA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the Air-
conditioned Coach which runs with
the Frontier Mail from Bombay Cen-
tral to Amritsar is detached at Delhi;

(b) if so, the reasons for detaching
it at Delhi instead of running it upte
Amritsar;

(¢) whether Government have re-
ceived any representation against the
detachment of the Air Conditioned
Coach at Delhi; and

(d) if so, the action taken thereom?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
full A.C. coach running by Frontier
Mail ex. Bombay runs through to
Amritsar in winter months. In sum-
mer, the full A.C. coach is detached at
Delhi and in replacement thereof a
partial A.C. coach is attached by Fro-
ntier Mai] ex. Delhi for Amritsar.

(by During summer months, the
full AC. coach running from Bom-
bay is diverted to Pathankot because
the through traffic in air-conditioned
class for Pathankot is much heavler
than for Amritsar. The limited A.C.
through traffic between Bombay ané
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Amritsar is catered to by the full A.C.
<oach running on 25 Dn 26 UP Bom-
bay-Amritsar Biweekly A.C. Expres-
ses. With the introduction of Western
Expresses from 11-7-688, u through
AC, service Dbetween Bombay and
Amritsar has also become available
by these trains on 2 more days in
the week, throughout the year.

({c) Yes.

(d) The representation has been
considered but running of the full
A.C. coach from Bombay Central to
Amritsar throughout the year has not
been found operationally feasible for
want of requisite A.C. coaches,

Railway Aeccidents .

370. SHRI YAJNA DATT SHARMA;
Will the Minister of RAILWAYS be
pleased to state;

(a) whether Government propose
to set up a high powered commission
to go into the causes of the accidents
and suggest vemedial measures;

(b) if so, tne personnel of the com-
mission and its terms of reference;

(¢) when the Commission is likely
to submit its report; and

(d) if the reply to part (a) be in
the negative. the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
Government have, on 3rd April, 1968,
appointed a High Power Committee
headed by (5hri K N. Wanchoo, Re-
tired Chief Justice of India, to look
into the causes leading to accidents
on the Indisn Railways and to sug-
gest measures for minimising them.

(b) Composition of the Committee:

1. Shri . N. Wanchoo, retired
Chief Tustice of India—Chair-
man.

2. Shri M. R. Masani, Member of
of Parliament—Member.

3. Shri S. R. Vasavada, President

National Federation of Indian
Railwavmen—Member

596

4. Shri F. C. Badhwar, retired
Chairman, Railway Board—
Member

5. Shri P. B. Aibara, Commijssion-
ner of Railway Safety—
Member

Terms of reference

(i) To review the position of ae-
cidents on the Indian Railways
since the appointment of Rail-
way Accidents Committee—
1962, in the light of recom-
mendations made by it and the
implementation thereof;

(ii) To suggest measures for fur-
ther minimising the accidents.

(c) It will take a few months be-
fore the Committee submit their re-
port. No definite date can be indi-
cated at present in view of the com-
plexity and volume of work involy-
ed,

(d) Does not arise.

British India Corporation

371. SHRI S. M. BANERJEE: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether British India Corpora-
tion Board has wany Governmens
directors on it;

(b) if so, the names of those direc-
tors:

{c) if not, whether it is a fact that
some directors have misused their
names as Government directors; and

(d) if so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). No, Sir, ever since
1882, when the management of the
British India Corporation was releas-
ed by the Allahabad High Court to &
Board elected by the shareholders, the
understanding between the Govern-
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ment and the Bajorias has been that
the list of directors shal] be approv-
ed by Government as another large
shareholder. This understanding im-
plies that the Government has a
right to suggest the names of some
persons for being chosen as directors
in terms of the Articles of Associa-
tion of the Company. Government,
as a major shareholder, suggested the
names of Sarvashri S. N, Bilgrami
and Himmat Singh. They were duly
appointed by the Board of Directors
in the two vacanties on the Board.
In the circuinstances, it would be in-
appropriate to designate them as
Government directors,

(¢) Yes, Sir. Some directors were
reported to liave described themselves
as Government directors in a tele-
gram or lethir addressed to the Chair-
man of the company.

(d) The position has been clavified
to them.

Indian Galvanising Co.

372. SHRI S. M. BANERJEE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to refer to the re-
ply given to Unstarred Question No.
8983 on the 30th Apnl, 1968 and
state:

(a) the rrasons for not taking any
action against the Hind Galvanising
in 1962 when they started repor‘ing
production of oil barrels in their re-

turne without obtaining permission
from Government;
(b) the name of the Defence

department out of the names appear-
mg in the list to whom barrels were
supplied by them;

(¢) whether the original licensed
manufacturers were unable to cater
to the requirements of Defence de-
ariments and oi] companies;

{d) whether their statement that
they purchwsed free sale steel sheels
from Aminchand Pyarelal and Rum-
kishan Kulwantrai has been verifled
from these firms:
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() whether they have uti'ived
sheets allotted to them for manufac-

turing 5/10 gallon drums for the pro-
duction of oil barrels; and

(1 if so, the action taken for this
violation?

THE MINISTER OF INDUSTRIAL
CEVELOPMENT AND COMPANY
AFFAIRS (SHR] F. A. AHMED):
(a) Reply to Lok Sabha Unstarrea
Question No. 5230 on the 26th March
1968 may be referred to. The firm
had been representing to the Govern-
ment for approval to their capacity
for the manufacture of oil barrels. As
cxplained in reply to Lok Sabha
Starred Question No. 250 on the 24th
November 1967, the oil barrel manu-
facturing capacity of this firm  was
accepted after due verification. In
view of the recognition by the Gov-
ernment of the oi] barrel manufactur-
ing capacity of this firm as well as
of others in the line, no other action
was considered necessary.

(b) Iioms at 2 & 5 (for the year
1962) and 5 (latter half) (for 1963)
under the third column of the list re-
ferred to.

(¢) Information as to whether the
other manufacturers were approach-
ed is not available.

(d) No, Sir.
(e) Yes, Sir.

(f) After taking full stock of the
circumstances in which this unit had
utilised their quota meant for steel
drums for the manufacture of 40/45
gallon oil barrels, it was decided to
condone the irregularity.

Purchase of Drums by M/s. Hind
Galvanising

373. SHRI S. M. BANERJEE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Starred Question No.
1685 on the Tth May, 1968 and state:

(a) whether M/s. Hind Galvanising
purchased from Indian Galvanising
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Co. only the plant and machinery to
manufacture 5/10 gallon drums;

(b) if so, the reasons for granting
a Registration Certificate to them to
manufacture all steel drums other
than steel drums of 40/45 gallon

capacity;

(c) whether they purchased plant
only for 5/10 gallon drums and whe-
ther Government have sanctioned
fresh capacity to them by allowing
them to manufacture bitumen drums;

(d) the source from where they
procured machinery for the manufae-
ture of bitumen drums and whether
permission for procurement of the
same was given to them; and

(e) the specific reasons for not al-
lotting bitumen drum sheets to licens-
ed fabricators instead of the con-
sumers?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)
to (d). M/s. Hind Galvanising and
Engineering Co. purchased from M/s.
Indian Galvanising Co. a complete
plant for the manufacture of all types
of drums including heavy duty drums
of 45 to 90 gallon size but excluding
the plant for manufacture of 40/45
gallon drums. It was for this reason
that the Registration Certificate cover-
ed the manufacture of all steel drums
other than steel drums of 40/45
gallon capacity. No fresh capacity
for the manufacture of bitumen drums
was created with the firm, as their
existing assessed capacity for steel
drums other than 40/45 gallon drums
was split up to include 200 tonnes
per annum of asphalt-cum-bitumen
drums,

(e) A reference is invited to the
reply by the Minister of State in the
Ministry of Petroleum and Chemicals
to part (a) of the Lok Sabha Un-
starred Question No. 3551 on the 11th
March, 1968,
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Standard Drum and Barre]
Manufacturing Co.

374, SHRI S. M. BANERJEE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to Starred Question No.
1542 on the 30th April, 1968 and state:

(a) whether machinery as per de-
tails given were all in operation dur-
ing the assessment period in 1964;

(b) if not, the details of machinery
which were in operaton and which
kept as stand by separately;

(¢) the details of machinery sepa-
rately on the basis of which their
capacity was fixed at 3700 tons pro-
visionally and again at 6100 tons jn
1961 after taking time and motion
study;

(d) whether assessment reports are
secret documents, if not, the reasons
for not laying them on the Table of
the House; and

(e) whether recognition of fresh
capacity of the Hind Galvanising and
allowance of unauthorised expansions
of the Standard Drum in preference
to allotment of raw materials to origi-
nal licensed fabricators have solved
the problem for increased supply of
barrels?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)
and (b). All the machinery, except
one new machine, namely semi auto-
matic body former and welder, which
was on trial, were in vperation st the
time of assessment in 1964, No
machines were kept as standby
separately.

(c) The capacity of 3700 tons per
annum was fixed provisionally jn
1956-57 based on the peak consump-
tion during the preceding periods.
Two lists showing respectlvely
machinery available with the firm in
1954 and 1961 when their capacity was
assessed at 6100 tons per year, are
laid on the Table of the House.
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(Placed in Library. See No. LT-1376/
88).

(d) The assessment reports from
the technical officers were obtained
only to enable the Government to
take a decision and it is therefore
considered not necessary to place
them on the Table of the House.

(e) The registration of the capacity
of M/s. Hind Galvanising and Engi-
neering Co, (P) Ltd. and the re-
assessment of the capacity of M/s.
Ssandard Drum and Barrel Mi{g. Co.
were explained earlier in repiy fto
Lok Sabha Starred Question Ho. 250
on the 24th November, 1967. Froduc-
tion of barrels increased from 42164
tonnes in 1963 to 45846 tonnes in
1966. The increase in production of
barrels is not substantial on account
of shortage of 18 gauge stee] sheets.

Coach Attendants

375. SHRI BHOGENDRA JHA: Wil]
the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Un-
starred Question No. 3754 on the 12th
March, 1968 regarding Coach Attend-
ants on the Railways and state:

(a) whether the question of Coach
Attendants coming under the com-
mercial or the Mechanical Depart-
ment on the Railways and of autho-
rising them to demand tickets/passes
from passengers for verifica‘ion, has
been finally decided; and

(b) if so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
and (b). The question whether the
Coach Attendants posted in full corri-
dor type First class coaches should be
under the Commercia] Department or
Mechanical Department is still under
consgideration. Instructions  have,
however, been issued to Railways to
authorise Coach Attendantg to check
tickets of passengers when they enter
the coach if a TTE/Conductor is not
there to exercise the necessury check.
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High Speed Train

376. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleas-
ed to refer to the reply given to Un-
starred Question No. 3702 on the 12th
March, 1968 and state:

60z

(a) whether the trials and investi-
gations on the running of irains at
120 kilometers per hour have been-
completed;

(b) if so, the results thereof and
the date by which the running of
this train is to begin;

‘) whether the proposed train will
cxclude only Bihar from its halts and
it wil] have two halts in UP.; and

(d) if so, whether one halt at Patna
by changing the route is also under
consideration?

THT 7 NISTER OF RAILWAYS.
(SHR1 . M. POONACHA): (a)
No. The investigations and trialg on
the running of trains at 120 kilometers
per hour are still in progress.

(b) The date from which the train
will run can only be decided 2t the
conclusion of the investigations now
in progress.

(c) and (d). No intermediate tra-
ffic halts are proposed for this {rain.

Trade Restrictions

377. SHRI BHOGENDRA JHA: Will
the Minister of COMMERCE be pleas—
ed to refer to the reply given to Un-
starred Question No, 3701 on the 12th:
March, 1968 and state;

(a) whether the Government of
U.S.A, Argentina, Canada and scme
other Latin American countries have
since removed the restrictions impos-
ed on the import of non-essential
products from India through the
mechanism of import-quota system;
and

(b) if not, the steps taken by Gov-
ernment against this discrimination™
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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and
(b). The import quota system of
U.S.A. and Canada affects only few of
our export commodities, such as cotton
textiles, in U.S.A. and rayon fabrics
in Canada. We are continuing to
press for liberalisation of these
quotas,

In case of Argentina and other
Latin American countries a Trade
Negotiations Committee has been con-
stituted under the aegis of GATT fto
work for the removal of Tariff and
non-Tariff barriers imposed by deve-
loping countries. The question of
restrictions imposed Wy Latin Ameri-
can countrieg will be dealt with
during these negotiations.

a1y w1 faafa

37g. wt wy fawd : 7T gEmy,
W A9 N1 A 4g q9T &1 AT
Ul & :

(%) Farag a= & f& wreg smam
# 40 9T T Ay wAEF  (IFfeEn,
rage) &1 frafa sar @ ;

(@) 71 a8 @ waex fwed,
YT, T@AT W WA e
FreaT § w4 far ar qwar g

(w) #a1 3% frafe & T &
A § HAE FT A ATHT TG
T ¥ T8 aarE 9 avdt §;

(v) A% waes & g8 faafa &
T Y fraet g gt & i s
§ 9T "W & W 9 4R AT
firat wfm &= 1 st &

(¥) smag Wt aw g fs oo
*r Ag waew ¥ frafa & seor W
w1 Wiy grf g &

(=) =fx gt, ot w1 @ W@
WA JeTET g & fAy awEre wt
fra< o3 frgfe I s w1 8 AR

(&) afx =&, ar ga% w1 FTO07
&7

W, WW AYT W1y WAtww W
A (& T Eww) : (F) T
afqw fagm frm fafade 3 gfead
40 w9 ffew @ Fg-waer faz e
aror & fagta w3 & fay Farfear
frdvger 14 93 wraifia oF gedET
e #1 fagrw fFar & 1 aea &7 =
& forr wd, 1968 ¥ w7, foFar maT AT
40 ATy # 7w 7 gffad #7127 & faafa
9L IRATRA MHAT F AT FA 4T EY
foar s %7 famme & 1 aif, famm &
g & magla @1 Jfew 5. 92
are AfF® =7 smEw 30 I, 1968,
& AT T 1 KAT |

(@) "mt & frafa w4 & fay
@ R @O qgAl * 9E-
wgar & faae § w@ w7 fEan
ST E |

(1) = (7). dwfemr & frafa
fFr a7 Afg-woEE Fagy 7 oI &
TS /IS WA TGH (AT AT E | ATAA
T frafa fFY 7@ 5.92 W@ dfew
T FIE WATH & 1A 408. 48 AT
99 & qoae faRw qav afow @1 0
g

(¥) dofesr & gwmew F
frata & afoeasy g9 wwEl N
gifT g5 #) e § Ty €W gt
% afagfa sfrad 27 $0% & i
waravay fagut qEr & w= & g
gy 1| g wfaf fate g oo
(10. 50 w7 wfy qfgw o7 A T X)
g e w7 4 FO¥ Ty * o 7w
FTLT TorET & Sy geit |

(%) o\t (9). W& oo &
JaTET 9T dmfear ¥ Ag-waes &
frater #7 #v gowwre 7 v o
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wEamit warg faew

379. =it 7y famy : 71 wrforeg
ﬂﬂ'ﬁm%ﬁwiﬁﬁﬁ?:

(%) 7av og 5= & fF eqon
sa€ weq fafeds F1 wenrofr v
mifear feafr W1 wrae Wi 9@ #
T @ e

(@) Frag == ¢ fs mam
% as fr yoee faem a1 wavas-
fremE wrife 9T 98 geame &
Qg g AT 1964 F AT T-faey
fawmr aqr srenfir fasre dama §
FFTE afag ot wE@T A sEE
faeg =7 71 FO© ARG FT JAT
# 4 T suF favg wfeday faan
a1, va51 @ faasa faam nar g

(w) =afz g, Srsmragwrawg
f& agmm waurfadws § #1O
TS FFOAT T AT TG SqGEqT
ez aqT w=E gk ;A

() =ar gTarT a fa=re sOCRT
frea & wrdt arel aqr AW qTEE-
frams & fasg  wreer=re & wCmT £
o 73 & fad oF st wman frga
FAEITE?

ofrer vt (st fadw fog)
(%) Suew wgaa odfes @
T4 1966-67 ¥ & famd 9% a1 §
fefarrAaw FATAT & 1 aF 1967-68
& ¥t ®1 ol aF wfaw v A faan
™

(&) 7= gafagfe & g4 wr=r
N € ey foE & Gar §%a
firar fe & wrafew a1 9 swang
Y | arforn aar IO fadTT & Jenrety
givqr ¥ grd faeg ®€  wiw
&g weerEr fa fawr &
et Tk fag wrw Y, Sfade §
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7% farg §9 AmE WO gfeT
gC &1 Sy gAfrafe ¥ qF v
g ® qw SfedsT s s &
T AT |

(1) FTETTEH T THY FIE ATAST
FO T § feg a8 greom v a3 |

(a) usw gseFrg, o fF AT
fasti F1 TAF qIET FFHT BT ATCAR
g 2 fast &1 qFAR-ATGE gqA0
FCA FT fa9rT AT § T97 =T 9
qearE ar fa=w faar s w@r g

e ATl & fawwtn aewi W
gl

380. st wy fomd : 7o W&
Har T2 AT KT FA F 0 ¢

(%) # T W& FH-
Tificdt & fagemn a=at & faar aar
Qe F ouraw ¥ fawie giewd 3
¥ fal 71§ s frar ma @

(@) afz g, @ wWoW @
g ¥ agam gfagrd & s
& W

() wfgeg & g7 =41 &1 W
war gfaum & [ ?

T s (0t Ao o gATWI) 1(F)
¥ () ww wearae e v fow & @y
qar oy fEo fawamm a9 @3 W
Feraar ¥, wwaa sawra fga fafa ¥,
fagr wra #@ § g fay ArA N
sqaeqT F) oAy Tfgy 1 gt aF Foer
1w g T Ew ¥ fay ward
fga fafa & wEgraaT Iowed § | 9&1 TF
ANe 71 geaew & ¥ T fawerm
mfergi ®) AT WA ¥ wTE
feaad sz § e T i ¥
=<1 &l N0 W[ F o & ok

fadw fegrad 192 TG )
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Taking over of Warehouses by Tea
Board

381. SHRI MADHU LIMAYE- Wil
the Minister of COMMERCE be pleus-
-ed to state:

(a) whether Governmeni have re-
ceived any representation for taking
over the management of the public
tca warehouses by the Tea Board;

(b) if so, the main grievances/
demands contained in this represen-
tation;

(c) whether these demands also re-
Tate to the reconstitution of the Tea
Board; and

(d) if so, the action taken on this
representation?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAF] QURESHI): (a)
Yes, Sir.

(b) The Tea Board Empluyees'

Associaticn have in their representa-
1ion urged that the Tea Board should
take over public tea aarehouses as,
:n their view, no specialised techuical
wnowledge is necessary in running a
tea warehouse and that the Board
<ould earn considerable revenue by
vaking over the warehouses.

te) No, Sir.

'(d) Tea Beard has set up a Special
‘Committee to go into the whole ques-
tion of taking over the managcment
and eontro] of the Public Tea Ware-
houses. Its report is awaited.

Stopping of Goods Train near Gayu
382. SHRI MAHANT DIGVIJAI

NATH: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that some
two hundred persons stopped a goods
train near Gaya in Bihar on the 17th

1087 LS—S5.
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May, 1968 and looted foodgrains, jute
and sugar;

(b) if so, whether any arrests have
been made and looted goods recover-
cd; and

(¢) the steps which Government
propose to take to prevent such inci-
dentg in future?

THE MINISTER OF RAILWAYS
(SHR] C. M. POONACHA): (a)
Yes, the incident is reported to have
occurred on 15th May, 1968,

(b) 7 persons including 3 women
were arrested. 23 bags of barley,
two bales of jute and one bag ef
sugar, valued at about Rs. 1,800 were
recovered. Government  Railway
Police, Gaya registered a case on
crime No. 6 on_ 15th May, 1968
Under Section 379]411}341 1PC. ‘The
case ig still undzr police investiga-
tion.

(¢) As a preventive measure in the
affected section goods trains are being
escorted.

Mn]l.iché.nna] Microwave Radio-
Telecommunication Net Work

383. SHRI MAHANT DIGVIJAI
NATH:
SHRI HARDAYAL DEVGUN:

Will the Minister of RAILLWAYS
be pleased to state:

(a) whether i1 is a fact that the
multi-channel microwave radio tele-
communication net work has been
started on the Indian Railways;

(b) if so, the mileage of the work
to be covered Zone-wise;

(c) the important railway slations
and divisional headquarters o be con-

nected by the end of 1968;

(d) the estimated expenditure to be
incurred thereon; and

(e) whether the work on the tele-
communication system has since been
completed on Nagpur-Bombay Divi-
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gion, and if not, the time by which it
is likely to be completed?

THE MINISTER OF RAILWAYS

(SHRI C. M. POONACHA;: (a)
Yes.

(b) The route kilometres to be
covered Zone-wise is as under:

Railway zone Route Krus to be

eovered
Central 429
Northern 1680
North Eastern 352
Northeast Frontier 250
Southern 2001
South Central 6 00
South Eastern 2140
Western 752

(¢) The following important stations
ang divisiona]l Headquarters are like-
ly to be connected by the end of 1968:

Central—Bombay, Karjat, Kalyan,
Lonavla, Poona and Igatpuri.

North Eastern.—Sonepur,
pur and Garhara.

Samasti-

Southern.—Madras, Ongola, Bapatla
and Vijayawada.

South Eastern.—Bilaspur,
Sahdol, Katni and Jabapur.

(d) The estimated expenditure to
be incurred is approximately Rs. 9
crores for the works mentioned in
part (b) above.

(e) There is no work op Nagpur
Division., The work on Bombay
Division of Central Railway is expect-
ed to be completed by the end ol 1968,

Anuppur,

India’s Participation in International
Fairg
384. SHRI MAHANT DIGVIJAY

NATH: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that India
will be pnrticipatin_g in some of the
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International fairs in the near future;
and g 4

(b) if so, the names of -~ountries
where these fairs are proposed to be
held?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
and (b). Yes, Sir. A list of the In-
termational Fairs/Exhibiiiuns in which
India proposes to participatc and the

_exclusive Indian Exhibitions pruposed

to be organised abroad is laid on the
Table of the House, [Placed in Libh-
rary. See No. LT-1377/68] Thc
countries where these events will be
held have also been indicated in the
said list.

Radio Active Deposits in Madras

385. SHRI MAHANT DIGVIJAT
NATH:
SHRI A. SREEDHARAN:

Will the Minister of STEEL, MINES
AND METALS be plcased to state:

(a) whether it is a fact that the
Radio active deposits have been found
in Madras State;

(b) whether the other metais lik=
manganese, Copper etc, have also
been found there;

(e) if so, the area covered by these
deposits;

(d) whether there is any proposat
under consideration of Goverument
to set up a plant with U.N. Collabora-
tion to explore the deposits;

(e) if so, the share of the Govern-
ment of India and the UN. in the
proposed plant; and

(f) the time by which the plant wili
start functioning?

THE DEPUTY MINISTER IN THB
MINISTRY OF STEEL, MINES AND
METALS (CHOWDHARY RAM
SEWAK): (a) to (c). I. Radio-active
deposits: Some minor uranium occur—
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rences in small areal extent in the
districts of Salem, Madurai, Nilgiri,
Tiruchirapalli, Coimbatore, Kanya-
kumari and substantial concentrations
of monozite in certain portions of the
coastal tracts of Kanyakumari and
Tirunelveli districts of Madras State
have been found during the surveys
earried out by the Department of
Atomic Energy. In addition to the
above, low order of radio-activity has
been recorded in the phosphate no-
dules of Tiruchirapalli district and
carbonaccous clay horizon in-the
Neyveli lignitc mine in South Arcot
district. Some radioactivity was also
recorded in carbcmatite located in
North Arcot and Dharmapuri districts.

II. Other Metals: As a result of air-
borne geophysical survey carried out
m Madras with the assistance of
United Nations Development Pro-
gramme, number of anomalies have
been recorded, area covered by this
survey is 14,000 sq. km.. These will
be followed up by ground survey
after the final results ind interpreta-
tlon reports become available.

(d) to (f). Do not arise at present.
+ Jute Bags

386. SHRI S. K. TAPURIAH: Will
the Minister of COMMERCE be p.eas-
ed to state:

(a) whether the internal demand
for jute bags is likely to increase by
the year 1970-71 as a result of jarger
production of foodgrains, fertilisers,
cement and sugar;

(b) whether this increase in inter-
mal demand will adversely affect the
country's exports of jute bags; and

(c) if so, the steps Government
propose to take to increase the area
mnder jute cultivation and the yieid
#0 that export earnings are not re-
duced?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE - (SHRI
MOHD. SHAFI QURESHI): (a)

Yes, Sir, depending on the increase in
production of other commodities ref-
erred to. .

(b) No, Sir.

(¢) 1t is proposed to increase the
production of jute and mesta by double
cropping in extensive areas, introdue-
tion of high-yielding strains and adop-
tion of intensive cultivation methods.

Wagons Indented for Movement of
Foodgrains

387. SHRI S, K. TAPURIAH:
SHRI NATHU RAM
AHIRWAR:

Will the Minister ‘of RAILWAYS
be pleased to state:

(a) the number of wagons indent-
ed for the movement of foodgraing by
the Food Corporation of India, other
agencies, and private traders in April
and May, 1968, State-wise;

(b) the number of wagon supplied
against the above indents; and

(c) the back-log remaining?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
to (c). Information about wagon in-
dents and supplies is not compiled
State-wise but Railway-wise. The
required information is accordingly
furnished Railway-wise in the state-
ment laid on the Table of the House.
[Placed in Library. See No, LT-1378-

68).

Taking over of Sick Textiile Mills

388, SHRI S. K. TAPURIAH:
SHRI N. K. P. SALVE:

Will the Minister of COMMERCB
be pleased to state:

(a) the criteria for taking over of
the closed textile units in the coup-
try by the Textile Corporation;
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(b) the number of closed textile

units likely to be taken over by the
said Corporation; and

(¢) the progress made in thal direc-
tion so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMME..CE

(SHRI
MOHD. SHAFI QURESHI): (a)
The National Textile Corporation

would take over such of the textile
units, whether closed or not, which
have initially been taken over under
section 18A of the Industries (Deve-
lopment and Regulation) Aect, 1951
and placed under the management of
Authorised Controllers and which
would, with suitable reconstruction of
would, with suitable reconstruction of
labour and investment of a reasonable
amount of public funds, be jn a posi-
tion to grow into viable units.

(%) and (c). It ig ot precticable
to forecast the exact number of iextile
units that would be taken over by
the National Textile Corporation.
However, the cases of 12 mills that
have been taken over by the Govern-
ment under Section 18A of Industries
{Development and Regulation) Act,
1951 are being examined, in the first
instance, in the light of the provisions
of the Cotton Textile Companies
(Management of Undertakingg and
Liquidation or Regonstruction) Act,
1967 and a decision about their long
term future is likely to be taken in
the next few months.

Decontrol of Cloth

389. SHRI S. K. TAPURIAH: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that certain
differences have cropped up petween
the Ministries of Commerce and
Finance on the question of total decon-
trol of cloth with a view to revitalis-
ing the textile industry in the
country;

® (b) i 50, the views held by the two
Ministries and the precise nature of
differenceg between them; and
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(¢) the decision finally taken on
this question?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
No, Sir.

(b) and (¢). Do not arise,

Deposits of Copper in Orissa

390. SHRI S. KUNDU: Wil the

Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether a substantial déposil. ol
Copper has been found in Orissa; and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THEB
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
No, Sir.

(b} Doeg not arise,

Cement Factorie;, Mandhar and
Buwakhara

39]. SHRI S. S. KOTHARI: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whnether it is a fact that the
project report of the proposed cement
factories at Mandhar and Suwakhara
(near Neemuch), Madhya Pradesh
have been approved,

(b) if so, the progress made in the
construction of these factories;

(¢) the scheduled target date of

commencing the production;

(d) the estimated quantum and
value of cement to be produced a8
per installed capacity; and

(e) the employment potentia] of

these factories?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)
The location of a Cement factcry fa
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the public Sector by the Cement Cor-
poration of India at Mandhar (M.P.)
hag been approved. The project Re-
port for this site ig at present under
consideration of the Government and
formal ganction is yet-to issue.

Neither the project report nor the
location of a factory at Suwakhara
(Neemuch) have been approved by
Government.

(b) The construction works at
Mandhar have been completed for all
the kiln foundations, mixer basin,
coal pit, and additive pit. The con-
struction of al] other civil engineer-
ing works at Colony and Plant sites
ig progressing satisfactorily lo syn-
chronise with the schedule of erection
work.

(¢) During latter half of 1868

(d) About 1 80,000 tonnes per
annum balued about Rs. 1,72,80,000.

(e) 500.
Advisory Council on Trade

392. SHRI PREM CHAND VERMA:
Will the Minister of COMMERCE
be pleased to state:

(a) the names of the memoery of
the Advisory Council on Trade along-
with the period since when they have
been appointed;

(b) whether these members are
represented on any other Conunittecs
of the Ministry and if so, since when;

(c) whether the membersg trom in-
dustrial concerns are also represented
on other Boards or Committeeg of the
Ministry;

(d) if so, their names and the
period for which they have remained
members;

(e) whether it is a fact that a few
big business houses are monopolising
these Boards and Committees; and

(f) if so, whether Government pro-
pose to reconstitute these Boardg rrd
Committees in order to - eliminate
monopoly of such big houses?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFT QURESHI): (a)

The names of the Members of the Ad-
visory Council on Trade and the

" dates of their appointment are given

in the Statement laid on the Table of
the House. [Placed in Library. See
Ne, LT-1379/68.]

(b) Information is being collected
and will be laid on the Table of the
House,

I

(¢) The composition of the member-
ship of the Board|Committees of this
Ministry is determined with reference
to their objectives. Consistent with
the need for compactness, the difler-
ent interests concerned are given
representation. The members ap-
pointed, including representatives of
business houses, are those who by
virtue of their qualifications, experi-
ence, standing etc. are expected to
best serve the objectives of such
bodies which are generally advisory
in character. The Boards;,Committces
are generally for a specified Guration
and are periodically reconstitu‘ed,

(d) Information is being collected
and will be laid on the Table of the
House.

(e) No, Sir.

(f) Does not arise.

qOeT wfii w1 sfar

393. &t wrvaTiag: ¥47 yiam,
a7 ®AT WA HAY g IAR AT FA
w4 fF

(%) wr aee ¥ e wfafa
& sfirae & wraTT 9T YaAgd SEr aur

@  frdas st Qo @@ AR &
fasg wré wramg # ;W

(w) afe =, o wE® wr ey
t?
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Fl, WA A WY AW §
I (s T EW) - (F) AR (7).
AEH A T, G YT 917 Hareq
(7T sk o fawmr) & o
10 7§, 1968 & §HoT €T UFo HYo
\-14(3)/68 grT0, &1 aWT T2F 97
TR &Y T ST T R, A Afufr 77
fewifeat & w@TT =t o nFo arw
ar g wfgwifeat & fazg sweargr
T # farag fear 2 1 39 w1 3 Fdr
of @ifrat afesrt fagw feam o
_IE

tE waafal € fgaaa

394. oY wRTT fag : w0 v
wdt Y9 wA=mEl w1 G 9w T
qrg /dYo #Yo Hio FY Framadi & F4 &3
F art & 26 "9, 1968 I qUifead
9T HEAT 848 FF IHL F graw § g
AN F 3T F4 fF

(%) Far s afafa g faar
T3 garat 9 fare w7 faar o @
L

(=) afz gl @ 97 gaml o 39%
Farag 7 a1 fqoq fear & 7

TR w5t (st Fo Ho gATET)
(%) sfrar

(@) wrawaa afafr 1 fagriea
a7 F ndr Fiiaré 7 afafe #r gfas
FT faan aw ¥

o & felr siEr &1 fAAfa

395. 5 gTRTaT g : ¥71 whefie
fawT AUT ARATA-HTG HAl TG FAIA
# Fuar w01 fF

(%) ¥ 78 w= & f5 wda ar%-
TRATHE T A FE I T
¥ daF s & far wifsd www
¥ EEET W ¥ YW NEE W
wifew & famr & 5 WK
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(@) afzg,dreed sar s g?

sutfre fawte aar wwar-e
ot (st sty vt v ¢ (%)
7 (|). WrRE W X W,
1964 ¥ IFT I [T AHIC &
AW A FTAAT FAT, AGT F
AFTACHT TAST F TG4 ¥ TV
Farfas g3 & fanir += ¥ fac
fs & =vq1 & 7 W miga § TEQ
T Id FRAMAT, TGTF T TEE &
ford fagra =T & wgafr 2 &1 4 | ey
FTEL 1 1965 H 3T 1 97 9
w-HE O foq 0 &1 oTé o | gee
F2W T FHR 7 I F §F HAW
#t gfaa fFar fe ag wigeas & @100
fagdr oA 31 A qer aEdEr
FAF ofoafas i afe g T &
qEEH FU7 T HAAETAE T T 2
fageat, 1967 ¥ Tvg GEIX A TG
Fawan f& ag@et ¥ wgde &1 wIAr
weara arfew & faar 8 1 FII0E §9
g & A1 TS ST ATe, 1968
¥ 7y %7 AT TE Ay

fAsa w1 wraE

396. sl ®wAIAT fag @ 377 {eAq,
| a9 g HAT 30 AAA, 1968 F
ATfFET I¥F FBIT 9111 F IFTH
AR i a7 FAT FT U w4 6F

(%) =x & fasq & s TN
T g :

(@) =1 37 g9 ¥ Q41 20 &
= FReaT W AR W

(w) afz 7, a1 fawa &1 s
e W 7

W, W@ Fur 4Ty WAE ®
9 W (st T Aww) () WfEwg
srfaeifl & wika &1 1968 & a¥
% soodfrwea frsa——20; #fge &
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sty AfF =

9T ¥ w7 F WX arr 193 diEgw =
woi & ®7 & [T e fFar 9n
wfgg) & $9 ¥ 9% 28,538 WY
(ATTA—FrT—wrET
afgg) = w1 F fad 27,400%9%
sfa fg® @1 (Arra—Frar—weer afed)
F1 AT ITH TATAT & | CA@ FEIA
Hqq, g9 w1, 7 ¥ Fg7 w, Fifaga
wifgwrfedt aw fasa %7 gam & a2
9§ %1 wE 41, T Fy fafofeat v
HIAT WEATTHAT & A7 awAEr ®©F
3 I97FT T 94T ®W FqT 207 qAF
ZA fAF T FGIT GO FIT=WI9FT T 1
Aifgqs sarare sfafafagt gra e
QT F1 FITIT 4T o4 UATT L2 17 §4T,
FAIGT T FH1L TG 1 AE AW AT
fodt dfaar ov gema~ A8 f5y o7 &)
AT RAEA TS T £ e 7 27,400
sq7 sfy dfzs =7 (ATTE@—FE—wTET
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Rail Link between Dalli-Kajaharay and
Dantewara
397. SHRI MANIBHAI J. PATEL:
SHR]I LAKHAN LAL GUPTA:
SHRI A. S, SMGAL:_

Will the Minister of RAILWAYS
be pleased to state:

+(a) whether he assured the Mem-

620

bers of Parliament on the 2nd May,
1968 that a meeting between a senior
Officer of the Railway Bourd and
M.Ps. would be arranged to discuss
the salient points of the feasibility
report on rail link between Dalli-
Rajahara and Dantewara in Bastar
Districet;

(b) whether a decision was also
taken that the officer of the Railway
Board would thereafter hold a detail-
ed discussion in this coaneclion with
the Government of Madhya Pradesh;

() whether these discussions have
been held and if so, the results there-
of; and

(d) if not, the reasons thcrefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
and (b). Yes.

(c) and (d). Further daiu for the
discussions had to be collected.
These have since been compieted and
necessary arrangements are now
being made for the discussionz.

Increase in the Price of Coal

398, SHRI MANIBHA]I J. PATEL:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

ta) whether it is a fact that Gov-
crnment have agreed to an increase
in the price of coal at their meeting
held on the 28th June, 1988 with the
cual industrialists;

(h) if sn, the extent of incrense

made in the price;

(¢) whether the price ol ¢oul meant
for domestic consumption wiii also be
inereased; and

(d) if g0, by how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). The Railways have agreed
to price increases of Rs. 2 per tonne
tor Belected grades and Re. 1 per tonne
for Grade I coals. As regard; cok-
ing coals supplied to steel plania,
coal washerles and cokeries a price
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increase of Rs. 1.75 per tennce has (d) and (e). Th2 Government is
been agreed to. continuously examining the possibili-

(c) and (d). The agreements ref- Ll:tsw::nri;;hfw:xz’:ﬁﬁ?ﬁ o E::::

erred to above do not apply to coal
meant for domestic consumplion.
Price being decontrolled, the price of
such coals will be as mutually settled
by the buyer and seller.

Indo-Soviet Trade

400. SHRI MANIBHATI J. 1"ATEL:
SHRI INDRAJIT GUPTA:
SHRI VASUDEVAN NAII:
SHRI GEORGE FERNAXNDTS:
SHR CHINTAMANI

PANIGRAHIL

Will the Minister of COMMERCE
be pleased state:

(a) whethor it is a fact ha: Indo-
Soviet trade i5 facing cortuin major
problems;

(b) if sc, the details thereul,

(¢). how far the Ministmr's  recent
visit to USS.R. ig lixely tu help in
solying those problems;

(d) whether Government have exa-
mined possibilities for further expan-
sion of trade betwecn the two court-
ries; and

(e) if so, the steps taken in ths

direction?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and
(b). There are no major problems
relating to Indo-Soviet trade. With
the recent contract for steel and pro-
posal for purchase of wagons from
India by the USSR, Indian exports will
increase considerably thereby streng-
thening our trade relations.

(c) As a result of Commerce Minis-
ter's recent visit to USSR, it has
been emphasised that trade between
the two countries will be developed
turther by industrial cooperation,
adaptation of the pattern of imports

. and exports to the changing require-
- ments of the two economies.

are being made to explore new fields
of economic co-operali n such as the
possibility of sctting up industrieg in
India with technical assistance and
equipments from U.S.S.R. which could
sell end-products in Soviet markets.
Purchase of new jtems like ships, air-
crafts and other sophisticaled machi-
nery from U.S.S.R. is a'so und~r con-
sideration.  Possibilities of getting
more raw materials and base metals
from U.S.SR. are being explored.

Mahalaxmi Textile Mills Ltd.,
Bhavnagar

401. SHRI D. R. PARMAR: Wil!
the Minister of COMMERCE be pleas-
ed to refer to the reply given to
Unstarred Question No. 3673 on the
12th March, 1968 and state:

(a) the names of the Chiarman
and of the members of the investiga-
tion commiltee appoirted to look inte
the affairs of the Mahalaxmi Textile
Mills Ltd., Bhavnagar,;

(b) whether the Committee have
finalised and submitted their report tc
Government;

(¢) if so, their findings and the
aclion taken by Government thereon;
and

(d) if not, when the report is likely
to be received by Government?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) 1. Shri
G. N. Vaidya—Chairman.

2. Shri ‘R. N. Bansal—Member.
3. Shri Y. L. N. Achar—Member-
Secretary.
(b) Yes, Sir.
(c) The report containing the find-
ings of the Investigation Committee is

& confidential document and it
would not be in order to disclose its
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contents,
nation,

The report is under exami-

(d) Does not arise.

Railway Projects on Western
Railway

4n2. SHRI D. R. PARMAR: Will
the Minister of RAILWAYS be pleas-
ed tc state:

(a) the railway projects pending
with the Western Railway to carry
out, stating the year of Government's
approval to the proposed projects;

(b) whether the preliminary and
detailed survey work has been com-
pleted and the plang and estin‘Iale.;
prepared and finalised;

(c) if go, the estimated expenditure
thercon;

(d) whether the Administrative and
technical sanctions have been accord-
ed, slating the year of sanction: and

(e} the expected time limit for
starting the work?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) No
sanctioned projects are pending with
the Weslern Railway.

(b) to (e). Do not arise.

Rail link between Wagrod and Bhiladi
Stations

403, SHRI D. R. PARMAR: Wil
the Minister of RAILWAYS be
pleased to -efer to the reply given to
Unstarred Question No. 4148 on the
30th June, 1967 and gtate:

(a) the further progress made in
laying a railway line between Wagrod
and Bhilgdi stations on the Western
Railway;

(b) whether the plans and esti-
mates for the project in question are
ready and under scrutiny of the Rall-
way Board;
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(¢) if so, the estimated amount and
the expected time limit for taking up

the work in hand; and

(d) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA):
(a) to (d). The question of construe-
ticn of a rail link between Wagrod
and Bhildi is being examined as &
part of the over-all scheme of in-
creasing line capacity on the Delhi-
Ahmedabad route, and further in-
vestigations -in this regard are in pro-
gress. A decision on the construction
of Wagred-Bhildi rail link or for the
adoption of alternative measures for
increasing line capacity on the Delhi-
Ahmedabad route, will be taken after
these investigations a e completad.

G.CI. Sheets and Gaivanised Plain
Sheets

404. SHRI D. R. PARMAR: Wil
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) the extent of production of
G.C.I. Sheets and galvanised plain
sheets in India  during 1964-65 to
1967-68 and how far it has satisfled
Government and Public dcmands;

(b) the ratio of supply of G.C.Il.
and galvanised Plain Sheets to
Government and public as compared
with their demands during these
years;

(¢) is it a fact that the demand for
these sheets is much more than their
production; and

(d) if so, the gsteps Government
propose to take to manufacture ade-
quate quantities of these sheets to
meet the demand?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) to (d). The information is being
collected and will be placed on the
Table of the House,
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Introduction of additiona] train on
Ambliyasan-Vijapur Section

405. SHRI D. R. PARMAR: Will the
Minister of RAILWAYS be pleased to
state:

(a) whethe~ Government are aware
that there is heavy rush of passengers
in traing on the Ambliyasan-Vijapur
Section of the Western Railway;

(b) whether it is a fact that since
the opening of this section thirty five
years ago no additional train has been
introduced to cope up with the pas-
senge- load:

(e) whether Government have re-
ceived representations from the public
for introducing additional trains; and

(d) if so, the reaction of Govern-
ment the eto and the action taken or
proposed to be taken?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA):
(a) An analysis of occupation of exis-
ting services on Ambliyasan-Vijapur
‘Section has revealed that the accom-
modation available is adequate for the
existing level of traffic.

(b) Yes.
(e) Yes.

(d) The proposal lacks traffic justifi-
«cation.
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Export Policy

409. SHRI HARDAYAL DEVGUN:
SHRI RABI RAY:

Will the Minister of
be pleased to state:

COMMECE

(a) whether it is a fact that the
Boa d of Trade had made certain re-
commendations in regard te the ex-
port policy of Government to boost
the economy of the country;

(b) if so, the details thereof;

(c) whether Government have ac-
cepted the recommendations made by
the Board of Trade; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHEI MOHD. SHAFI QURESHI):
(a) to (d). Presumably the Question

relates to the formulation of an Ex-
port Policy Resvlution. A Sub-Com-
mittee of the Board of Trade was

constituted to suggest a draft of the
Export Policy Resolution. The Sub-
Committee has produced a draft,
which is being furthe- examined in
consultation with other Ministries.
Hence the final acceptance of the re-
commendations of the Board of Trade
will have to await the completion of
these procedures.

Royalty on Minerals

410. SHRI HARDAYAL DEVGUN:
Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether it i3 a fact that the
rate of Royalty on minerals has been
increased,;

(b) It so, the details thereof; and

(¢) the rise in the mineral royalty
yield likely to be effected as a result
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (CHOWDHARY RAM
SEWAK): (a) and (b). The rates of
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royalty in respect of some of the im-
portant major minerals have been in-
creased with effect from 1.7.1968. The
revised raies are given in the Minis-
try’s notificalion No. 1(44)/67-MIT
dated 29.6.1968, a copy of which is be-
ing laid on the Table of the House to-
day. Revision of rateg of royalty on
iron ore and coal is under considera-
tion.

(e) The rise in the mineral royalty
yield, in respect of minerals for which
it has been possible to calculate the
increase, will be of the order of appro-
ximately Rs. 1.5 to Rs, 2.00 crores per
annum on the basis of 19668 figures of
mineral production.

British Indiz Corporation

411. SHRI KANWAR LAL GUPTA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleasced to state:

(a) whether it is a fact that his
Ministry wrote a letter to the Minis-
try of Finance, (Department of Eco-
nomic Affairs) on the 20th Ap il
1968 for transferring 200 shares of
the British India Corporation to Shri
Bilg ami;

(b) if so, the reasons for writing
such a letter; and

(c) whether it is also a fact that the
British India Corporation has pro-
tested to the Government against this
action?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). Yes. Sir, It is g fact
that a suggestion to transfer 200 shareg
out of the block of shares held in the
British India Corporation in the name
of the President of India, to Shri
8. N. Bilgrami wag conside-ed on a
reference from Shri Bilgremi who was
coopted on the Board on the sugees-
tion of Goverrrment as a shareholder.
But he was advised to acquire the
qualification shares which he did.

(¢) No, Sir.
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Benami Transactions in (Indiap Irea
‘Bhares .

413. SHRIMATI TARKESHWARI
SINHA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) whether Government have re-
ceived any complaints that Benami
trunsactions of a large number of
shares have been made in the pur-
chase of Indian Iron Shares recently,
and

(b) if so, whether Government have
made any enquiry into the com-
plaints?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). Government received
certain reports that some parties have
made large purchase of equity shares
in Indian Iron nd Steel Company
Limited. In this connection, the Com-
pany Law Board have ordered ins-
pection of the hooks of accounts of
50me companies.

Trade Agreements with Sociulist
Countries
414. SHRIMATI TARKESHWARI
SINHA:
SHRI RAGHUVIR SINGH
SASTRI:
SHRI SAMAR GUHA:
SHRI R. K. SINHA:
SHRI B. N. SHASTRI:
SHRI R. R. SINGH DEO:
SHRI SHIVA CHANDRA
JHA:
SHRI J. K. MONDAL:
Will the Minister of COMMERCE
be pleased to state:
(a) whether he visited the Soviet
"Union and ‘some other East Europess
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countries recently for finalising long
term trade agreements with these
eountries;

(b) if so, whether terms and di-
mensiong of trade have been finalised
with them; and

(c) what are the specific proposals
which have emerged as a result of his
talks?

THE MINISTER OF .COMMERCE
(SHK1 DuNESH SINGH): (a) to (c).
The Commerce Minister recently visit-
ed USSR and Yugoslavia, In USSR,
the talks covered further develop-
ment of economic and trade relations
beiween the two countries new forms
of economic co-operation for increas-
ing volume and range of goods to be
exchanged between the two countries,
purchase of Rail wagons from India
by USSR, possibilities of puchase of
ships, aircraft, helicopters and other
sophisticated Machinery from USSR.
Both sides agreed that negotiations
will be held in 1968 and in the first
part of 1969 to finalise the new trade
ag-eement for 1971—1975.

2, The Commerce Minister visited
Yugoslavia for the regular meeting of
the Indo-Yugoslay Trade and Econo-
mic Commission. The talks covered
exchange of views on the economic
situation of the two countries, the
result of closure of Suez Canal Pound
devaluation, establishment of ware-
houses visits of businessmen and
particination in fairs and exhibitions.
Serious consideration was given to the
queston of balance of payments posi-
tion and steps to improve the posi-
tion. Lone term industrial co-opera-
tion and joint ventures in third coun-
trisq were diccnssed. Tt was agreed
that nerotiations will take place In
Novembar, 108 for neentiating new
}one term Trade and Pavmente Agree-
ment between the two countries.

UtHisation of Frndg tn Prrchase Stores
of Anather Company

418, SEFRTMATT TARKESHWARI
SINHA: Will the Minlster of INDUS-
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TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) whether large funds of Indian
Express Ltd. and National Company
Ltd. have been utilised to purchase
the Indian Iron Shares by Shri Ram-
nath Goenka and his family;

(b) if so, whether it is permissible
to transfer such funds from one com-
pany in order to ente- the exchange
market to buy shares of another com:-
pany; and

(¢) if so, the action taken by Gov-
ernment in the matter?

THE MINISTER QF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):

(a) Available information indicates
that a large block of shares of the
Indian Iron and Steel stands regis-
te ed in the name of Express News-
papers Private Limited. The Com-
pany Law Board have ordered inspec-
tions of the books and accounts of
some companies. -

(b) and (c). Subject to the com-
pliance with the requirements of Sec-
tions 295, 370 and 372 of the Com-
panies Act, it may be possible for a
company to obtain funds from ano-
ther company fo- making investments
in the shares of a different company
or invest its own funds in the shares
of another company. These Sections
are not applicable to some categories
of companies specified in the afore-
said Sections. The further action to
be taken will be considered after
scrutiny of inspection reports.

Production of Textiles and Handlooms
Cloth

416. SHRI DHULESHWAR
MEENA:
SHRI RAMACHANDRA
ULAKA:

Will he Minister of COMMERCE be
pleased to state:

(a) the production of textiles and
handloom eloth during the year 1967
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08 separately and the per capita con-
sumption thereof;

(b) whether any increase in their
production is anticipated during this
year as compared to that in the last
year; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Production and per capita availa-
bility of cotton textiles during 1967-68
are as fouowsr—_

Pro.ction Per capita

f[(‘.m
availahility
(AL Metres) (Metres)
Mill made cloth 4256 7-44
Handloom cloth 3253 627

{including powerloom
cloth)

" (b) Production during cu rent year
is expected to be more than Jast
year.
(c) Does not arise.
Import of Si'k

SHRI DHULESHWAR

MEENA:

SHRI RAMACHANDRA
X ULAKA:

Will the Minister of COMMERCE
be pleased to state:

(a) the total quantity and the value
of silk imported during the last three
months: and

(b) the amount of import duty col-
lected therefrom?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) and (b). The table below indi-
oates the imports of raw silk into
India during April and May 1968: jts
value and the amount of import duty
collected during the same period:—

417.

Quantity C.LF.Value  Tmporr duty
coll~ct~d.
Kgs. (Rs. in lakhs) (R-. in lakhs)
2968 3.98 0.92

The statistics for June, 1968 are not
available ag yet.

‘Machine Tools

636~

Wrist Watches

SHRI DHULESHWAR
MEENA

SHRI RAMACHANDRA
ULAKA!

SHRI MOHAN SWARUP:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

-——— N

(a) the number of complaints lodg-

ed regarding the neon availability of

H.M.T. wrist watches during the
Jast three months:

(b) the action taken in the matter;

418,

(¢) what is the procedure followed
for the sale of watches to the publie;

(d) how many tokens are issued to
the public; and

(e¢) how many token-holders are un-
able to get watches and the reasons
therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) As the demand for wrist watches
could not be fully met by Hindustan
Limited, Bangalore.
some complaints have been received
by the Company regarding non-availa-
bility of wrist watches. The Company
has reported that no statistics of such
complaints have been maintained by
them. The exact number of com-
plaints received is not, the-efore,
available.

(b) The present production of
2,40,000 watches per year is p-oposed
to be slepped up to 3,60,000 watches
per year, to meet the increasing de-
mand for H.M.T. wrist watches.

(¢) watches are sold at the coun-
ters of watch sales Offices at Ahmeda-
bad, Bangalore, Bombay, Calcutta,
Delhi Ernakulam, Hyderabad, Madras,
Poona Pinjore on & ‘first come first
served’ basis.

(d) No tokens are being issued to
the public now.



637 Written Answers

The practice of issuing tokens to
the public which was in vogue in the
Company’s show rooms at Delhi, and
Calcutta, due to the limited availabi-
lity of watches, has since been = dis-
pensed with, as supply position of
watches in these show rooms has im-
proved.

(e) Does not arise.

Filling up of post; in Lower Gazetted
Service on South Eastern Railway

419. SHRI DHULESHWAR
MEENA:
SHRI RAMACHANDRA
ULAKA:

Will the Minister of RAILWAYS be
pleased to state:

(a) the numbe- of posts filled up
in the lower gazetted service during
1967-88 in the South Eastern Rail-
way:

(b) the number of posts out of them
which were reserved for the Sche-
duled Tribes and Scheduled Castes;
and

(¢) the number of reserved posts
filled up duriff:g the same period?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA):
(a) 34.

(b) No reservation is made in Lower
Gazetted Service posts gn Railways.

(¢) Does not arise.

Trude Delegations

420. SHRI DHULESHWAR
MEENA:
SHRI RAMACHANDRA
ULAKA:

Will the Minister.
be pleased to state:

of COMMERCE

(a) the number of fo-eign trade
delegations which visited India and
the number of Indian Trade delega-
tions which went gbroad during the
last three months; and
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(b) the names of the countries with
which trade agreements were enteted
into during the year 1967-68?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMERCE
(SHRI MOHD. SHAFI QURESHI):
(a) Five foreign trade delegations
visited India and 3 Indian trade dele-
gations were sent abroad du-ing the
last three months.

(b) India entered into Trade agree-
ments|Arrangements  with Rumania,
Mangolia, Cameroon, Philippines, Iran,
Afghanistan, Boazil, Irag, Sudan, Jor-
dan, U.A.R. & Finland during the
year 1967-68. Apart from the agree-
ments with Burmese & Ceylonese
Governments were also signed for
supply of Coal to theTs.

Monopoly Enquiry Commitiee

421. SHRI SRADKHAKAR SUPA-
KAR: Will the Ministe- of INDUS-
TRIAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that after
the resignation of Prof. M. S. Thac-
ker from the Monopoly Enquiry Com-
mi'tee on the Hazari Report the Com-
(mittee has been reconstituted and its
meeting held;

(b) if so, the details of the reconsti-
tuted Committee; and

(c¢) the time by which the report of
the Committee is likely to be sub-

‘mitted?

THE MINTSTER OF INDUSTRIAL
DEVELOPMENT AND ~COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a} Yes. Sir. (It is presumed that the
referenre is to the Industrial Licens-
ing Pnoliey Inquirv Committee. of
which Prof. M. S. Thacker was the
Chai-man).

{h) The membership of the re-
constituted Committee is as follows:—

1. Shri S. Dutt—Chairman,
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2. Shri S. Mohan Kumaramangalam
—Member
3. Dr. H. K. Paranjape—Member

(¢) The Committee is expected to

submit its report by the end of
January, 1969.
Cloth Production

422, SHRI SRADHAKAR SUPA-
KAR: Will the Minister of COM-
MERCE be pleased to state the extent
to which the new cotton and cloth
policy announced on the 1st May, 1968
has resulted in the increase in the
production of cloth in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFT QURESHI): It is too
early to assess the impact of the
new policy on the production of cot-
ton textiles.

Decontrol of Paper

SHRIMATI SUSEELA
GOPALAN:

SHRI SATYA NARAIN
SINGH:

SHRI K. RAMANI:

SHRI K. ANIRUDHAN:

Will the Minister of INDJSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be plcaseq to state:

(a) whether it is a fact that Gov-
ernment have lifted the control over
all varieties ol paper since Tth May.
1968. and

(b) if so, the reasons therefor?

423.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY

AFFAIRS (SHRI F. A. AHMED):
(a) Yes, Sir.

(b) During the last five yea's no
major schemes for setting up new

paper mills has fructified because of
low profitability. It was, therefore,
decided to lift the control on prices of
all varieties of pape- with a view to
encouraging further growth of the
paper Industry.
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M/a. Cooper Allen Company, Kanpur

424, SHRI SATYA NARAIN
SINGH:
SHRI E. K. NAYANAR:
SHRI P. RAMAMURTI:
SHRI P. P. ESTHOSE:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to refer to the
reply given to the Unstarred Question
No. 9967 dated the 7th May, 1988 and
state:

(a) whether Government have
studied the Inspectors' report regard-
ing certain serious allegations against
the management of Messrs. Cooper
Allen Company of Kanpur;

{b) if so, the action taken thereon;
and

(c) if not, when examination is
likely to be completed and the reasons
for delay?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHNMED):
(a) to (¢). One of the allegations
<ontained in the representation which
the Kanpur Industrial Workers Asso-
ciation addressed to the Chairman of
the British India Corporation on the
20th February, 1968, relates to  the
'misuse of the porvident fund contri-
butions of the employees of New Vic-
toria Mills Limited by its executive
director, who subsequently became the
General Manager of the Cooper Allen
Unit of the British India Corporation.
The Regional Provident Fund Com-
missioner filed an F.I.LR. with the
Superintendent of Police, Kanpur, on
17-1-1966 complaining that the con-
cerned director and the chief factory
manager had failed to pay provident
fund dues for certain periods. The
Superintendent of Police submitted
his final report on 80.10.1967. The Pro-
vident Fund Commissioner has re-
quested the State Government to take
up the matter with the District Ma-
gistrate, Kanpur.
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The British India Corporation
Limited has been 'equested to indicate
the action taken on the representa-
tion. The Corpo ation sent an interim
reply on the 20th June, 1968, indicat-
ing that the delay on its part in send-
ing the required information is due to
the fact that it was awaiting the com-
ments from the Cooper Allen Branch
on the various allegations. The Cor-
poration’s final reply is awaited,

The Inspection Report is under ex-
amination.

Exploration of the Artesian Belt

425. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
STEEL, MINES AND METALS bpe
pleased to state if arrangements are
being made for the exploration of
the artesian belt in North Bihar espe-
cially in the Border Districts?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
Yes, Si-. The Geological Survey of
India proposes to undertake explo-
ration of artesian belt in North Bihar
during the field season 1968-69.

geara 97 & frdww gavn qar
e & [eg
426. WY waElx fag wed: @

T, @ &9r Qg T G aaqr
waqr i-'f‘i‘ fai

(¥) ¥ 7T 7 eqTdr F Asw
o I FHEET F ey ¥ o5
froia Tpar §;

(&) afz g, &y vawr kv aar
t; arx
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TAN QT TEET FAT TATT 73T 7

' WY, WIH a9r g7y WA ﬁ
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9T ¥ FTAT frganr ger fear mar ar
T 3d@ arda ¥ wen faafor wi
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Y@ Wt (st ¥o Ho gTW) :
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Rise in prices of Steel

428. SHRI RABI RAY: Wil the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
rise in prices of steel is iminent;

(b) if go, the reasons therefor; and
(c) the details ihereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) to (c). The main producers have
represented to the Government fo- in-
creases in the prices of various cate-
gories of steel on account of the esca-
lation of costs of production as a re-
sult of various factors such as in-
crease in freight rates, and impact of
wage board awards. The matter is
under consideration.

644

Steel delegalion to Japan

429, SHI RABI RAY: Will the Min
ister of STEEL, MINES AND ME-
TALS pe pleased to state:

(a) whethe - it is a fact that a three
member delegation of the Hindustan
Steel Ltd. left for Japan to discuss
and n:zgotiate the details of the con-
tract so as to achieve a major break-
through in steel exports this year;
and

(b) if so, the oulcome of the visit?

THE DEPUTY MINISTER IN THE
MINISTRY OF SEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). Yes, Sir.

A three membe - delegation of Hin-
dustan Steel went to Japan in April-
May, 1968 to study the '‘market for pig
i on and negotiate busines; with inter-
ested parties for sale of pig iron o
Japan. As a result of the delegation’s
visit to Japan and subsequent follow
up action, o-ders for export of 340000
tonnes of pig iron to Japan have been
booked by Hindustan Steel Limited.

Raisina Publications and United
Publications Limited

430. SHRI RABI RAY: Wil the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to s*ate:

(a) the names of shareholders a:nld
donors of the Raisina Publications and
United Publications Limited;

(b) wether he has made any probe
to find out if any foreign assistance
has been received by these companies;
and

(e) if so, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) The list of sha-eholders of Rai-
sina Publications Limited and United
India Periodicalz Private Limited is
available with the Registrar of Com-
panies, Delhi and is open for inspec-
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tion to the public on payment of no-
minal fee. Under Companies Act,
eompanies are not required to file with

the Registrar of Companies the names
of the donors.

(b) and (c). The report of the In-
telligence Bureau on the use of fore-
ign funds in General Elections gnd
for other purposes is under examina-
tion in the Ministry of 1Jome Affairs.

Casua] labourers in Railways

431. SHRI ESWARA REDDY: Will

the Minister of RAILWAYS be pleas-
ed to state:

(a) the total number of casual la-
. bourers in the Railways at present;

(b) whether there is any proposai to
recularise their service; ang

{c) if so, the details thereof?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) The
strength of casual labourers on Rail-
ways ‘s aboul 3.3 lakhs.

(b) and (c). Casua] Labour are not
entitled to automatic absorption in
régular railway sorvice. They are con-
sidered  for appointment fo regular
posts if they are sclected by a duly
eonstiti'ed Selection Bourd in the ap-
preved moanner. There is at present
nc proposal to regularise the services
of all casn! labourers.

Neyveli Lignite Corporatien

432, CHRT ESWARA NFLDY: Will
the Mniister of STEEL, MINES AND
METALS be pleaseg to state:

(a) whether the
Corporation
loss;

Neyveli Lignite
has been runninc at a

(b) if so, the teota] loss incurred so
for;
{c) the reasons for the losses; and

(d) the steps taken to run the Cor-
poration on a profitable basis?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Yes. Sir.

(b) The cumulative loss from its in-

ception upto end of 1987-68 is Ra. 19.5,
crores.

(c) The Production TUnitg cf the
Project, particularly the Fertilizey and
Briquetting and Carbonisatipn plants,
have not been able to work their full
capacities owing to various technical
ang other difficulties.

(d) Following steps have been taken
to minimise and eliminate losses:

1. The sale price of Novveli Power
supplied to- Madrag Grid has
been increaseg from 5.2 paise
to 5.9 paise per KWhr with
cffect from 1-4-1968.

2. Modifications and improvements
in the fertilizer planf recom-
mended by the Study Group
of experts who looked into its
operation, are being carried
out, in order that the plant
may achieve the rated capa-
city.

3. The retention price of Neyveli
Urea has been increasad from
Rs. 582 to Rs. 743 per ionne
from 1-4-1966.

4. The price of ‘Leco’ has been in-
creased from Rs. 160 to Rs.
175 per tonne from January.
1968. .

5." Arrangements are being made
to procure additional mining
machinery to increase the
mine output in order to meet
the full requirements of lig-
nite of various units of the
project.

Newsprint

433, SHRI ESWARA REDDY: Wili
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) the total annual requirement
for newsprint in the country;
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(b) how much of this requirement
is met by indigenoug production;

(c) the total amount spent for the
import of newsprint in the last three
years;

(d) whether Governmeny have
worked out any plan to make the
country self-sufficient in the produe-
ticn of newsprint; and

(e) if so, the details thereof?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT AND COMPANY

AFFAIRS (SHRI F. A. AHMED): (a)
About 1,70,000 tonnes. This is expect-
ed to rise every year and requirements
for 1969-70 are placed at 2 laka ton-
nes.

(b) About 30,000 tonnes of news-

print and 20,000 tonnes of white
Printing Paper.
(Rs. crores)
(c)
1965-66 .18
1966-67 11.78
1967-68 9.44
(d) Yes, Sir.
(e) Two projects—One in Public

sector and one in privats sector with
a total capacity of 135,000 tonnes are
expected to be taken up for imple-
mentation during the IV Plan pericd.
Besides, the capacity of the existing
newsprint mill, viz Nepamills, is be-
ing expanded from 30,000 to 75,000
tonnes per annum and this expanalon
is expected to be fully implemented
during 1969-70.

Durgapur Steel Plant

434. SHRI D. N. DEB:
SHRI P. K. AMIN:

Will the Mlinister of STEEL, MINES
AND METALS be pleased to state:

(a) whether a number of senlor
officers of the Durgapur Steel Plant
are being sent to the United Kingdom
to purchase gpares for the plant;

(b) whether due t{o want of these
‘spares some units of the Durgapur
Steel Plant are lying idle or are not
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working at the rated capacity for yea:
together; v yen

(c) whether the plant auathorities
;:t.z sending these officers without the

10T permission of the Hind
Steel Limited: and ustan

(d) if so, Government's

thereto? reactivn

(a) to (d). to sent
ou't a8 Team of officers drawn from
Hindustan Steel Ltd. Headquarters
and Durgapur Stee] Plant for expedi-
tious negotiations to acquire gpares
for the Plant is under Hindustan
Stee] Ltd.'s consideration. The spare
parts in question are reported to be
required urgently to provide for bet-
ter maintenance and production te
optimum capacity,

Report on Ehadl ang Village
Industries Commission

435. SHRI D. N. DEB: '
SHRI MEETHA LAL MEENA:
SHRI H. AJMAL KHAN:
SHRI K. HALDAR:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI K. P. SINGH DEO:
SHRI INDRAJIT GUPTA:

Will the Minister of COMMERCE
bz pleased to state:

(a) whether the Asoka Mehta Com-
mittee on the reorganisation of the
Kbadi and Village Industries Commis-
sion has already submitted its report;

(b) whether the Commitee has sug-
gested inter alia that the Khadi and
Village Industries Commisalon b-
gested inter alig that the Xhadl and
Commission;

(¢) if so, the reaction of (Governs
ment thereto;

(d) whether the recommendations
made by the Asoka Mehta Committes
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Tegarding streamlining the working
of the Khadi and Village Indus:ries
Commission are being impleaented
speedily; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
STRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Yes, Sir. The report of the Asoka
Mehta Cominitee on Khadi and Vil-
lage Industries had been placed on the
Table of the House on 7th May, 1968.

(b) Yes, Mir.

(c) to (e). The report of the Com-
mittee is being examined by the Gov-
ernment in  consultation witp the
Btate Governments.

Prices of Coffee

438. SHRI D. N. DEB:
SHRI RAMCHANDRA J. AMIN:

Win the )inister of COMMERCE
be pleased to state:

(a) whetlter there has been a sud-
den rise in the retail and auction prices
of coffee in the interng) market,

(b) whetler Government have as-
sessed the implications and factors
Jeading to the sudden spurt in prices;

and
{c) i? »0, the outcome theresf?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to (¢).
There was a rise in the prices of
coffee in May, 1968. This was partly
due to a short crop ip the 1967-68
season ang partly duc to some appre-
heusion among the trade that ade-
qguate quantitieg of coffee would not be
available for the internal market n:t;r
meeting export commitments. The fol-
invwing steps which were taken by
the Coffee Board to check the rise in
prices have, however, resulted in the
prices moving down:

(1) Additional quantities of coffee
were releaseg for sale in the
fntetnal market;
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(ii) Adequate quantities of coffee
were made available to con-

sumers at reasonable prices
through all Coffee Boards'
Depots: ang

(iii) Easy availability of coffee at
prices specified at the Boards’
Depots. was publicised
through the Press.

Textile Cut Pieces

437. SHRI M. L. SONDHI: Wiil the
Minister of COMMERCE be pleased
tu state:

(a) whether the Delhi Mercantile
Association has urged Governmeng {c
withdraw the order restricting the
length of textile cut pieces to only
one and hal? metres; ang

(b) if s0, Government's 1earhou

tiereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
MOHD. SHAFI QURESHI): (a; Yes,
Sir.

(b) It has not been possible for
Government to accept the Association’s
request.

Manufactare of Bcooters

438. SHRI M. L. SONDHI: Wil] the
Minister of INDUSTRIAL NEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government are aware
of the great demand for scooterz In
the country;

(b) whether the private sector is
willing to set up units for manufactur-
ing scooters; and

(c) the reaction of Government
particularly on the guestion of im-
provement of quality and design of
sconters manufactured in India?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (2}
and (b). Yes, Sir.
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(c) In order tp meet the yrowing
demang for scooters in the country,
Government have decided to license
one additional unit of a suitable eco-
ncmic capacity; in the private acetor,
for the manufacture of scqoters,

All the models of scoolers, at pre-
sent, produced in the country, are be-
ing manufactured in collaboration with
reputed firms and according to the
stundards and designs of these col-
laborators. In approving collaboration
arrangements Government invariably
insist that the Indian parties should
set up facilities for research, design
«nd development sp that contirued
dependence on the foreign collabora-
tors is dispensed with at the earliest
and the Indian parties could improve
the quality and design of their pro-
ducts to suit the requirements of the
market.

Excise Duty on Cotton Textiles

439. SHRI M. L. SONDHI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether Government are aware
of the demand for substantial reduec-
tion in the excise duty on cotton tex-
Hles;

(b) whether Government propose ta
stimulate the demand for cloth which
has fallen sharply;

(c) whether Government also pro-
pose to encourage the textile units to
replace their sbsolete machines; and

(d) if so, the steps contemplated
in the matter?

THE MINISTER OF COMMERCE
;iﬂ'ﬂ] DINESH SINGH): (a) Yes

(b) A number of measures t, sti-
mulate demand for cotton textiles as
were mentioned in the statement made
by the Deputy Minister in the House
on the I1st May. 1968 have already
been taken.

{c) Yes, Sir.

(d) The steps to be taken in the
matier have not yet bee, finalised.

SRAVANA 1,
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Noationa] Coal Development Corpera-
tion

1800 (SAKA)

440. SHRI R. R. SINGH DEO:
SHRI Y. S. PRASAD:
SHRI BEDABRATA BARUA:

Wil) the Minister of STEEL, MINES
AND METALS be pleaseg to state:

{a) whether the National Coal De-
velopment Corporation has suffered a
loss of Rs. 1.55 crores during the year
1966-67T;

(b) if =5, th. ma’'n reasons whick
have contributed towards the loss; and

(c¢) Government's estimate abou+ the
profit/loss position of the Corporation
during 1967-687

THE DEPUTY MINISTER IN THB
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) The Corporation suffered a Joss
of about Rs. 1.58 crores during 1966-67.

-

(b) The loss is attributed mainly to
the following reasons:

(1) Production from revenue col-
lieries fell by about 0.2 mil-
lion tonnes as compared with
the previous year, although
three new collieries were
brought on to Tevenue ae-
count during the year.

(2) As the new revenue collieriew
were working well below
their capacity, there was a
loss of Rs. 32.83 lakhs on their
working.

(3) Maintenance expenditure
amounting to Rs. 25.70 lakhs
for mines where development
activities have been suspend-
ed|closed has been charged te
the revenue account :nstead of
being capitalised as befure.

(4) The depreciation charge om
first-class-non-factory  bulld-
ings has increased w. L has
been, decideg to chwiuv dep-
reciation on straight-ne me-
thod for the period of the life
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of the project, instead of at
the usua) rate provided in the
Income Tax Schedule. The
additional charge on this a--
count is Rs. 20.00 laklis ap-
proximately.

(5

—

It has been decideq to write
oft the capital expenditure on
immovable assets for suspend-
ed|closed mines over a 10 year
period. This has resulted in
addition of Rs. 30.10 lakhs to
the revenue account of the
year.

(6) The provision for doubtful
debts has been increaseq by
Rs. 5 lakhs and provision for
deterioration in closing stocks
by Rs. 5.21 lakhs.

(¢) The accounts for the year 1967-

48 have not been finalised and audited
as yet.

Rise in Coal Prices

441. SHRI INDRAJIT GUPTA:; Will .

the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) the grounds on which the recent
rise in coa] prices has been approved

- by Government; and

(b) the axtra expenditure which
will be incurred annually thereby by
(1) the Railwnys and (ii) public sec-
tor steel plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAID): (a)
The groung on which inecrease in coal
prices wag sought by the industry v os
increase in the cost of production.

(b) The approximate additional ex-
penditure to be incurred by the Rail-
ways on the recent increase is esti-
mated to be of the order of Rs. 1.2
crores per annum, Similar figure in
respect of public sector steel plants is

. of the order of Rs. 2.3 crores inclusive

of the propeseqd additional cess.
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Mining ang Allied Machinery Corpo-
ration, Durgapur

442. SHRI D. C. SHARMA.:
SHRI BENI SHANKER
SHARMA:

Will the Minister of INDUSTRIAL
DEVELOFPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether there have bean com-
piaintg of unsatisfactory working of
the Mining and Allied Machinery Cor-
poration, Durgapur—a public sector
project established with the Soviet col-
laboration;

(b) whether it is a fact that apart
from the chronic labour unrest the
plant i suffertng from mismanage-
ment, and absence of propcr planning
and organization, leading to a fall in
production; and

(¢) if so, the details thereof ang the
action taken in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) and (c¢) The difficultieg faced
by the Mining and Allied Machinery
Corporation Limited are partiy attri-
butable to the lowering of coal pro-
duction targets and to the slower rate
of mechanisation of private cosd
mines which resulted in lesser orders
for conventiona] coal mining equip-
ment for which the plant had been

_primarily set up. The increase im

production has also been slower than
earlier anticipated, largely because la-
bour productivity has not increascd 1o
an adequate extent. A team of Rus-
sion Experts visited the plant recently
and have made various recommenda-
nons regarding increase in production
ang productivity, need for a compre-
heunsive incentive system, streamlining
of procedures etc. The Report of the
Expert Team {5 under implementation
at present. o
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Derailment between Pratapkhata and
Choutrs Stations

443. SHRI D. C. SHARMA: Wil| the
Minister of RAILWAYS be pleased fo
state:

(a) whether communication gn thn
Fakiragram-Alipurduar section of the
North-East Frontier Railway wa3s in-
terrupted on the 2nd June, 1963 ow-
ing to the derailment of a gonds train
between Pratapkhata and Coutra Sta-
tions;

(b) whether any investigations have
been made intp the matter; and

(c) if so, the outcome thereof and
the estimated loss?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (2) Yes.

(b). According to the finding of the
enquiry committee and;

(b) and (c). According ‘o the flnd-
ing of the enquiry committas the de-
railment was caused due 10 mechaniecal
defect for which responsibility has
been fixeq on the railway staff,

The cost of damage to railway pro-
perty was estimated at approximately
Rs. 49,500,

Remunerations to Company Directors

444, SHRI D. C. SHARMA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
rleased tp state:

(a) whether the Company Law De-
partment has made any efforts 1o
check excessive remunerations paid to
the top company directors and exe-
cutives;

(b) if so, the details thereof, and

(c) the success achieved in the mat-
ter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
The payment of remuneration to:exe-
cutives in companies, who are not
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members of the Board of Dircciors, is
beyond the scope of the Companies
Act, 1956. The remuneration of Di-
rectors in private limited companies is
also, not regulatej by the Companies
Act. The remuneration of Directors
including managing and whole-time
Directors in public limiteq s0Mmpanies
is subject to statutory limits laid down
in the Act and the Denartment of
Company Affairs regulates the re-
muneration of such persons under the
appropriate sections of the Act.

(b) A managing or whole time Di-
rector in a public limited company
can ordinarily get remuneration not
exceeding 5 per cent of the net pro-
fits of the company. Where there are
more thap one managing or wholetime
d.rectors, all of them together can be
paid remuneration upto 10 per cent of
the net profits. The part-time Direc-
tors can together get remuneration
upto 3 per cent of the net profits
where there are no managing or
wholetime Directors. If theve is s
managing or wholetime Director, a
part-time Director can get remunera-
tion only upto 1 per cent of the net
profits. Certain large companies with
annual, net profits of Rs. 50 lakhs or
over are in a position to pay their
managing or wholetime Directors very
high salaries within the statutory
limits. This has been controlleq by
imposing a ceiling of Rs. 1.80,00p on
the annual remuneration of an indi-
vidual managing or wholetime Direc-
tore by way of salary, dearness al-
lowance and commissinn ctc., at the
time of approving his appointment. 1t
a person {8 appointed as managing
director in two public limited com-
panies, his remuneration is limited to
a ceiling of Rs. 2.70 lakhs per annum.

(¢) The succesa in thiz matter has
to be judged from the fact that the
remunerations of managing|wholetime
Directors of companies ordinarily
making profits have been kept with-
in the statutory limits and in cases of
very large companies where the law
allows very high remunerations, these
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have been kept within the adminis-
trative ceilings imposed by the Com-
pany Affairs Department.
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Charges against British India
Corporation

450. SHRI VASUDEVAN NAIR:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether charges of misuse of
funds, manipulation of accounts, sel-
ling of shares at low rate etc., have
been levelled against the management
of the British India Corporation at
the 48th annual gencral body meeting
of the shareholders of the company
held recently at Kanpur;

(b) whether Government have made
any investigation into these charges:

(e) if so, the findings thereof; and

(d) the action taken thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Several shareholders present at the
iast annual general meeting wanted
clarifications on various points cover-
ing different aspects of the working
of the Woollen Branches and Copper
Allen unit of the Company, sale of
ghareg in Sugar Companles, perquisites
glven to Shri B. L. Barjorla, cir-
cumstances in which some Directors
could not slgn the auditeg accounts of
$he Company, etc. A few shareholders
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also gave advance notice f the ques-
tions they proposed to put at the meet-

ingd.

(h) ‘o (d). In view of the paucity of
t'me to deal with the question; at the
meeting, a Committee was appinted
at the meeting to examine the ques-
tiong raised thereat arising out of oT
concerning the accounts. The Com-
mittee is required to submit 1 report
on such questions to the Company
Law Board with a copy tp the Board
Directors of the Company. The Com-
mittee is expected to submit its report
as early as possible.

Trade agreement with U.AR.

451. SHRI P. C. ADICHAN: Wwitl
the Minister of COMMERCE be pleas-
ed to state:

new trade adree-
gsigneg with the

(a) whether a
ment has been
U.AR.; and

(b) if so, the terms of the agree-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). No, Sir. The Trade Agreement
of 8th July 1953 between India and
the U.AR. continues to be vaiid and
no new trade agreement between the
two countries has been signed re-
cently. However, in June 1968 the
trade plan for 1968-69 between the
two countries was finalised. This
trade plan provides for goods worth
Rs. 64 crores to be exchanged bet-
ween the two countries, during the
period 1st July, 1968 to 20th June,
1969.

Heavy Engineering Corporation.
Ranchi

452. SHRI BENI SHANKER
SHARMA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that four
man-hole covers were purchased for
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Rs. 16.220 by the Heavy Engineer-
ing Corporaton, Ranchi and same to
light during the store inspertion;

(b) whether the matter was invest-
igated by the Central Intelligence
Bureau and they had submilted their
report in which seven people were
found guilty;

(c) whether no action has been
taken against those persons although
three years have passed;

(d) whether many such coses have
come to light but no action has been
taken in the matter; and

(e) if so, the steps taken or pro-
posed to be taken in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Four inspection man-holes were pur-
chesed by the Heavy Engineering
Corporation in 1964 at a price of
Hs 4050 each. The purchase of these
man-holes at high cost came to light
during inspection of the stores in
Ju'y, 1965.

(b) and (c). The case wag inquir-
cd inlo departmento'ly and also by
the Special  Police | Establishment,
Patna. Departmenta] action is pro-
ceeding against three persons.

(d) and (e). Suitable action in ac-
vordance with presceribed proce-
dures is taken whenever cases of this
type are detected.

Export of wagons
© 453. SHRI LOBO PRABHU: Will

the Minister of COMMERCE be
pleased 1o state:

(a) whatl is the total value of the
wagons proposed for export to Com-
munist countries;

(b) what will be the total fiscal re-
Jief i~cluding cut backs on taxes.

(¢) whal is the difference in the
price per wagon as compared to the
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price paid to us by other countries;
and

(d) what is proposed to pe im-
ported in exchange for the wagons?

THE MINISTRY OF COMMERCE
(SHRI DINESH SINGH): (a) The
State Trading Corporation of India
Ltd, which has been handling the
export of wagons to Socialist coun-
tries of East Europe contracted in
March, 1966 to supply 500 wagons to
Hungary at a valve of Rs. 2.5 crores
approximately and this contract is.
nearing completion. During 1968-70,
it is proposed to export wagons of
the value of Rs. 30.5 crores approx-
mately as given below:

Poland Rs. 2.8 crores
U.S.S.R. Rs. 20 crores
Hungary Rs. 7.7 crores

(b) A cash subsidy at 20 per cent
on a case to case basis subject to a
prescribed ceiling of 20 per cent of

import content in the product ex-
ported is allowable on export of
railway wagons. In addition, draw-

back of excise and customs duties is
alto admissible to the extent of
duties octually paid on the materials
and component used in the manufae-
ture of the export product.

(¢) The prees of the railway wa-
gons differ according to the typre
and sperifications which vary widely.
There is no country-wise distinction
in the prices quoted by the Indian
exporter becausg in the competitive
conditions in which wagons have to
be sold, the international price level
has to be kept in view,

(d) The cxport of wagons forms
pert of the overall trade between
India ang the Socialist country con- °
cerned. Such trade is on a bilateral
basis there is no specific linkage
between the export of wagons and
the import of commoditles from the
country concerned.
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Inquiry l.nltn accident at Luckeesarai

454. SHAI LOBO PRABHU: Wil
the Minister of RAILWAYS be
pleased to state:

(a) whelher the second rai] acci-
dent at Liickeesarai was due to the
failure on the part of the Railway
officials to implement the recom-
mendations made in the Inquiry Re-
port relating to the first rail acei-
dent whicl; occurred at the same
place in October, 1966;

(b) if su, the action taken against
tha Railway officials concermed; and

(¢) the reasons for not publishing
or laying on the Table of such in-
quiries on accidents?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

(c) Al]l reporis on train accidents
are not publisheq or laid on the
Table of the House. Only those re-
ports are published where the Gov-
ernment consider their publication
to be useful.

However, the report on the ac-
cident which took place at Luckeesa-
rai station on 24-10-66 will be placed
on the Table of the House, when it is
finalised by the Commssion of Rail-
way Safety.

Textile Mills

455. SHRI GEORGE FERNANDES:
Will the Minister of COMMERCE be
pleased to state:

(a) whether any representation
has been received from the Govern-
ment of Maharashtra for financial as-
sistance to rehabilitate any of the
textile mills that have close in the
State;

(b) if so, when the representation
received and the details fhereof;

(¢) the action taken by Govern-
ment thereon;

4
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(d) whether similar representa-
tions have been received from ofher
Stotes; and

(e) if so, the details thereto®

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) In the last week of April,
1968. The Maharashtra Government
have sugrested that the Goverrment
of Ind'a should draw up a nhased
programme to be spread over a pe-
riod of 10-15 years, to provide finan-
cia] assistance for rehabilitation, re-
novativa  or modernisation 1hrough
the financial agencieg such as I.D.B.T,
the banks and the recently set up Na-
tional Textile Corporation. Their gug-
gestion is not merely ‘o provide
financial assistance tp closed mills. It
is for the textile industry as a whole.

(¢) The suggestion is under exa-
mination. A Working Group appoint-
ed by the Reserve Bank of India is
already examining the gquestion of
relaxation of credit limits and mar-
gins on loans by Commercial Banks
to textile mills to provide for addi-
tional finance for modernisation and
working capital. Its final report is
expected shortly. An assessment of
the requirements of modernisation
and expansion of the textile machi-
nery manufacturing industry for the
Fourth Plan period is also being
made by another working group.

(d) and (e). The Government of
West Bengal have requested the
Government to take over the closed
and sick mills in that State and to
restart them after renovation and
modernisation through the National
Textile Corporation, '‘Government of
Madras had suggesteg setting up .of
Invest gation Committees to enquire
into the affairs of 20 closed mills in
that State with g view to decide what
assistance, If any, was desirable.
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Wagons for Lifting Salt at Kandla
Gandhidham

456. SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be
pleased to gtate:

(a) whether any assessment has
been made of the number of wagons
required by the salt manufacturers
at Kandla|Gandhidham to lift the salt
to the markets across the country;

(b) it so, the number of wagons
required daily;

\¢) whether there hag been eonsi-
derable short supply of wagons and
consequently tremendous loss to the
sa't manufacturers; and

(d) whether Government  propose
to take immediale gteps to rectify the
situation?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a2) and
(b). No such assessment has been
made. However, the Salt Commis-
sioner draws up an annual pro-
gramme indicating requirements of
wagons for movement of salt for
human consumption from  different
sources. According to this scheme,
the Salt Commissioner has fixed a
monthly quota of 170 wagons for
movement of programmed salt from
Kandla and Gandhidham. Salt, not
covered by the above programme,
moves as per demand received from
time to time from the traders.

(c) and (d). The allotment of
wagons for salt is mainly governed by
the class of priority to which the tra-
fAc is entitled and the date of regis-
tration. Salt programmed by the Salt
Commissioner and approved by he
Railway Board moves in priority class
‘C', salt as raw material for industry
in priority class D’ and all other salt
in priority class ‘E, the relative pri-
ority being in the alphabetical order.

The number of wagons indented
and loaded with salt at Kandla and
Gandhidham during the period Janu-

Written Answers SRAVANA 1, 1800 (SAKA) Written Answers 668

ary to May 1968 are indicated in the
following table:—

Quota as No. of No. of
T pro- w. '] Wi gons
p:mr:;'tme ing::ted Io::i)cd
Programmed
salt 848 1y 879
Non-P.ogrammed
salt 395T 2283

It will be obs>rved that the number
of wagons loaded with programmed
salt was more than that programmed
by the Salt Commissioner, All the
indents of pon-programmed salt could
not be cleared as this movement
comes under the lowest priority and
the seasonal demand for the same has
to be cleared evenly spread throughout
the year. During the period January
to May 1968, 3162 wagons of salt were
loaded at Kandla and Gandhidham as
apainst 2141 wapons during the cor-
responding period of last year.

Expansion of Railway Network im
Kub:h District

457. SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government have plans
to expand the railway network in the
Kutch District;

(b) if so, whether any definite time-
bound programme has been drawn up
and the details of such programme;
and

(c) the total financial
volved in this programme?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c). At present only one new line
from Jhund to Kand'a is under cons-
truction in this part of the country.
The line is expected to be completed
by October, 1889 and ls estimated to
cost Rs. 15 crores. There are no plans
at present for the construction of any
other new lines in the Kutch District.
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Amalgamation of Bokaro Steel Limited
and Hindustan Steel Limited

460. SHRI SURENDRANATII DWI-
VEDY: Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) whether there is any propesal
to bring the Bokaro Steel Limited and
Hindustan Steel Limited under the ad-
ministrative control of one cumbined
corporation; and

(b) whether Governmeni{ consider
that there is large scope for cconomy
it much of the work of these different
units in regard to supply, construction
and also sales and export js coordi-
nated and done by one agency?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
ang (b). There is at present no pro-
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posal to bring Bokaro Steel Limited
and Hindustan Steel Limited under
the administrative control of one
combined corporation. Although such
an amalgamation could lead to certain
advantages, it would have several dis-
advantages also.

Manufacture of Barrel

461. SHRI SITARAM KESRI: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to refer to the reply
given to Unstarred Question No, 2848
on the 5th March, 1968 and state:

(a) whether uniform and equitable
allocations of steel sheets were made
to al] barrel fabricators pro rata to
their capacities during 1966-67;

(b) if not, reasons thereof;

(c) whether it is a fact that total
allocations of steel sheets given to
barrel fabricators from 1981-62 to
1966-67 were less than 3000 tons per
month and target rate of needed sup-
ply of 4700 tonnes could not be gchiev-
ed due to amcute shortage of steel
sheets; and

(d) if so, reasons for undertaking
reassessment of capacities of barrel
fabricators during 1963-64 and giving
effect to the same for purpose of allo-
cation of steel sheets?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
(a) and (b). During 1966-67 an emer-
gent situation had arisen in respect ot
the requirements of oil companies for
barrels. To meet this situation the
Iron & Steel Controller had made a
special allotment of steel out of his re-
serves to be allocated to the different
barrel fabricators in consultation with
the Ministry of Petroleum and Chemi-
cals. The Ministry of Petroleum and
Chemicals recommended that allot-
ments against the special quota should
be made in proportion to the orders
already with the different manufac-
turers from oil companies. Some ad-
vance allocation had also to he made
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to certain manufacturers with a view
to avoiding hardship and preventing
the closure of the units. The advance
gl.location as well ag allocation made
in consultation with the Ministry of
Petroleum and Chemicals were made
to meet certain emergent gituation
subject to adjustment in future allo-
cations to bring all the fabricators at
par on the basis of assessed capacity.
The Joint Plant Committee has been
advised of the adjustments 1o be
made.

(¢) The total quantity of steel made
available for the manufaeture of bar-
rels during 1963-64 and 1960-67 was
a little more than 2000 tonnes per
month, being 37,110 tonnes and 36,618
tonnes, respectively. It is g fact that
the target rate of needed supply of
4700 tonnes per month could not be
achieved due to insufficient availabi-
lity of the material from indigenous
sources.

(d) As explained in reply to Lok
Sabha Unstarred Question No. 2848
on the 5th March 1968, the reassess-
ment of capacity was undertaken to
meet the requirements of the petro-
leum indusiry and other users.

Barrel Manufacturing Units

462, SHRI SITARAM KESRI: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to refer to the reply
given to Starred Question No. 1688 on
the Tth May, 1968 and state:

(a) whether it is a fact that the
licehsed capacities of original barrel
fabricators were 45640 tons per annum
on single shift during 1963-84;

(B) if so, the reasons for not allo-
cating steel sheets to these unitl.to
the extent of their licensed capacities;

(¢) whether increasing demand for
barrels could have been met easily by
allocating steel sheets to these units
on two shift basis; and

(d) whether the information -~sked
for id parts (b) and (c) of Starred
Question No. 1688 dated the 7th May,
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1968 has since been collected and, if
80, the details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) and (c). The allocation of steel
quota was being made only on the
basis of single shift assessed capacity
and as such the question of allocation
on double shift basis did not arise.

(d) Information is being collected.
Manufacture of Cars

463. SHRI DHIRESWAR KALITA:
DR. RANEN SEN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government had issu-
ed any specific directives to the maru-
facturers of cars to improve tha qua-
lity of cars following the Pande Com-
mittee's recommendations on the sub-
Ject;

(b) if so, the details thereof; and

(¢) whether the car manufacturers
have implemented these directives
and whether any improvement has
been noticed in the quality of cars
since then?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
Yes, Sir. Statutory directives, under
section 16 of the Industriee (D&R)
Act, 1951, were issued to the Car
manufacturers,

(b) A copy of the statutory direc-
tives issued to the Car manufacturers
is laid on the Table of the House.
[Placed in Library. See No, LT-1382/
68].

(¢) The reactions of the Car manu-
facturers to these directives have been
received and are, at present, under
examination. The quality ¢f Cars
manufactured in the country is ex-
pected to improve when these direc-
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tives are fully implemented by the
Car manufacturers. This, by the very
nature of the directives, will take
gome time,

British India Corporation

464, SHR] DHIRESWAR KALITA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the British India Cor-
poration has incurred a loss of over
Rs. one crore in 1967;

(b) if so, the reasong therefor; and

(c) what steps have been taken to
run the company on profitable basis?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) Yes, Sir.

(b) The Directors’ Report dated the
25th May, 1868, on the audited ac-
countg for the year 1967, indicates
inter alia that “the heavy drain on
the financial resources of the Corpo-
ration due to the losses that have been
incurred at Cooper Allen & North
West Tannery Branches seriously aff-
ected the working of the Woollen
Branches during the year under re.
view, Urgently required rsw mate-
rials and stores could not, due to
non-availability of financial resources,
be procured by the Woollen Branches
of the Corporation in time to main-
tain production targets which had
been planned. Production, thereby,
was at a considerably reduced rate
in both the Woollen Branches during
the year 1967.

(¢) It has been Indicated in the
Directors’ Report that actual produec-
tion achieved by the Woollen Branch-
es for the period up to 30th April
1968, is considerably higher than their
production during the corresponding
period ¢f the last year and that is
approximately 52 per cent of the total
production achieved last year. The
Directors are reported to be taking
every possible action to ensure that
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the production targets of the Woollen
Branches tor 1868 are not affected and
that financial resources generated by
the Woollen Branches ame retained
for utilisation by them so a5 to main-
tain their production targets,

India’s Exports

465. SHR] S. R. DAMANI:
SHRI S. S. KOTHARI:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of COMMERCE be
pleased to state:

(a) India’s export performance
during the first half of 1968 and how
it compares with the corresponding
periods during the years in 1965, 1966
and 1967;

(b) the value of imports upto June,
1968 and for corresponding perlods in
the past 3 years;

(c) whether the exports have not
come upto expectations;

(d) if so, the difference between the
expeciations and actual exports and
the areas in which it has not dome
well; and

(e) the steps taken by Government
to boost India's exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(d). A statement showing monthwise
exports and imports during the first
half of 1968, as compared to the cor-
responding periods of 1867, 1968 and
1885, is laid on the Table of the House.
[Placed in Library. See No. LT-
1383/88]. It will be observed there-
from that India’s exports during the
first five-monthg period i.e. January-
May, 1068 at Rs, 507 crores were
higher by Rs, 27 crores compared to
the corresponding period in 1867. The
exports during April-May 1868 at
Rs, 21117 crores were higher by
about 3.7 per cent compared to April-
May, 1964, the best corresponding
period in the recent past.
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{e) A stalement is laid on the Table
of the House, {[Placed in Library. See
No. LT-1383/68).

Indian’s Trade with Afghanistan

466. SHRI S. R. DAMANTI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether India’s trade with
Afghanitsan has been progressing ac-
cording to the agreement during the
past 12 months; and

(b) if so, whether an upward
revision is proposed in’the total quan-
tum of yearly trade between India
and Afghanistan?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) The trade arrangement for the
next year wviz, 1968-69, will be dis-
cussed and finalised shortly between
the two Governments, It is not pos-
sible to indicate at this stage the
quantum of trade exchanges between
the two countries for the coming
year,

Hindustan Steel Limited

487. SHRI S. R. DAMANI: Wil
the Minister of STEEL, MINES AND
METALS be pleased to refer to the
paper laid on the Table of the House
in the last Session on the perform-
ance of the Hindustan Steel Limited
and state:

(a) whether the scheme of quar-
terly performance reviews suggested
under para 58 has been found help-
ful in increasing the efficiency and
working of the Hindustan Steel Limit-
ed;

(b) whether the Rourkela fertilizer
plant has been facilitated to work to
full capacity as suggested in para
50(1);

y(c) the expenditure involved in
creating additional facilities and in
installation of four additional soaking
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pits at Durgapur as referred to in
para 59(v) and (vi); and

(d) whether these additiong are
meant for continuing and long term
use?

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
The system of quarterly performance
reviews has been found useful and
effective in focussing at‘ention on
various problems and key areas.

(b) The setting up of the Naphtha
Reforming Unit which would lead to
fuller utilisation of the installed
capacity of the Rourkela Fertiliser
Plant is nearing completion. The unit
is expected to start shortly.

(c) The estimated cost of the four
additional goaking pits for the Durga-
pur Steel Plant is in the region of
Rs, 11.0 million. The information
regarding expenditure of facilities for
the production of special steels is
being collected and will be laid on
the Table of the House.

(d) Yes, Sir.

Coal Carrying Wagons from Kotha-
gudem to Hussainsagar and
Vijayawada Power Houses

468. SHRI S. R. DAMANI: Wil
the Minister of RAILWAYS be pleas-
ed to state:

. (a) whether Government's atten-
tion hag been drawn to the reported
statement by the Andhra Chief Minis-
ter in the Legislative Assembly on the
25th June, 1968 that 194 wagons car-
rying coal from Kothagudem to Iius-
sainsagar and Vijayawada power
houses were lost in transit since 1961;

(b) whether such cases were report-
ed and claims made by the Govern-
ment of Andhra Pradesh o the Rail-
ways all these years;

(c) in how many cases claims were
paid and the amount thereof; and

_ (d) the action taken by the Rail-
ways to fix responsibility for the loss?
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THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) Yes;
but the Chief Minister is reported to
have stated that 192 wagons were not
received at destinations,

(b) and (c). As full particulars of
the wagons referred to by the Chief
Minister in his statement jn the State
Legislature were pot available, enqui-
rieg were made with the power house
authorities who furnished particulars
of only 113 wagonloads of coal booked
during the years 1960, 1961, 1962,
1963 and 1966 and allegedly mot
received at destination. Out of these
133 wagonload consignments, no
claims had been preferred in respect
of 72. In respect of 10 consignments
relating to bookings of 1962 and 1963
claims had been preferred in 1965 and
they were repudiated for the reason
that the claims had been preferred
after the expiry of the period of six
months as stipulated in Section 78B
of the Indian Railways Act. In lieu
of the remaining 31 wagonload con-
signments, an equivalent number of
unconnected coal wagons had been
delivered,

(d) No staff responsibility had been
fixed so far,

Financial Assistance for Spinn
Mﬂls :

469. SHRI A. SREEDHARAN: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that Gov-
ernment have under consideration a
scheme to provide jncreased financial
assistance to spinning mills;

(b) if so, the broad details thereof;
and

(¢) when the proposal is likely to
be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir. .However, a stock retentlon
scheme for cotton yarn of the South
Indian millg is under consideration.
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(b) and (c). The scheme is to be

operaied by Southern India Mili-
owners Association and Tamil Nad
Millowners' Association as a single

operation confined 1o their member
mils by these associations. The
funds required for the scheme would
be raised on the basis of a guarantee
from the Government of India to the
extent of Rupees 1 crore covering
nbout 20 per cent of their margin
money requirement against which a
total finance of the order of Rupees
5 crores would be raised from the
Stare Bark of India. Final decision
in the macer 1s expected to be reach-
ed shortly.

Hindustan Steel Limited

470, SHRI A. SREEDHARAN: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
Hindustan Steel Ltd, incurred heavy
financial loss during the year 1966-67;

(b) if so, the amount thereof;

(c) the reasons for this loss; and

(d) the steps taken to eradicate the
loss?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
und (b). During 1966-67 Hindustan
Steel Limited gsustained a loss of
Rs. 20.5 crores.

“(c) and (d). The reasons for this
1oss have been analysed and the
remedial measureg taken or being
taken have been indicated in the
Paper entitled “Performance of Hin-
dustan Steel Limited” laid on the
‘fable of the House on the 5th Apru,
1968,

Survey of Iron Ore in Calicut

471. SHRI A. SREEDHARAN:
SHR]1 KEAMESHWAR SINGH:

SHRI SRADHAKAR
SUPAKAR:
SHRI P. VISWAMBHARAN:

Will the Minister of STEEL, MINES
AND METALS be pleased to state:

(a) whether Government have com-
pleted the geological survey of iron
ore deposits in Calicut district in
Kerala;

(b) if so, the findings of ihe survey;
and

(c) the steps Government have
taken eor are proposing to take in the
light of the gurvey?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
No Si . Thy investitalion for iron ore
in Calicut d'strict by the Geulogical
Survey of India is still in progress.

(b) and (c). Do not arise.
H.zg etagt i W CATAIY
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Prices of Cotten

475. SHRI RANE:
SHRI DEORAQ PATIL:

Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that the
prices of cotton have considerably
risen or have been rising from May,
1968 in the wnarket after the farmers
sold their raw cotton;

(b) if so, the prices of different
varieties of cotton per bale during the
months of March-April, 1968; and

(¢) whether there is any proposal
tu raise the floor prices of cotton in
the current year to prevent huge
Iceses to the cotton growers?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
MOHD. SHAFI QURESHI): (a) Yes,
Sir; a rising tendency has been notie-
ed in the prices of some varieties of
cotton since May, 1968, This tendency
is due to the normal seasonal factors.

(b) A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1384/68].

(e) Statutory floor prices of cotton,
along with statutory ceiling prices
have been discontinued with effect
from 1st September, 1967. During
the current season (1967-18), mini-
mum support prices instead of floor
prices, have been fixed for different
varieties of cotton. So far there is
no proposal to raise support prices for
the current year.

Industrial Estates in Mysore,
Maharashtra and Andhra

476, SHRI S. A. AGADI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Industrial Estates ganctioned since
1860 have not yet been constructed in
the States of Mysore, Maharashtra
and Andhra Pradesh;

(b) the number of Industrial Esta-
tes and constructed in.each of these
States, with their locations; and

(c) the reasong for not encouraging
Proprietory Enterprises in these
States?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHR] F, A, AHMED): (a)
to (c). The information ie being col-
lected from the concerned State Gov-
ernments and will be placed on the
Table of the House,

Import of Silk

477. SHRI S. A. AGADI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether the Government of
Mysore have sent any proposal to
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resirict the import of silk yarn in the
country;

(b) if so, the action taken by Gowe
ernment thereon; and

(¢) the total quantity of Silk Yard
imported annually at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Yes, Sir. The matter is under
consideration.

(e) During the years 1965 to 1967,
the average annual imports of raw
silk ranged between 0.49 to 0.42 lakh
kg. against an estimated gap of
about 2 lakh kg.

Opening of a Railway station between
Bhanapur and Koppal

478, SHRI S. A. AGADI: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the
villagers of Haligere, Koppal Taluka,
District Raichur, Mysore State, are
representing for the last ten years for
the opening of a railway station bete
ween Bhanapur and Koppal on the
Hubli-Guntakal section of the South
Central Railway in Mysore State; and

(b) if so, whether any gurvey has
been made and the result thereofp

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). A representation was received
and the proposal examined in the
year 1860 and it was found that there
was no traffic justification for open-
ing a new station between Bhanapur
and Koppal. A rcply was given ae-
cordingly. Another representatior
dated 10-11-687 on this subject has been
recdived from the Sarpanch, Halgera
and the proposal js under examina-
tion.
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Transfer of portions of N. R. Rail-
way to North-east Frontier Railway

481, SHRI SHIVA CHANDRA
JHA:
SHRI RAMAVATAR SHAS-
TRI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that some
portions of the North Eastern Rail-
way between Tilrath and Katihat
stations are going to be transferred
to the North-east Frontier Railway;
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(b) if so, the specific reasons there-
fur;

(c) whether it is a fact that the
people of Bihar have vehemently op-
posed this transfer to the North-east
Frontier Railway zone; and

(d) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). The divisionalisation scheme of
Northh Eastern Railway, originally
scheduled for implementation  from
15th August, 1968 envisageq the trans-
fer oY the West Katihar district of
the N .rth Eastern Railway to North-
east Frontier Railway on operational
and administrative grounds. This
scheme has since been held in abey-
ance pending finalisation of an integ-
raied scheme for divisionalisation of
beth North Eastern and North-east
frontier Railways.

(c) Several representations against
the transfer of the West Katihar dis-
trict of the North Eastern Railway
to the North-east Frontier Railway
under the proposal referred to above
have been received.

(d) The divisionalisation of the two
Railways will have to aim at improv-
ing the quality of service rendered by
the railways, and at securing opera-
tional efficiency and economy, but re-
presentations from the public will re-
ceive due consideration while finalis-
ing the integrated scheme for divi-
sionalisation of North Eastern and
North-east Frontier Rallways.

Export Targets

482, SHRI SHIVA CHANDRA
JHA: Will the Minister of COM-
MERCE be pleased to state:

(a) the preseny annual average

growth rate of export;

(b) whether Government have
fixed any targets regarding the annual
growth rate of exports during the
Fourth Plan period;
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(c) if so, what are the targets and
the steps contemplated by Govern-
ment to achieve them; ang

(d) if not, the reasons therefor?

.THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) The
average annual rate of growth of ex-
ports from India during the Third
Plan Period was 44 per cent; in
1966-67 there was a fall of 8,8 per
cent in exports which was followed
by a rise of 3.6 per cent in 1967-88.

(b) Export targets for the Fourth
Plan are at present in the process of
formulation.

(c) and (d). Do not arise,

Silk Mills in Bhagalpur

483. SHRI SHIVA CHANDRA
JHA: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that India
1s not in a position to manufacture
the machineries needed for setting up
a silk mill in Bhagalpur (Bihar) with
Japanese collaboration;

(b) it so, the reasons therefor;

(c) the specific machinerics to be
imported from Japan for the said
purpose and the indigenous machin-
eries, if any, to be used therein; and

(d) the total amount of foreign ex-
change likely to be spent thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir. ;

(b) Demand for spun silk spinning
machinery being limited, indigenous
manufacture of such machinery has
not yet been taken up.

(¢) A statement is laid " on the
Table of the House, [Placed in Lib-
rary. See No. LT-1386/88].

(d) Rupees sixty lakhs
mately.

approxi-
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Bpindles

484. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of COM-
MERCE be pleased to state:

(a) the total number of spindles
licensed in the Cotton Textile Indus-
try in the Country;

(b) the total quantity of cotton
needed wnnually if the spindles are
run round the clock;

(c) the total quantity vof ginned
cotton produced in the country;

(d) the total quantity of cotton im-
ported during this year and last year;
and

(e) how the deficit in the supply
of cotton is proposed to be met?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOIID. SHAFI QURESHI): (a) Ap-
proximately 17.22 millions (as on 30th
April, 1968). :

(b) Round-the-clock working is
not normal in cotton textile industry.
On the basis of optimum working of
the present spindleage, it is estimated
that the total quantity of cotton need-
ed annually will be of the order of
69 lakh bales. However, at the pre-
sent rate of mill-consumption, the
requirement is estimated to be of the
order of 64 lakh bales. Besides about
1 lakh bales are required for ex-mill
consumption and 3 lakh bales of cer-
tain short-staple varieties of cotton
are exported annually,

(c) No final estimate has yet been
made of cotton production for the
cotton year 1967-68, The general ex-
pectation is that it would be higher
than last year's production and some-
thing a little over 60 lakh bales.

(d) 1966-67 (Sept. 66—Aug. 6T)—
7,765,000 bales, 1967-68, (Sept. 67—Mar,
68)—3,05,000 bales.

*Figures for subsequent months
not yet available.

(e) Defleit in the supply of cotton
required for meeting mill-consump.
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tion during the year and for main
taining adegquate end-of-the-season
stock is being met, to the extent pog
sible, by imports from abroad.

Export-Import Trade

487. SHRI NITIRAJ SINGH THAU.
DHARY: Will the Minister of COM:
MERCE be pleascq to state:

(a) whether Government propose
to appoint a body to take over import
and export trade of the country; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THF
MINISTRY OF COMMERCE (SHR!
MOHD. SHAFI QURESHI): (a) an¢
(b). No, Sir. There is no such
proposal in view,

Tariff Commission

488. SHRI NITIRAJ SINGH CHAU:
DHARY: Will the Minister of COM:
MERCE be pleased to state:

(a) the extent to which the Tariff
Commission has succeeded in fulfiling
its role of putting minimum burdes
on consumers and in enabling the
industries to be strong enough to face
the world competition on their ownr
and

(b) the names of the industries in
which the Tariff Commission has sue
ceeded or failed in achieving the
above objectives?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIJ
MOHD. SHAFI QURESHI): (a) and
(b). A list of the industries which
were given protection after the com
stitution of the Tarif Commission
and on the basis of its recommends
tions is laid on the Table of the
House. [Placed in Library, See Ne
LT-1387/68]. It will be seen that al'
except two of the industries have beer
deprotected as tariff protection was
no longer necessary in their case. 1f
i3 expected that these two industries
will similarly be deprotected at thr
appropriate time,
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The Commission has always been
conscious of the need not to place an
unnecessary burden on consumers.
In some cases it recommended a pro-
tective duty lower than what was in-
dicated on a comparison of the prices
of the indigenous product and the im-
ported one. In the cases of certain
life-saving drugs, the Commission re-
jected Lhe claim for protection on the
ground that it was undesirable to
have g high tariff on such drugs.

Hold up of Railway Traffic between
Ferozepur and Ludhiana

489. SHRI K. LAKKAPPA: Wil

the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that rail-
way traffic between Ferozepore and
Ludhiana was held up for several
hours on the 1lth June, 1868;

(b) if so, the reasons therefor; and

(c) the action taken against those
responsible for causing this delay?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) No.

(b) Does not arise.

(c) Does not arise,

Loading and unloading of Gralng on
Northern Rallway

490. SHRI K, LAKKAPPA: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that there
is shortage of labour for the loading
and unloading of grains on the North-
ern Railway;

(b) whether it is also a fact that a
large number of loaded wagons are
waiting for release at destination
points; and

(c) what steps have been taken to
provide adequate labour and to keep
the wagons moving?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) and
(b). No instances of shortage of labour
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for loading of foodgrains have come
to notice. There have been cases of
shortage of labour for unloading
foodgrain wagons at destination, ag a
result of which some wagons have
suffered detention.

(c) The responsibility to arrange
labour for loading and unloading of
foodgrains in wagonloads is that of
consignors and consignees, However,
on a request from the Minisiry of
Food, instructions were issued to the
Divisional Superintendents to assist
the Food Corporation,of India in see
curing labour through the railway's
handling contractors,

Deposits of Copper, Leag and Zing
in Bihar

491, SHRI K. LAKKAPPA: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that cecent
aerial survey of Bihar State has indi-
cated large deposits of Copper, Lead
and Zinc;

(b) if so, the estimated yield of
these deposits; and

(c) the steps taken to exploit these
deposits?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). Airborne geophysical sur-
vey does not pick or locate ore
bodies directly. It only brings out
the difference in conductive and mag-
netic properties of the ground. The
more conductive and/or magnetic
zones, which are described as “ano-
malies”, may be caused by the pre-
sence of ore bodies, Detailed geolo-
gleal and geophysical surveys, geo-
chemical prospecting and drilling are
necessary to test such anomalies and
ore bodies, if any. Airborne geophy-
siral survey has indicated very sig-
nificant electromagnetic and magnetic
anomslies in the areas surveyed in
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Bihar. Some of them are located near
known metalliferous deposits and
may ultimately turn out to be ore
deposits. However, until detailed
ground follow-up work (which is be-
ing taken up soon) ig carried out, the
nature and cause of the anomalies
cannot be established, At this stage
it cannot be said that large deposits
of lead, zinc and copper have been
“discovered” and, therefore, yield or
‘reserves cannot be estimated.

(c) Does not arise at present.

Stocks ef Coal

492, SHRI K. LAKKAPPA: will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact thap ceal
worth Rs. 3 crores has accumulated at
Kothagudem in Andhra State;

(b) if so, the reasons for the accu-
mulation of such huge stocks; and

(¢) whether Government  have
taken any steps to dispose of these
huge stocks of coal?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) Yeg Sir.

(b) The main reasons for the ac-
-eumulation of such huge stocks are
.as under:

(i) Inadequate and irregular sup-
ply of wagons over a num-
ber of years until recently.

(ii) Delays in the setting-up or
expansion of thermal power
stations in the South under
the Third Plan.

(iii) Increased availability of
hydel power which affected
the demand for thermal
power in the same region.

(iv) Switch-over to oil by a num-
ber of cement factories.

{v) As a buyers’ market has em-
erged, consumers have been
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preferring selected grades of
coal not produced by the
Company.

(c) Yes Sir; the Company is con-
sidering diversification of its activi=
ties based on new uses of coal. Efforts
are also being made to obtain full
requirements of wagons from Rail-
ways, thereby reducing dumping of
coal and the resulting additional costs
due to non-supply of wagons.

Certaln number of Diesel Oil con-
sumed by Diesel Locomotives

493. SHRI JYOTIRMOY BASU:.
Will the Minister of RAILWAYS be
pleased to state:

(a) what is the Cetane Number of
the diesel oil that js consumed by
Railway Diesel Locomotives; and

(b) what is the Cetane Number of
the dicsel oil that is supplied by
Barauni Refinery for North India and
also the Centane Number of the oil
supplied by Burmah Shel] ete. in
South India?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)
The Cetane Number of Diesel oil Con=
sumed by the diesel locomotives of
the Railways is 45 as stipulated in
the Indian Standard Specification IS.
1460—1959 for specia] grade (Am-
endment No. 2 of 1966).

(b) The diesel oil supplied by the
Barauni Refinery has a minimum
Cetane Number of 45. The High
Speed Diesel 0il sold in South India
is produced mostly at the public sec-
tor Cochin Refinery and also at the
Bombay and Vizag Refineries. All of
it has minimum Cetane Number of
45,

Exports to South Vietnam

494, SHRI JYOTIRMOY BASU:
Will the Minister o¢ COMMERCE be
pleased to state:

(a) the total value in rupees of
goods exported to and imported from
South Vietnam annually during the
yearg 1965-86 to 1967-68;
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(b) the names of the persons or
business-houses who are exporting
goods to that country; and

(c) the policy of Government re-
garding the development of trade
between India and South Vietnam?

THE MINISTER OF COMMERCE
{SHRI DINESH SINGH): (a) The
total value of goods exported to and
imported from South Vietnam during
the last three years was as follows: —

(Value in Rs. lakhs)

Year Exports  Imports
oS, from S.
Victnam  Vietnam

1955-56 . 287 Negligible
1956-67 490* Do,
1967-68 . 117 Do,

*Figures for April, and May 1966 have

been cscalated by §7°5%.

(b) Statistics of Imports/Exports
published by the Director General of
Commercial Intelligence & Statistics,
Calcutta do not show the names of
persons or business-houses,

(¢} Our policy regarding develop-
ment of trade with South Vietnam is
to carry on normal trade in goods of
non-military character.

Export of Wagoas

485, SHRI SHRI CHAND GOYAL:
Will the Minister of COMMERCE be
pleased to state:

(a) the estimated production of
railway wagons in 1068-69;

(b) our estimated domestic require-
ment during the current year; and

(c) the estimated number of
wagons proposed to be exported to
Russia, Poland and South Korea etc?

‘THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
19,000 wagons in terms of four wheel-
ers.

(b) 16,000 wagons in terms ot
four wheelers,

(c) The following export contracts
are under execution during 1988-
69:—

Name of countries No. of wagons

contracted
South Korea 1050
East Africa (Kenya) 247
Hungary 500
Ceylon . 40
Burma 14
Contracts with the U.8.S.R. and

Poland for the export of wagons are
not expected to be under execution
during 1968-69,

Shoe Factory in Pubilc Sector

496, SHRI SHRI CHAND GOYAL:
Will the Minister of COMMERCE be
pleased to state whether Government
are contemplating to start a shoe fac-
tory in the public gector for the export
of shoes to Russia?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): Yes, Sir.
Government are contemplating to
start a shoe factory in the public
sector and it is likely that a part of
its production will be exported to
U.S.5.R. which is an important custo-
mer of our all-leather quality foot-
wear.

Commercial Clerks

497 SHRI SHRI CHAND GOYAL:
Will the Minister of RAILWAYS be
pleased to state:

(a) the number of the Commer-
cial Clerks, i.e. Goods Clerks, Parcel
Clerks and Booking Clerks working
in the entire railways in the years
1947, 1957 and 1967; and

(b) whether it is a fact that the
work load of the Commercial Clerks
has increased three times to what it
was in the year 18477
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a)

Year No. of Commercial
Clerxs
1947 17,180
1857 23,580
1967 35,216
(b) No.

Labourers working on contract basis
in Railways

498. SHRI SHRI CHAND GOYAL:

Will the Minister of RAILWAYS be
pleased to state:

(a) the estimated number of lab-
ourers who are working on contract
basis in the Railways and are nut in
the regular or permanent employ-
ment; and

(b) the average daily wage which
such labourerg get?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a)
and (b) Information is being collect-
ed and will be laid on the table of
the Sabha.

Non-availability of wagons for
carrying Foodgrains

499. SHRIMAT] SUSHILA
ROHATGI:
SHRI NATHU RAM
AHIRWAR:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is g fact that some
States could not receive sufficient
number of railway wagons for carry-
ing foodgrains and hence crops lying
in the flelds or Mandis suffered
damage;

(b) if so, which of the States ap-
plied for wagons and the estimated
loss;
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(c) the difficulty envisageq in pro-
viding sufficient number of covered
railway wagons; and

(d) the estimated loss to the food-
grains carried in uncovered wagons
due to rain?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(d) Information is being collected
and wil]l be laid on the table of the
Lok Sabha.

Development of Small Scale
Industries

500. SHRIMATI SUSHILA RO-
HATGI: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that there
has been a rapid development of
small scale industrieg in the country;

(b) whether the Government is
contemplating to reserve more items
for manufacturing exclusively in the
small scale industries sector; and

(c) what steps Government are
taking to educate the entrepreneurs
regarding the assistance available for
starting new industries in this Sec-
tor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) Yes, Sir,

(b) The list of itemg to be reserv-
ed exclusively for manufacture in
the small scale sector is under review
from time to time.

(¢) The 16 Small Industries Service
Institutes and 80 Extension Centres
spread over throughout the country
functioning under the Development
Commissioner, Small Scale Industries
spread the message of industrializa-
tlon to entrepreneurs through urea
surveys, Intensive Dewelopment Cam-
paigns and training classes in man-
agement techniques etc. The Deve-
lopment Commissioner’s organisation
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also takeg the assistance of the State
Directors of Industries, the National
Small Indusiries Corporalion and
such other agencies ot the Govern-
ment as and when required. Inten-
sive Campaigns have also been orga-
nised from time to time in different
parts of the country to help entre-
preneurs deslrous of jnvesting their
money in industry,

Construction of over-head Bridge at
Murray crossing

501, SHRIMATI SUSHILA RO-
HATGI: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government's atten-
tion has been drawp continuously to
the immense inconvenience caused to
the public at the Murray crossing at
Kanpur;

(b) whether Government propose
to construct an over-head bridge at
the Murray crossing; and

{c) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a) No
such inconvenience has been report-
ed to the Railway Administration ex-
cept that there are a few instances of
detention to road-users of a little
over half an hour.

(b) It has been decided to provide
an underbridge, but the construction
can be started only when the Uttar
Pradesh P.W.D. Department is in a
position to undertake their portion of
the work on the approaches of the
bridge. They have been requested to
intimate their firm programme,

{c) Does not arise.

Stoppage of Express Tralns at Roora

602, SHRIMATI SUSHILA RO-
HATGI. Will the Minister of RAIL-
WAYS be pleased to state:

{a) whether Governmeni have re-
ceived a number of petitions and de-
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putations from the residents of Roora,
District Bilhaur—Kanpur (UP) de-
manding stoppage of Express trains

at that station; and

(b) if so, Government's
thereto?

THE MINISTER OF RAILWAYS
(SHRI C. M, POONACHA): (a)
Yes.

(b) The request has been examin-
ed but not found justified by the
quantum and pattern of traffic offer-
ing at Roora station..

reaction

Durgapur Steel Plant

503. SHRI P. C. ADICHAN: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that at the
present pace of production at Durga-
pur steel plant the total leases dur-
ing 1968-69 would amount to Rs. 16
crores as against a loss of Rs. 26
crores suffered by the Plant last year;
and

(b) if so, the steps taken this year
to raise the pace of production
with a view to eliminate the losses?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
This is not possible to indicate
the losses this year at this stage.
It would depend on the production
programme, marketing and other fac-
tors. The plant suffered a loss of
sbout Rs. 17 crores during 1967-88.

(b) The following steps are being
taken to improve production:

(1) Battery No. 1of the Coke
oven, Ovens are being rebullt
and repairs to Battery No. 2
are being carried out;

(ii) Sinter is being introduced in
the Blasy Furnace burden;

' (ifi) Some essential spares for
betterment of maintenance
are being procured;
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(iv) the number of soaking pits is
being increased;

(v) some balancing equipment is
being installed in the Wheel
and Axle Plant and some
other units;

(vi) the various recommendations
of the Pande Committee are
being implemented: and

(vii) The Labour situation is con.
stantly causing concern al-
though efforts are constantly
being made to improve the

Labour relations.

As some of the above measures
will take some time for completion
the full effect of these measures may
not be felt during this year itself.

Coal production during Fourth Five
Year Plan

504, SHRI P. C. ADICHAN: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether Government propose
to scale down considerably the target
of coal production during the Fourth
Five Year Plan;

(b) if so, to what extent;

(¢} the original targets laid down
for 1970-71 and 1973-74;

(d) the reasons for scaling down
the demand targets and how far it
reflects the reduction in expected de-
mand for coal and the rate of expan-
sion of demand over the Fourth Plan
period; ang

.(e) how far the scaling down of
the target is likely to affect adverse-
ly the expected growth of job oppor-
tunitles and the rate of industrial
growth?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
to (¢) . The original estimate of de-
mand for Coal in 1970-71, as men-
tioned in the Draft Outline of the
Fourth Five Year Plan (1968—T1),
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was 106 million tonnes. No target
for 1973-74 was worked out then. Re-
cent studieg indicate that the demand
may be between 90 and 95 millior
tonnes in 1973-74. The exact require
ments are being worked out in con

sultation with the Planning Commis:
sion,

(d) and (e). The targets are being
scaled down because the Coal con-
suming sectors are not expanding as
rapidly as was expected earlier. Pro
duction wil] be phased to satisfy the
demand completcly and will not affect
the general rate of industrial growth
and employment opportunities ad-
versely.

Coir Industry in Kerak

505. SHRI P. C. ADICHAN: Wil
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is fact that the Coir
industry in Kerala is suffering from
want of demand of its products, both
within the country and abroad and
that the exports of coir yarn and its
products have remained static since
1964-65;

*(b) if so. the reasons therefor;

(¢) the steps taken since 1964-65
to explore new markets and to ex-
pand the existing markets for these
products; and

.(d) what further steps are propaged
to be taken in that direction during
this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) The
demand for coir and coir products in
the domestic market is increasing
steadily. It is, however, true that
during the period 1964-65 to 1967-68
there was no improvement in exports
overseas. With the removal of ex-
porg duty on products exports pros-
pects have improved.

(b) The reasons for slackness of
demang overseas are competition
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from other sophisticated floor cover-
ings, general rise in the standard of
living in the developed countries and
the shift in consumer tastes for better
types of products. The low profit
margin may also be responsible to
some extent.

(¢) and (d). The stepsg taken to
-step up exports of coir products are:—

(1) Various export promotion
measures such as publicity
abroad, participation in exhi-
bitions and fairs, documentary
film etc.

(2) Compulsory pre-shipment in-
spection of coir door mats and
yarn to improve quality of
our exports.

¥3) Diversification of production and
introduction of modern de-
signs for traditional products.
New products now being
manufactured for export are
curled coir, rubberised coir
products, wall hangings etc.

(4) Introduction of machinisation
in the manufacture of coir
matting in order to 'meet the
more sophisticated type of
demand. The Coir Board
itself has set up a factory with
5 powerlooms, and another

y unit in the private sector has
also gone into production.

A delegation of the Coir
Board visited the West Euro-
pean countries for discussions
on tariff and other barriers
¥mpeding our exports. A one-
man sales tesm also visited
some of these countries to
canvag business.

(5

-

2. The following additional measures
are proposed to be undertaken this
year:—

(i) Sales team to African coun-
tries to popularise rubberis-
ed coir products;

(ii) Sales team to African and
West Asians countries to
1067 (Ai) LS—II.
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study market for coir pro-
ducts,

(iii) Extensive public relations
work in tarditional and non-
traditional ‘markets.

(iv) Negotiations for reduction of
freight rates in coir pro-
ducts,

Rayalaseema Mills Limited

506. SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Company Law
Boa d hag fixed the remuneration for
the Managing Director and other
Directors of the Rayalaseema Mills
Limited, Adoni;

(b) whether there was any objec-
tion by any shareholder of the Mills
objecting to the high remuneration
recommended by the Mills; and

(c) whether Government have ap-
proved the remuneration, what is the
remuneration allowed to the Manag-
ing Director and the other Directors
recommended by the Mills?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)
Yes, Sir.

(b) As already indicated in reply
to part{a) of Unstarred Question
No. 152 in the Lok Sabha, on the 13th
February, 1968, ga representation
received from five of the shareholders
against the proposals of the company
was looked into by the Company Law
Board.

{c) The details of the remuneration
approved by the Company Law Board
of the Managing Director and the
whole-time Directors of the Company
are as follows:—

Managing Director:— A salary of
Rs, 2,000/- per mensum plus commis-
sion on the net profits of the Company
subject to the condition that the salary
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plus commission shall not exceed §%
of the net profits of the Company, or
Rs. 1,20,000/- per annum, whichever
is less. A minimum remuneration of
Rs. 24,000/-per annum in the event
of absence or inadequacy of profits
was also approved.

Two whole-time Directors: A galary
of Rs. 1,000 per mensem plus commis-
sion on the net profits of the company
to each whole-time Director, subject
to the condition that the salary plus
eommission shall not exceed 24% of
the net profits of the company, or
Rs. 1,20,000/- per annum, whichever
is less. Each of the whole-time Direc-
tor was also sanctioned a minimum
remuneration of Rs. 12,000/- per
annum in the event of absence or in-
adequacy of profits.

Deteriorating Quality of Scooters

507. SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government have re-
ceived complaints about the deterio-
rating quality of scooters and non-
availability of essential parts, inade-
quacy of light system etc.

(b) if so, what steps are being taken
to check this trend;

() what is the indigenous content
in the two popular makes of scooters;

(d) whether Government propose
to meke it obligatory on the part of
manufacturers to produce essential
spare parts and to provide brake-
light, battery system for light as a
safety measure and increase the
guarantee period to at least 10,000
kilometers so as to ensure improved
quality of scooters and after-sales
service;

(e) if not, the reasons therefor; and

(1) if so, the action taken by Gov-
ernment?

JULY 23, 1068
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): (a)
and (b). Yes, Sir. Complaints have
been received from time to time from
the customers about defects in their
vehicles. As and when such com-
plaints are received, they are taken
up with the manufacturers concerned
for remedial action. In addition, the

- various recommendations made by the

Motor Car Quality Enquiry Commit-
tee recently on improving the quality
of cars, most of which are applicable
to the Scooter industry, have also
been communicated to the scooter
manufacturers and they, and through
them, their dealers, have been advis-
ed to implement the various recom-
mendations of the Committee.

(¢) The indigenous content of Vespa
and Lambretta scooters manufactur-
ed in the country is as under;

Make of the

Indigenous Content

Scooter per cent
Vespa 94.8 per cent
Lambretta 91.2 per cent
(d) to (f). The Scooter manufac-

turers are expected to produce spare
parts adequate for servicing of their
vehicleg on the road. All the models
of the scooters produced in the coun-
try are manufactured with foreign
collaboration and the  standard
equipment and designs of these scoo-
ters compared to gimilar vehicles pro-
duced by their collaborators abroad.
The warranty period, at present, al-
lowed by the scooter manufacturers
are considered adequate,
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Running of Capital Express from
Delhi to Howrah

509, SHRI GADILINGANA GOWD:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether extensive trials are
being conducted to ensure safety in
the running of Capital Express from
Delhi to Howrah;

(b) if so, the number of people kill-
ed during the trials on each zonal
railway separately; and

{e) the likely date of its commence-
ment for the public use?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) None.
(c) No date can be given as yet.

Exports to US.A.

510. SHRI GADILINGANA GOWD:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that exports
to U.S.A, and Canada have gone down
during the period April, 1967 to Feb-
ruary, 1968 due to lesser exports of
iron and steel, tobacco, jute manufac-
tures, sugar, hides and skins, spices
and manganese ore etc.;

(b) if so, the reasons therefor; and

(¢) the measures being taken to im-
prove our exports to those countries?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Two
statements showing commodity-wise
exports from India to USA and Canada
during the years 1966-67 and 1967-
68 are laid on the Table of the House.
[Placed ip Library, See No, LT-1388/
68.]In these statement sthose items,
the exports of which have declined
during 1967-68 are jdentified clearly.

(b) In the case of certain items,
notably jute manufactures export
earnings have declined even though
quantitatively exports are higher dur-
ing 1967-68. This is due to decline in
unit value. Exports of other items
i.e. spices, manganese ore, mica, fish
and fish products and cotton fabrics
have declined due to keen competition
from other producing areas; and

(c¢) Efforts are being made to work
out arrangements with producing
countries of similar commodities for
stabilisation of prices. Sales-cum-
study Teams of businessmen are going
to USA. and Canada to ensure
greater exports of shrimps and spices
etc.
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Corporations to Purchase Cotton and
Jute

511. SHRI DEORAO PATIL: Wil
the Minister of COMMERCE be
pleased to state:

(a) whether Government have
taken a final decision to set up two
Corporations for the purchase of
cotton and jute; and

(b) if so, the functions of the pro-
posed Corporations and the place of
their headquarters?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
The setting up of cotton and jute cor-
porationg is under consideration.

(b) Details are yet to be worked
out.

Handloom Weavers Cooperative
Societies in Andhra Pradesh

512. SHRI K. SURYANARAYANA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the Government of
Andhra Pradesh have requested for
grant of loan of Rs. 50 lakhs to the
apex handloom weavers cooperative
societies in Andhra Pradesh to pur-
chase the accumulated stocks of yarn
with the cooperative spinning mills;

(b) whether Government are aware
that the cooperative spinning mills
were closed since Tth May, 1968 owing
io the accumulation of stocks; and

(c) if so, the action taken by Gov-
ernment on the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, Sir.

(b) According to the information
received by Government two textile
mills have closed in Andhra Pradesh
due to shortage of working capital
and cotton and illegal strike|lock-out,
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(c) The proposal for a loan to the
Andhra Pradesh Government is under
consideration.

Exports of Tea by Ceylon

513. SHRI C. K. BHATTACHARY-
YA: Will the Minister of COMMERCE
be pleased to state:

(a) whether it is a fact that Ceylon's
tea exports to most of the countries
in Europe during the year 1867 ex-
ceeded that of the preceding year;

(b) whether exports of Indian tea
to those countries have suffered cor-
respondingly; and

(e) if so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) No, Sir.

(e) Does not arise.
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Pipes Plant at Rourkela

516. SHRI S. R. DAMANI: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether the Pipe Plant at Rour-
kela is lying idle for want of internal
demand or whether it has been put to
any other use even partially;

(b) if it cannot be put to any other
use will it prove a dead loss; and

(¢) the efforts made to create an
export '‘market for pipes?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
and (b). The Pipe Plant at Rourkela
Steel Plant is at present engaged in
production for meeting export orders
from some foreign countrieg wviz.
Kuwait and Newzealand. These orders
and, the requirements of Natural Oil
and Gas Commission will keep the
Pipe Plant busy for this year.

(c) Substantial gnd vigorous efforts
which include visit of delegations to
foreign countries, participation in
international exhibitions, advertise-
'ments in newspapers and periodicals
etc, continue for finding export
markets for pipes. Presently possibi-
lities of exporting Rourkela pipes to
some foreign countrieg are being ex-
plored.
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Ouse Against Financiaj Private
Companies

519. SHRI MANIBHAI J. PATEL:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to lay on
the Table a statement showing
the names of the financial private
companies in Delhi against whom
liquidation proceedings have been
started and the estimated time likely
to be taken for finalisation of action
in each case.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): The
information is being collected and it
will be laid on the Table of the House.

Late Arrival of Traing at Delhi and
New Delhi stations

520. SHRI C. K. BHATTACHARY-
YA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that out of
3937 trains which arrived at Delhi and
New Delhi Railway Stations in May
last, 2394 trains arrived late;

(b) whether it is also a fact that in
June last 2500 trains arrived late;

(c) if so, the reasons for such late
running of trains; and

(d) the steps taken to remedy the
situation?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) Yes.

(¢) The Chief reasons for late run-
ning have been frequent cases of
alarm chain pulling, thefts of copper
wire and other essential telecommuni-
cation equipment which result in sett-
ing up a chain reaction dislocating
the running and reception schedules
of trains particula-ly on saturated
single line sections and with the limi-
ted terminal facilities in Delhi area.
The position was further aggravated
during May and June, 68 due to teeth-
ing trouble in connection with the
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‘installation of Power Signalling at
Delhi Main and construction activities
at New Delhi.

(d) A close watch is kept on the
running of all passenger carrying
trains and every efforts possible is
being made to ensure their punctual
running.

Closure of Textile Mills

521. SHRI K. LAKKAPPA: Will
the Minister of COMMERCE be pleas-
ed to state:

. (a) whether it is a fact that 3 large
number of textile mills in the coun-
‘try have closed down;

(b) if so, the total number thereof
State-wise;

(e) the reasons for their closure;

and

(d) the steps taken by Government
to re-start these mills?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
to (d). A statement is laid on the
“Table of the House., [Placed in Lib-
rary. See No. LT-1390/68].

Visit of Indian Delegation to South
East Asian Countries

522, SHRI M. N. REDDY: Wil] the
Minister of COMMERCE be pleased
to stati:

(a) whether it is a fact that a eight-
memb:r Delegation representing the
Basic Chemicals and Phamaceuticals
and Soap Export Promotion Council
recently visited the South-East Asian
Countries ang if so, the names of the
countries visited;

(b) the details of the flndings of
thijs delegation;

(e} -whether it is a fact that our
goods are not in much demand in the
South East Asian countries on account
ot high manufacturing cost, poor
packing; of the goods and lack of
‘modern technical know how; and

Written Answers SRAVANA 1,

1890 (SAKA) Written Answers 719

(d) if so, the steps proposed to be
taken for boosting exports of these
goods?

THE DEPUTY MINISTER IN THR
MINIS''RY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a)
Yes, Sir. The nameg of the countries
visited are:

(1) Thailand
(2) Hong Kong .
(3) Japan

(4) Australia
(5) Singapore
(6) Malayasia
(7) Ceylon.

(b) to (d). A complete report of
the delegation is still awaited from
the Basic Chemicals, Pharmaceuticals
and Seaps Export Promotion Council,
Bombay. '

Paper Industry

523. SHRI M. N, REDDY: Wili the
Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS
be pleased to state:

(a) whether Government is aware
of the recent difficulties encountered
by the paper Industry in the country
in regard to the supply of raw mate-
rials; and import of essential com-
ponents;

(b) the steps taken or proposed to
be taken by Government to ease and
improve the present situation;

(¢) the total annual production of
paper in the country and whether it
is sufficient to meet the interna] re-
q\firements; and

(d) if not, the gquantity imported
during the last three years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS -(SHRI F, A. AHMED): (a)
No Sir, Government huave not recetv-
ed any complaints in this behalf.

(b) 'Does not arise.
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{c) 6,330,000 tonnes. Except for
sorne gpecial varieties of paper, this
.i1s more or less sufficient to meel the
internal demand for common varieties
of paper.

(d) The imports for the three years
‘were as under:

(Qty. in tonnes)

1965-66 26,125

1966-67 19,801

1967-68 18,000
(estimated)

Modernisation of Textile Industry
524. SHRI M. N. REDDY:
SHRI VIRENDRAKUMAR
SHAH:

‘Will the Minister of
be pleased to state:

(a) whether any survey or assess-
ment has been made to ascertain the
quantum of assistance required for
the “modernisation” of the Textile
Industry in the country;

COMMERCE

(b) if so, the agency which con-
ducted the survey and approximate
amount required for this purpose;

(c) if not, the reasons for
undertaking such survey;

(d) the total number of textile
mills in the country State-wise and
the number and percentage of these
mills which require modernisation;

not

(e) whether any phased prog-
ramme has been chalked out for the
modernisition of the industry; and

(f) if so, the details thereof and
the facilities to be afforded for the
modernis:tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHnl
MOHD. SHAFI QURESHI): (a) and
(b). A Working Group for the cotton
textile industry, appointed by the
national Industrial  Development
Corporation. made an assessment of
the need and scope for rehabilitation
and modernisation of the textile
industry in the country, in 1960, ani
came to the conclusion that on a
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modest scale, about Rs. 180 crores
would be required for the purpose
for the Third Plan period. Another
Working Group has been appointed
in March, 1988, by the Ministry -of
Industrial Devélopment to make an
assessment of the requirements for
modernisation and expansion of the
textile machinery manufacturing
industry. Its report is expected in a
few months.

(c) Does not arise.

(d) The 1total number of textile
mills in the country State-wise is
given in the statement laid on the
Table of the House. [Placed in
Library, See No, LT-1381/68].
Information regarding number and
percentage of the mills requiring
modernisation is not available and
its collection will not be commensu-

rate with the time and labour
involved.
(e) No, Sir.

(f) Does not arise.

Durgapur Steel Plant

525. SHRI M, N. REDDY: Will the
Minister of STEEL, MINES AND
METALS be pleased to tsate:

(a) the rated capacity of the
Durgapur Steel Plant for the manu-
facture of wheels and axles and the
extent of shortfall in this behalf
during last year;

(b) the reasons for such shortfall
and the steps taken for increasing

the production and utilizing full
capacity; and
(¢) the measures envisaged for

mecting the full requirements of the
Railways during this year?

THE DEPUTY-MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
The rated capacity of the Wheel and
Axle Plant is 57,000 tonnes in the 1
million tonne stage (45,000 wheelsets
assembled). The actual production
of wheelsets in 1987-68 was 20,024
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tonnes (15,420 sets) which is 35.1 per
cent of the rated capacity.

(b) and (¢). Some of the main
reasons for shortfall in production
werei—

(i) persistent labour trouble;
(ii) shortage of wheel quality

steel and

(idi) certain technical defi-
ciencies.

The following steps have been

taken tp improwe the production:—

(i) additional balancing machines
are being installed in order

to remove the technical
deficiencies;
(ii) the capacity of the existing

furnace producing wheel steel
is being increased from 100
tonnes to 120 tonnes. Wheel
quality stee] is also proposed
to be procured from the Alloy
Steel Plant;

(iii) the recommendations of Pande
Committee with regard to
maintenance and inspection
are being implemented and

(iv) reconditioning of some of the
equipment has been taken in
hand.

By and large the plant expects to
be able to meet the requirement of
Railways for the year 1968-69 pro-
vided co-operation of the labour is
forthcoming in adequate measure,

Corrugated Iron Sheets

526. SHRI RANE: Will the Min-
ister of STEEL, MINES AND
METALS be pleased to state:

(a) the quantity of co'rugated
iron sheets wmanufactured jn our
country and the quantity imported
during the months from March to
June, 1968;

(b) the quantity of sheets supplied
to different States for distribution to
farmers in the year 1967-68 and from
March to June, 1088: and
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(c) the steps Government propose
to take to increase the supply of
corrugated iron sheets to farmerg for
different uses?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
Corrugated iron sheets are really
black corrugated sheets. The main
producers have switched over to the
production of galvanised corrugated
sheets and there is no production of
B.C. Sheets at present. However,
there have been small quantities of
black corrugated sheets in the nature
of arising from TISCO as per details
given below:—

(In tonnes)

March, 1868 423
April, 1968 8
May, 1968 92

Import of black corrugated sheets is
not premissible in terms of the im-
port Licensing Policy for Iron and
Stee] Items for April, 1888—March,

1?89.

(b) The despatches of black corru-
gated Iron sheets to wvarious States
are giver below in tonnes:

State 1967-68  April, May,
1968 1968
Andhra Pradesh 768
Assam 3ozr
Bihar 838
Delhi 3337 24
Gujarat 769
Himachal Pradesh 126
Jammu & Kashmir 461
Kerala 225§
Madhya Pradesh 919
Maharashtra 3572 a1 48
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State 1967-68 April, May,
1958 1968
Mysore 224
-Qrissa 65
Punjab 1815 21
Rajasthan 709
Uttar Piadesh 2396 24
West Bengal 6966 20 21
Manipur . 434
Tripura 259
Haryana . 21
Madras 4588
TorAL 127,413 110 69

Despatches figures for June, 1868
are not yet available, As at one stage
there was very little demand for
these sheets, the indents were
accepted freely by the Joint Plant
Committec wund despatches made
accordingly.

(c) As practically all corrugated
sheets are now being diverted for
galvanising, the main producers of
stee] do not propose to step up the
supply of black corrugateq sheets;
instead the supply of galvanised
sheets wil] be stepped up.

Catering in Trains and Railway
Restaurants

527. SHRI RANE: Wil] the Minister
of RAILWAYS be pleased to state:

(a) whether it is a fact that the
rates of catering of standard meals,
tea, coffee etc.,, in running traing in
railway restaurants and restaurants
run by licensed vendors at Railway
stations have been revised after the
1st April, 1968;

(b) if so, the reasons for raising
the rates;

(c) if not, whether Government
are aware that higher rates are
charged tur these items; and
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(d) whether Government Propose
to advise the licensed vendors to
reduce the prices of Puri and other
Namkins sold by them at the stations
in  view of the fall in prices of
foodgrains?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) te
(c). The rates of tea and coffee have
been revised with effect from 10-4-68
due to increase in the cost of raw
materials  and staff. The rateg for
meals have not been enhanced after
Ist April, 1968. Any cases which
came to notice where the charge re-
covered is more than what is autho-
rised are adequately dealt with,

(d) The rates for Puris and other
Namkins sold at railway stations are

reviewed by the Zonal Railway
administrations periodically taking
into f@account all relevant factors

including prices of foodgrains. The
trend in the prices of foodgrains is
being watched carefully and a review
of the rates for Puris and other
Namkins, ete. will be undertaken, as
soon as prices of foodgrains tend to
stabilize, to see if there is scope for
reducing the prices.
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British India Corporation Mills,
Kanpur

529. SHR] SARJOO PANDEY: Wil
the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that despite
our Government holding the major

shares in the British India Corpora-
tion Mills group, Kanpur, its
management was handed over to
Bajorias;

(b) whether it is also a fact that
the mill has incurred a great loss due
1o the mismanagement of the Bajoria
£group; and

(c) what steps are Government
taking to safeguard the interest of
shareholders as well as their own
interests?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) Government and the Life Insu-
rance Corporation hold 22.21 and
18, 67 per cent of the equity shares
in British India Corporation Limited.
The Bajoria Group who
substantia] shares expressed their
willingness to cooperate with the
Government and the Life Insurance
Corporation to have a Board of
Directors appointed by the share-
holders that would command the
general confidence of the public and
Government. It was felt that with a
properly constituted Board in colla-
boration with the other bulk
shareholders Government as a share-
holder would have the necessary
measure of influences over the

acquired-

Written Answers SRAVANA 1, 1880 (SAKA) Written, Answers 724

company. The management and
control of the company vesty in the
Board of Directors, the compesition
of which including changes made
from time to time is approved by the
Central Government as a shiareholder.

(b) The company sustained a loss
of more than Rs. 130 lakhs during
1067. According to the Directors
Report dated 25th May, 1968, on the
audited accounts for 1967, the “actual
loss incurred by Cooper Allen & North
West Tannery Branches amounts to
Rs. 5448 lakhs in 1865, Rs. 33.63
lakhs in 1966 and Rs. 50.08 lakhs in
1967 totalling Rs. 138.9 lakhs in
course of last 3 years. The heavy
drain on the financial resources of
the Corporation due tg the losses
that have been incurred at Cooper
Allen & North West Tannery
Branches seriously affected the
working of the Woollen Branches
during the year under review.
Urgently required raw materials and
stores could not due to non-availa-
bility of financial resources, be pro-
cured by the Woollen Branches of
the Corporation in time to maintain
production targets which had beem
planned. Production, thereby, was at
a considerably reduced rate in both
the Woollen Branches during the
year 1967. As eompared to the pre-
vious year, production at the New
Egerton Woollen Mills Branch,
Dhariwal, was lower by 23.5 per cent,
and at the Cawnpore Woollen Mills
Branch by 14.8 per cent.”

(¢) The matter is
consideration.

receiving

Crossing of Power Transmission Line
over Railway Line

530. SHRI SARJOO PANDEY: Will
the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the
Executive Engineer, U.P. State
Electricity Board, Hydel Division,
Ghazipur sought the permission of
the Eastern Railway authorities for
crossing of the power transmigsion
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line from north to south of the Main
Railway line of Delhi-Howrah section
between the points Dildarnagar and
Bhadaurg for electrifying the villages

south side of the line;
(b) whether this

and

(¢) if not, the reasons therefor?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes,

(b) This
examination.

request is
(c) Question does not arise,

wiar Wwarr o daw wwA At fold
Fafc gor a7 st wi frmfn
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request was
considered by the Eastern Railway;

under
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Imports of jute from Thailand

532. SHRI K. HALDAR:
SHR]I TRIDIB KUMAR
CHAUDHURI:
Will the Minister of COMMERCE:
be pleased to state:

(a) whether the Indian Jute Mills

Association have requested for the

import of raw jute from Thailand;
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(b) whether the Association have
also asked for financial help from
Government; and

(c) if so0, the decision taken by
Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) Yes,
Sir.

(b) No, Sir.

(c) The matter of import of jute is
under Government's consideration.

Inerease in Priee of Coal Supplied to
Ballways

533. SHRI K, HALDAR: Wil] the
Minister of RAILWAYS be pleased
to state: .

(a) whether the price of coal sup-
plied to the Rmilways has recently
‘been increased;

(b) if so, the terms and conditions
of enhancement; and

(¢) whether the freights and fares
are proposed to be increased in the
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) Price increases of Rs. 2|- per
tonne for selected grades and Re. 1}
per tonne for grade I Coal have been
approved from 1-7-1968.

(c) No such proposal is at present
under consideration.

w wwfe o W0
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(7) &= afct & avaew ¥ awr
wafa § W3 Y sfqet & €7 § feqer
i AT ey o ?

T o (st ¥o o g
(%) 8,299

(&) frrgrre fedr o sufed aiv
A§uT-3,543; f¥aq =affFai av
WETAT TATAT AT 1,788 ; d

() 8,15.312 & (wfmm)

G & wrew Trfyat w1 frere & AT

537. Y gOH W FYATY : AT
TE HAY qg qAT Y FO0 F07 6

(%) fasfm ad 1967-68 & @
¥ faady Gorsti &) gz v A faaw
gfeorraeasy mifeaY & s@7 ¥ fa=ra
g% W

(@) dasi & F1707 3G 3= wAfu
# tamfedt w1 g A g 47 ¥
A

Yod @A (st Fo Ho gATET) :
(%) 1967-68 # arfagi =T zav
AT & gEAAT F FTO0 MOEAT F wF
W FY 289 AT X |

() 57 wzamt & afonarsy
mfear ga faem &7 Aa%a 1100 92
2T g A9

0% AT TR EaAl a7 Sl

538. Y FFH Wi wOEATy @ T
Ye® FaY g7 TqTH B FA F49 6F

(%) ®mag w= @ fa wi, 1968
& gaud # ofveslt WA F S W



731
TAE T LAl 9T agt ¥ farfaat
F g i ar

(&) afz g, &t To% sar FTC0
¥ "

(1) T 7 g@ Avaw F oA
FTaaEr A1 & 7

tEE @t (st ¥ qo gATA) -
(%) ®YT (&) 18-5-1968 ®1 7aTd
MEY Fo 78 ETIA TS LA 97 10.11
a9 ga§ 9gAT | AT Ao 97 WY &Y
frarea & foo 23 o WE B w
A% faar @1 1| 97 79 F LwA 0
10. 35 & &g 9Z9Y | 78 I WML
F afgai 7 2w T &7 Ad
Frataa ¥ arg famen 74 fem anfw &
At mfgat w1 arga faemc 2oz 2
@& | FA%: 50 fame gt 40 foAz a6
) A FAC AT Ao 97 AT 117 25
T WY 78 BTIA AW 11 & @TAT
g€ | M Ao 78 WA F T X
R €W TFE T IR A & qredy
TAT F HHA @A WTEA 9T 45 Ao
faa® afrmeasy gz mér weivx qx
R = g7 20 faae a% w1 & @

() == ¥ avFrer =T gfee
T A H&AT 99/68 WIT 100/68
¥ =1 ¥ wrely 3= sfafma ) g
120,121 ®YT 128 & s=adq 1 ATwe
oo f5d | = B qewry IeE ofwa
A1 "TAFT FY AAT A FT Y
o 7% gfem ¥ fet #Y fregare @)
frar & 1

Scarce categories of Stee]

539. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of STEEL,
MINES AND METALS be pleased to
state:

(a) whether Government are con-
sidering the question of evolving a
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new pattern of distribution for the
scarce categories of steel and with a
view to do uway with the existing
curbs on prices and distribution of
steel;

(b) if so ‘Governments’
thereon;
(¢) whether Government have

decided to do away with the pro-
ducers’ quota; and

decigion

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN' THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
to (d). The existing procedure for
distribution of scarce categories of
steel—which inter alia provides for
earmarking some quantities of scarce
categories of steel for distribution
through the producers’ stock-yards—
as evolved by the Joint Plant Com-
mittee in May, 1967 when the work re-
lating to the pricing and distribution
of all categories of steel wag en-
trusted to them, is presently under
review. -
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-Oommittee on Railway Catering and
Passenger Amenities

541. SHRI s. N. MAITI; Will the
Minister of RAILWAYS be pleased to
.state:

(a) whether any decision has been
taken on the suggestion of the Com-
mittee on Railway Catering and
Passenger Amenities for the reduction
in staff costs and revision of tariffs as
and when necessary to compensate
the rise in cost with a view to elimi-
nating losses in the departmental
«catering; and '

(b) if so, a brief outline thereof?

THE MINISTER OF RAILWAYS
«(SHRI C. M. POONACHA): (a) Yes,

the recommendations have been
.accepted.
(b) It is proposed to examine

whether there is an™ scope for reduc-
tion in staff cost by (1) reviewing the
strength of staff in all catering units,
mobile as well as static, and reducing
it wherever feasible; and by (2)
increasing the number of waiters em-
ployed on commission basis, making
a corresponding reduction in the
number’ of waiters employed on
-gsalary basis.

JULY 23, 1968
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In regard to revision of tariffs to
compensate for the rise in costs with
a view to eliminating losses in
departmenta] catering, the tariff for
tea and coffee has been reviewed and
the rates enhanced very recently and
will be reviewed again from time to
time., The tariff for meals was last
revised from 15th May, 1967, and a
review of the same will be under-
taken at regular intervals.

Conversion of silk-looms into
‘Woollen Looms

542, SHRI S. N. MAITI: Wil] the
Minister of COMMERCE be pleased
to refer to the reply given to Un-
starred Question No. 2872 on the 5th
March, 1968 and state:

(a) whether Government  have
since considered and taken a decision
on the report of the Central Bureau
of Investigation in connection with
the illegal conversion of silk looms
into woollen looms by the Model
Woollen Mills, Bombay;

(b) if so, a brief outline thereof;
and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) to
(¢). The matter is still under exami-
nation in consultation with the
Central Vigilance Commission and no
decision has been taken so far.

South-Central Railway Zone

543. SHRI S. N. MAITT: Will the
Minister of RAILWAYS be pleased
to refer to the reply given to Un-
starred Question No. 10007 on the Tth
May, 1968 and state:

(a) whether his attention has been
drawn to caseg where applications
for transfer of the non-gazetted staff
of the Constituent divisions of the
Southern Railway, Madras and the
Centra] Railway, Bombay to the head-
quarters of thg new South-Central
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Railway Zone at Secunderabad have
been rejected in preference to similar
applications ~ from non-gazetted staff
from other zones;

(b) if so, the brief particulars
thereof; and

(c) the circumstances under which
their applications have been rejected?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) to
(c) It is not correct that applications
for transfer of non-gazetted staff of
she constituent Divisions of Southern
and Centra]l Railways to the Head-
quarters of South-Central Zone have
been rejected in preference to those
from other Zones.

Wagon Manufacturing Industry

544, SHRI S, N. MAITI: Will the
Minister of COMMERCE be pleased to
state:

(a) the names of the industrial
units both in the public and Private
Sectors with work load to be allotted
to each for the supply of rail coaches
%o Russia, South Korea, East European
and other countries in the coming
years;

(b) whether the setting up of new
industrial units in the public or
private sectors is also contemplated
40 ‘meet the additional demands for
the supply of rail coaches for export;

(c) whether the expansion of the
existing industrial unitg is under con-
sideration; and

(d) if so, a brief outline thereof?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) T. C.
negotiates (is negotiating) with the
manufacturers & exporters how many
wagons they can supply, Wwhether
they can supply according to specifica-
tiong and at what price, over a period
of time.

(b) and (c). No, Sir

(d) Does not arise.

1067 (ai) LSD—9.
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Tea Board

545. SHRI HEM RAJ: Will the
Minister of COMMERCE be pleased to
state:

(a) the term of the present Tea
Board and the date of its expiry;

(b) when the new Board will be
reconstituted;

(c) whether it ig a fact that a
representative from Members of
Parliament was nominated to it to
represent the interests of the small
tea growers; and-

(d) if so, whether g similar repre-
sentation will be given next time
also?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAF1 QURESHI): (a) and
(b). Members of the Tea Board are
appointed for a term of three years.
All the existing members  with the
exception of three Members appointed
to represent Parliament on the Board,
are due to demit office on the 31st
March, 1968. The vacancies thus
caused will be filled with effect from
the 1st April, 1869.

(c) and (d). The person appointed
to represent the interests of small
growers on the Tea Board is selected
on considerations of the person's
capacity to represent their interests
effectively. The same principle will
continue to be followed in the future.
That the person representing the-
interests of small growers in the
present Board happened to be =a
Member of Parliament at the time of
appointment to the Board was an
incidenta] circumstance.

Import Polley

546. SHRI D. N. PATODIA: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether it is a fact that a depu-
tation of the jewellery exporters from
Jaipur had met Hm in the month of
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June and had appraised him of the
difficulties arising out of the new
import policy for the year 1868-69;

(b) whether any assurance was
given to the deputation that the import
licences in respect of precious and
semi-precious stones Which had been
reduced would be restored; and

(e) if so, the action taken in the
matter?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes,
Sir.

(b) The deputation was assured that
the matter would be reconsidered.

(c) The Government is examining
the question.

Cut in the production of Jute products

547. SHRI M. SUDARSANAM:
Will the Minister of COMMERCE be
pleased to state:

(a) whether gome of the member-
mills of the Indian Jute Mills Asso-
ciation have resorted to a voluntary
cut in production; and

(b) if so, the details of the same
and its effects on the jute market?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). Some mills have probably cur-
tailed production in June 1968 in ac-
cordance with raw jute stocks avail-
able with them. The total produc-
tion of the mills which are members
of the Association was 92,000 tonnes
in June 1968 as compared to 99,500
tonnes in May 1968. The mills work-
ed 200 hours in June 1968 compared
to 216 hours in May 1968. There
has been no adverse effect so far and
the position is under constant watch.

Foreign Collaboration

548, SHRI K. N. PANDEY: Will the
Minister of INDUSTRIAL DEVELO-

JULY 23, 1968
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PMENT and COMPANY AFFAIRS
be pleased to state:

(a) whether Government have tak-
en any final decision regarding their
policy statement on foreign collabo-
ration; ang

(b) if not, when the decision is
likely to be takenp

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
and (b). No change in foreign colla-
boration policy is contemplateq but
Government have decided to consti-
tute a Foreign Investment Board and
to streamline the procedure for pro-
cessing applications for foreign colla-
boration|investments,

Enquiry Commission on Birla
Industries

549, SHRI JUGAL MONDAL: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether Government have tak-
en any final decision to appoint a
Commission of inquiry on the Birla
Group of Industries as promised by
the Minister in the lasi session; and

(b) if not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
and (b). No, Sir. The nature of the
appropriate machinery is still under
consideration of Government.

Distribution of raw materials

550. SHR] JUGAL MONDAL: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AF-
FAIRS be pleased to state:

(a) whether it has been decided
that distribution of raw materials to
small industries in future would be
entrusted to the State Governments
instead of Central Agencies; and

(b) if so, the details thereof?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED): (a)
In the 15th Meeting of the Coordina-
tion Committee on Small Industries
held on 5th and 6th July, 1968 in
New Delhi a suggestion was made
that possibilities should be examined
of supply of raw materials at ex-
factory prices to State Small Indus-
tries Corporations instead of through
Central Agents. Thig suggestion is
under examination.

(b) Doeg not arise,

Container Service

551, SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether the Railway Container
Freight Service has proved useful in
increasing the earnings of the Rail-
ways; and

(b) whether this service has been
introduced in all the Railway Zones?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) Not yet.

Birla Companies

552, SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of INDUS-
TRIAL DEVELOPMENT and COM-
PANY AFFAIRS be pleased io state:

(a) whether there is any Govern-
ment decision that all applications of
Birla Companies must be gent to the
Cabinet; and

(b) if so, the reasons therafor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
No, Sir.

(b) Does not arise.

740

Strike by Firmen

553. SHRI B. K, DASCHOWDHU-
RY:
SHRI TENNETI VISWA-
NATHAM:
SHR] SIDDAYYA:
SHRI G, S. REDDI:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether any decision has beem
taken about the strike of firemen on
the Southern and Central Railways:
and

(b) the total loss guffered by Gov-
ernment in thig connection?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) Pre-
sumably the Hon'ble Members are re-
ferring to the demands of the Firemen
on the Southern and the South Cen-
tral Railways, who resorted to an
agitation and absented themselves
from duty for some days recently.
Main grievances of the Firemen are
reduction in the present duty hours
at a strech, compulsory rest after
7 days, overtime on weekly basis etc.
Most of these demands have also been
raised by the two Labour Federations
who have got negotiating facilities
with the Railway Board and these are
under active consideration of the
Government. In regard to reduction
of duty hours at a gtretch, a decision
has gince been arrived at, with the
two Federations that, pendng further
review the total duty hours of runn-
ing staff at a stretch would be limit-
ed to 14 hours.

(b) Information is being collected
from the concerned Railways and
will be laid on the Table of the Sabha.

British Indla Corporation, Kanpur

554, SHRI B. K. DASCHOWDHU-
RY: Will the Minister of INDUSTR-
IAL DEVELOPMENT AND COM-
PANY AFFAIRS be pleased to state:

{a) whether any inquiry committes
has been formed toto into the work-
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ing of the British Indla Corporation
of Kanpur; and

(b) if so, what are the specific alle-
gations against the companyp

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A, AHMED):
(a) and (b). At the annual general
meeting held on the 28th June, 1968,
the shareholders appointed a Com-
mittee to look into the questions rais-
ed threar, arising out of or concern-
ing the accounts, which could not be
answered at the meeting. The ques-
fions covered a wide ground includ-
mg the different aspects of the work-
ing of the Woollen Branches and Co-
sper Allen unit of the Company, sale
of shareg in Sugar Companies, perqui-
sites given to Shri B. L. Bajoria, cir-
sumstances in which gome Directors
sould not sign the audited accounts
of the Company, ete. A few share-
holders also gave advance notice of
the questions they proposed to ‘put at
#he meeting.
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Mjs Hind Al Co.

557. SHRI G. S. MISHRA: Will the
Mnister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that Mijs,
Hind Al Co, have been aceorded a
sanction for an expansion capacity
of 60,000 MT of meta]l per Year;

(b) if so, the details of Govern-
ment assistance in the folloing shape:
(i) Loan (ii) Foreign Exchange Com-
ponent (iii) Payment termg to their
collaborators on the profit of the ex-
pansion capacity;

(¢) whether it is also a fact that
the present installed capacity of M|s.
Hind Al Co. as sanctioned is 60,000
M.T. of metal per year, whereas the
actual capacity is 72,000 M.T. per year;
and

(d) if so, Government'y reaction

thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
The Hindustan Aluminium Corpora-
tion were granted 3 Licence under the
Industries (Development & Regulation)
Act, 1851, on 6th December 1968, for
expansion of their existing aluminjum
smelter capacity at Renukoot (Uttar
Pradesh) from 60,000 to 120,000 ton-
nes per annum subject to the condi-
tions stipulated in the Licence,

(b) Government have not given
any assistance to the Corporation in
the gshape of loan, Their detailed pro-
posals for foreign collaboration, in-
cluding terms of payment to their
collaborators, are under examination
of the Government., Their proposals
for foreign exchange financing have
not yet been finalised and submitted
to the Government.

{¢) and (d). The actual production
achieved by the Corporation during
the months of April, May and June
1068 was respectively 4487 tonnes, 4810
tonnes and 4801 tonnes as against the
installed capacity of 5000 tonnes per
month, It may also be feasible, in
due course, to attain an additional
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10—129, production by improving
the operational efficiency and by the
use of a little higher line current.
Under the liberalised licensing policy
of the Government of India, indus-
trial undertakings are also permitted
to exceed their production uptoe
259% of their licensed capacity.

Korba Aluminium Plant

588. SHRI G. S. MISHRA: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
100,000 M.T. per amnum capacity
Korba Aluminium Plant, when com-
missioned, would be the most costly
metal producing unit, and would be.
a permanent liability on public ex-
chequer; and

(b) if so, what are Government's
reaction thereto?

THE DEPUTY MINISTER IN THR
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):
(a) A realistic estimate of the cost
of production of aluminium metal in
the Korba (Madhya Pradesh) Alu-
minium Project could be worked out
only on preparation of a detailed
project report. Negotiations are in
progress in connection with ihe finali-
sation of a contract with the
Soviet Union for preparation of &
project repert for the smelter por-
tion of the Project. Present indica-
tions, however, are that cost of pro-
duction of aluminium metal at Korba
would be comparable with the cost
of production in other projects im
the country.

{b) Doeg not arise.

Koyna Project of Bharat Alumimium
. Company

550. SHRI G. S. MISHRA: Will the
Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
Koyna Project of Bharat Aluminium
Company which was earlier on the
offer of MS, VAW, of West
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Germany, was sanciioned by the
Finance Ministry before it was taken
up 'for review by the Planning Com-
mission;

(b) if so, the majn features of this
V.AW. agreement;

(c) whether it is also a fact that,
if the project would have been based
on V. A, W. as consultant, the cost
of thé metal would have been the
lowest;

(d) if so, Government's reaction

thereto;

(e) whether the Ministry of Finance
has given clearance to the proposed
Hungarian collaboration after look-
ing into the aspect of loss that Gov-
ernment would suffer on account of
delay in the execution of the project;
and

(f) if so, the detsils therect?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK):

(a) No, Sir. .

(b) Does not arise.

(c) As only tentative estimates of
cost of the project had earlier been
worked out, it cannot be said
whether or not the cost of production
of metal in the Koyna Aluminium
Project, based on the technical assis-
tance of Mis. V.AW. of West Ger-
many, would have been the lowest.

(d) Doeg not arise.

(e) and (f). The Hungarian offer of
collaboration for the Koyna Alu-
minium Project is now under exa-
minationjeonsideration in consuita-
tion with the concerned Departments
including the Ministry of Finance.
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Export of Wigs

561. SHRI ONKAR LAL BERWA:
Will the Minister- of COMMERCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment discourage the export of
ready made wigs made of human
hair;

(b) if so, the reasons therefor;
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(c) the number of industrialists
who have requested for the import
licences for importing machinery re-
quired for the manufacture of such
wigs; and

(d) the amount of foreign exchange
being lost by Government as a re-
sult of not allowing the export of
wigs?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir.

(b) Does not arise.

(c) None; and
(d) Does not arise,

Representation of Scheduled Castes
and Scheduled Tribeg in Services

562, SHRI SIDDAYYA: Will the
Minister of RAILWAYS be pleased
to state how far the recommendations
made by the Yardi Committee re-
garding the representation of Sche-
duled Castes and Scheduled Tribes
in Services have been implemented
by the Railway Ministry so far?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): The
recommendations of the Working
Group under the Chairmanship of Shri
M., R. Yardi bearing on “Employment”
have intially been considered by the
Ministry of Home Affairs and they
have issued orders on some of the
recommendations.  Action taken on
the orders issued by the Minisiry of
Home Affairs in this regard is indi-
cated ipn the statement laid on the
Table of the House. [Placed in Lib-
rary, See No, LT-1382/68].

Impact of High Productlon Costs oa
Exports

564. SHRI M. N. NAGHNOOR: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether it is a fact that high
domestic costs on production are an
impediment in the matter of our ex-
port promotion programme; and
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(b) if so, the measures Governmens
propose to take to find export mark-
ets for jtems like cement, paper, caus-
tic soda, soda-ash etc. whose produc-
tion and supply is in adequate mea-
surey

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) High-
er costs of production, inherent in a
developing economy, make some of
our industrial products priced out in
foreign markets.

(b) Exports of industrial products
are assisted through various measures
such as cash assistance wherever necs-
sary, drawback of import and excise
duties and facilities for export pro-
duction. Cash assistance is allowed
on export of paper, cement and soda
ash. The question of extending cash
assistance on export of caustic soda is
under consideration.

Fall in Coal Productiom

565. SHRI K. P. SINGH DEO: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it ig a fact that there
has been significant decline in the
coal production in the country during
1967-68;

(b) if su, the decline 'in the produc-
tion registered during the above per-
iod;

(c) the reasong therefor; and

(d) the steps taken by Governmen
to raise the output? .

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
to (c). The total production of coal
hag declined by about 1.85 million ton-
nes during 1967-68 as compared to
1966-67. The decline is mainly due
to lack of demand.

(d) The present level of production
of coal matches with the existing de-
mand for it and there has been no
unsatisfed demand The output could
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be raised if the demand picks up. The
;temand is being reviewed periodical-
y.

Looting of Passengers in Farrukha-
bad-Dethi Passenger Train

566. SHRI K. P. SINGH DEO: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that the
passengers of Farukhabad-Delhj Pas-
senger, Train were looted in their
compartments by dacoits on the 27th
June, 1968;

(b) if so, the estimated loss suffer-
ed by the passengers as a result there-
of;

(¢) whether Government
to compensate the sufferers;

propose

(d) whether Government propose to
deploy armed railway police in the
running trains to protect the life and
property of the passengers; and

(e) if not, the measures Govern-
ment propose to take in this direction?

THE MINISTER OF RAILWAYS
(SHRI C, M. POONACHA): (a) Yes,
the incident took place on the night
of 27|28-6-1968 in a third Class coach
of IFTD passenger train between
Pakhana and Mota Railway Stations.

(b) the total loss has been estimated
at Rs, 250 approximately.

(¢) No.

(d) Armed Railway Police is already
deployed on the affected gection. This
train was also escorted by armed
Government Railway Police Constable
who has been placed under suspen-
sion.

(e) Does not arise.

Fall in Mineral Production

567. SHRI K. P. SINGH DEO: Will
the Minister of STEEL, MINES AND
METALS be pleased to state:

(a) whether it is a fact that the
production of minerals in Rajasthan
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fell short by about 7 per cent in 1967
as compared to the output during
1966;

(b) if so, the minerals which recor-
ded decrease in their production show-
ing compavative output during 1966
and 1967;

(c) the reasons therefor;

(d) the loss suffered due to the
shortfall in the production of these
minerals; and

(e) the steps taken by Government
to raise the output?

THE DEPUTY MINISTER N THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK) :(a)
The production of major minerals in
Rajasthan fell short by about 2.7 per
cent in 1967 as compared to their out-
put during 1966,

(b) A statement of major minerals
in Rajasthan which recorded decrease
in their production, showing cnmpa-
rative output during 1966 and 1967 is
laid on the Table of the House.
[Placed in Library. See No. LT-1383/
68].

(¢) The fal] in production can be
attributed to various factors, such as
depletion of reserves; break-down of
machinery; labour troubles and lack
of demand for certain minerals due
to general recession in industrial pro-
duction,

(d) The loss suffered due to the
shortfall in the production would be
negligible ag the fall in the value of
mineral production i marginal.

(e) The information ig being collect-
ed from the State Government whe
are primarily concerned.

Exemption of Industries from
Licensing

569. SHRI BIBHUTI MISHRA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAI-
RS be pleased to gtate:

(a) whether it is a fact that Gov-
ernment propose to exempt those in-
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dustries from licensing which do rot
require foreign exchange;

(b) if so, the details thereof; and

(e) whether thiz move will not go
against the Industrial Policy Resolu-
tion of 19567

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED): (a)
to (c). The suggestion arising out of
the paper ‘Approach to the IV Five
Year Plan’ published by the Planning
Commission that those industries
which do not require foreign exchan-
ge may be extempted from the licen-
sing provisions of the Industries
(Development and Regulation) Act,
1951 is under consideration of the
Government. In taking a decision on
the proposal the reservations to pro-
tect the gmall scale and traditional
industries from undue competion and
the other obejctives of the Industrial
Policy Resolution of 1956 will be kept
in view by the Government.
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Hindustan Steel Limited

574. SHI C. K. CHAKRAPANI:
SHRI P. GOPALAN:

Will the Minister of STEEL,
MINES AND METALS be pleased to
state: '

(a) whether it is a fact that spare
parts worth Rs. 8 croreg are lying
undisposed of with the Hindustan
Steel Litd,

(b) if so, the period from which
these parts are lying idle; and

{c¢) the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL, MINES AND
METALS (SHRI RAM SEWAK): (a)
to (c). The information is being col-
lected and will be laid on the Table
of the House.

Prices of Tractors

575. HRI C, K, CHAKRAPANI:
SHRI P. GOPALAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS be pleased to gtate:

(a) whether it is a fact that Gov-
ernment have not accepted the prices
recommended by the Tariff Commis-
gion for the different types of trac-
tors; and

(b) if go, the reasons therefory
THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
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AFFAIRS (SHRI F. A, AHMED): (a)
and (b). Attention is invited to para-
graph 3 of this Ministry's Resolution
No. 5|44|67-AEI-II dated 3rd June,
1968 published in the Gazette of
India Extraordinary on the same
date, A copy of the Resolution is
available in the Parliament Library.

Export of Iron Ore

576. SHRI LILADHAR KOTOKI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it ig a fact that there
hag been a decline in our iron ore
exports channelised through the
Minerals and Metals Tradirig Corpo-
ration to foreign countries;

(b) whether Government are com-
sidering any proposal to allow the
producers of iron ore to export direct
to the foreign countries|parties;

(¢) whether any decision has since
been taken in the matter; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): (a) No,
Sir,

(b) No, Sir.

(c) and (d). Question does not arise.

Enquiry into Kuppam Railway
Accident

577. SHRI P , VISWAMBHARAN:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 2894 on the
1st December, 1967 and state:

(a) whether the final report of the
Additional Commissioner of Railway
Safety, Bangalore on the causes of
the Kuppam Railway accident which
took place on the 21st May, 1967, has
been received; and

(b) if so, the findings of the enquiry
Commissioner?
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THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): (a) Yes.

(b) According to the findings of the
Additional Commissioner of Railway
Safety, the accident was due to the
failure of railway staff.

13 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

THARGASSING OF DEMONSTRATORS AT
Sovier INFORMATION CENTRE IN DELHI

St v fagrd wragd (TwIw-
) @ WeAW WErew, ¥ wfaeraEg
rF wgea & frafafen fagg a7 9%
ATHTT  wAT AEREW FT e frwmar
§ o STq Fear § e ag gw A ¥
O THIT 2 ¢

“feeeft § 21 w@TE, 1968 #T
wifaqg Teiwe deT & ama gt e
WWR YA, IfWE T wfwa Sewe-
sifat 9 wg-te sem wi Wt
q§l w1, WigAWT & T I
WY 0q HaTQITA™RT & ATq gRiagr<” |

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Speaker Sir, on 21st July, a procession
‘was taken out in defiance of the prohi-
bitory orders promulgated under sec-
#on 144, Cr. PC.....

SHRI RANGA (Srikakulam): Why
did they pass those orders at all?

SHRI Y. B. CHAVAN:....in Con-
maught Circus, New Delhi and certain
adjoining areas, When the proces-
sionists attempted to break through
the police cordon and enter Bara-
khama Road, the Magistrate on duty
warned them through loudspeaker to
disperse. The warning produced no
effect and so it became necessary to
use tear-gas smoke to disperse the
erowd, 435 persons were also arrested
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for deflance of the prohibitory orders
and were produced before a magis-
trate on the same day for trial. On
pleading guilty they were convicted
under section 188 IPC and sentenced
to imprisonment till the rising of the
court. Reports received by me do not
show that women demonstrators were
manhandled or that the police misbe-
haved with the press correspondents.

=t wew fagr®t wom@ar ;o owsae
#gITy, quT feans 3T & f5 g A
dAwaifa® ¥ § AwaA & qOv ¥
wfrgel SEve §T7 & Wgew w7 Wt
% GWET Agl § | Wfaud €9 F
qrfFee ®Y feqare 3% &7 91 dEAr
frar su% fagg aar § A oWk
WY gRT TiEas ¢ Wi 9
wifrrqel ar® & wwE g1 98 WY dwad
FT GHTOT | 99 WRAE  TEY
7 favig e f aifeae g & &
T g8 mf AU KEWA F W1 IJEET
weafa fawelt e & aify &1 wqwfs
X & T9T THT 144 7T [T TG faav
T WX AR F OF AE F O aTE
gfaafaa w7 fagm mar | & s AT
g 6 9@ s 3 arfeear #1 glaarc
fe & a@ w7 o avg w1 w0 wfaaw
TATAT AT 4T | FH AWORT FATAE
¥ qTAY AT I TG § A W A7
sfaary T womar mar a1 ww Ak
TG = 1 WY g § e g ama A
oY TTHTT & ifam ®F w1 gL FA AEAT
§ o fearr s @ e wok @1
ot frgar T @y & famogw
YA ST & A waifaw wfEere w
off §9% & fag e d o
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[ srzw fagrdy amorat]

REWTEA & 19 gfaw & saredT & |
¥ oA wmgan § o Sy geAt &
WTER ®TE 7 A AHA 22 @IS
vy AT gfenT #7 § ol § quwmar
g % g warew ¥ T 9@ #1 gaww
M AR A E F W
I TG N FAW g A AEA
¥ T @ 9T | A OIAET OF HA
STY®T 9F FT JATAT ATEAT § -
“What happened outside the
USSR Information Centre on
Barakhamba Road at the time of
the Jana Sangh demonstration on
Sunday is indeed worth a probe—
by a psychologist or by the police
themselves, Without any visible
provocation, a DIG on duty order-
ed his men to ‘throw out’ the Press
reporters, using rough language

which does not behave a senior °

official of his rank.

“The policemen shoved off some
of the reporters in spite of a magis-
trate’s request not to do so. When
a reporter asked him whether the
police were not defying his order,
the magistrate remarked helpless-
ly: ‘Don't ask such embarrassing
questions”,

“When would the police realise
that the pressmen are not there for
fun or personal pleasure? They
are, like the policemen them-
selves, on duty. So why should
the police interfere unnecessarily
unless they have something to
hide?”

& ST wTEan g w At wEe
& o ® gg @ae AT WrE 1 W
IEi TEET o F7 AT gfe & &
few & gy wiw 1 7 TEEA ATH
gfear § feqre &t o 3 s wfgaml &
T frar T WX 99 9 §W
¥ o sravat 7 gfew ol AW
&t 99 o &% ¥ FTAFA1 97 gfqw arw
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aifear aweTs TE, SEE iEr T o
& oraT ArgaT g e s wat wEea
IR ATHY T UF IeUeC 9¢ AW
w7t ¥ oy dare 3 o dvaer £ 3
A 51 @% A faet gfew £ sar-
afqat dvT &1 % 7

SHRI Y. B. CHAVAN: As I have
understood him, the hon. Member has
raised two points. One is about Gov-
ernment’s political intentions. I can
tell him that there were no political
intentions at all in this matter. The
question of the merits of this issue as
such were discussed in this House and
Government have their own particular
approach to it which they have ex-
plained to the House. There is no
question of any political considerations
in this. - It wag purely consideration of
police administration, of maintenance
of law and order, because our experi-
ence has been—it is also the experi-
ence of the hon. Member—that in so-
calleq peacefu]l demonstrations, when
they actually start, nobody is there to
control them and they become violent.
‘When I made this sort of statement
here, he did not like it, because the
leaders who proclaim their intention
of carrying on a peaceful demonstra-
tion always disappear when it turns
into a violent demonstration.

Here was a crowd of about 3,000
people, My information is that it got
into some sort of frenzy. If it were
not controlled at that time, something
undesirable would have happened.

it awew sl (WaET): A Al
TCANE AT AR AL (gzTema)

SHRI Y. B. CHAVAN: He was a part
of the demonstrators. I am not pre-
pared to accept his version,

Y e T ST TS FE @ 8

»f; e A (g9 faesdt): g
o W% AWA FT AAA & A thnt
LA



.

763
1 wre fagrdt waadt oy B

EHT T FTawar § i swawt wfrget

qr |

SHRI Y. B. CHAVAN: Does he want
me to reply or does he want to say
something more?

SHRI NATH PAI (Rajapur): They
were on the spot; the hon, Minister
was not.

SHRI Y. B. CHAVAN: As far ag the
women demonstrators were concerned,
we had anticipated the participation of
women demonstrators, and kept women
police present (Interruptions). So
there was no question of any women
demonstrators being manhandled.

SHRI ATAL BIHARI VAJPAYEE:
Have you seen the press report?

SHRI Y. B. CHAVAN: It is not
merely a question of the press report.

SHRI ATAL BIHARI VAJPAYEE:
Pressmen were present on the spot.

SHRI Y. B. CHAVAN: I have made
<enquirics, My facts are....

SHRI ATAL BIHARI VAJPAYEE:
They are wrong. (Interruptions).

St gwR W wEAW (IA)
HeT AT FT TG AR LT AL
39 1 [Ag fFar g

= wew fagid amedt o gegs
wEeY, ¥ 4 WAAT At § ¥ e
wel Fiqz T e v T fyalvg 1 &
vf@a¥z & F@T g 1 qE wav
T qT@ T W FOT (6 O Agea-
QUi ATRAT 9T § TATIATHT TG FEAT |
v A &1 7% gfeaw aral 7 e,
A1 qifeamiie & 979 dwET A% 9T
ANE ¥ AR Y AgRE wEd § F
Bar A fear v @ 1 wfe gfew
T AT FT GHA ¢ A AT AR
Y el WA & g dare e Tifew
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SHRI RANGA: On a point of order.
Is it open to the Home Minister, what-
ever might have been the provoca-
tion,......

SHRI ATAL BIHARI VAJPAYEE:
There was no provocation.

SHRI RANGA:....to challenge one
of our members here, saying, ‘“You
were one of the people who were pre-
sent, I am not prepared to accept your
statement”.

SHRI Y. B. CHAVAN: Am I under
compulsion to accept his version?

MR, SPEAKER: Order, order. Both
of them have expressed their opinions.

SHRI HARDAYAL DEVGUN: He

is insulting Parliament.

W gEH W YT : T ALRT
@ agi = Ag 4, w9 fF wEER
ager 4, Afew Wt AgRT Fax 2 (®
g AT F £ |

MR. SPEAKER: After all, the opi-
nions may be different, but I am not
here to give judgment.

SHRI RANGA: It was not right for
him to say so.

MR. SPEAKER: The hon. Members
have one version, and the hon. Min-
ister has got a different version. There
is difference of opinion about the facts.
Women policemen were there, that is
what the Home Minister has said, but
the leader of the Jana Sangh has said
that it is the men policemen that mis-
handled the ladies. So, about the
facts there is slight difference of opi-
nion. ‘Therefore, we shall see how
best the Hom~ Minister or Mr. Vaj.

payee can get the information, how
best it can be verified.
SHRI RANGA: The point I raised

has not been replled to at all.

MR. SPEAKER: He raised about
propriety. I cannot answer that.
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st wew fagrd avogar : oy G
W g ¢ 5 v o & oy
T fowr o @ koA ¥
g wot wEw ¥ w@r Afafwr @ 7
T ifeaTie & It agi ANE A |
VT w2 RE ) N A oA g
AEILIM IR wx
W g A W ga A AT vy
R & ? 7 g "t F1 qdwy § -
¥ ¥ A w@r A w7

o gorame g faelt § g
‘BT Fm T g

0w i Qe (faeeft W) ¢
uee WERE, fagd W awTETea
feweit & freer &, 90 § ¥ foer
& Wt gg = forar e foreft ST w1
s a1 | feeeft gfew & fagag
®1 T AT Ay § 1 Faeet gfem Y
¥g wiza @ 5 ag w wwe 7 fre-
gefor st § st S @) T Y
2

# o9 T HIT & WA F I T
TG

“The tear gas squad of the Delhi
police seemed to enjoy firing
shells. They continued firing them
for at least ten minutes after the
subdivisional magistrate of the
area had asked them to stop.”

®ro wrfo o, gfaw, st Fow fag
W gwt qfww aei 7 dw fory
#1 59T ST AV I F1 9F67 f7@7 |
wEmifaes Fifee # 7O IE F A%
fega, «f &AL, ¥ w19 w6 oF 9
frar g | sEar @I AR GIE G
ag faay & & T 9T us dfv=y,
=Y AW wET™, ¥ g w@ f5 I
g 1 1 SEM w7 f§ WX
w7 Ifere ®1 7§ 6 o W frowe

JULY 28, 1068
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FL, A @ A gEaT T g 1 ag
Y wEh o e ¥ R
fremme &<ar § 1 ot dfose
gfere &1 F19 FTX qT W0, TG W
T EN ! I Afoge ¥ v fr
a9 qF freen? agf 7 w43, W9 @
frorme T wFd & | T 9T TEA
gferer &1 Fgr v e AT AW 1 I 7
TS /L T | o7 AT F i &
TF W1 W2 99 F1 7907 ¥ firg mam,
e w1 W adrwaad . dfiw w
| T agr 9 fa wrer v fawre
W ¥ Afew quicese #1 ag g« aaman
™) 3g ara foe€ § g f 9 &
waifsar o€ & 1 & wer AEEw ¥
9O WigAT § ft #W & SEw
qr 1 &€ SEIFT A€ 4T |

ELECERCCRESIC CRiESIEE]
wif, @1 arfaatie gew & a9 @
144 7mE 7€ | 31 faw F 0T FA@
AF H ot TET 144w A TE | AT
1 2 & 912 FAUN 7T TF TW0 144
T T T T Fo MEo Ao
JIgT & goT fT wre 330 1T M &,
1 ag Fga 6 fx w9 gfem & e
# garfas aqe w0 AW froes,
oY A e M s faw g gwo oA
Fgl f+ gw ofew & e & 7 =
AT T ST § |

9 €10 w1 STo F1 Fgr fF 71y
AT FETER, g QI T, g 9w
HISTAE ) FTACFCF FT F AR
oarer % fagrar 1 T AR & aw
7% ¥ 43 gu, freeme fed g el o
&% 1 | & wgan § fr @ w9 wgw
9 #1 g=Tl £ {5 =7 g 7 At
#1 gfers %1 d F fawmar av A, g
7 37 ®1 frewT s ar T, g
7 gfee 7 72T #7 av A
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% ag s wrgar § frag s
o1 AR g, fag F F1or gk
CET 144 AT a1 72T | FaT 7 IR
B & fars 7 § 7

IR A S gIAT IF T I
® fag gv o gwdisT & 77 gU dmw
da T GIT € F1 777 F forg gy
W fggeafaal @ e e
AT FOHTT A T q1T /7 B 18 TR Y
& o fF ¥ a7 fggearm & wgfi o3
AT TE A 7

¥R F1 g0 FH F R 5THI0H
Tg 91 §9 fFar | F@m g A %W
T A F1E T #7 ¢ fw i wifa-
T4 WA FX F HIAT avq qifwardz
FIAAAF G AF ! T Iw A
qafiedt, I TEH, TH 144 T
@I FTEFATFT @G ! o
BT X ¥ qoq FIATT & qIAA W § Wk
gfers &7 €t oF HIAT 39T § a1 T I
Tt AgET TR AL H qeErILr FOAT !

SHRI Y. B. CHAVAN: As far as
specific complaints are concerned, we
shall certainly look into them. For
example Shri Khurana had written to
me making certain allegations. I shall
have to look into them. I do not say
that I am not going to look into them;
1 have not taken that position.

“‘When I make a statement, I have
to get facts from the people who
handle the situation. They were not
the enemies of the demonstrators; they
were the servants of the Government
and of the country; they were doing
a certain duty which was not a
wvery pleasant duty. But they had
to do it. The question whether
144 was necessary or not is a different
matter. That was the view of the
local administration; that was also my
view and I am prepared to take the
responsibility; promulgation of 144 was
necessary; I have no doubt about it in
my mind. If there are certain specific
complaints, I shall look into them.

1067 (ai) LSD—10,

-
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S Fa e . g9 A O AW
FTER & A @) g wow
AT IHA 1 @) e w At ¥
TARTT W T R § 7

SHRI D. C. SHARMA (Gurdaspur):
I have also been reading papers. So
far as I know—I hope the hon, Home
Minister will throw some light on this
problem—the  demonstrators were
playing hide and seek with the police
authorities and the magisterial autho-
rities. They were changing their route
very often and therefore perhaps the
necessity arose to promulgate section
144 of Cr. P.C. here and again the same
section at some other places. 1 want
to have some light thrown by the hon.
Home Minister on this point.

Secondly, the demonstration has
been described as violent. 1 want to
ask the Home Minister what specific
acts of violence were committed by
these good ladies of the Jan Sangh
party and these hon. members of the
press whose photographic cameras and
other things were snatched, I want to
have specific instances of violence
tommitted by these persons, which
justifies the action that was taken by
the police at that time and afterwards.

SHRI Y. B. CHAVAN: He has men-
tioned two points. The first is that
there was hide and seek between the
police and the demonstrators. (Inter-
ruption). I am not mentioning it: he
mentiened it and I am merely confirm-
ing that fact. Therefore, where there
wag the possibility of hide and seek,
in those areas, section 144 had to be
extended. This point also has to be
made very clear., I must gay that some
of the demonstrators did co-operate
with the police for which I must thank
them. )

SHRI KANWAR LAL GUPTA: You
make an enquiry.

SHRI Y. B. CHAVAN: Where there
was co-operation given, I must thank
them here also. But at that one point
where the tear-gag wag wsed . . .
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SHRI . C. SHARMA: I mentioned
about violence being committed by
the lady demonstrators of the Jan
Sangh party,

SHRI Y. B. CHAVAN: I have repu-
diated that thing.

SHRI D. C. SHARMA: About the
members of the fourth estate; the press
people,

Tear-gassing of

SHRI Y. B. CHAVAN: I thought he
is a professor; he is now trying to be
a lawyer; he is putting me a loaded
question. I have never said that the
police had resorted to any violence. It
is my case; it is the information on
which I am making the statement here.
The women were not manhandled as
far as my information goes and as far
as my report goes. So, I do not need
to answer that.

st TR & (wrEAaw): & qe
wrean g fF wifs agt 9% Fom & A}
¥ a A e § gk wifeariie
TR ifFrgfmstaw ¥
ST 9T H1 97 Feréd a7 s
g W & fafreet Ted & fo 7
g @ & mi s g fF 0F o
Fe! faerlt o wrw w ¥ o fF
T T W AT W A YA I
§TT IW AT A W AT @A
ariz & fF g 31 a7 ¥ £ Afa
syt 7€ @1 Y fr femregww ¥
WY @ S ar g fdd @ o
saqwr qafs s @ !
I A g fr @ fafre st
o< foet ag frm & freflt 7wy gt
fenéiie ¥ facft 7w gferm & forelt
& gfrw feardiie 71 AT Y g9 A
T AT wrAEF g ?

SHRI Y. B. CHAVAN: As far as the
policy about the women demonstrators
and the press is concerned, I think the
press is given all the facilities. They
need to be given facilities to see what

‘ is happening. On that ground I have
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no doubt. As far as the women
demonstrators are concernedd, it is
always the policy to keep women con-
stables present.

SHRI KANWAR LAJ, GUPTA: At
that place there was no woman con-
stable, on the Barakhamba Road, The
press photographers said they had
cards; but they were not allowed.

SHRI Y. B, CHAVAN: I have made
enquries about it; I have also seen
sume photographs where the women
demonstrators were present and where
the women police were trying to per-
suade them and talk to them. I have
tried to get my information about this
matter. I am convinced that the
women police were present on the
spot. Therefore, as far as that part is
concerned, I have no doubt about it.

The other thing he asked was about
the inquiry. I do not propose to have
any magisterial inquiry. I am pre-
pared to go into any specific com-
plaints.

SHRI ATAL BIHARI VAJPAYEE:
What does he mean by “specific com-
plaints”? We have made specific
complaints. Let him promise that he
is going to look into those complaints.

MR. SPEAKER: He did say that.
Only he is not prepared to have any
magisterial inquiry.

SHRI ATAL BIHARI VAJPAYEE:
We want only a high power inquiry.
ot T At (vnfeae)
qeqe wgIET, & w9 F 1 HAT Hg. I
¥y ag e g 1 A A SwE AT
S FR AT @ ¥ g5 a1 e q &
fafa a1 91w F1 a1 Sifey, W
AR F1 WY UF qE 7 € a5 WEH
a7 & ¥ UF faq qgd $1€ sRyNad
T@f fFar o1 ®aar @1 7 qg @@
qreF 11T WA AT & a4 SIIH Ay A
wimA N ! Qur ST AT g
T T wad WX Fqwy A
g & W ag gy € v o Wi

w1 Y



Tear-gassing of SRAVANA 1, 18980 (SAKA)

772

771
Delhi Demonstrators . - ' i 3
(CA) & Al e
FEC T § ag I g fie oy 1228 hes

oo ig & T BT 1 T w7 9T ®
¥ 7 Zo TWo Qo forar gwrar ?

e a@ s 875 SxEAEIG)
firern< frg ST T 435 ®T L &
A W fFAT T ) arer & o dw
& qge 9y AR awl ¥ 7 e @
T IE FT FAT FIW g, 7

et @17 78 f5 9 fF 97 &1 w0
Fagi fa ® 11 a9 & Fwer AR
fiFaT AT GEAT i aF Fg7 437Q T,
@ 97 ¥ WA gy w7 A/ I
fear mar ar 9 1 ¥ g BT faar
T ?

SHRI Y. B. CHAVAN: Sir, accord-
ing to my report about 435 persons
were arrested and they were produced
before the court. As far as cooperation
between Jan Sangh and the Ministry
of Home Affairs is concerned, I am
prepared to take cooperation from Jan
Sangh and from the hon. Member
also, In doing my lawful duty it is
my duty to take the cooperation of
every party, every Member and every
citizen. (Interruption).

oY TrwTRTT At A QR AW 57
g g faar

MR. SPEAKER: He has given all
the information he has. We have
gpent about half-an-hour on this. The
information that the Home Minister
has got is different from the informa-
tion that the Leader of the Jan Sangh
Party has got. But the Home Minister
has promised that he will look into it
wherever there is something to be
looked into. That way I hope the
differences will be resolved ang we
Will get the correet information.

SOME HON. MEMBERS rose—

| —

BUSINESS OF THE HOUSE

MR. SPEAKER: I think Shri Madhu
Limaye wants to say something about
the privilege motion,

SHRI MADHU LIMAYE (Monghyr):
Yes. U7 A1 & faars & 8 sima

MR. SPEAKER: I discusseq it with
vou, Dr. Ranen Sen and other hon.
Members also. I have not taken any
decision till now. I would have taken
a decision today, but since you have
written to me I would like to have a
word with Dr. Ram Subhag Singh also
and then take a decision. Tomorrow
I will let you know what decision I
take.

SOME HON. MEMBERS rose—

MR. SPEAKER: Order, order. If
cverybody tries to get up and bring
in matters which are not on the
Agenda where will it lead us. I would
réquest you to enlighten me on this
point. If hon. Members try to get up
and raise some point about some sub-
ject which I do not know, what is the
use? T will not be in a position to
reply and I do not want to reply also.
Could you not bring it to my notice
a little earlier so that I myself can
study it and either admit it and in-
clude it in the Agenda or convince you
that it cannot be included. Today we
are meeting at 4.00 .M. in the Business
Advisory Committee. Let me see whe-
ther I would be able to satisfy you or
be convinced by you.

ot wy foord : ww ST A g
wiforg | firfadrer & e & wfY, fagr 3
Teafa wET § | gt waefar
FHATiCa) &1 gFaTH & I wY 4 vyt
gfy ?

MR, SPEAKER: Let it be any busi-

ni'ss, whether it relateg to Bihar, Ben-
g:l or Uttar Pradesh,
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st qRo gRo MM (YAT) : weas
qE1ET, gW A U wfAa wiwa Afza
frar qr 1 w9 EES N A G
QR fRgEIT &, 3% F a F v gwo ?

MR. SPEAKER: That is what 1
say. About 100 notices come and you
have had one, about the Delhi thing,
admitted today. I cannot admit all
the hundred. 1 have reserved some
©of them; others have been rejected.
Those that have been reserved can
come one after the other in the
coming days. I canhot remember all
of them and give the answers, After
the ministers’ question hour there
cannot be the Speaker’s question
hour. 1 cannot remember all the
hundred things and answer the ques-
tions. If anybody is not satisfied,
‘please give me a chance to discuss it
with you and see whether I can con-
wvince you or am convinced by you.
But please do not raise things off-
‘hand and put me in difficulty.

St NAT | (TATIT) : ATE-
oz oaft 3 1 famre ¥ uw afeen
FAICE F1 @A G oWAT FL L

MR. SPEAKER: What else is it
when without giving me notice and
without telling me you start shout-
ing? Kindly tell me. Nothing is to
be taken down; nothing will be re-
corded.

SHRI BHOGENDRA JHA: **

MR. SPEAKER: Maybe so, but
your ghouting is not going to solve
the problems,

SHRI BHOGENDRA JHA: **

MR. SPEAKER: You do what you
like, I would not reply to you. You
can shout as much as you like. Papers
to be laid.
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PAPERS LAID ON THE TABLE

ReviEw AND ANNUAL REPORT OF Work-

INGOF NATIONAL SwmaAwL INpustrIEs

CorporaTiON LTD., ANNUAL REPORT OF
STANDARDS INSTITUTION ETc. ETC.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F, A. AHMED): I
beg to lay on the Table—

(1) A copy each of the following
papers under sub-section (1)
of section 619A of the Com-
panies Act, 1956:—

(1) Review by the Government
on the working of the Na-
tional Small Industries
Corporation Limited, New
Delhi for the year 1966-67.

(ii) Annual Report of the Na-
tional Small Industries
Corporation Limited, New
Delhi for the year 1966-67
along with the Audited Ac-
counts and the comments
of the Comptroller and
Auditor General thereon,

[Placed in Library, See No. LT-

1355768,

(2) A copy of the Annual Report
of the Indian Standards In-
stitution for the year 1966-67.
[Placed in Library. See No.
LT-1356/68].

A copy of the Annual Report
of the Development Council
for Heavy Electrical Indus-
tries for the year 1966-6T,
under sub-section (4) of sec-
tion 7 of the Industries (De-
velopment and Regulation)
Act, 1951. [Placed in Lib-
rary. See No. LT-1357/68].

(4) A copy of the Notification
No. S.0. 2070 published in
Gazette of India dated - the
10th June, 1968 regarding
management of the India

3

—

#*Not recorded.
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Electric Workg Limited, Cal-
cutta, under sub-section (2)
of section 18A of the Indus-
tries (Development and Re-
gulation) Act, 1951, [Placed
in Library. See No. LT-1358/
68].

NOTIFICATIONS UNDER ExPoRT (QUA-
LTy CONTROL AND INSPECTION) AcT

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFI QURESHI): On be-
half of Shri Dinesh Singh, I beg to
lay on the Table a copy each of the
following Notifications under sub-
section (3) of section 17 of the Ex-
port (Quality Control and Inspection)
Act, 1963:—

(1) The Export of Human Hair
(Inspection) Rules, 1968, pub-
lished in Notification No. 8.0.
May, 1968. (Hindi and Eng-
dated the 3rd May, 1968.

(2) The Export of Vacuum
Flasks (Inspection) Rules,
1968, published in Notifica-
tion No. S.0. 1617 in Gazette
of India dated the Tth
May, 1868. Hindi and Eng-
lish wversions).

(3) The Export of Steel Trunks
(Inspection) Amendment
Rules, 1968, published in No-
tification No. SO, 2062 in
Gazette of India dated the
5th June, 1968 (Hindi and
English versions).

[Placed in Library. See No. LT-

1359/68].

PresmeENT's ORDER Te. Braar STATE
EXPENDITURE; AND PUBLIC PROVIDENT
FuND SCHEME

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): I beg to lay on
the Table—

(1) A copy of the Order made by
the President wunder article
357 (1) (c) of the Constitu-
tion authorising expenditure
out of the Consolidated Fund
of the State of Bihar for the

SRAVANA 1, 1890 (SAKA)
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months of July and August,
1968, published in Notifica-
tion No. S.0, 2318 in Gazette
of India dated the 20th June,
1968,

(2) A copy of the Public Provi-
dent Fund Scheme, 1968, pub-
lished in Notification No.
G.S.R. 1136 in Gazette of
India dated the 15th June,
1968, under section 12 of the
Public Provident Fund Act,
1968 (Hindi and English ver-
sions).

—

[Placed in Library. See No, LT-

1360,/68]. ’

NorTiFicaTION Te. M/s, Jessor & Co
Ltp.,, CALCUTTA

THE MINISTER OF STATE IN
THE MNISTRY OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI RAGHUNATH
REDDI): I beg to lay on the Table
a copy of Notification No, S.0. 1517
published in Gazette of India dated
the 24th April, 1968, regarding man-
agement of Messrs, Jessop and Co.
Limited, Calcutta, under sub-section
(2) of section 18A of the Industries
(Development and Regulation) Act,
1951, [Placed in Library. See No.

LT-1361/68].

NOTIFICATIONS TUNDER MINES  AND
MINERALS (ReGULATION & DEVELOP-
MENT) AcT

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL, MINES
AND METALS (SHRI P. C, SETHI):
1 beg to lay on the Table a copy each
of the following Notifications under
sub-section (1) of section 28 of the
Mines and Mineralg (Regulation and
Development) Act, 1957:—

(1) S.0. 1527 published in Gaz-
ette of India dated the 4th
May, 1868 making certain
gmendment to G.SR. 288
dated the 28th February,

1084.
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g (Summary of Work)
[Shri P. C. Sethi]
(2) 3'139 m:;lm wgomﬁfsﬂ (iiy A statement showing reasons
1968, published in Noti.ﬂca: e o IN/Ing; thie Sbave

tion No. G.S.R. 1177 in Gaz-
ette of India dated the 29th
June, 1968,

{(3) GSR. 1263 opublished in
Gazette of India dated the
1st July, 1968, making cer-
tain amendment to the Se-

cond Schedule to the said
Act.
[Placed in Library, See No. LT-

1362/68).

NOTIFICATIONS UNDER WEST BENGAL
WEICHTS AND MEASURES (ENFORCE-
MENT) AcT, ETC.

SHRI MOHD. SHAFI QURESHI:
I beg to lay on the Table—

(1) A copy of the Audit Report
on the Accounts of the Rub-
ber Board for the year 1966-
67 along with the statement
of Accounts. [Placed in Lib-
rary. See No. LT-1363/68).

(2) (i) a copy each of the fol-
lowing Notifications under
sub-section (5) of section 39
of the West Bengal Weights
and Measures (Enforcement)
Act, 1958, read with clause
(c) (iv) of the Proclamation
dateq the 20th February,
1968, issued by the President
in relation to the State of
West Bengal:—

(a) Nofification No. T98-MW
publisheq in Calcutta Gaz-
ette dated the 30th March,
1968, making certain am-
endments to the West Ben-
gal Standards of Weights
and Measures (Enforce-
ment) Rules, 1958.

b) Notification No. 817-W.M.
published in Calcutta Gaz-
ette dateg the 5th April,
1968, containing corrigen-
dum to the above Notifica-
tion.

Notifications.

[Placed in Library. See No. LT-
1364/68].

(3) A copy of the Cardamom
Board Service Recruitment
(Amendment) Rules, 1968,
published in Notification No.
G.S.R. 1107 in Gazette of
India dated the 15th June,
1968 (English version) and
No. G.S.R. 1150 in Gazette
of India dated the 22n4 June,
1868 (Hindi wversion) and
sub-section (3) of section 33
of ‘the Cardamom Act, 1965.
[Placed in Library. See No.
LT-1365/68].

(4) (i) A copy each of the fol-
lowing Notifications issued
under section 17 of the For-
warg Contracts (Regulation)
Act, 1952: —

(b) S.O. 1848 published In
Gazette of India dated the
20th May, 1968,

(b) S.O. 1948 published in
Gazette of India dated the
29th May, 1968.

(ii) A copy of Notification No.
S.0. 2234 published in Gaz-
_ette of India dated the 22nd
June, 1968 issued under sec-
tion 5 of the Forward Con-
tracts  (Regulation) Act,
1952,

[Placed in Library. See
1366 /68].

No. -LT

12.32 hrs,

PARLIAMENTARY COMMITTEE—
SUMMARY OF WORK

SECRETARY: Sir, I lay on the
Table a copy of the ‘Parliamentary
Committees—Summary of Work' per-
taining to the period 16th March,
1087 to 31st May, 1068,
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CENTRAL INDUSTRIAL SECURITY
FORCE BILL

As PASSED BY RAJYA SABHA

SECRETARY: Sir, I lay on the
Table of the House the Central In-
dustrial Security Force Bill, 1968, as
passed by Rajya Sabha on the 13th
May, 1968,

12.32% hrs.

PRESIDENT'S ASSENT TO BILLS

SECRETARY: Sir, I also lay on the
‘Table following five Bills passed by
the Houses of Parliament during the
last session and assented to by the
President since a report was last
made to the House on the 5th

April 1968: —
(1) The Appropriation (No, 2)
Bill, 1968.

(2) The Finance Bill, 1988,

(3) The Uttar Pradesh Appro-
priation (No. 2) Bill, 1968.

(4) The West Bengal Appropria-
tion (No, 2) Bill, 1968.

(5) The Estate Duty (Amend-
ment) Bill, 1988,

I lay on the Table copies, duly
authenticated by the Secretary of
Rajya Sabha, of the following eight
Bills passed by the Houses of Par-
liament during the last session and
assented to by the President since
a report was last made to the House
on the 5th April, 1968:—

(1) The Delhi Municipal Corpo-

ration (Amendment) Bill,
1968.
(2) The Jammu and Kashmir

Representation of the People
(Supplementary) Bill, 1968.

(3) The Displaced Persons (Com-
pensation and Rehabilita=-
tion) Amendment Bill, -1068.

{4) The Public Provident Fund
Bill. 1968,
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Acquisition of Immov-
able Property (Amdt.) Bill
(5) The Bihar and Uttar Pra-

desh (Alteration of Boundar-
ies) Bill, 1968.

(6) The Central Laws (Exten=
sion to Jammu and Kashmir)
Bill, 1968,

(7) The Pondicherry (Extension
of Laws) Bill, 1068,

(8) The Civil Defence Bill, 1968.

1233} hrs,

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY
(AMENDMENT) BILL—Contd.

MR. SPEAKER: The House will
take up further consideration of the
following motion moved by Shri
Jagannath Rao on the 22nd July,
1968, namely: —

“That the Bill further to amend
the Requisitioning and Acquisi-
tion of Immovable Property Act,
1952, be taken into consideration.”

Shri Kanwar Lal Gupta may re-
sume his speech,

SHRI S. M. BANERJEE (Kanpur):
I have to say something about the
Order Paper,

MR. SPEAKER: It is over now. I
have called Shri Gupta to speak on
the Bill

1234 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

s wre  (faefaee)
IuTerE wEEw, W faduw W oA
e ¥ qma g, & guwt falw s %
fo? @er gut § | TEET TF T A
ag § fs 5@ caeedy o €, Tede
wis Ife®aT U & WL 6T q
wa ar adfw & oA o,
IJq 99 W q@ 1 s Tl
ar a7 fn fedt gedft & @ &
¥ & wafear t & a1 7 gt &
I® g EITR-HY A7 wrer ff W% gTeTY
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[t Fazare qea]
wY 38 o & owwew Y 1 AfET U
va fs aoiw Afae d, a2 erim
g w1fge fF aeere O aredt A
Mg —wmar  Ewr 9§ wmEt
] A fam g ar w2

STy AR, qH OX qga At
¥9 W & i aga swaed gf
&1 08 agg &R g¥ ¥y &, forar
fm 7 7@ gu gwe 7 T
SR g 39 gEg ar
& a1, Afe wor 9w grema ania
IR qAva g 4 &, A & wrod
@ ¥ wew HEY At ¥
g Fgm fr faadt  zo wac S
At AR S wwa A 4, 99 Fr
frsg wm wifgn e o 5w aE & g
¥ &, ST O1F &1 wifey WK Rt
TE - wwar & ¥ 20 a9 &
1T, 30 37 F AT IT AETT F TEIEG
T E—3TH! 813 AT A1fed | g9 4w
FY wET qrfady g arfegd o

g FF—may A FRR
TN T, 9g @ e | aveaa
§ @ ueEve oar ® seRvm
1 AY =waeqr @ o &, Ed w@r T
tfx dam 4 ¥ ez wa Arfeforeg
g, 39 ¥Wg S WA Sgw gni
g FWET § & Sraw | Fony w5y
A FIOAEr 1 Al wTagar & fE
§90 4, 4% IT G99 6 WY TN
TR A 9—gAw  Affefedww #
qi9-8: a1 &9 Ay §, 7w o fory fam
SI9ET uFATIR Y 917, 99 faw o W
TR, 98 FANT TIEIT FY AT
afg? | A Egm @t w® & fF
Aa®e T ¥ WY sarEr 3w afer ) A
TR 0F ¥ 15 e qrafnan
wreT A Y, W RE? wwler 2y
Efe wfas saay =T ¥
fad daiz 7 8§ wwR TEE
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Faet ¥ oawr @, ww fa¥r
IEF! IO T TS SATIT A AwiEd 0
tw fod & sy w4 oft & v f
FIRWA FT At §ATT 7 T w27 4t
1€ ¥ g uw WReEfeE ' Y g
Xt ¢, ag mwa AT Al gE §
T7T FAT wifgd | w9 wrg wrdf AR
& 99 w9g A ATHe 9TTH g1, ag A
AEH WIETT T AU F €T
Y arfgr

@ed Fra-— AR THe w9 T
qug 9 §, qg T g ) oo faw &
T WY aga v A § @ wledre
g1 ¥ &, wATady &, g § ¥Ed @y
IFT § | ZAfAY GCHTC AT T
fadas @t @ vamer weRT @ |
fa-dtw  Ffadrmw & :1§ saer 4
Eui

oF W ST AT JE T A AT
e faemar Jrgar § 1 ' meAr
TIFq &7 frgar TS wE@E ISEr
2, 99 77 qF vErge § 941 gy #
T wngar g | &Y I avay § oAy
wgreyg &1 fazd) fad o, wrew fafasez
&1 ot forely o, Fadt grzw fafarer @t
ofy faar ar, afea soregy ageg, 94
@ ¥ @19 FgaT qzar g & AT wwas
FTFTA TATH AT, FIAT F1 T@17 AT
w9 g4 ¥ farw qvg F197 &7 Fe F@
& SuET uF FAT § "9% arHA 9o
T A1ZAT § | I8 T CF FH0IH F7
®q 0 %3 T g | TE faoelt F @A
TAFIOZT S F UF g & FEf &AW
 sfadfe @ & foed e
a9y oft § | 3g g OF FRrAT St
FY et w2 &Y 0 | A agraT S A,
T AT §, TTET F @i ArEHr
£ 1 oEd @ AgaArd o F IAAL
Q¥ qr oF et & af. @v 1 &
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arard) agard 1@ fad a37 f oy
T g fF s T ffe T
e <t & 1 P /e ¥ 99 SR
¥ oAt weaT AT 9T @, dfew o
%% aral &1 fear 7@ faar, @ s
g ¥ 921 7 angxr fagw famr

=i Tae X Ty (Tgaw) - awTd
qneT For |

Wt wATeT | WAy
TETE FPTA F7 AT | AT FTH
FrmaA & fad gdastogr =@ F1 o
T ST &) % HX IH 0 A S
T 97 7gq ¥, Aifew 2 faar mar fe
T SR A1 GET FT LY, AFIT T
g F AT TR § 1 dwei Sfaer
#t fagre & ¥ Afem fagr mar
qATEET AT F 7T ag g dagemd
afrar §, ¥ ofvar & £ T
e agt 9% drmaw ana w1 faT
gt foan, ot f smeew ona & faend
qr | qsﬁ'a’ﬂ‘ﬁl’ﬂ’é?\"l’m freemT
FTar T wh T oy I R,
ga zaar frern wmgy €1 Afaw o=
dro dro T7ge o & A Loifax

1 AW AT AT A AT AT FTAE

Y mrgw gt fe Swrcw /0 S
agrq'(quﬂ'rar!ﬁ F wTa< UL A
g1 fr gw s 749, srEardt ¥ 3R )
o= cer awr fa g wraet fgmn g
a—a,wmfgm E’riﬁgl
afpT agETar A B Ao & fod
aar oredt & | AT QF WIRHT AT QW
& o s 7 dver amr g ?
qg W sgromaT AR AR AT W fE
g sgw fafreex 9a8 T §
wrgw fafreex aifgar & #27 & 97
o agrardt ¥ fag w9 3o fear 1
wgr § | T feg ¥ wEAT e §

movable Property
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fr sew e & ¥ feee v
¥y ey foeft & fir 3 wgrerdr ot
sam et 9t & fadr ot i foreraa
Ft 5 q/ AW aF FrTE T
& Pt & sy sedr S, g
et 2301 & 7Y ot & wedt T v
Cadl

OF WAAT §IE T a1 fgEn
AT 9TEA £

ST SATAW X ;. FEEl ar
GUHATE | TEATEHETE | AT THRT
STATAT & 7EY & /& | WrEH fafaeeT
g a1 9T, & aWr & fau oF &0
19 FHT 9 §5 FT qhwat of@d s e
foer S1T & 39® @ &, Wifs T qEw
fafreee &1 gvmas faad & gafeo
HTT 48 &7 A1ed & | &fF ag 7@
W | | g At gw Araa afsaat
ISET I ... ..

# amgar g 5 oww TE Sl R
wrew fafreer ¥52fde & fadrard &
T Tz {3 HL o qrgw Fafaeee
FE1 97 | 4§ U TIGET FHA & | ST
Fgf ¢ TR Wr F AT & 1 agt 9%
faat &1 TEET W | A WY
naiZwE qE faar & w7 we & i dar
adt v fear s | AY # o FEAT
wrgar g fF weE o A ot area g
ag T ¥ qafaw g wO |
# st wfeg 9 WY @ 9TEaT §
fi e /A 1 79 AT W /AR
afade fafred g AR W@ 1
I Helt ¥ fae g, 78 w4 &
foers Tu, wod A fae T AT gL UE
Tt ¥ W W 9 &7 W ag 7T e
T T ATHAT § CHH gH T FT TEA
g1

ar & wraw wger wigan g fn W
o @i ¥ s sfog s 43 &,
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FTHTA SHATA agt T @ @ § 3981
FETAT AET STV | WA HTIHT AT
o F FaT FTAT &Y 2 A IAHT FE gEQ
oy Aifag, &% w1 g g g
fFq oF sufag & faw amex == #1
IeAaT FET—ag wfw fomy oz
g #1 feoar 7df frar—sfaa 7@t
2 | g afeg 3 ot AT A A AT
&, qeiqdTe & Al S 1T faedn
& 3OF WTE WA 7T IEAT AT faer E )
IFATAIET ATEIE oY faaft o &)
A qg 7 7T I §

it weet fagi @ FRGA (TR
qgaT gAT AN Frr

S HAT AW R WA I FEA &
fa wgar guT AN & 1 A aqat we
Afigar g | T IAH qwA aE &
A & g o F ww iy wrgar g i e
SFTT ¥ W agt 9T AT F IATST TEH
i w7 qgt AT A S §F 43
Lo

T weat & &g & goFr falw
o § W) ag wmwr @ § oA
N AT I AT FET & IART WA AGIRA
il o

SHRI SRADHAKAR SUPAKAR
.(Sambalpur): The properties requi-
:sitioned under the Defence of India
Act are being given a lease of life
for an indefinite period by means of
this Bill. I would say that the state-
ment explaining the circumstances
why this Bill became necessary is a
mere repetition of the ‘Statement of
Objects and Reasons' except for the
fact that because the Defence of India

Act expired in the month of Janu- .

ary, Issulng an Ordinance was neces-
“BArYy.

JULY 238, 1968 Acquisition of Immovable
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The reasons for extending this Act
are not very convincing. We are told
that properties worth several crores
of rupees probably were requisition-
ed in the year 1962 in the wake of
the Chinese aggression. Within the
course of these six years Govern-
ment should have been in g position
to come to a conclusion whether to
acquire the property permanently or
to derequisition the property. If they
are really in need of those proper-
ties and they have built wvaluable
structures over the properties requi-
sitioned, then Government should be
in a position to come to a definite
conclusion whether they need those
properties permanently and whether
that acquisition is necessary. There-
fore, they should not merely keep the
requisitioning hanging indefinitely for
a further period, but they should be
in a position to acquire it permanent-
ly if they need it permanently,

We know that a high-powered com-
mittee has been formed, consisting of
distinguished Members of this House
and also of the other House,
to go into all the questions regarding
acquisition of lands and the various
ramifications ang the implications of
the acquisition of land in different
parts of the country,

It is our common experience that
when Government issue a notice of
acquisition once under the law, and
they get control of the property, there
is laxity, and they do not take the
necessary steps for completing the
wvarious processes of acquisition by
the time by which they should com.
plete them. Inevitably, the owners
of the land are the sufferers. In this
process, also a lot a land which may
be needed for agricultural purposes
and various other purposes remains
waste. Government acquire the land
and they do not build the structures

" they need thereupon, with the result

that a vast area of land lies waste.

All these matters are under the
consideration of the high-powered
committee, Even after the passing
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of this Bill, when the high-powered
committee has given its recommen-
dations, Government should losg mno
time in bringing forward a compre-
hensive Bill to see that the difficulties
that are faced by the pwners of the
land and by the country as a whole
on account of a large area of land
lying waste for a considerable period
of time and the difficulties that are
faced by Government on account of
the shortage of finance and on ac-
count of their not being gble to meet
the cost of acquisition or the expenses
of requisition for a very long period
of time are solved at least partially.

Since this Bill seeks to replace an
ordinance, the process of pass-
ing this Bill into an Act cannot be
delayed for a further period. Other-
wise, I would have asked for the re-
ference of thig Bill to a Select Com-
mittee. But since that cannot be
done now, I would at least expect the
Government that after this Bill is
pased and son after the high-pow-
ered committee has given its recom-
mendations, they should lose no time
In bringing forward a comprehensive
Bill to safeguard the economy of land
and especially The agricultural lands
in our country, to protect the agri-
culturists and the land-owners and to
effect economy in Government spend-
ing, I hope that that Bill will be
brought forward and sufficient mea-
sures would be taken to safeguard all
these interests.

SHRI DATTATRAYA KUNTE
(Kolaba): It is really surprising
that Government should have to pro-
mulgate an Ordinance in order that
they may be in a position to continue
in possession of properties which, on
their own admission, they had taken
possession of about 25 years back.
One is really surprised when the
Minister says that there are certain
properties which have been taken
possession of both in the cities and
towns, and if they were to be releas-
ed, Government would suffer.

What is the criterion for this Gov-
ernment? Is it the suffering of the
Government or the suffering of the

1890 (SAKA) Acquisition of Im-
movable Property
(Amdt.) Bill

people whom they claim to serve?
Let the Government understand that
they are elected and put in authority
not to solve their problems and diffi-
culties but in order that they may
solve the problems and difficulties of
the public, ‘If buildings, lands and
properties had been taken possession
of 25 years and more ago, does the
Minister seriously want to tell us that
during all this time they could not
possibly find out ways and means so
that the Government's difficulties
could be solved and at the same time
the owners of the properties given
proper relief?! Was it really neces-
sary to promulgate an Ordinance?

788

Last year in the first session of the
Lok Sabha, we dealt with an Ordin-
ance where they tried to set aside a
Supreme Courf decision., In pursuance
of that, we have a committee which
is going round the country and might
report on it. Here is another case.
An Ordinance has been promulgated.
I would really like to know what
sort of acquisition proceedings are
Government carrying on. I might
cite an instance with which the pre-
sent Ministry is not concerned. For
the purpose of the City of Bombay's
water supply, thousands of acres of
land have been notified and acquisi-
tion proceedings are on. Nothing
has happened as far as the owners
are concerned. An B80-ft. bund has
been built with the result that water
will by now have entered the flelds
and houses of those people. This is
in the Igatpurl taluka of Nasik Dis-
trict in Maharashtra State.

These are instances where Gov-
ernment act in a hurried manner and
then want people to loiter at their
door and get relie?f as and when
Government will give it. This is hap-
pening in towns cities and in villages
with which everyone is concerned
Instead of trying to improve upon
their conduct in this matter under
the legislation under which they act,
Government simply go on adding to
the miseries of the people,
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[Shri Dattatraya Kunte]

The Minister has not given any
justification except that it would be
difficult for Government to release
those properties. If the difficulty is
such that Government cannot stand
it, how could the poor owners ‘ace
it? Is it any excuse for Government
to say, ‘We are in difficulty; therefore,
we will stick t; what we have done.

Ag a matter of fact, these proper-
ties were taken possession of during
war time when there was supposed
to be an emergency. Now the very
fact that an Ordinance has been pro-
mulgated means that Government
were aware that the emergency had
lapsed and the Defence of India Act,
under which this has been done,
would expire on 10 July, 1968. So
they ought to have been more care-
ful about it. Through this recourse
to ordinances, does the Government
want the House, and through the
House the public, to understand that
it is only during the inter-session
period that the Government attends
to its legislative activities in a pro-
per manner and on other occasions
they will be doing something else?

Therefore, really in this particdlar
matter, because the Minister wants
an ordinance to be ratified and be-
cause through that ratification he
wants to bring further amendments,
I oppose the Bill tooth and nail.

Y TovetT iy (JrEw ) - SeTs
wgtea, greq & aa S wfen faw
H1qz ¥ w8 fegeaw % awmn fammi
¥ fou wefmma war 2 1 (T8 A9
gt grew A % fafreed) o T2w g
qt A1 IAH Fr TR Uie
qoirw wTE @ 7 37 qeAE 97 gurd
aga ¥ arfadt & wgw W 41 AR I
Tga &1 AT ag gur feawmr w ¥
for wiwardiz & dad 1 F 9%
qEi @ A W T A1 TG wEE
TR EAMFTIRT T G & | IT THES
¥ YT T grge § 9 fr griwe

Property (Amdt.) Bill

Ffeadaw § o @@ g9 ¥ uw
AT 939 § | g @ fF 9w wE
F gH A ¥ uF qEr sedfae i
g\gdt & 1 & 3 WT WUST aqemr
argar § fr @€ gafsemn fawdor
FHEr &1 wgar fowy 6 qe 3w &
et #r frema &1 FEnTeE @
ST | 7g A § oar faw g &
w3 A ® A v fE gewr aar
AT E ! o AT AW AT o
9T OF a1 FErefaT 7 gfawm faw
T @ & A g7 Tewe Ffaem,
arfera #1 org faw g1 wvf feda e
gfear vz, 1962 SfF 10 oTE w1
g g1 9 @ i Sew e 38
wafen faer amar o 7g7 & a1 w1 Ty
T4 few o1 fead, Fimfam v Gafisiior
qQF i vHE qudT ¥ T SwE
T fa=r Y a%q 39 nFe § AT qF
FE YT WEA FY qd AT AG A
e

feami F1 g & & 3 9T
HAT 74T 2 A AT & aw7 7 AT A
UFAISATNT AT q7 IHF qed (BT A7
s w1 . foren &t 7 wwar s ar
I7 Y &9 WUT HLGT AHAT AT AT
foF o AE I 97 AET FXH | TH
T ¥ mgh ax ar fv oo 2w & fehw
& fom, edfafes oo & fog a1 wafas
g & fou famd fF 3w wvfem
¢ a1 faer femw s9%F e feaml &1
FAAT FT AT TFAT F WL AL ITHI
ITA, 7F iz & a9 § qiFT o=t
FIG AT W, set FT 01d 7
aet 7% {5 oF gF av A oA ¥ fag
oF WO .57 /Y fasmrw ¥ fag oF
gt arefezs geARTE F1 T HT AT
I4 o< qafas qOd F1 FEEWE w7
SE IS A1 TF ST a1 e
foms fp T 25 T ar 0 AT I
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L I I FY AT IA qafoF O
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g & fF gw w17 & sn7q, wwfes #
G AT AT F AT |
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F qfarel g5F ST HEAT € | 9H F
FI@MI A9AT F@MET FAar
AT 3g FTLEE F1 arfas gar &, F€
AFT AF a1 § a7 g w9A I 7

F1 Hrfes T g, FHFART AT TFA -

T wifers gian &, T 7€ fHEe A
oo oY qraEl w1 arfas gar @
:Ryfie foemma =T oo ST &7 Afes
&1 3a A wfaw awT g,
IEET gAdS A §ag a@ §, Framr
gl w0 mww # ag A W
qg ¥ T g W) ¥ [H TQ
¥ oRdr @t = q@e ffam &
T gar 1 99 fewa & wqg A
& fggea &) a9 ae BT Y
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gaafr ST , 9t ant fegerT o
TRTAT qar ¢, A A fggw W
T1T FaT §, TAT aqF A aww A
@ o7 gwar ¢, A AE F AfQ@ ¥
1w fgrgeaT w1 awT E )

13 hrs.

g ot fae gart T ameT a7 §
I% T § & 3THY Aogfegt w1 auwar
g | a8 3w & fr fedin wrw gfear qae
%t frrarg @ew gRMY, R/ ST AT
HIX ATAT §, BT HY FHIT A ATAT
g7 © @A g fear am wwar
q7 | FHE FE wERK fOR w7
ardt & 1 9@ w2 4 FoE w A
F a2 § g9 B w18 FIW IEAT ATCEA
a1 | & Fgmn I 5 oA wifeda ar
IAF! BN T 3 A W@ aFT q W
g I AR FAATT FF WIAT FIA
I/ |

# gu fowfadr ¥ &1 fres 0
I OF A AT G2 F AR
TR 7T FT A 7 oF qIAlE
frarer & | @ an qea T & gt
n¥e & fa¥ s qaEma w1 gk 9
A6 o a% T8t gars vy g
afew g€ wger a1 faw o g
21 I & wf & agt oA g
qga wgEwa q7 AT IaE TF T% WY
FTm &1 FfE o ) wifes g
2, fram ga% Fore Wt 7EY o7 @ |
F9EE ATAT § IAET ATAA v
ST & | Tt AU ST AT AL BT |
O 7 { q1 IR dJ§ | JMET AR
gas far S g T &1 waQ
FT ATH FT FTIT & | T I FTHICH
M g1 91 et i Tt Q.
formdr gaT 2w %1 FiraTa I 7 T
&\ & g wigm e O fawr amar mar
§ 354 19 w1 qear T &, vy
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=t i Fg]”
JAST WY 7 T T | W e &
o qE AW A F s A a §
ITH Y AT TG T G A g
wrfigt # amq qEaiw & gav | W
IaH T T F2 | qF fa gaere w0
e foie &Y sy § e aifeamiie
¥ Ig a7 fa=rT gt | =TT Aewy 3N
#1§ T HTAY § AT IR AL FAT
¢ O Saw v F A w1 faw 99
# sz wgm fF 18 aw q@ faw «Y
1§ &L TG & | W9 §@ faw w6
oW Keaal ¥ oW | A9 IW (@R
t qgf 90 S§d I8 TfFETiE AR
IH 9T WY {EL L AT FS FL
13.02 hrs. .

The Lok Sabhe adjourned for Lunch
till fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at five minutes past Fourteer
of the Clock. '

[Mr. Depury-Seaker in the Chair].
RE: STRIKE OF BIHAR NON GAZ-

ETTED GOVERNMENT SERVANTS
AND WORKING JOURNALISTS

SHRI S, M. BANERJEE (Kanpur):
Sir, I rise on a point of order. 1 wi:ll
read out the rule. May I invite your
kind attention to rule 3407 It says:

“At any time after a motion
has been made, a member may
move that the debate on the
motion be adjourned”.

The motion before the House is that
the Bill which had been piloted by
Shri Jaganath Rao be taken into con-
sideration. I want that this debate
should be adjourned for two reasons.
Firstly, as you are aware, today the
Bihar State is under President's Rule,
Unfortunately, a situation has deve-
loped in that State where thousands
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of non-gazetteq officers are on strike-
and they are being arrested. There is
no Assembly there and, naturally,
this matter cannot be raised there.
Secondly, because of the non-imple-
mentation of the Wage Board Award’
the working journalists and the em-
ployees in Statesman . ., ,

MR. DEPUTY-SPEAKER: This-
plea was made just after Question
Hour by Shri Joshi and the Speaker,
if I remember correctly, said that he
would look into it and decide what
is to be done because there is some:
Calling Attention Notice. The same:
thing applies to Bihar also. If yow
had given notice I would have cornsi-
Jdered.

SHRI S. M. BANERJEE:
necessary under Rule 340. You can
rule me out. Sir, today all Lthe em-
ployeees of newspapers like States-
men, The Times of India, Hindustan
Times, Indian Express and the Anand:
Bazar Group are on strike, Tomorrow
there will be no newspapers. These
newspapers headed by Tata, Birla,
Goenka and Sahu Jain are going to
declare a lockout. I would request
you tp ask the Labour Minister, who-
is present here, to say something
which may avoid the strike. I would’
request you to help us.

It is not

MR. DEPUTY-SPEAKER: So far
as I know, because I know what is
happening, the Labour Minister is
taking active interest in this. It
there is a Calling Attention Notice...

SHRI S. M. BANERJEE: He Is.
physically present here. The Calling
Attention has been rejected and that
is why I am raising it here now.

MR, DEPUTY-SPEAKER: I am
certain that the Labour Minister has.
done everything possible to avoid the-
strike. So far as the strike by work-
ing journalists’ organisation is con-
cerned, at the proper time I am cer--
tain he will intervene and take actlon.
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SHRI S. M. BANERJEE: Let him
make a statement,

MR. DEPUTY-SPEAKER: This is
not on the Order Paper and I can-
not ask the Labour Minister now.

SHRI S. M. BANERJEE: Under

the rules a Minister can make a
statement suo motu,
MR. DEPUTY-SPEAKER: If he

wants to make a statement he can
communicate that to me and I will
immediately call him, I cannot com-
pel him.

SHRI S. M. BANERJEE: I would
request him, Sir, through wyou, to
make a statement just now. Let him
say a word about it which may avert
the strike.

MR. DEPUTY-SPEAKER: He has
done everything possible to avert the
strike,

SHRI S. M. BANERJEE: Let him
say so, We want to hear that from
the Labour Minister.

MR. DEPUTY-SPEAKER: Now,
Shri S. M. Joshi. Hg has to speak on
the Bill.

SHRI S. M. BANERJEE: The La-
bour Minister is here and you may
call upon him to make a statement.

MR. DEPUTY-SPEAKER: I cannot
compel the Minister concerned to
make a statement. So far as I know,
he has been taking....

SHRI J. M. BISWAS (Bankaura):
You may ask him to make a state-
ment. ...

MR. DEPUTY-SPEAKER: I cannot
say any such thing. If the item were
there on the Order Paper I would
have done that.

Now, Shri S. M. Joshi. If he wants
to speak on the Bill he may
now. Otherwise he will miss his turn.

1880 (SAKA) Acquisition of Im-
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SHRI J. M. BISWAS: I think the

hon. Minister is willing to say some-
thing.

796

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI HATHI):.
There are two calling-attention-notices
1 am not readywith all the facts and
figures just now, If the Members want.
me to say how many papers will go.
on strike, how many have implemented:
and how many have not implemented,
then I am not prepareq at the moment
to give all those facts and figures. If
hon. Members put me questions about
the number of papers that have imple-
mented and the number of papers that
have not implemented and so on, I do
not have al] those facts with me here.
But if you think fit that I should
say something on the strike, certainly
I am prepared to say something.

SHRI S M. BANERJEE: Let him
say something on the strike.

MR. DEPUTY-SPEAKER: Let him
say something on the strike.

SHRI HATHI: The position is that
on the 23rd April, the newspaper em-
ployees were to go on strike. When
the Demands of the Labour Ministry
were being discusseq here, in the
evening I said that negotiations were
going on and I was sure that some set-
tlement would be reached. Fortunately
a settlement was reached whereby the
employers agreed tp pay as an interim
measure 70 per cent of the total dif-
ference between the present emolu-
ments and the wage board emoluments
Then, the strike was averted, and I
hag personally intervened in the mat-
ter.

Then, the negotiations started again.
We had two or three sittings. In the-
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meantime, an unfortunate controversy
-arose between the two sides, Some of
the editors and the newspaper em-
ployers challenegd it and said ‘Why
did you commit yourself to 70 per
‘cent? We are not bound by it', and
they saig that the IENS agreement
was only a recommendatory sugges-
tion. Now, on that the controversy
-arose. The employees said ‘When we
have gone into an agreement on a na-
tiona] or an all-India basis, now could
it be recommendatory? Therefore, we
say that it is binding, and you must
-also say that it is binding.’. Then, the
IENS said ‘We have ng legal sanction.
S0, how can we bind others?’. This
controversy was going‘on, and in June
again they gave a call for 3 stiike to
start on the 23rd July.

‘When I came to know of it, I again
-calleg the parties together, on the 17th
instant. T gave them g formula. I
-said that I could appreciate the view-
point of the employees namely that
‘After having done al] this if 'hey can-
not say that it is binding, then what
is the use of entering into an agree-
ment’. On the other hand the IENS
also were right in the sense that they
"had no legal sanction. So, it was said
“that at least they must say thai it was
morally binding, and they must thus
inspire a sense of confidence among
the employees. But they were not
prepared to do that.

‘Then, the formula that I gave them

was this, namely that they might again
start their discussions, and at the time
when the final stage of agreement is
reached, let them take some iime, a
day or two, go into a conference, and
put this proposa]l before them, and
they might put in the names of as
-arany of them as agreed, and let the
4ENS sign on behalf of those who had
agreed so that it may be binding on
them, and as for the others, the re-
meining employers will see what could
be done. The workers also agreed to
that and the negotiations started,
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I had been in touch with the deve-
lopments and I found that unfortu-
nately on the 20th afternoon, there
was heat on both sides; the employers
were prepared to go up to 75 per cent
bul the workers wanteq that at least
in the bigger four or five newspapcrs,
it shoulq be 100 per cent. They were
prepared tp accommodate class IV,
clasg V, class VI and class VII. As
for classes II, and III the bigger news-
papers, that is, the Times of Irdia,
Hindustan Times, the Statesman and
the Indian Exrpress were not prepared
to accommodate. Unfortunateiy, in
the midst of the talk, the negotiations
broke through.

On the 20th instant, I knew of that,
ang I calleq both the parties, but till
today both are in that mood not to
settle. They dissolved their commit-
tee, that is, the IENS, and they said
that each newspaper would be free to
negotiate with their workers at the
plant level and not at the national
level and they said they dig not want
the committee. So, they have dissolv-
ed that. I have yet requested them that
rather than have this deadlock, it
would be better to settle. I understand
that some talks are going on. Well, 1
would watch for some days. 1f noth-
ing happens, I shal] certainly inter-
vene and see that some via-media 18
found out.

This is the position. Th.is disposes
of the calling-a;ttention-notlce also.

There is just one small thing that 1
would like to mention, that this strike
will be limited only to class I, I1, and
III. The other classes, namely classes
1V, V, VI VII etc. are not affected by
this.

SHRI D. C. SHARMA: (Gurdaspur):
‘What will they do, if they have noth-
ing to carry out?



SHRI S5 M. BANERJEE: The
Birlas, the Tatas, and the Gonenka are
all there, and they have no capacity
to pay but the others have the capa-
city to pay!

14.16 hrs.

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROFPERTY
(AMENDMENT) BILL—contd.

*ft @Ho @Ro iy (AT : FITEAS
AT, A%¢ & AAA o7 fagaw z, §
mFfay s weag fag =
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“On many of these requisition-
ed lands valuable structures have
been put up. In the majority of
the cases it has not been pussible
tc vacate the lands and hand them
over to the owners.”
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| 7 IF 9§/ 7 T gl, a7 Frer
q&fY, AT @ FE TET W & AGY
21 "war & | gafay & & faw &7 fady
FEATE |

SHRI D. C. SHARMA (Gurdaspur;:
Mr. Deputy-Speaker, Sir......

MR. DEPUTY-SPEAKER: Please b2
brief. Time is limited.

SHRI D. C. SHARMA: Timne is limit-
e but the Bill is long.

It is the privilege of the Opposition
to read more into g Bill than is war-
rented by it. I concede them this
privilege. It is also the privilege of
some Members of the Congress Party
th:et whatever the occasion may be,
whatever the subject under discussion
may be. whatever the  Bill
may be, they will bring in their pet
fencigs and their pre-conceived ideas
inig this. There are some persons who
would always be talking of kisans and
jawans as if we are not concerred
about them. This is a case of inverted
sympathy. This is a case of perver-
sion of understanding. This is a case
of importing prejudice into something
where there is no occasion for it.

What is this Bill? This Bill is se-
quentia] in its nature. It trieg to le-
palise (An Hon. Member: Perpetuate).
What was already been there,

SHRI PILOO MODY (Godhnra): You
mean, so far it was illegal?

SHRI D. C. SHARMA.: It ‘ries to put
the stamp of legal approval on what
was done under the Defence of India
Rules. The Defence of India Rules
have gone by the board and, therefore,
this Bill has come into being. At the
same time, since they went overbrard
during ‘the inter-session period an
Ordinance was issued ang this Bl
tries to put into effect what was dpne

Voveh
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under the Defence of India Rules and
what was sanctioneq under the Ordin-
ance which was promulga*ed by the
President of India. Therefore I do not
think that there is any infringement
of the fundamenta] rights or that there
is any breakdown of legal thingg in
this Bill. I think, it is a perfectly legal
and constitutional Bil] which does not
try to take away the fundamental] right
of any citizen and which does not try
to take away the right to property
which any citizen of India has.

SHRI PILOO MODY: Subject to
Gevernment charity.

SHRI D. C. SHARMA: After all, we
are living in a democratic era under
a democratic Constitution where no-
body can be deprived of his property
unless and until it is for very cogent,
emergent and nationa] reasons. I
think, nobody would try to zo against
that.

What ig our priority in this country?
I think, agriculture has got a priority
in this country. There is no doubt
about it. But I would say, and I am
sure will agree wilh me, that along
with agriculture goes defence. If any-
bedy says that agriculture should have
priority but defence shoulq go over-
board, I think, he is not trying to do
something which is good for our coun-
try. Agriculture and defence are the
right arm and the left arm of mother
India. Anybody who wants Lo cut one
arm, I think, is doing injustice to
mother India. I think, that should
riot be misunderstood.

What about compensation? . So far
as compensation is concerned, I think,
there is g more liberal provision in the
Bill than what was made when the
Bhakra Nangal Dam was acquired. I
think, one should not quibble at that
provisi

Now, a yogi has been brought into
the picture, I know thag Yogi, Swami
Dharmendraji Maharaj. He teaches
Raja Yoga which is one of the greatest
legacieg of India ang which is one
of the greatest legacies of our civilisa-
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sation. It has beep preached 15 us
throughout the ages.

MR. DEPUTY-SPEAKER: Nobody
questions the teaching of yoga. Now
come to the point

SHRI D. C. SHARMA: Sir, this Raja
Yoga was preached by Swamj Viveka-
nanda of whom you are a disciple and
of whom I am also a disciple. If some
lang is taken away for building an
ashram for the preaching and propa-
gation of Rajg Yoga, I think, that is
not something done which is unfair or
unjust. This Raja Yoga is very much
talked of in sop many countries of the
world in Soviet Union, in U.S.A., cte.
and it conforms fo the scientific tesls

that have been helg all over the
world,
That they have waxed cioquent

about this ashram, I feel for them. I
feel as much as anybody for them.
But | would say that they should
have waxed elogquent when jhuggis
and jhompries were being demolished,
when the Metropolitan Council is
here, They have one standarg for the
Metropolitan Council and another
standard for the Government of India.

With these words, I would say thfxt
there is nothing harmful in thig B_lll
and that it should be passed as it is.

MR. DEPUTY-SPEAKER: Mr. Pra-
kash Vir Shastri:

I would request the hon. members to
confine themselves to their time-limit
They may not take more than five
minutes each.

W geTEY wrew (F9E)
I o, g9 fadaw w1 & At
yE &7 § fagw wTw WEar g
FATQ Wy & &Y AT H wiEwr aver
¥ 3—aw whawe ag o e @
afcfeafadt & www gag & A 2
w7 ga @ wfwwr fx fog g 3w
freft wre &7 #1€ H%E WT@T g g,
39 §wg  FoeT w1 W glawT
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™ Aaeg & fragee 1 fo gw &1
WaH AT ¥ foe gt SYford 39 FiwaT
a f gYer ot g faw a2,
T AT & g o R At
&, e grmsr & o i €Y s
& wesTHE 97 | ¥ war g R o
H WY T T Ag § wifE a8
FmEw Ag §, W OF gfage &
IFE, fAad g oF #fe & F
ferfree 1 g2 o v ag 3y AR
TN qT o qrAIAE
At gfagt F a3 A1 AEAT I W H
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ST TE gaA I A 8, foaar
T 9T §9T TAT AT TET 8 R wfemrae
&F W« W T GH FT JRONA =T
AT | ot €A 9wy A FAT fad #r-
T &7 19 AT < fAq THFC @
faawee & aw #1 goATtAa fear &,
o AG AT F A A TR Wi
WO g FYT IT GVTATT FGT | FAT
g #ryw AT wgr @ fagwrae,
T T EF GFTL ATHT Ar29T 0TF T97
TR E |

g A9 1 UF UL A9 F qrad
¥ @, afsq zo wfafgw & zro ot
mE W IR AT FH AT, AT F
IF FT Foo4® FAT ARAT E | F uw
o8 a7 F7 gfafafuc 30 995 § FEAT
g f wret v sfemir framr #7 st
#1 &7 go qwErd Gfeefat ar fo
saefrar a1 ALFTT BATE WIT FATAT
w1 77 ¢ | ¥% faw geer Wrw A
FRIT THY qA & FIT MIAAR F F©
fRaTT 7 HIA qrE-av A7 qfE
¥ A1y Waw fHAT 4T | I ag w
F @t fr gard qfw &1 T F F
aTw forer mre &, 7@ g it Forery wmfed |
39 HHG T Tl To F'ZT AT A€
F 99T NIW §7F.7 &1 fo@r a7 | 3@q
ot % femr-adt & are o, =@ &
FITH FEAT §, W7 qF W I Femrt
F1 g9 gy 7 qEEer Tl fae
Y a1 g ¥g fear oman § e fefgee
afwree ¥ agi fewea &, FW a8 T
¢ fr fede Faffit ¥ @@ & O &
frir gt frar e feda fafaet ag
Fgelt & i SO 93W FCEI AR
21 & 1 o ag & fr et F e
H I -GS "I 18- 717 a
%1 wefat 2t &, faer o ¥ ag famg
q—éfﬂmﬁz,ﬂ%iﬁ*h—qﬁﬂ'
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# gwEn 9% qvw § | fgve ofar
# wrs wiat A w0, feer w1
#1§ wrofa T ), wife 2w 3 goar
w1 &% ar 6T wifewe faawt
IATET AT QT 91, FAad {g wv e
ST AT @ 9T, 7 F Afasq w7 g9
WY qT qEHTC FT FAT AOET A7 FE
AT T IHA F a9 ¥ WA 7 AR,
) T ANE T T fav g /9
A WY T q97 & qU fRET IH AT
TATE HYT ITAE FT AT F gH @I
3 w1 7ET HATAT F AT @@
F w foaen dfEz & s #red
2 AR @A F T AMT § |
T 99 A R a gfe & ar sEy
w1d & fau &, faq ¥19 & fag fe gaen
#1 fawew 7 81, fa9 a7 ¥ v favew
T qIE FT T 41 1 T T ISR
syfer =t s ot Feama & araor F sgaeat
ot FTETT F¢ | AHA F a7 § aHT
TEX TA A T T A AR IvgE
g, foredr f 7 fee It woe &t
FT FT4 XTTOT FL §F | WL G
FowImEIR AT R AGI A I
# wW IF FT I AHESAT IT HT T

Eeais ol

fad aa—av-at i
o< faeeft ¥ i § 39 o T TR A
@t § it wrTe TF 99 7 W, 75
a1 §PN TAHAT A WO FEH F
¥ fad mfmmae o FE F AT A
wiftr &t &, ag i e a9l & T
wrw ot areht ot gf &, e IO
o w e 2 fear o a%ar ¢ )
A % WIT NEA T TATE, AT A AT
W ¥ FARt wod, ' g ok
farat § oofiF § TR wfgd fr @
af v @ | a9t ¥ g wfiT ¥ AW
T g AR AR I AT AT &
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T ¥ TR FT A AT W @A
Ffer & a4 & 1 ¥ &S fi7
T T & gk w@T E v ag T

¥ qEEAEE W I3 G & W
Ffie ¥ & xu frdms &1 fadw #<aTg )

SHRIMATI SHARDA MUKERJEE
(Ratnagiri): I am in agreement with
some hon, members who have brought
this very pertinent point to the force
that this is really an extension of the
Defence of India Act under which
Government can act in this matter.
The Defence of India Act was an
emergency measure, just as the De-
fence of the Realm Act prevailed in
Britain during the years of the war.
If these things are to be allowed to
continue when we have declared that
there is no emergency, I think it is a
violation of the basic rights of the in-
dividual. If Government require land
for public purposes, they could. I am
sure, get it if they paid a competitive
price.

The second thing is that this Bill
delegates these very extraordinary
powers to Government. It haa become
the custom in other advanced coun-
tries where authority is delegated in
this manner to have some kind of a
parliamentary committee to see that it
is not misused. I have seen the Land
Acquisition Act grossly misuseq in
many places. For instance, when I
was in Trivandrum, I was shown a
large plece of land which was ac-
quired by Government. But nothing
is being done with the land. Peaple
have been removed from there, but
the land has not been put to mny use
ful purpose. Several poor people have
come to me and I have had to inter-
vene on their behalf and plead with
the Chief Minister of their State that
something be done to get them their
due. They cannot afford to go fo a
court of law.

This therefore being a delegated
authority given by Parliament to Gov-
ernment to act in an extraordinary
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fashion under extraordinary conditions
there must be a parliamentary com-
mittee to see that there is no misue
of it, so that people could appeal to
thai committee in case any injustice
is caused to them. Of course, people
who are rich, who can afford lawyers
and so on do not have any injustice
done to them. Their power is consi-
derable. But what is the poor kisan
to do?

I would also draw attention to ano-
ther thing. There was a co-operative
housing society of defence service of-
ficers. Obviously, the officers, Who are
in various parts of India, were not
uble to build houses there immediately.
They came to me and saig there was
a danger of their land being acquired.
Su I wrote to the then Defence Minis-
ter, and assured the people concerned
that 1 would go to the highest authe-
rity to see that their land was mot
acquired. This only means that jus-
tice will he meted out provided there

\s some influence to counteract misuese

of this right.

So while 1 appreciate the difficuliies
of Government, if this Bill is ena-:tf_,»d
by Parliament, I hope Parliament will
insist on a committee being set up to
which any injustice can be referred

by the people.

SHR1 TENNETI .VISWANATHAM
(Visakhapatnam): The fundamental
objection taken to this Bill is that
based upon the grounds advanced by
those who have supported it. They
supported it by saying that this is
after all only an extension of what
has been done under the Defence of
India Act. That ig the very point of
the objection,

During emergency when ‘he DIRs
were in force, severa] things might
have been done without any examina-
tion whatsoever as to their effect on
the fundamental rights of the citizens.
But once the emergency is over, each
case perhaps has got to be looked into,
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ang unless this Act provides also a
machinery within itself to examine all
the cases of requisitioned property and
the purposes for which the requisition-
ed property was useq or not used, this
Bill will go against fundamental
rights.

I will try to make myself clear. Here
naturally the department says that
whatever has been requisitioned dur-
ing the emergency period shal] conti-
nue to be treated as requisitioned un-
der this Act with effect from 10th
January,” 1968, but if there was ne
emergency could the requisilion made
during that period be valid with re-
ference to fundamenta] righ*s? That
is the question which has got to be
lnokeq into now, and for that purpose
unless there is machinery provided un.
der this Act, the Act will go the way
of other Actz declared ultrg vires as
affecting the fundamental rights.

Many instances have been cited how
property requisitioned was put to mis-
use. There is no guestion of misuse
during emergency, anything done by
the Government was right, but once
the emergency is over, each iequisi-
tion has got to be judged on its owm
merits. Therefore, it is very neces-
sary that the Government should see
that the land which was requisitioned
during the emergency period, on which
the requisition is asked to be continu-
cd, is now put to a use which wil] be
deemed valid in a Court of law, that
is to say, it can be used only for &
public purpose hereafter. Buildings
may have been built. If the buildings
were built for public purposes and if
the land was under use for public pur-
poses, perhaps that committee or that
machinery will declare it to be quite
valid, but if the land was given for
some other purpose during the emerg-
ency period and that purpose is not &
publie purpose within the meaning of
the Genera] Clauses Act or Land Ac-
quisition Act, surely that would be in-
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valid, and the land has got to be given
back and proper compensation must be
paig for the period for which it was
under Government. This requisition
starts from 10th January, 1968, and 1
submit that the compensation payable
should be the market price as on 10th
January, 1968 and not of October 1962
or 1963 when they requisitioned the
property, because the new requsition
starts from 10th January, 1968 and
they have got to acquire it for a valid
public purpose, 3 purpose which will
be upheld as a public purpose ir a
Court of law. Then they can coatinue,
in other cases they cannot, and for that
1 suggest that they might have a pro-
vision incorporated intg this Bil] pro-
viding for a committee or some machi-
nery to go into the question whether
the requisition made during the emer-
gency was for a public purpose Which
can be deemed as g valig public pur-
pose even now. Otherwise, it will
Yead to a lot of difficulties. That is the
fundamenta] point of the objection, If
ihe Government have no objection,
they can meet the point, but if they
want to rule with their majorily, they
can pass this Act and fact the conse-
guences later on.

=ff firr arergw (aA) - vy
wgrea, Aqdl F T F 39 W@ A AT
g & fod FT 3% ¥ 7 aga
Y | H gAY qg qIAT gl
g f5 ag 9 #MA1 &1 v 41 qqn
gt & ? s qF Faet faer @ §
foma quada, gawe oqf@ we
vuT w3wW, wfeew qwm § 1 wifac
FFTX 99 FHT %1 foge W aw
ErAITT A9 TEY FAT &7 AT qer wrE
gferorda = & | a8 frgam & &
T T | T IATHIW F FE FEE A
lezrﬁréﬁmqamml
(smmer) ....... qEATA

azf & g ® & 6% 7 g
uaF s & wgar Tga g fF o
T w7 § v s @,

Immovable Property Bill
Tgt 9T WYY W) i & @ § 9w O
W9 20 A1 % T HHT TGN TAT AR |
fews & am ox AT AAT F T
WA F W a7 qaifaa Feawe
W7 2, 9g Fg 71 A g 7 R A
famr & farg srftr S et &t
JaE! TTEH T &, TH T AU WwT
e o 7 § AT AR fedm ¥
AT 9T BT F Ty § WX wwr g v
gt T F FEAT G (o)
Ffew 30T FT-IF §F T w1 2 A
srw 7 & | WA 59§ oY o & v
q1 1 gt o WY ag W=l § f e
ared &t T ot 9% T30 ae ot
2 AT @ § 1 ara & mfsarae §, q@l
T AT 72 {9 AT, § ot fearrar
g fodagi fr soila &qwveadr g &
% qer =reat g f s a1 @
41 | gafay & gt § 5 o wte
g a7 2y 9 G art & w9 o
7 afgir

APIPAA T 419§ agt 97 GAT |

.. () . oo gfag, 7 gleq
& T qaTe & @ § 1 FRTAy Tt
qT 1§ ¢ A T § ) g
%1 fgmmera # we<wi & gam wfeg,
Aq@TE FY el 7 o"gEA qfEg,
7 f fa greire & qrer @ e W
% arw et o vt e wrgq & 1 gfwam
e $1¥ & 9L 91 99T wfafa A
g § gHar A ) SuR gH gA g
FT QAT FX @ € ) W9T FW W)
qTEITHT F1 gH Al g E ) & wwE
wfeq & e Fg A g fr [ede
& foag st W sea & A fafeg)
&) migrar § Wt @ o @ g,
g ®rf sl A g fx swwt foeht
¥ &Y T 1Y | IR WY AT BT Sy
& o WY @ §% § | gl WAg |
gfara WY Qi #4ifE arfvear & foemg
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(»fY fr s

¥ T@d IaAT &Y weev gy anfw agt
% arfeer F7 §wIeET @ T ' |

IUTEAE WGIET, WW! H &1 g
TF TCHIC HY T FATH & a974T & W
&N WOT WY qAdE Sfew @R arg @Y
EWTT 77 a9 WY & fiF @ ae AT w7
T frag qu & W ag T &, fee =g
HCHTL IOH!T 2@ 4T 7 39 | gafau &
WIHIT § AT =ream § 5 ag 79 fa=
! TRETH FX 79 q6 f6 qear a8
Y FHET &Y P Y w7 AT & 1
a3 aga we § A ¥ Afay e
st § 7, OFT gw wewy ¥ wife
ST ATHE A& gAY A1 BT Ay A
g€ a mror T A @ Y | wRT-
AE T FIAT ATH 9 AHIA TATZE & |
T FH § TARY i N R
fau & #gar =g § v 98 w9 wo=
adY g =rfad, feae e s
WHT AT | & 7 B W G § wa
q1 i F97 97 g9 @ ¥ agr fowme
aw &1 &1 7Y% AracET A A AW FT
HE TEATH FLU, AN A WY AOE
qM § O AT q9ET £ &7 &
oTTE AT AEY § |

WY TRTEATC wreRi (92AT)
IUTEe wEEA, RAT eI Afgaam
oaT gow (Faree ) faaaw, 1968 ®
feafad & A7 W1 1 A9 a7 =wORY
ATHT AAT wErw & frasT FY §
T HT HAA F77 AHT GLHTHY TLE
¥ ag w7 a1 f foF 3wy Aavdefew
wravaEaT §, §Efae sw@m wfgw o
S AETC wW A & a1 gEw
qE FRTT &1 AT wifge fE 9w
AT FT IWIFT ® § AT ag
T FEre ot 2| wfew xw oA
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# farar ag waeTT ar mEF wiwwT
@ @ frma Falver A A as
T fawfad & sgar wigar g | wowy
i AT Arfge i a7 wiw & qigr
fod & afta1 ams g 9v FME
¥ o H g 9 & fau gwrr
ST T &1 0§ AfeT a7 I TwT
9gT g & W wraaE frarat wy gAwr
TaaaT Ay faar aqr § | @ agAr
arag &

a0 ara ¥ ag fde & A
g f& wvit ofiely Fre § wewer aim
wwwiiwmafoawdamwm w
fagre sidw &1 < wrrage e & 2w
& 50,000 fFmmal v ol & &1 0¥
Ffee wit 7w 78 oA A faor
™| B AT T A ST-ET F
frar a4 . gm & | T TEH I W
STIEYr A AT AS

ey ara & gaw q247 fer & -
g7 &z, srgi fasedy ufear & 99 & o=
H UF WA, YEEAT ], [ATTHFYT IAKT
ATH ¥ JEF grE" H AT WEan g |
agt feaml & Sfw & 1 F7 1964 F1
#r € 1| I¥ fa¥ [ry e & sumar @Y
m Eafea ot 7% 3 qofas &
fegr mur & 1 agi & & 9= femd & A
Fa17 AT Ag) feur snar & | ¥ 7 5w www
# 2 v v R Afe 3 w0 it g
Haworas waTd A fzor T g 6w A
& it g% 3% sprfaen 2 fear mar @
qTFTT a8 qET Fgdr & fw g W@
3z qu gt 21 wfge Sfea zomE=
grar #T ¥ 1 wfY $6 fo g a Ay
¥ & & FrvEE & fao awe & 57
9 | gTwre wgdr €Y f& g@ 7000
¥ ¥ sgrar qurfaer 7@ &F | 77 w0
A W 17,000 &1 ¥ g Iq IA
#Y dare Ay oY ) wifET TR, wF
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15,000 €9¥ qT WTHT JT AT | 3
¥ TgY gATE TEEA HAT s s
g ¥ auFr S oy i were fvemw @
AT FHA A€ 3T A gW s w®Y
FIEHT  Toq § AP A TG 9%
AT | BHY TTE FT AART AW ATFTATT
fa¥ ¥ wtg7 weHT ATAE AW 9T M-
ITEER O T Afaweq Fqaqde FTOLTT
g 9% Y AEE, @ IA AT ATH &
T GFATIL F7A AT FI@ET T9TT
F A w7 off @y, drem @ ¥ A
&1 qeFTe Fgar g f& gw s00 T
UFT F TATAT ATH AEE IT | FAT ATH FEY
WY 500 o0 uFT FAT F oawW F 7
A7 @wv Fedt e § fe gfaer
e 7 § faar s sfen Afew
FaT ATHe T @1 500F AT & 7= X
I9 F HH AT 10,000 ¥TAT AEr
aThz Tz & FfEw wrw ag 39 A6 g
¥ 1 97 feam agr e s F ar
o1y Fgd & f gw 9 w1 9o1 w7 fawalt
F AGET F WA | AF TEAT AT IR
Aot &1 @ fagrearar &1 omme
T g7 A FHaAT 2 7 w7 9@ T
A1q gaa ¥ 3 7 39 %A@t gurfaen
7@t famr | & wgam wwgar § fs s=
Farfaw g A AT QY A
¢ faar wmr

uF gEd #heart 7z g g
qafaar 3 arergr & A famar
| Tafau FA § G4y saeqr §E
wifge s qafaar s @ €1 &8
ur wmafa fraffa @ s maig oF
A, & 7R, O N g T
foAY & weee gw gwnfaar o= 2 & o

THH HATAT AT FI LW AT KT AT
sy TgAn wifgy fs wio & @ SR
T yrarr g7 a=ft 3 1 wwaT A
e 7o wewh v @ § 1 wwS
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£ qg F A § /T @ FwT A\ ¥

o4 AT BT 2 § | gafeg ag gaard

UFA 1 Y zgaeur 91T & T § A

wifgw |

oF ar T ¥ o &g wgAr g o
FHT AT WETT AGHA I OC AY &
RYT A9 I JAT T@T WAVTS g ar I
A ot =nfgg e wim fag ot
%Y ¥ aifgw 1 gy ®fow 77 Y
aifgw & 3791 @\ 7 & 1 e
AT WFT ITATH THA ¥ AT & | 0F
a7 o9 AT 3 § v gw suw a3
Mg &, I FT WATTH T FATT IR
& T & WY gw AT A Tgw Al e g
qrer ¥ gd 2w w afenfade ammr
aifge #R ag arq &« faoga &),
afgm 31 et 39 %1 o adm
¢ fx SuoTe IR T W g A
a #Y gg At I F7 9 @} s
IUT AV FHT FAIL NuM HaAl o
T F AGT AW AHOFT F ATHGA AR
& ATEA IS EEAQ & ATEAT &Y
ff g7 w1 q ey 7 19 qg A A
T 1t wfge | & a5 wgAT ATHAT 2
fFagr A sim T A g &
JUATH THF F1 T T | A F Iq0TF
oY 81 ager 3% A 1 Hiferer Fford
gty w9 Afeq v arfom gurfasr
gifar wfx ag qurfasn 3% wwg q3
Hfsd | aaw 71 ek | o7 7% 78
19 78 o ariem a= a% w9 A
X1 | AWt g% et sg o woe
wot ot § 2wt ¥ wy A 9w w7 gurfaa
faamai st W faar § | 72 2 fommr
wrgratz forr & g, w12 F fvara
TATYT 42 & FU & JITeHge wiw ¥
g1, w1z ag Wil & F@=T anw wix
¥ g a1 qw & qeafas waAT ¥ 67
w17 3F aurH fearal &) osdy gerfas
¥ ¥ marar Afad aft 19 w7 3¢
fedaw qof g o qof At g o
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SHRI C. K BHATTACHARYYA
(Raiganj): Mr. Deputy-Speaker, Sir,
the Bill before the House authorises
the Government to use the power they
had during the continuance of the
Defence of India Rules in the matter
of requisitioning and acquisition of
iand. While keeping these powers in-
tact for themselves I suggest that they
may review what had happened to the
lands they had acquired or requisi-
tioned under the Defence of India
Rules, how long those lands have been
kept requisitioned and given up or not
given up even when required to do so,
leading to loss of Government money
and loss in the production in these
lands.

Sir, I am myself concerned wilh
certain areas which fall in my own
constituency within the Darjeeling
District. They were acquired for
military purposes. These lands have
been lying fallow. The farmers are
there and these are very fertile lands.
If allowed to be cultivated they can
help us with a lot of production of
food. In fact, I had drawn the zlten-
tion of the Food Minister to the waste
that we are suffering because lands
are not allowed to be cultivated. The
farmers are so much ready to sacrifice
that they would accept Government's
authorisation to use these lands Jor
production of food even at the risk of
losing that if the Government takes
up these lands immediately after for
some of its purposes. In fact, lands
are not being utilised at all and there
is no knowing when these lands will
be utilised.

1 may refer to another instance. 1t
does not concern the Government of
India but it is another matter, In the
North Bengal University more than
400 acreg of land had been acquired.
The Vice Chancellor himself told me
that he does not know when the land
wil] be utilised because it will require
a lot of money to build upon. In fact,
he himself brought in agriculturists
on some of these lands and the pro-
duction was so much that the entire
university staff had their year's re-
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quirements from the production on the
land within the university itself.

These are some instances tp show
how landg have been requisitioned and
not put to any use leading to mone-
tary loss to the Government and also
loss of foodgrain to the society. The
Public Accounts Committee had occa-
sion to take note of this ‘n the matter
of certain lands jn Bombay and they
had to say:

“The period of over 18 years
(commencing from June, 1948),
taken in derequisitioning the 38
acres of the land now proposed to
be released, which have not been
put to any use in {the meantime,
has resulted in an unproductive
expenditure of Rs. 1.92 lakhs by
way of recurring rent charges.”

Land was requisitioned, not used, not
released and kept like that for 18
years leading to a loss by way of
recurring rent charges to the tune of
Rs, 1.92 lakhs. That is why the Com-
mittee confidently observed:

“The Committee would ulso like
to siress on Government the necd
for exercising every care io see
that land is requisitioned or ac-
quired only after the most care-
fu] consideration of requirements
so that it doeg not remain un-
utilised for long periods after
acquisition,”

I want {o bring this remark of ihe
Committee to the notice of Govern-
ment,

SOME HON. MEMEBERS rose—
15 hrs,

MR. DEPUTY-SPEAKER: Quite a
number of hon, Members have parti-
cipated in the discussion and I have
already’ extended the time by one
hour, I am sorry, I cannot extend it
any further. It is not possible, I will
give opportunity to a few more hon.
Members during the clause-by-clause
consideration.
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THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH. RAO): Mr. Deputy-
Speaker, Sir, I am thankful to the hon.
Members who have taken part in this
debate, Two points have been press-
ed from all sides of the House—firstly,
the need t0 extend this law =and,
secondly, those lands which have been
requisitioned under the emergency
provisions thould be released imme-
diately, andl that this Bill should be
withdrawn and a comprehensive Bill
Ye introduced after the recommenda-
1ion of the committee of Shri Mulla,
an  hon. Ilfember of this House, is
accepted. While moving for conside-
ration of thls Bill yesterday, I pointed
out the neeil to introduce this legisla-
tion. Some lands were requisitioned
uander the Defence of India Act, 1962
tnd the rules made thereunder for
certain  specific public purpose and
some buildings or structures have been
put up therezon. On the revocation of
the emergency the Defence of India
Act came te an end on the 10th Janu-
ary though it must be deemed {o have
been continued for six more months
which period also expired on the 10th
July 1968. Before the expiry of this
date a Bill was introduced in tkis
House on the 10th May 1968 for con-
tinuance of the requisition of proper-
tieg as if they were requisitioned
under this Act of 1952, But the Bill
oould not b passed and the six month
period would have expired by the 10th
of July. S0, an Ordinance was issued
on the 10th July 1968 and this Bill
now seeks to replace the Ordinance.
The provisions of the Ordinance are
on the same lines as the Bill original-
'y introduced in the House.

1 quite appreciate the point raised
by hon. Mcmbers that requisitioning
of propertics which are valuable to
the citizens should be done by gov-
ernment afier due and careful consi-
deration, I{ should be so. As I men-
tioned yesterday while moving this
motion about 65,860 acres of land and
286 flats are still on requisition by the
Ministry of Defence alone. Therefore,
though the emergency hag been lifted,
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it is not possible o straightway hand
over these properties to the respec-
tive owners because some structures
and some installations have been put.
on the land. The only alternative
would be to acquire these properties, .
if they are indefinitely required by
the government. But the acquisition:
would take a long time,  Further,:
what is the amount jnvolved? It.
would come to Rs, 35 crores. So, there
must be some breathing time for the
government to consider these aspects.

820

In the mean while, how can I hold
on to the requisitioned property unless
and until I have legal authority to do
s0? I must have some authority by
law to requisition the property. The
Defence of India Act 1962, the law on
the subject, having expired on the
10th July 1968, including the six-
month period, I have to have some
authority to hold on to the property
already requisitioned. That is why
this Bill is necessary.

Here 1 would like to dispel the mis-
apprchensions in the mindg of the hon.
Members. 1 am not trying to perpe-
tuate the Requisitioning and acquisi-
tion of Property Act, 1952. That Agt
would come to an end by efflux of
time on the 13th March 1970.

ot WA GrAFaw (grad-afaor):
TEN %99 ©: °19 F fad v an, fe
I F 54w & fod 97 agmn @,
A WY I FY G1S G K47 |

SHI JAGANATH RAO- it was
being extended from time to time.
The hon. Member is new {o this
House.

oY ST GRATE A 1970 F
wew AE) &1 AT, AE 2070 T TAM |

SHRI JAGANATH RAO: Please
listen to me. This Act will come to’
an end by efflux of time on the 18th
March 1870. Therefore, those proper-
ties which have been requisitioned
and which are now deemed to be res’
quisitioned under this Act will con-
tinue to be so only up to 18th March
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1970 and nct thereafter. In the mean
while, I hope the report of the Mulla
Committee 'would be available, I can
assure the House that the government
would take immediate steps to imple-
ment thos®* recommendations =und
bring about a comprehensive law, both
an amending and consolidating law,
in the maiter of requisitioning and
acquisition,

One more point was made out about
payment ol compensation, Section
8(3) (b) of the 1952 Act says that the
compensation shal] be either the mar-
ket value payable to the land or the
building on the date of requisitioning
or, under cliuse (b), twice the market
value, whichever is Jess.

This clause (b) wag struck down by
the Supreme Court as being violative
of Article 31(2) of the Constitution.
Now I am trying to delete that clause
(b) because I want to fall in line with
the judgement of the Supreme Court.
Now the compensation will be pay-
able under clause (a), which means
the market value on the marticular
day, the day of requisitioning

Secondly, I may point out that Gov-
ernment will not hold on indefinitely
to the property which has been requi-
sitioned. The policy of the Govern-
ment has been to progressively dere-
quisition the properties which had
once been requisitioned. As the pur-
pose for which the property had been
requisitioned ceases to exist, de-
requisitioning is being done and that
ig being done in a phased manner.

There are 286 private requisitioned
houses in Delhi, Bombay and Calcutta
and 262 leased houses in these three
cities. Since April 1967, 76 units have
been released—37 in Delhi, 33 in Bom-
bay and 6 in Calcutta—resulting in a
saving of over Rs, 6 lakhs per annum,
1 mysels feel very unhappy to hold on
4o property which has been requisi-
tioned thereby depriving a citizen of
his right to enjoy his property and to
put it to the maximum use he is entifl-
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ed to. So, we are derequisitioning
the properties. It is not the purpose
of Government to hold on tu proper-
ties requisitioned at a time when it
was found necessary to do so and, at
the same time, deprive the person to
enjoy his property.

SHRI RANGA (Srikakulam): That
is the reason why the suggestion has
been made that you hold an inquiry
and study it.

SHRI JAGANATH RAO: On the
question of the inguiry suggested by
Shri Viswanatham, there is no need
for it because the remedy of inforce-
ment of fundamental rights has been
restored. Iy a person feels that the
property requisitioned for a public
purpose is used for a different pur-
pose, it is open to him to po to the
court.

SHRI RANGA: It is too costly and
too long a procedure.

SHRI TENNETI VISWANATHAM:
What I suggested was that the Bill
itself should provide for a machinery,
either by amending the provisions or
by rules under the rule-making power.
which will review the requisitions
done so far instead of leaving it to
every individual who may or may not
be in a position to approach the Gov-
ernment for reviewing what has been
done. The other suggestion is that
that committee should also be a watch-
dog in the future. If the Minister is
confident of his position—he is shak-
ing his head— he can face the Sup-
reme Court.

SHRI JAGANATH RAO: I am con-
fident my position. Therefore I am
not agreeing to your suggestion.

SHRI RANGA: What Shri Desai
suggested was not a2 committee. They
need not appoint a committee. It is
for the Government to review, Would
the Government be prepared to re-
view all those cases?



‘823 Requisitioning and SRAVANA 1, 1890 (SAKA)

SHRI JAGANATH RAO: We will
review the cases. I have said that
properties which are not reguired will
be derequisitioned.

SHRI TENNETI VISWANATHAM:
What the Minister said was that if
an application is made, he will re-
view the case.

SHRI JAGANATH RAO: Suo motu
we will review it.

There is one point which has been
referred to by three or four hon. Mem-
bers and which is highly irrelevant to
this jssue. That is about the yogush-
ram. It is not necessary to reply to
him but since it has been raised it is
my duty to reply. Alexandra Place
is not in a requisitioned property; it
is a property belonging {n Govern-
ment. It is not given to the yogi as
vet. Unnecessarily and unfortunately
the name of the Prime Minister has
been dragged in. She is nct interest-
ed in the yogashram. I am competent
to give on lease Government jand ‘o
any person for a proper purpose.
Shri Gupta raised this but this is not
relevant to this. I can assure the
House that nothing will be done in
violation of the master plan of Delhi.

ot gE™w §IT WIS ST "
TR F T s T g IWF AT F
T ? g1 &1 @ e F AT
St ¢ a7 f57 feamat #1399 9 &t
T E |

SHRIMATI ILA PALCHOU-
DHURY (Krishnagar): May I seek a
clarification? The hon. Minister just
now said that some of the houses in
certain places have been derequisi-
tioned. I could resalise that they may
have done that, but what about some
of the lands? You have said in your
own explanation that they will be
deemed to have been requisitioned
from 1952. It happens that in my
own constituency there are lands
which are yet under requisition and
those people cannot cultivate them.
They lie fallow. Even their rent is

. Dhubulia camp.
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not taken. Although they sometimes
go and cultivate that land and do get
the crop a little bit, they are dead
scared that any time they will be dri-
ven out. So, what happens to this
kind of injustice? Perhaps it has not
been brought to the Government's
notice. 1 myself have tackled this
case with the Magistrate in Nadia, in
There are huge
tracts of land, something like 200 to
300 acres. That is the land requisi-
tioned under the Defence of India
Rules. 1 have taken it to the Magis-
trate. Sometimes a little here and
there has been done. As my hon.
friend has pointed out, when we take
it up, it is done. But what is to ensure
that those poor Risans get their rights
when the land is lying fallow and
their livelihood igs lost? They do not
know what their position is and what
will happen to them afterwards. So
I would request that there be 5 Com-
mittee of Parliament to look into this
kind of thing in every case,

MR. DEPUTY-SPEAKER:
question is:

“That the Bill further to amend
the Requisitioning and Acquisi-
tion of Immovable Property Act,
1952, be taken into consideration.”.

The motion was gdopted.

MR. DEPUTY-SPEAKER: We shall
now take up the clauses,

824

The

There is no amendment *o clause 2.
So, I shall put it to vote now.
The question is:
“That clause 2 stand part of the
Bill”.
The motion was agdopted,
Clause 2 was added to the Bill.
Clause 3— (Insertion of new section
25),

SHRI JAGANATH RAO: I beg to
move: -
Page 2, lines 25 and 6
‘after the said dated'—substiiute
‘as from the said date’. (1).
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This is only a drafting amendment to
clear any doubt that may come in,

MR. DEPUTY-SPEAKER: This am-
endment is now before the House.

St A wrAE o (qrag-afa)
IUTETH WEed, 7 FT FY FFeFTeA
afdfeafs ¥ w1 far o w7 9w
F HF FFeFEE ofifegfa 7 @A %
TSz WY T & Y AT F77 wfgwe
wat WEET WO gry AT s d )

15.12 hrs.

[SERIMATI TARKESHWARI SINIA in the
Chair]

TATAAT HEISAT, |TT T HTAH g 1417
f& ffgafam de ofmfaww o
TSI Ef UHE 1052 FT A A
=®ES H Famam a1 fas o ww ¥ fag
AT g1 AfFT 1958 # fe 30 § aew
FTH I9 51 e ST AR B |19 F faw
aqrfzarar 1 1963 ¥ e Iv § aww
FT & T AT ITFY 1970 aF & fAU
g1 faar 741 ; WA IW FIAA F TH
1A ¥ 1 5T ITHY F | TF FHA F G0
3Hag wgT AT AT ¢
. “Wher= the competent authority
is of the opinion that any pro-
perty iz needed or likely to be

needed for any public purpose,
being a purpose of the union .

et WY grivfs swF fog
FET FTHIT FT FTA g, IR TFT
FHIT AT ATARTE T CFATITFE qFAT
fefeafam &< aFar & | WFFEA
qfcfeafa # wrg & T S #Y gFTT
ax fefeefiom frar v &€ a0l &
foar \ =t w1 T SEET W #
g | o mem fafeed ot & fag
wr Ay amil} & e FefrfSrar ey mr
1 71 foraforms 7% &7 w17 70T

"
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7 feda W gfear gve &1 30w 5
ffarar | s N AT I A
TN FTF g qamar a1 @ d e ST
A FFE g AT A fedw wws gfear
TR F T My E a § #E
W1 OF wfow daem aeTe A aga
qfewa &, 30 O oA S F weA
ITFT AT AT g Y wrAwwF g v
1 awman g fa WAt wEem wEw
FEX & W WA 7 IH WRAA 77
I F gET o dw Y w7 R D

Tgt 97 AT AEET ATgE q2
ZUE | AE WIT FT OF TTAT FATA |
T UG ZHT T A § HACH HEA AT
ATIHEH B2 T a0 # 7T AT WTE
ifear & e @, § o9 w@zA fawe
T 3 fear naT F weawa fedw fafaedr
I uFATT fFd 0% 9 3T A1 4T
F € wHFLl F1 734 F fAv fagr mor
a1 1 IfF a7 I TR & Avd 2,
79 ARy 39 Faz A % fefrafaoa fear
T g | T o 75 & 739 wfag ad
% 9fF gEAT A3 ¥ awd ¥ 7 edzE
%1 3w Ty FW fFuw § 7 wwE oA
gz avat § wod 7 9fF 1 o
#1 foerar aga #9 & zafaw oF o
gz 1 3 e ¥ F Ay 7 997
Fazaafear g fofr g adl 4
aet s & fF T wEEw WA
* fodr oorst ¥y qeEy & 1 Wy v ¥
feet #1 Y BT FT I TAF AT
H qar o AHY £ | WY FY A A KT
aroua grm i feda ffndt 3 o7 o=y
wiew # dfdafemm &7 f@r &
Akgewm At aggm e fs WA F
oY WHET ¥ IW w7 agi & gev frar mav
®/IT I 6T GEET TT AAT 9;7 | T 0E
mmaﬁ& | T WEET ¥,
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faeEe M ¥ 1 9w M W e
ant § g & awa §9 fraew fear
aw fehw fafrec Arge @ at &
AW qrEq W w7 ey § gEey
oY 3 | IR FEr 6 qAW weT
T AL ATA A€ A WOA AT
T g9 7 F1 oF wrvarEs faar
o7 f§ 97 dveseny afdfeafs mmre
2 It a7 WOE FHeH F1 gw A
frafa 7 37 | aT A w9 B
agi 9¥ F29 ik 310w aa Far S wa
T w7 3 owew fagogw 20 @
fammr met 07 F1% aH AT @ T AW
T AT A FEAT AFA £ | FEEET A
T Agr T OSTRT WA "ERdl A
arE FAATE 2 | fFEET F T g
¥ ar # FfFw oA ard ¥ w18 faorg
7% Ag) far AT &, IR TR
A% Agl fzar o & 1 IAET SHIT &7
ZEAATS F 18 (T &t ar 7 faay
21, AfFA WA 3T TS BT ORI
A ¥ 77% T BRI AR gHMT &
fau wrok g1g § § @t A faear
=T g € A e sEreTEe
TEE Y 7% TFA FAT FIGT 47 ar famrwt
T IAFT AT AF G g, a1 faw w5
ffY oY 5t aF FA R, T A W FL&T
%I 2, § AT HHET AT ATH FIH
5t Affafasy s 999 7, 3T &
TFTT I F1 AT Avfaq fae s & 1
fer =ig feww wifaw & W 77
ATH WEHALT BT, WA H, A=A F U 0@gw
B H FH F AN AFEA TF B
FF AR AATE I FTFMH
T Y R A6 ALY AAT B | IT HY
arw %A AT HE T v o

T A § friza s aeaT g e
Ty A QA wxg & Afq qa§ AT §—
o Y ¢ ST AR A A Ow Af
wiC fuw o g AR & T AT F
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0 Ay —og = A fgd | wwT
"X TE & | IT $AS F AN g
ardy AT 91T, ¢ A AW §1 4w e
ST | HEAT HHEY F T AR FOA W
TEE g A g1 Y fer Tt a® W
WTC | AfFT OHEOE WIH WIT §T IF
fadaw %< at 7 ur aar afgd av
ot #gRT ¥ w7 & fr & ww w
qEd IO Y 7€ & WY aTE oA
*T ¥9GT AT ¥ 4 A, IAH a9
7o forrd € Al @ and %1 aw
A AR | T AFE Hag AT E A
aET Wfgd a1 fE " g e e
A @i forw § o wga F fao ga
wafy T F S FTF g0 | 77 FgAT
f&fme &+ £ @ 1970 ¥ ;A
AN WL WAFSTA T a2
FIA T4 AT | §F FA #Y Ay
AT §. F A1 WY qg FWA qrT § |
qEE W A1 @R T_d googr
) yEAEF g 9 oA ¥ fad
W FEA T OTAAT T | WA AR
AT & A7 AT HT TR ) F amwar §
fe 77 1970 5 71| 319 a7 79 &
ek T2 IHR-HIT WA I aTAT E
otr 3% w1 wFEE gv AT A9

A

¥ gt Fwar g ygwA wt
arfow & foar amr

st A wfusrT wowr afed 99
1 AT F fa w7 F oF A4 wA
AT AR

SHRI N. K. SOMANI (Nagaur): I
have often said in this House that this
Government is functioning, in isoltion
and without any coordination between
one Ministry and another., The one
instance that is once again being
brought forward before the Govern-
ment of India is the obvious anomaly
between what is happening in two
different Ministries. This Ministry is
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bringing forward legislation to acquire
property and then establish the market
rate and also provides itself for a
payment whenever it thinks it suatable
t0 make it. At the same time, I have
had it in writing from the hon. Def-
ence Minister of the Government of
India, that is, of the same Govern-
ment, that it is the policy of the Gov-
ernment of India now to derequisition
and de-hire the entire property that
has been requisitioned not only under
the last Act but under the Act of 1939.
This was the context in which the hon.
Member, Shri George Fernandes,
brought it t> your notice. This wus
the reason why I approached the
Minister. 1 was curious as to why a
whaole block of 50 valuable flats occu-
pied since 1939 by a very crucial sec-
tion of our Navy were being got
vacated overnight. The answer I got
from this Government is, they do not
need any acquisition, they do not need
any property, because a lot of proper-
1y is available and going abegging in
Bombay, Caleutta, Delhi and Madrss.t
At the same time, it is obvious that
these powers and necessities do not
arise at all. Al]l the same, in the same
stroke and in the same session, we
have another Ministry which wants
to bring forward a Bill to further
acguire and requisition property and
1o perpetuate this anomaly.

I would, therefore, like to have a
clarification as to whether it is the
Defence Ministry's domain which has
set this policy of de-hiring, de-requi-
sitioning and handing over property to
public or whether it is this Ministry’s
policy to keep on acquiring property
at the same time. I hope the Minister
will elarify it.

SHR] JAGANATH RAO: Sir, I have
already replied to the general points
made during the debate. Mr. Somani
has raised the point that properties
were requisitisned under the Defence
of India Act and that they have not
been de-requisitioned so far. As re-
gards Dhanraj Mahal flats, 2 floors
have now been de-requisitioned. My
Minjstry had given to the Dedence
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Ministry some flats for the Naval offi-
cers and they have been asked to
vacate them.

SHRI N. K. Homani: Why? What

is your policy in this matter?

SHRI JAGANATH RAO: There are
4 floors. We have de-requisitioned 2
floors and 2 more floors will be de-
requisitioned later on. We have to do
it in a phased manner. It cannat be
done straightway. There is a policy
of requisitioning and de-requisiticn-
ing of property. It is being done in a
phased manner.

st e g (g@) o ou AT

INTANTAT HIEfaT F7 a| JTFL
o AT 2|

HY ®AT TN R 0 TR T
FIGH AT &, T2 TAFT A1 AT AT
MR. CHAIRMAN: Now, I put Gov-
ernment Amendment No. 1 to Clause
3 to the vote of the House. The ques-
tion is:
Page 2, lines 25 and 26,—

for “after the said date” substi-
tute—

“ag from the said date”. (1)
The motion was adopted.
MR. CHAIRMAN: Now, the ques-
tion is:
“That Clause 3, as amended,
stand part of the Bill”
The motion was adopted.

Clause 3, as amended, was added to
. the Bill,
New Clause—4,
SHRI JAGANATH RAO: I move:

“Page 3,—
after line 9, insert—
4. (1) Repea] and saving.—The

Requisitioning and Acquisi-
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tion of Immovable Property i avTefa
©Ord.40f (Amendment) Ordinance, S o q¥o Wi g,
1968, 1968, is hereby repealed. # a3 Ofew & g w0 fdaw w1 ey |
(2) Notwithstanding such re- & & fad ayrgurg | 0 woTOT
peal, anything done or any W‘Tﬂﬁta gt &m!;

action taken under the prin.
cipal Act ag amended by
the said Ordinance, shall be
deemed to have been done
or taken under the princi-
pal Act as amended by this
Act” (2).

MR. CHAIRMAN: This iz Clause 4
{New). Now, I put it to the vote of
the House. The question is:

“Page 3,—
after line 8, insert—

4. (1) The
Repeal

Requisitioning and
Acquisition of Immovable
and sav- Property (Amendment)
ing. Ordinance, 1868, is here-
Ord.40f by repealed,

1968,

(2) Notwithstanding such re-
peal, anything done or any
action taken under the prin-
cipal Act ag amended by
the said Ordinance, shall be
deemed to have been done
or taken under the princi=-
pal Act as amended by this
Act” (2).

The motion was adopted,
MR. CHAIRMAN: The question is:

“That new Clause 4 be added to
the Bill”

The motion was adopted.

New Clause 4 was added to the Bill.

Clause 1, the Enacting Formula and

the Title were added to the Bill.

SHRI JAGANATH RAO: I move:
“That the Bill, as amended, be

passed”

My, Chairmsan: Motion moved:

. “That the Bill, as amended be

Passed

1067 (A1) LSD—12,

TR W F TG g ag A AT
waet frge §, Jw aw IER e A
oIl 8, WX OF a9 g g9 91 4fS-
fedt <eit §, o7 gW B MR w1 OFE-
AW F A ST T gEw
N 1970 % FAW T&AT AT QT &, IW
wgH e v § | R e A 9w
o afafedt et 2, a1 w1 oreg A
& & ag ST w7 fgemm @ w7 @ WR
1970 % W | ©XIT F 9 Frgrfar
s, ST Qv § gl W 59
T &, 7 I HET MY | WX
M @ o I sraer T W,
A FAET Y e oFt i vt gEw
%O T G 1 W g B g
e 2 &), Y S eA 1 faer-
ot o st grt Wi /oee W Ere
Aformdwe AT a@ |

gafay ¥ 7w ¢ fis ag wo@m
are 7 firar S | R g g
fe e qaw o WA & fa¥ g
€ o, o7 g I fay e €

SHRI LOBO PRABHU (Udipi): As
far as I can make out, one particular
point has not been emphasized and
that is that the Bill gives discretion to
the Government to favour those who
satiefy it and to punish those who
ignore it. We have had a large speci-
rum of instances provided not only
from thig side but also from that side
where requisition continues without
anything being done by the authori-
ties approached. The new Member of
this House, Shrimati Ila Palchaudhury,
hag given an instance where, even on
her representation, a particular plot of
land has not been de-requisitioned and
at the same time it continues to be put
to no use. The point is that some of
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these instances may be accidental but
the others may be purposive. We had
Mr, George Fernandes mentioning that
Ra. 2 crores . .

AN HON. MEMBER: One crore.

SHRI LOBO PRABHU: I thought
that S. S. P. wag inclined to overesti-
mate.... (Interruptions). He was
mentioning that Rs. 1 crore could be
made. Now the question is not only
in respect of that particular building,
but it is a question in respect of the
total area, the total number of houses.
the total number o flelds which are
under acquisition. Has every sne to
go and approach the Prime Minister
or the Minister of Works, Housing and
Supply?

I think the S.S.P. has made a very
sensible suggestion. I do not say that
they do it very often, but they have
done it this time. This particular pro-
vision may be restricted to six months,
Within that period, it should be up to
you to decide which areas you want
to acquire, which houses you want to
buy, and after that, the Act should
cease to be effective. If you can give
in to this particular Amendment, it
will satisty the sense of the House not
only on this side but also on that side;
you will also satisfy the gense of the
country, not only in respect of the
poor but also in respect of the rich,
the represented by Mr. Somani and
the poor represented by Mr. Fernades.

oY §AT O A AT AGET,
q® Tg T wT gewar g fE A
weft ot ¥ 77 v & w9 g
=ﬂ1‘a Afchaforas st § | afFw dar
fF wdft AT ¥ @ T AQIRT T Y
w7 wry fefcfaform &7 @ o @

awar § fe 3o a0 w1 B W R -

Wi WX FT N0 FT A6IE g o |
o 1 Fargwr fe-fefformm w1 Srwmt
oY 3 o ool AW X T | SW W

firer 0% & g fivar T OF ovTE
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o wgrerd off & fg ag a@Tar 9r
A a8 oF Gafd 5w §) awar § fis o
ar gt & aordiw € W o gl
FFCAVE g IR AN I F qwrw J,
qaG & 9T F, WA T FIAT THS §
T ¥ ot faqer swE &gl § STt
aaafaer qr & weh e ¥ w®
T f& 8 el frfavew
wifed | o g Y mifed Sfcfafar
# 3§ A ¥ fagra a1 fraw & T
Tifed fF f&r fer Tdts 1 o
A-fefafomm s @ AR ag faa=
T & W A AT A ...

st faa arcmo (F7) 0 oF@rd
wfag A fo Garqar g =ifgg o

i BT TF qRX ;Y F qqTn g
ot o< fandt safed & g o
& 7FE & AR AR A ITH AW
qEEmT F< foar | IEF 9w FE W
e T AR T r AR G F
far weW ey @ 9O ITF B
#H | g @ 3w & frmarca oft o

grefa sgEa @ AT qA FiEY

S HET W A AOH AfQ
Y FEAT ATgAT § 1 AL A g
WITH TAR & 71 T8 8 |

et 99, w7 g AT & F§
& aren sufaa o aga artaw g -
W g & 99 I & A1 W §9
g#T fraiforeee § a1 a1 samT o
7@l § IEF! BEA FY | ¥F AFF §I
Wi ot fagra aarg o awd § | fedy
w7 ofare qEr g mr g, wf wda
€ frarad wifee Y, ¥9 a3 & FWT
¥ are geT @A g wiig | A
o gere @ § few aié fear,
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w1 fraw wamed, ' ag fram s
& o O NgdT wTek 9Te § 99 w1 A
O ¥§ ¥aA & 9THA B WA ¥ ag
foi &ifag s agag fegra gn &
wg. ... (sAwin) .. '@ A,
oWt & arers OF § 1§ Fraar @9
wifs ag @ o5 A A § 1 ag @
daT grar &, ag o7 7 w7 amad
(smrram) .. .wX g & fram
% a3 au ¥ fog uw & @1 A gEe
%1 W19 F¢ 7T AT AT W @
" oA F g qE G ¥ GrEA A7 5
am fod ffae fs ag-ag fegma v
¥ xw ¥ Al xw fogra & garfos
mgagaefgrr ore dr | g@rwET Y
T FiA & oY fagra aary arfgd
fe Y7 @ qf7 ggamaT 5% w9 fem
o ¥ T w3 | ofess qooar AT @
wgaga Fu Y Y § J gargw fagrar,
oF wgand 1 g fagr .. ..

frater, wrnw war qff s &
A (W gwaw fag) @ g T
g

sfteac e a: § groay I

- s el dareg 1 & X g I

o i wrgw fafaees F 4o To EE L]

ezt foat § fr gt oot Aifarg o

(srrarr) =g amgd Wt W A

7 fremn | g w7 St wy WA §
WA §aw F1 g faem o

(srxwy=) . . . o9 37 favare faamgy

fie ag gz Y 2 o wg=r oft AY6
Wt aftT  qETaT # woAt ag F9
fegre o & anqat | w7 &t ofses
R § 9w & fag go fagm gt
wfgy | A ardar s fis 7=t v
IR ag & gume & ot w0
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il @eq T (MAYT) : Ewrefa
it dwfs A aTEY ¥ @
t o fom & & wravawar wff §
¥ FTT N WA oFTaT T
ag 57 i @ § A suraaw 9w
&1 TR Al @t | & §aE €@
& qgi fag w1 oy & st off ¥ wiw
s A g frm fam Y amqm &
o7 ST aF A [ qigw w w3
thgilag ot fo 72 qm aw
CHEAT OTH T HX |

gt fia & ag wgw wg § s
wrsq & fod wha w9 g s &,
¥3-a3 faw wid #7 foei & fog ol
g 5 & | g8 avw wifaay
SoE o TR § 1 wgh-agl Ay
srdfed a7 § agi-agr TSI Iy
faqr ST § @R FTEHTL SATHAM K
Ty Amdma e st} 1 ara fy
A e ghadi Y g Am & § -
wgt gad qax & o afw i &
grien A agga i fs 1dvgfem
T #Y dal ¥ fady a1-a7 7 qear "%
T &, fer & gy feowr i &0
At ga aegsr & fag A oxe A A Wi
qye @ed ar eyt ed,
wErRa 1 qoT ghf, g0 WY wer gy
5%, Afer ag arrdft N o asdH § 4
aY e, % artg aEE ¥ w7 dar
sofigfas Qaz amgy ol q@ amg €
sgaeqr ) 5 foralt orfid & gy onfer
wan & fag 1 ama Y 34w qara
& oy e aeg & woaw ¥ ot ot wite
@ & fag dewed ol & wdw
TR A L | T TR sTT R aY
7 7O & qan ¥ fag som afygg 1
&7 garal & are & godrard qwna s
g st anfte s g fie aretr sofy oft -
T # ey qrer s mf anay wT v
w4, w9 & ww fegarogo iy ) aml-
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& gat § faelt woar wmgar g B
qe) Wy ¥ fadas &) aqw & ar
®: 7EIA AT A GATT § IT Y A1
%< | FTAT §A Y W wwwd fa oy
Wl o ¢@ aeg &1 4w qAr A g fs
Frfifarem go werdt v Fe-feaitfoma
FOq & fau feelt & avprFrza @ &
T & v o wE A1 gT qvg & AR
YT I H AT H F IR T FA
A FT FTH T AT Azar §
o e A1 gEa) £ 67 @
wxaa d g Er g e
¥ wgar argwm g

SHRI JAGANATH RAO: I have al-
ready explained how I cannot with-
draw the bill. As I have stated ear-
lier, this Bill is only to give authority
to hold the properties which have
been requisitioned under the Defence
of India Act, 1962 which ceases to
exist. I must have some legal autho-
rity to hold these properties. The

period of six months has also expired
by 10th July, 1968.

1 quite appreciate the anxiety ex-
pressed by all sections of the House
that requisitioned properties which
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Government from 1939 should be de-
requisitioned as early as possible or
such of them as may be necessary
may be acquired. I may inform the
House that from the time I have been
trying to de-requisitioned properties
which have been requisitioned on
kertain principles. Properties which
have been requisitioned long before,
from 1839 or 1940 from the point of
time, I am trying to de-requisition
them. Secondly, where the property
is required by the owner for his own
use, I am trying to de-requisition.
Thirdly, where the purpose for which
the requisition was made cease to
exist, I am trying to de-requisition. I
have adopted certain principles on
which I am going, but this can be
done only in a phased manner, in a
progressive manner. It is not possi-
ble all of a sudden for any Govern-
ment to hand over properties which
they have requisitioned. It js a ques-
tion of time, but I can also assure
the House that the properties which
are no longer required will certainly
be de-requisitioned. At any rate, this
Act lasts only till March, 1970. Mean-
while if the Mulla Committee Report
is available to Government, certainly
a consolidating Act on the law of re-
quisition and acquisition will be
brought forward by the Government.

MR. CHAIRMAN: The question is:

“That the Bill, as amended, be
passed.”

have been in the posession of

Division No. 3]

Agadi, Shri 8. A.
Abirwar, Shri Nathu
Ram
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Bgrua, Shri R.
Basumatarl, Shri
Baswant, Shri
Bhandare, Shri R. D.
Bhatacharyya, Shri
C. K.
Behra, 8hri Onkarlal

the
AYES

Chandrika Prasad, Shri
Chaudhary, Shri Nitiraj

Singh
Chavan, Shri Y. B,
Choudhary, Shri Valmik
Das, Shri N. T. .
Dass, Shri C.
Desai, Shri Morarji
Deshmukh, Shrj B, D.
Deshmukh, Shri K, G.
Deshmukh, Shri Shivaji

The Lok Sabhg divided.
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Dhuleshwar Meena, Shri
Dixit, Shri G. C,
Dwivedi, Shri Nageshws
Gajraj Singh Rao, Shri
Ganesh, Shri K. R.
Ganpat Sahai, Shri
Ghosh, Shri Bimatkantl
Gupta, Shri Lakhan lLal
Hazarika, Shri J. N.
Himatsingka, Shri

Igbal Singh, Shri
Jadhay, Shri V, N.
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Kahandole, Shri Z. M.
‘Kasture, Shri A, 8.
Kavada, Shri B. R.
Kedaria, Shri C. M.

:Laskar, Shri N. R,
Mahadevappa, Shri Ram

 pur

‘Mahajan, Shri Vikram

‘Maharaj Singh, Shri

“Mandasl, Dr. P.

‘Mandal, Shri Yamuna

" Prasad

‘Mane, Shri Shankarrao

"Masuriya Din, Shri

‘Mehta, Shri Asoka

‘Mehta, Shri P. M.

‘Mishra, Shri Bibhuti

‘Mishra, Shri G. S.

‘Mrityunjay Prasad. Shri

‘Naghnoor, Shri M. N.

‘Naidu, Shri Chengalraya

Palchoudhuri, Shrimati

- Na

Pandey, Shri K. N,

Pandey, Shri Vishwa
Nath

Parmar, Shri D. R.

Amat, Shri D.

Amin, Shri R. K,

Badrudduja, Shri

Bansh Narain Singh, Sh

Basu, Shri Jyotirmoy

Behera, Shrj Baidhar

Berwa, Shri Onkar Lal

Bhagaban Das, Shri

Bhartl, Shri Maharaj
Bingh

Chandra Shekhar Singh,
Shri

Chauhan, Shri Bharat
Singh

Daschowdhury, Shri B.

K
Degai, Shri Dinkar
Digvijai Nath, Shri
Mahant

Dips, Shri A.
Pernandes, Shri George
Ghosh, Shri Ganesh
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Parthasarathy, Shri
Patel, Shri Manubhaj
Patel, Shri N. N.
Patil, Shri Anantrao
Patil, Shri Deorao
Patil, Shri S. B.
Patil, Shri T. A.
Foonacha, Shri C. M.
Pramanik, Shri J. N.
Prasad, Shri Y. A.

" Quréshi, Shri Mohd.

Shafl
Radhabai, Shrimati B.
Raj Deo Singh, Shri
Raju, Shri D. B.
Ram Dhan, Shri
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M. B.
Rao, Shri Jaganath
Rao, Shri J. Ramapathi
Raut, Shri Bhola
Rohatgi, Shrimati Sushi]
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Saha, Dr. S. K.
Sankata Prasad, Dr.
Sarma, Shri A, T.
Sayeed, Shri P. M.
Sen, Shri Dwaipayan

NOES

Goel, Shri Shri Chand
Gowder, Shri Nanja
Gudadinni, Shri B. K.
Gupta, Shri Indrajit
Gupta, Shri Kanwar La
Heerji Bhai, Shri
Jha, Shri Bhogendra
Jharkhande Rail, Shri
Joshi, Shri S, M.
Kachwai, Shri Hukam
Chand
Khan, Shri Latafat Ali
Kunte, Shri Dattaraya
Kushwah, Shri Y. S.
Limaye, Shri Madhu
Lobo Prabhu, Shri
Madhukar, Shri K, M,
Maiti, Shri S. N.
Majhi, Shri M.
Meena, Shri Meetha Lal
Menon, Shri Vishwanath
Mody, 8hri Piloo
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Sen, Shri P. G. .

Shumbhu Nath, Shri -

Shankaranand, Shri

Sharma, Shri Naval
Kishore

Shastri, Shri B. N.

Shastri, Shri Ramanand

Sheo Narain, Shri

Sher Singh, Shri

Shinkre, Shri

Shukla, Shri 8, N.

Shukla, Shri Vidya
Charan

Siddheshwar Prasad,
Shri

Sinha, Shrimati
Tarkeshwari

Sonar, Dr. A. G.

Supakar, Shri !
Sradhakar

Tiwary, Shri D. N.

Tiwary, Shri K. N,

Tula Ram, Shrij

Uikey, Shri M. G.

Veerappa, Shri
Ramachandra

Virbhadra Singh, Shri

Vyas, Shri Ramesh
Chandra

Yadav, Shri Chandra
Jeet

Naik, Shri G. C.
| Nath Pai, Shti

i * Nihal Singh, Shri

t; Onkar Singh, Shri
Pandey, Shri Sarjoo
Paswan, Shri Kedar
Patil, Shri N. R.
Rajasekharan, Shri
Ranga, Shri
Ray, Shri Rabi
Saboo, Shri Shri Gopal
Samanta, Shri S, C.
Sambhali, Shri Ishag
Satya Narain Singh,
Shri
Shah, Shri T. P.
Shah, Shri Virendra
Kumar
Sharma, Shri Benai
Shanker
Sharma, Shri Yajna Datt
Sharma, Shri Yogendra
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s‘-hastrl ‘Shri Ramavatar
Shastri; Shri Ra]hu(ri:r

‘Singh Sondhi, Shri M. L.
Shastri, Shri Sheopujan  Suraj Bhan, Shri
15.40 hrs.

* [MR. DEPUTY-SPEAKER in the Chair)
MR. DEPUTY-SPEAKER: The re-

sult of the division is: Ayes* - 111;
Noes 614
The motion was adopted.

BORDER SECURITY FORCE BILL

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Sir,
I move::

“That the Bill to provide for the
congtitution and regulation of an
Armed Force of the Union for
ensuring the security of the bor-
ders of India and for matters
connected therewith, be taken
into consideration.”

The present Bill is meant for the
constitution and regulation of the
Border Security Force. This Border
Security Force was formally consti-
tuted on the 1st December, 1865 under
the CRP Act. 1 may give a little
history of this force, and the circum-
stancegs which ultimately led to this
formation which I think are relevant
when we are going to consider this
particular Bill.

There have been, as you know, in
1965 and 1966 a large number of in-
filtrations and intrusions and even
wliucks on the Indian borders and
therefore it- was found necessary to
undertake a closer study of the pro-
blemg of security on the borders of

Singh, Shri J. B.
Soinani, Shri N. K.
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Tapuriah, Shri 8. K,

" Thakur, . Shri. Giinahand
Yedav, Shri Jogeshwir

India. Therefore, a seriey of studies
were undertaken and thig particular
Bill and the-formation of the Border
Security Force is .the culmination of
those studies.

Themoseofthhlorcexs ul
have said, to ensure the murity nt
the borders of India, secondly,
secure or instil a sense of coaﬂdem
in the people living on the borders
and, at the game time, to take pre-
cmt;om to see that-smuggling and all
the types of crimes that take plaee
on the borders do not take place.
Naturally, the requirements of such a
force are of a gpecial type, and we had
to take a different type of organisa-
tion, a different type of training and
we have practically to give weaponry
to this force which is as good as that
of an infantry. The type of diseip-
line and efficiency that is expected of
them requires a special legislation of
this type. So, this is really speaking
the genesis of this force and of this
Bill and it is the justification for hav-
ing a special statute which sanctions
the functioning of an important force
like this.

Coming to the Bill itself, I would
like to draw the attention of the
House to certain important features of
it. Those hon. Members who have
cared to go through this Bill need not
have any explanation from me on
this point. I think, however, that in
a speech like this it js necessary that
1 run rather hurriedly and explain
some of the important featureg of this
Bill. Chapter 1 deals, as usual, with
the preliminary matters of legislation,
giving the definitions of important

*The following Members also record

Sarvashri B, N. Bhargava, Shri
Kumari Kamalag Kumari

{The following Members wrongly
Sarvshri B. K. Gudadinni, Shri

ed votes for “AYES";

BX. Gudadinni, Shri Heerji Bhali,
and Shri Rajasckharan.

voted for “NOES:
Heerji Bhai and Shri Rajasekharan.
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terms that are used in the Bill and
explaining some of the concepts of
the officers, etc., that are introduced
in ‘the Bill. Chapter II explains the
constitution of the force and the con-
‘ditions of service of the force, As
.1 said, our present Border Security
+Force ig already constituted and
i.under this Act this force will be
deemed to have been formed. At
the same time, 1 would like to men-
‘tion what is the organisational
!structure of the force as it is today.
"At the head of the organisation
there is the Director-General of
the Border Security Force, and under
_him there are three Inspectors-Gene-
“wal of Police; in charge of the sectors
of our international frontier. The
present charter of the Border Secu-
‘rity Force is on the Indo-Pakistan
‘Borders. There is one Inspector-
General of Police in charge of the
entire Assam-West Bengal border;
another is in charge of Kashmir and
the cease-fire line, and the third is
in charge of the Punjab, Rajasthan
and Gujarat borders. These three
Inspectors-General of Police are in
charge of these threc different sec-
tors, and wunder them function a
series of DIGs. Under them function
the commandants of battalions. This
Force is distributed in the units of
battalions and these battalions are
commended by officers of suitable
seniority. Thig is the structure of
‘this Force.

The second chapter gives the basic
concepts of the conditions of service
and the constitution of this Force.
Then we come to chapter IIT which
gives, really speaking, an insight into
the problems of discipline and the
‘requirements of discipline. There
we have enumerated in different
clauses the different types of offences
that can be deslt with or that are
likely to happen or take place in the
working of this Force. Chapter III
_deals with definitions of offences.
From Chapter IV cnwards we come
.o a .yery important feature of this
Act. They deal with punishments,

SRAVANA 1, 1890 (SAKA)
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1 can anticipate the criticism that
the structure of punishment provided
under this Act is somewhat severe
compared to what is -applicable to the
ordinary police force. But, ag I gaid,
the efficiency and discipline that is
expected of this Force is equal to that
of an army and we will have to com-
pare this structure of punishment
with that of the ammed forces. This
has to be treated as armed forces. We
expect a special standard of discip-
line and efficiency and the task that
ig given to this Force ig equal to that
of any army. Naturally, the strue-
ture of punishment will have to be
compared with that provided for in
the Army Act, T am’ astiipating this
criticism and giving my answer. Yon
may not agree with it—that is a
different matter—but I am telling you
why 1 accepted or why Government
accepted this structure of punishment
(Interruption), . o~ -

When we have got a special strue-
ture of punishment, naturally this
Force will have special type of courts
also. As you know, thig Force has
three types of courts. One is the
general court, the other is the petty
court and the third is the Command-
ant, which is the summary court.
They deal with the different types of
offences. They have different forms
of authorities. To these courts, cer-
tainly, the ordinary Evidence Act
will be applicable as far as the proce-
dures are concerned.

Even though the punishments are
severe in nature, there are also some
special featureg and some special
rights of the accused also in such
courts. For example, when a court
is constituted, because the court Is
constituted of the officers of a certain
seniority which is indicated in the
Act, the accused will have the right
to take objection at the time of cons-
titution of the court against any
officer if he feels he has rTeason 1
suspret his boma fides or suspect his
invelvement in a  particular set of
fact=. Secondly, I find that with all
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these procedures and involvements MR, DEPUTY-SPEAKER: Motion

and also the working of the courts
eté,, the punishment is confirmed only
after it has been gone through by
the Diréctor General or the Govern-
ment. Even apart from-that, the ac-
tused will have & right to go' 1n
appeal Yy way of a memorandusm to
the Céntral Government agiinst any
order or any punishment ' that is
given. Besides all these things tHére
i3 inherént power in the Centrfal Gov-
érnment to completély annul an order
of punishment if it is convinced that
it is illegal or unjust. These &re
wome of other featureg of the trial ahd
Punishinént by these courts.

. 1 think these are the special features
of thig Act. I would like to urge one
thing. This force is$.. functiohing
reasonably well for the last three
years. Naturally, after the formation
of thig force, they have their own ex-
perience of their problems and the
‘present formulation of the principles
of this Bill was made only after very
cloge examination of the problems
that they have to face and the ex-
perience they went through for the
last two years. It is after close scru-
tiny that the present Bill was formul-
lated and I must say that this Bill has
certainly a sort or urgency about it.

SHRI RANGA (Srikakulam): Has
it been circulated among the people
voncerned, the people in the different
units?

SHRI Y. B. CHAVAN: Of course,
yes. It is being brought forward
after discussion at different levels of
dfficers, This ig thy culmination of cer-
tain steps that were undertaken.

Thig is my case for this Bill. I
hope the hon. House will give very
close consideration to this Bill but, at
the same time, give its sanction in
the very present session.

muved

“That the Bill to provide fo¥
the constitution and regulation of -
- an’'Armed Force of the Union fo# -
‘ehsuring. the sedurity O6f the
‘borders of India and for matters-
oonnected therewith, -be - td:eﬁ
‘into - omnld-araﬁen »

There are twu motions . for rehreﬂ-ée
to Jaint- Committee. Am t.hey beiag
moved?

FERNA’NDBB
want to move

SHRI. GEORGE
(Bombay-South); I
Inine,

SHRI KANWAR LAL GUPTA
(Delhi Sadar): 1 also want to move
my motion, )

SHRI GEORGE FERNANDES: I
beg to move.

“That the Bill to provide for the
constitution angd regulation of an
Armed Force of the Union for eh-
suring the security of the borders
of India and for matters connected
therewith, be referred to a Select
Committee consisting of 13 Mem-
bers, namely:—

Shri S. M. Banerjee, Shri Bibhuti
Mishra, Shri Tridib Chaudhari, Shri
Kanwar Lal Gupta, Shrimati Sucheta
Kripalani, Shri Lalit Narayan Mishra,
Shri Nath Pai, Chaudhari Randhir
Singh, Shri S. C. Samanta, Shri Viren
Shah, R. Umanath,, Thri Tenneti Vis-
wanatham: and Shri George Fernan-
des.

with instructions to report by the 2lat
August, 1988. (1)

SHRI KANWAR LAL GUPTA: Sir,
I beg to move:

“That the Bill o provide for the

.constitution and regulation of am

Armed Force of the Union for ensur-
the security of the borders of India
and for matters connected therewith,
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be teferred to & Select Cummi'ttir.-e

h-wtm' of 15 M'etnbers ‘namely: -
. .8hri G. M. Bakshi, Shri Bedabrata
-nmu, Shri Bibhuti Mishra, Shri
. B. Chavan, Shri Hem Barus,
. Shn S.C, Jumr, Shri Kameshwar
_Singh, Shri S. Kapdappan, Shri
K. Apands "Nambain, Shri’ Kartik
.. Oradn, Shri D. N. Patodia, Shri
Hnttmjay Prasad, Chaudhari
Randhir Sm,nh, Shri Prakash Vir
Shastri; . and Shri Kanwar Lal

. Gupta, .

‘With_ instructions

i to report. }uy
30th September, -

1988 (2)

~ MR. DEPUTY-SPEAKER: Now the
Bill and the two motions are before
the House for consideration. The
time allotted is two hours. How
much time will the House desire for
‘general discussion?

SHRI BAL RAJ MADHOK (South
Delhi): It will require much more
time.

MR. DEPUTY-SPEAKER: In my
discretion I can extend it by half an
hour.

SHRI KANWAR LAL GUPTA: It
ghould be extended to at least four
hours.

SHRI INDRAJIT GUPTA (Ali-
pore): Two hours were allotted to
this Bill provisionally because the
Business Advisory Committee has
not met. I think thep are meeting
at 4 O' Clock today when this debate
is going on. The BAC can review
the question and fix the time finally.

Two hours is not enough, It is quite
obvious.
MR. DEPUTY-SPEAKER: The

wishes of the House will be borne In
mind while fixing the time. Now,
Shri Jyotirmoy Basu.

SHRI GEORGE FERNANDES: Sir,
what about my motion?

MR. DEPUTY-SPEAKER: You
will gpl an eppartunity to participate

SRAVANA 1,
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in the debate. Now, I think T wilk
fix ten minutes for each Member, ~°

* SAR! * INDRAJIT * GUPTA: The
Sensg of the House can be conveyed
tu the BAC' B

"k bmsvmm "n' wilt
‘be tonveyéd. 1 ghall kedp in ‘mind
We desire of* the House. It will be
‘done. Let'us” now start. 'Rithzhe
‘debate. Shri Basu. '

SHR] JYOTIRMOY BA,SU (Dla-
Tiénd Harbour); Mr., Depuiy Speakm-
Bir, it we look at the F!nmchl Memo-
‘Yaidun attached  to the Bin,  the
“bénu‘ltim&te pnmgup"n says: | ,._.-,;

“Th.g recu:rrmg expendlturz nn the
ud.mmlsimtlon of the Force during
1967-68 was of the order of Ra. 18.31
crores; it ig likely. to go up by about
Rs. 2 crores. because of some. addi-
tion to the exjsting utrength of the
Force .

Then, if you look at the Statement of
Objects and Reasons, it says:

“This Force has been charged
with the responsibility of ensuring
the security of the Indo-Pakistan
international border, instilling a
sense of security among the people
living in the border areas, and pre-
venting trans-border crime, smuggl-
ing all unauthorised entry into or
exit from Indian territory. The
Force was raised under the Central
Reserve Police Act, 19498.”

My assessment of the position is that
this Border Security Force is being
raised to carry out the missions of the
Central Government, This has become
a weapon of the Congress-run
Central Government to intervene in
the internal affrirs of the States,
specially where Congress has been
thrown out of power. The Centre does
ot trust the police force which is
under the contro] of the State Gow-
ernments and that we have clearly
noticed during the happenings in West
Bengal since October last tH todey
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16 hrs. '
. We have seen reports in the press
“that the officers and jawans of the
~Central Reserve Police and the Border
. Security Force refused to carry out
.:the orders of the State Police officers.
. The Cent a] Government is anxious to
.Tun some sort of g paralial police
-organisation in the States specially in
 those States where they have been
..thrown out by the people.

Border Security

At the present moment we hear and
talk a lot about senas every day. Let
us see how many forces are there in
_the Government list. There are the
‘defence forcehg its auxiliary and terri-
torial army, the border security force,
the Central Reserve Police, the Rall-
way Protection Force, Industrial
‘Security Force, the Indian rgular
army and the TA, the armed police
forces, the ordinary and special forces,
the Home Guards, the National
Volunteer Force and so many others.

We hve been spending a thousand
.crores of rupees on the Defence

Budget. Are not those people, who
-are being paid from the Defence
Budget, sufficient to protect and

guard our border? The Central Police
in the year 1855-56 had consumed an
amount of Rs. 4 crores; today in
1968-69 we see that the amount has
gone up to Rs. 62% crores. It is a
rise of over 14 times. Apart from
this, there are the State police
budgets and the State police forces.

We have the same border that we
had in 1947, In 1062 there was the
Sino-Indian clash and in 1965 there
was the Indo-Pakistan clash. May I
.ask the Home Minister whether the
relations have worsened further so as
to justify further expenditure on the
protection of our borders?

What is the actual fact behind
this? This Congress Government,
which js being patronised “y big
monopoly capital, foreign and Indian,
is getting closer to them and is
getting isolated from the people. So,
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they want to have a police state on
the lines of the Franco regime in
Spain. That is why they require
more and more police forces to be
raised' and more .and more protection
from the people. _

Let us see what they have done
recently. The Home Minister was 80
apprecigtive of the Indian Police
Service officers. Now he has thrown
open certain new avenues to them,
Even a man who was trained to be a
police officer will now go to the
Secretariat which even in the British
days they were never allowed to.

will decide policies, They will
g0 to the public sector ang will fiddle
with your money. But they have never
been trained to be in the public
sector, “ But the police officers in this
country—the less we say about them,
the better—wil) go and man your
public sector enterprises! Under the
circumstances I shall say, hope for
the best.

About the utilisation of the Border
Security Force, we have seen the
case of West Bengal when Shri
Chavan along with some of his ambi-
tious colleagueg in the Congress
wanted to wreck the Government,
conspired with a group of people
and sent battalions of the Border
Security Force to Calcutta under the
name of “Operation Hooghly” to co-
operate with the army to shoot
and eliminate the Congress-opposed
forces in Bengal. 1 could even tell
the date. It was the 2nd of October
1967. After that when the benamdars
of the Congress, namely the PDF,
were installed by Shri Atulya Ghosh
and Shri Chavan from the Centre,
they had to be protceted from the
wrath of the people and so the
Border Security Force and the
Central Reserve Police had to be re-
quisitioned and brought to Calcutta.
They were given independent charge
and, us I sald before, they refused to
carry out the orders of the
State police officials. I know the
Commissioner o Police in Calcutta had
openly sald, when we charged him of
attrocities on peace-loving people,
“What could we do? The Cem..ral Re-
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serve Police and the Border Security
Force persomnel do not carry out our
orders” The whole thing “is that
Mr. Chavan wants to run a parallel
-police force, a parallel intelligence
<ervice, in the country. He does not
want to trust the State police or the
State . Government. Therefore, 1
strongly - suggest that the -Bill be
referred to a Joint Select Committee
‘for consideration.- '

SHRI HIMATEINGKA -(Godda):
Mr. Deputy-Speaker, Sir, I  have
heard Mr. Jyotirmoy Basu. He always
thinks something wrong whenevér a
measure j5 introduced for the protec-
tion of the borders. He is dreaming
that the police. force will be utilised
for suppressing non-Congress Gov-
ernments. Unfortunately,: Pakistan
border is with Bengal and; therefore,
Bengal has to be served by the Border
Security Force.

As you, Sir, know and as every-
body knows, it is such a long border
that it is very easy for infiltrators and
saboteurs to take advantage of the
Tong border and infiltarte into this
country and to create difficulties and
troubles whenever it suits them to do
so specially at times of warfare or
disputes between the neighbouring
countries. Therefore, it is only just
-and proper that we should have the
Border Security Force.

The police force of the States
cannot be expected to do this kind of
work and, as a matter of fact, the
State Governments will not be pre-
pared to undertake the hea}'y
expenditure that will have to be in-
curred in servicing the border force.
Therefore, the Centre should,
naturally, come into play and make
arrangements for the security of our
‘borders.

In this connection, I feel that
another important factor should be
taken into consideration by the Home
Minister. The borders in Rajasthan
with Pakistan and similarly the
borders in Assam and West Bengal
are inhabited by wversons mostly
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belonging t0 Muslim community.
There is 4lways a certain kind ‘of
difficulties in time sof troubles and
it is, therefore, necessary that certain
steps are taken, to man the borders,
to send peopler who can be really
depended upon to ‘see’ that the
borders are .not violated, that the
infiltrators are not allowed to come
in and that those who come’ in ure
not in a position to create any diffi-
culties. The borders in Rajasthan
are very much insecure. I was told
by a gentleman from Rajasthan who
is actively associated with the work
in the border areas that unless some
definite steps are taken to man the
borders with persons who will be
available to do the work as may be
required for the safety of the country
it will be very difficult to take proper
steps to guard our borders. Therefore,
defirute steps should be taken to
rehabilitate persons who may have
come from outside and who may be
available to be placed there. If certain
advantageous terms are given in the
shape of land amd other help, I think,
a large amount of force which can be
available in times of difficulties will
be available to the Government, This
question should be looked into. Some
steps should be taken to see that the
borders are manned by persons who
are sturdy and who will be available
to do the work as may be required
for the safety of the country. This is
necessary in Assam where a large
amount of inflitration is still going
on. In fact, a number of districts
have been coverted into Muslim
majori'v areas by infiltration from
East Pokistan. The same thing, I
underst-nd, is also taking place in
Rajasth 1. Therefore, this is an im-
portant matter to which the Home
Minister should give attentlon. I want
to impress on the Government that
not only the Border Security Force
should be strengthened but some
other steps should also.be taken. We
may have sufficlent number of persons
in the borders who will always be
available to give information to stop
infiltration and bg avaflable there for
the protection »f the -auntry.
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it wref wedita (wvarkafio)
JUEHN | AT, AW WERAT FT T
R | Y fede < wEE §F ¥ oy @
¥ v } T W dvE S R
STE R AT, TH T g G e
& wtwwat W f7 @it F (% 28
W O woer sa wisfew s

e - -
'Dir_ed.ipn 41(2)(iii) (b) says:

"sm‘ Ilm:——-'l‘hey are
‘motions which, though independent
in form, are moved in the course
of debate on another gquestion and
seolc to supersede that question. In
thlt class fal] all the dilatory
motions. The following motions are

motions in relation to
the motion for taking into con-
gsideration a Bill:—

(i) That the Bill be re-committed
to a Select Committee.

(ii) That the Bill be re-committed
to a joint Committee of the
Houses,

(iii) That the Bill be re-circulated
for eliciting further opinion
thereon.”

(4) YT ag wee a1 8,

“(iv) That consideration of the
Bill or the debate on the Bill
be adjourned sine die or to
some future date.”

X 9T & ;rE AWA F AT AT
q@ & TG § | wwe faege ¥ @
fF o ¥R FAET & amw fraas &1
T AW, THY O vt § a1 -
WA AT AT T g qOEE &
wrar & | 7€ = fear &

“The following motions are
superseding motions in relation to
the motion for taking into con-
pideration u BilL"
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WT WA & WX qg w1 AT &
i v

“That the Bil] be taken
consideration.”

o Fof wrg §, ol A ¥ dF
ol ag  f

“That the Bill be referred to
a Select Committee.”

T IR ¥ W AT q¢ Wi
ﬂmtaﬁm%#mm@m
v o 91§ Qur a6 § o ag wet

illto

gy af s A W e o

W AT IW 7T AAQA §) wwar & a1

iy & (4) § T F w9y 5 @
TG I W AFY

“That conslderation of the Bili
or the debate on the Bill be ad-
journed sine die or to some future
date.”
WY gt 97 340 1 aaq agy & 5

“That the Bill be referred to
a Select Committee.”
T A AT TEAT W, AL AH 7
0% WeNrT g 5 g w1 v fraw
ama, fae 7Y waex w1 v v g
AWF F/E 1 Fow o7, FeT et W7
HEEQ FT TCH & F=AT "y 5 gw
adz FAEr ¥ famr amw fEdr &
wrar 5 o wrafems St & foa
e i O, 71 fe sy fra w
faar sriem g fraw & w7 qawE@
war & | AT ST I F1 Ay wav g
fe s agy & gw ¥ g Gead
FE | T FIE qg qE FAE WA Ao
F2 f 7 agw T A @@ T &
arx A geary 97 fa=re fear s
TfFTAo aFT AT P FTAE ?
s farar &

“that consideration of the Bill or
the debate on the Bill be
adjourned®,



§55  Border Security

T 8T ® 1€ HATA a1 qgr g wi
ag 8% T {1 7 aFar f agy g g
T 9wk 9% T seaE w91 ¥ foy
WA | T GEENT T § |

MR, DEPUTY-SPEAKER:
given him a patient hearing.
draw attention to ruje 75(2):

“At this stage no amendments to
the Bill may be moved, but—

“(a) if the member in charge
moves that the Bill be taken
into consideration, any mem-
ber may move as an amend-
ment that the Bill be
referred to a Select Commit-
tee of the House or m Joint
Committee with the con-
currence of the Council, or be
circulated for the purpose of
eliciting opinion there-
on .,

SHRI NATH PAI (Rajapur): That
has been done duly.

1 have
I will

”

MR. DEPUTY-SPEAKER: Super-
seding the main motion is not the
issue. The motion for consideration
and the motions for reference to a
Select Committee are before the
Hpuse for debate. After the debate
is over, he will get priority in voting
for his motion for reference to Select
Committee, If a member moves that
a Bill be referred to Select Commit-
tée or be circulated for eliciting
public opinion, that does not mean
that the " mover gets priority In
speech.

ot e weArin : & qerar w€ 0
A e faege ag 1§ ) & wgan
g fe o (4) w1 XeorEwa faw g )

Uthat the consideration of the Bill
or the debate on the Bill be ad-
' journed zing die or to somg future
© date”,

ﬁ-xzmwmw&tw
war & Y xw s 5t od g ?

SRAVANA 1,

1880 (SAKA)

TEE qRAT AR AT T www i
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MR, DEPUTY-SPEAKER: 1 am
coming to that. The fourth section
refers to the debate being adjourned
to some future date.

SHR] GEORGE FERNANDES:
Consideration of the Bill.

MR. DEPUTY-SPEAKER: That is
the debate. Consideration in a
general debate is necessary before
the motion to refer to Select Commit-
tee can be put to vote, I cannot
follow what he Is driving at.

Sl WY FEATH ;A A FEAT
¢ fr o @ SETE o ) T@E g
wfgd fr tear ¥R A ¥ W
| 9T WX AT I W T
o X {6 T AgT WA W17 A7 AG |

MR. DEPUTY-SPEAKER: No. The
procedure and practice we have
followed in that even if there is a
motion for circulation or reference to
select committee, the debate on the
genera] consideration motion takes
place ulong with the other motions.
As T said earlier, al] the motions are
before the House for a general dis-
cussion. At the time of voting,
naturally he will get priority for his
motion, not till then

So, there is no point of order.

SHRI C. K. BHATTACHARYYA
(Raiganj): May I make a submission.
On this?

MR. DEPUTY-SPEAKER: ] have
given my ruling and I am not enter-
taining uny other point on this now.

SHRI C. K. BHATTACHARYYA:
The circulation motion will become
infructuous if it comes after the
discugsion. '
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SHRI HIMATSINGKA: As has
been explained by the Home Minister,
the provisions in the different clauses
88 regards penalty and punishment
appear to be severe, but in view of
the fact that this force practically
partakes  of the character of the
military and efficlency and discipline
are required to that extent, with the
safeguards provided in some of the
clauses, I think they should be
acceptable.

There are certain clauses where
there appears to be some confusion.
I shal] point them out when we take
up clause by clause consideration.
With these remarks I support the Bill

SHRI N. K. SOMAN] (Nagaur):
As far as the Border Security Force
is concerned, I can see two objectives
that have to be performed by this
Force. One, obviously as the name
suggests and as its Constitution per-
mits, is the protection of our inter-
national borders which have, as all of
us know, since 1962 been under
constant attention from our
neighbours. The other objective, to
my mind, it is clear, is to Instil a
sense of security among the people
who live in the villages all over the
border and in the adjoining areas, and
therefore when we send thiz force
for training and before they are sent
to their posts, these two objectives
must be made clear tp the officers and
personnel of this force, so that they
can acquit themselves properly and
fully.

As far as this Bill is concerned, I
am here to welcome it because I
think it is both timely and necessary
that such a force be created for the
surveillance called for as far as our
International borders are concerned.
Az has been announced by the Home
Minister and as has been the practice
in the past, this is a para-military
body. The status and the proficiency
required by the personnel of this
Force. is gomewhere between the
armed .police of various States and
the armed wing of our Army. There-
fore, the people, while they are being
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recruited to be trained and later
while acting as border security mem-
bers have to be selected very care-
fully and they have to undergo a
very systematic and rigorous training
in al] the waspects of their job which
have to be spelt out to them.

I have had some occasion to study
the operations of the B.S.F. Training
Academy. This Academy has been
instituted near Gwalior and it con-
ducts the training programme for the
recruits who have been takepn from
various portg of this country. To my
mind, the structure of the training
programme has not yet been fully
spelt out by the Government of India
and therefore it is lacking in the pro-
per dimensiong for the job that is
being called for. As I said earlier, they
will have to acquit themselves in a
number of positions and in a number
of ways in a variety of emergent and
non-emergent situations and it ecalls
for a specially tailored programme
which will have to take into con-
sideration the rough terrain in which
this Force will have to work, condi-
tions from deep deserts to deep snows
and all other uncertainties that will
have to be provided for, and there-
fore while we train thess people, we
wil}. have to train them in guerilla
warfare, we will have to increase
their capacity to persevere under the
very difficult conditions of the
Himalayas, we will have to train them
to suffer the very rough terrain of
Asgam, NEFA and Nagaland . One
aspect that this Force will have to
be ready to meet is infiltration. We
will have to take a lesson from what
happened in Kaghmir in 1965 and
what, to my mind, is happening more
or less but in'a limited degree nearly
every day. We read in newspapers
and those who have had the occasion
to visit the borders know persomally.
There is a lot of rumours; illegal and
illegitimate traffic goes on; they
indulge in cattle lifting at times; at
other fimes they attempt to kidnap
people and in xarious other ways they
are provoking our country. These



850" Border Security SRAVANA 1, 1800 (SAKA)

we the various aspects of the situa-
tion that our border secunty
organisation will have to face; they
should be trained and equipped 1w
meet these situations.

Time after time Members refer w
the defectg in the superintendence of
the Nagaland, Assam or NEFA area.
The pat answer from the Treasury
Benches is that we must appreciate
the difficult terrain in that area. That
answer i3 not adequate when the
security of the country ig In ques-
tion. No excuse should be given such
as the lack of training, organisation
or fimance.

They shall also have to be equip-
ped to gather intelligence. They will
have to pick up these rumours in
advance and not wait until an Oppo-
sition Member of Parliament or
a vigilant Press brings it to the notice
of the Government of India, They
will have to forestall any action that
may be brewing on our borders. It
calls for human assimilation of« the
border security force with the local
population. They must be required
to llve not in isolation of the local
population; they must be encouraged
to learn their language and under-
stand their social customs and mix
with them so that they can pick up
any rumours or learn about any
trouble brewing on our borders,

The training academy which is near
Gwalior has three other branches:
Hazaribagh, Jodhpur and Indore. I
am surprised that the training prog-
ramme is not suited to look after the
problems of the Himalayan border or
of Assam, NEFA or Nagaland. You
cannot simukate all possible conditions
in all places. If we have to condition
our border security force to the
terrain and climate in Kashmir or
Nagaland or Assam, there are the
problems of terrain, snow, accessibi-
lity, lack of oxygen at certain heights,
ete. the tralning camps should be
located in or near these places.

The other point that arises it about
co-ordination between the border
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secyrity organisation and the local
pulice, In all their activities and”
programmes there should be thorough -
understanding and np cause for com-
plaint either on behalf of State Gov-
ernments or others. The Government
of India should not allow them to-
behave like overlords having special
permits from Delhi, All this should’
be made part of their training.

Whenever there is criticism of our
border patrols, the question of equip=
ment comes in. The whole world
knows that thousands of silver bars
are openly smuggled from Bombay
all the year round just becaushe the
excise and preventive staff do not
have fast steam boats or proper guns
and other investigation facilitles; they
do not have helicopters while the
smugglers who engage in this trade
between Bombay and Dubai and
Bahrein have arms and rifles, tele-
scopes, helicopters and fast tug boats.
Let it not be said that our forces
were starved or were not given ade-
quate training or equipment. The
equipment should be adequate to the
performance of their duties.

There is another important point—
communications. At the best of times,
it takes some times days to get
through some message to Bombay or
Srinagar from Delhi. These are
matters which brook no delay. The
Government of India should have tele-
communication facilities which will
not fail at the ©proper tlme.
They should have walkie-talkie units
or mobile telephones or microwave
arrangements or whatever facilities
are called for. Let us spare no ex-
pense in that matter.

When you ask a battalion from
Mysore or Rajasthan or Andhra
Pradesh or somewhere to go across
to our borders, it is the duty of the
Border security organisation and the
Government of India and the Home
Ministry to provide them with proper
houses. We should not expeci them
to live for ever under diflcult
conditions and to be vigilant and
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[Shri N. K. Somani)
uncomfortable there at the same time,

‘Therefore, housing and recreational
facilities will have to be provided to
them,

1 understand that there is a short-
fall in recruitment to the border
securityy organisation either to the
extent of 10,000 or a figure that is
nearabout that. This jg curlous, In a
<ountry where, if conditions were
proper and the working conditions as
well as the payment conditions were
proper, and where there is an un-
.employment situation and where pro-
vocations and national emotions are
involved in this matter, 1 cannot
understand why there is a shortfall
in recruitment. There seems to be
something wrong either in the
working conditions or in the pay-
scales. Otherwise, I see no reason
why adequate response to recruit-
ment is not forthcoming.

I have one specific instance of com-
plaint which might be looked into by
the hon. Minister. This arose at
Yellahanka which is about 15 kilo-
metres from Bangalore, and there
is a training unit or a recruitment
.office there. The {food provided to
the recruits there was certainly sub-
human. 1 have seen it mysell,

~ SHRI NATH PAI: Something like
‘the food given here in Parliament.

SHRI N. K. SOMANI: Or even
worse. It was hardly edible and I
understand that the catering was
glven to somebody who is not
interested at all in anything except
probably making money. This is an
-aspect which you will have to look
Into so that if we expect our jawans
to be ready in all aspects, we have to
i#éat them properly. .

1 have been trying to find out in
this Bill some provisions for retire-
ment and pension for these personne!
who after a lifetime of meritorious
service and rigorous performance are
definitely looging forward to some
gratuity and to some pensions as are
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available either to the police or to
the other government employees or
to the army. After all, if they are -
prepared to give their lives for the-
nation if the time comes, they should
also be prepared 1o expect a reason-
able security towards the end of their
lives, and therefore we will have to
provide well for their retirement and
pension and gratuity. Also, in the
case of disablement during service, if
the jawan happens to be the only
earning member in his family, the
Government will have to provide
adequately for such a thing.

I next come to the judicial aspects.
The chapter on conditions of service
is a very small one, but the chapter
defining the offences and penalties
and punishments, arrests and pro-
cedures in courts virtually takes
about 90 per cent of the Bill. I hope
this is not in proportion to the atti-
tude of the Government. But one
precaution will have to be taken
because here is a provision which
involves death penalty. A border
gecurity employee can be hanged., and
therefore, when the death eentence
is there right down to the other
severe penalties on the lower scale,
we will have to be careful to see that
instead of having purely officers’
courts, we should have gome sort of
quasi-judicial arrangement to listen
to appeals and to give sentence before
the final judgment s delivered.

1 hope all these conditions will be
taken into account before a final
shape is given to this Bill

16.34 hys.
(SEr1 THIRUMALA RAO in the Chair.)

oft weery b (fer feet)
awrafs wiwa, ¥ @ fadas a1 @
Faar § | X WA G W AT I
¢ Taa oF fefaay w2 ¥ fog 7¢
frdas ©® @2 ¥ oy T § W™
¥ fmier &1 W @t vl g W,
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oY =1 w1 § W oW fag ag o qurd
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wurs 2, foarr 7Y 4 W gmt
W F ART FEA AAT-HER
# 1 ¥argur s w9 20w wG wot &
g afs qow 3T qwdA o
% AN X qwwar g . ﬁnﬁffg:g

m—&ngaﬁizm 1. WX R
¥ wax #f agefew lr"rlrr-:a"rza%
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wfeg dfad, wemd oo
¥ 9OYU 9T IW w90 ¢ A W
EI @ERTY | T T Ag-
fow o wn a1 $1€ @iz gy
GETF GG eHTT AT, A g
#1 grafaswar Y ghit |

It there is a clash between gecu-
larism and security, or constitu-
tionalism and security or democracy
and security, secularism, constitu-
tionalism and democracy must go
;o the wall and security must come

rst,

7 WRY & #1% 37 79 AT Y A |
Tafag dar #1 g #71 fawr 79
g7 W IA a1 a7 faare AT ERm
w7 agt o7 gt A faE Ao awa § ar
ZH 9¥) T3 Y IAF1 A & gEATZA,
FIE g TO ¥y, IAKT fawar 7 79
g | awarg AXgAATF ARgA S
FT FE AN HA  FHEAT TG |
R ®iE FAT FAT 2, T (HeAT A7
Auwart g1 & drdw@n g, 9g
gw & fma  qwar g1 gafEg
FLa § F1E Frama g, ga6 A
faea g1 | wIT & g way & wga fa
T W R QFAT I HFC &, AT
wifas awear %1€ aga €T qwedT gl
g, W gw TOE &, ¥ WHICE! A4,
WIS ST 9 §, FF AI0F g1 A4—
TG WAL AW F T OFHAT ST 0E, GIAT
s gtad At feegm st & @ 7
gafayg sgt Iw £7 qFar F1 a4 A1
¢, W HT LA F1 wQF WEAIE, &H
A9 UF g1 ®T A9, FYART <
W WY L9 A ¥ gATY A § @R
& §AATEY | AR wew A fa
A nl| & wgm s @ g A
TR RIEH . G&TC T & 701 9%
w I
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K AT g gw v 7 fawr< wAr
g s gty s & v arefow
I A T & ITHT gETATERT | gEA A
for® T g fawme s g @@
ag & fF garar agt 9% ot avemare
HATT 1 Y479 § 9 W9ST g1 | qfwET
NI W B A A HT A1 fawr
@y gaxaf avd anE g, W s
¢ o Efr-agfadm faeew wwwT
TFIWHIE | IAF qW AT AW &
Eo s G S S
Wram & w6 q@ 97 awa £
Ia® qEfad #§ gmi agt g w7
HATT FT TG TAAT B0 ALY 2
Adm v gravwm g @@t
FET FRNE. O & waEi & W
fear, www<t & A fa=r, | wEFT
guagmal 9 &% fa=r fer ) sasy
uF € frwma 2 fe 9% oW Zw-
GEMA ¥ AU TAA W= ALY, AT
ifefadl gat 78 foadt ofeeam
ardi 1 & 1 gafdam sqqgA ®1 WrEw
W AT AU ZAGENE &1 W1 AT
F | WA Fglagv faeew &1 W61
A # AT gaF @1g  HA He@qw
19 & 39 g9 K1 AGAT (AT W
uffagiiz | & qemar § f5 e F
AR § 61 gRrQ AT A e
gt AZI & | HA TG ATE AT AT
f& wear aarr 71 w7 ¥ A7 wRt AT
uffaqiiz &1, AT &l F1 ATAS
& ¥ A% Tifgra & ars7 TATA Y
offaqdiz ¢ 7 agq qgTv 471 W@
ZAA wE) A1 geyade w17 qur fam
g1 afer st it gw g Adf @gw
A ZrETENT & A | W) 9% #9W
TG AT H &1 T 7q AT 9 AW
frarc s g e fewifeey
A w1 gH T 9T AR
fog et dar ) A ke ATy
e o w1 g¥ gfem & @w
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rE A wfen 0 e e dow % gfamr ¥ 8
Te WA FwE Ot ¥ fv 8 gemgdw ¢, afew e w e

L4

TR AR o oy ot A% o ¥ e wa
g sifpereaidesnd fsag am

¥ wgr fam o & SRR A Yw far e, 7@ oA
*W'EF&WHEI ﬂ?ﬁrmﬁt%ﬁﬂfﬂffﬁ

W ¥ gy ¥ dm qA FT W, T AamAT ¥ faer

? fot agi & 2 FTTAr S IAF AT T FWET AW
@ik A ¥ fgw faw wwy g ERAX ® Faad Ffeaw g o
w1 FeqEilg W owfgs ¥ OF T AT I9A A0} 0w A8
wrd wfas st g faargy 3 FIw F IR A
g g gEr famr ¢ 5 gw

I @ H AT FEAT qEAT aT fadw ww FO afs @Er

T qFaTe w7 F gl ¥ T aw

i

4

E
=3
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@AY FaE PR A owEw@ |
agiox gaTQr o dfrw zsfemt g,
IR qAE  HEA o & | qAfaw
ghe & WgF o | N TEW
2

WREA TR AT G FATIIH JAT .

W W a7 T % Ew gTA g d, W
WTT WORTEIE, 2 WALWT gHT £, T4
¥ gfaere g w1 7% A F4T
wa g egm s 7z fam
awfrs e ger 2 | @fET g A
9 gETC F@ 3 WEAWHAT & |
faFar § & §& gHT 2T ITEATE |
T ) €9 faw & WL 9gHT 19 Tg &
fis ag ot améc IS o9 & €W
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THRT 0% 51T o) gEt W 0wz
g 3T W W GwE F w1 wfawe
fear sndar | & ag gar wrEan g o
T O # fafaw gfew & “fewa o
wa' #ifwe 1 gwrd fafaw gfew
qgT TO® FTON F FUE oA 2,
¢, wiufefudee &1 wfdt 2, ofas
ferteY &t 2T &, FifF s F 1 ga AFTT
FFTHFWIET | FCE AN T4 &7
frwad 20 & oY% &7z ¢ 27 & 1 g
T a1 1 ¥4 F7A1 Anfeh fE gy
Ig ®IE 9T F A9 < AN O T
qId, TH & AT # ST Y WIEAT A=Y
TR FTE G OF AFTAE, T EAR
afae | g forn fafaw gfom v wm
g w9 et frwg-mg wa $ifed
st 9T g7 #1 T §, 7gt o7 fafaw
gfaa Y 7 gy, FaT TgEe 2
T 1 EWTL W & R O a1 ATerr
gfew g, wrd gfew @, 4w fod
gfee & %< ag e < femifE) o
Tt &1 arET #7 AT qie-TE-TEE
HYS T FATH §, I8 AFFAA &7 § A
w1 Afad, 3a & g7 @1 fafaw gfaw
q Aq faered |

SHRI Y. B. CHAVAN: Now youw
are making contradictory arguments.

Y weraw weve & e g e
£ ¥ fegrfesw Ot €, SW AT F
wEy, WhEA a1 e Ad )
qrET F7 97 qta-aw A w1 i g,
g & we7 ga &) fafawr gfem %
a1q faam-o9 w9 ®fad |

o faa & =g ™ & fF s wiy
HTATEAT g1, W9 OF WTET F FTA 47
FIFRAN AT ITaRTE T A
wifeed &, fefm  gfew & fawrwg
FTaRAE ...
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SHRI Y. B. CHAVAN: If you are
referring to clause 139(1), it reads:

“The Central Government may,
by general or special order pub-
lished in the Official Gazette direct
that, subject to such conditions and
limitations, and within the local
limits of such areas adjoining the
borders of India, as Thay be speci-
fied in the order, any member of
the force may,—"

I think, this answers your own
criticism. So, it is to be done within
the local limits of such area adjoin-
ing the borders of India.

o waA wehw : 9g 3F g, AT
EAGI AT T A ARI 3, maz d f5
€ arvgn ard fae Py B 1 ardt
Wagrmrrgefaed dama ) 97
usgE & wafar gar, 3zt F 9,
¥ e AT 2, Fet S I 1 Wy
fraga soer #7 afor fe ag a &
gE-gR-rRE A F oA H @1, I F
AETIAFIAAAT |

wiqy %71 ¢ fF g1 F wfes
Fafaw gfer F wrfeat & faer = 2,
Qar A Fifor 1 g F wifwast 19708
BT F ATRES § gECa FIfom,
dff g1 Fmfwas 71 fafaw ofee &
sfes & T2 7 g1 Zifoy |

TN 9 T F14(&AT T F
ont ®ET § 04 afqmive 1 fagm
grm, wfgw & qea g frga § odee
o (f72Y gt wrfgm 1 faret o 6y
sqfaT &1 §ig AT Sr& AT GO, AiwA
w7 fHeT %1 39 qfqwdee faad & @
349 & forg et 7 5o 1Y 0192 wqfE)
1 fagm g1 arfzw (9= 9 a8
A w7 a% | & qrAan g oA
FET F WG AW T TAIT ¥ E¥
Tfraq wgz T AEN T AHA, AT W ALY
wifeg, @few F1 & @ §, g7 W)
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wT §F TIaw g wwar §, wisareat
g wdt &, frsmad @1 awar § 9
F! ¥ FH ¥, 3T & at ¥ wqAr
I FgT F §F TP TEar famen
Fifed | agT e A gagY A
AT & =ra-afen 18 g1 ot & 7 94
FTAIaTATATE | g9 & oA
F1E FI°H FTATZAT |

uF g ag faar mar ¢ fF g4
fast %1 T fastar £3d & avrq aw fpar
& awaa g fF gam m=er g,
#qif¢ a8 faa oF s aga w1 faw g
afer & ag &Y wgw 5 ga faw #
qE FIH HIAAATI g F fag wO
gamE ag & fF w7 go gmega amiay,
q1E At 1 oF fadqe 7T Fad,
T ArET-ETEA a5 FC qafa-aq {7t F
w727 54 faw 9 st fsza § fa=me
FTA | IT %7 P sl =T S,
afsgqram g faaRrom a7
fads #921 F art & uF ara & Fgar
et § —fadtgr FAE FT AT OF
TFTE & GFFT F ATAAT AT A TG
g AT g A #1 qEaqd g
g1 AFAT &, WE WS WA FIW I g
TFFY &, AT QFATE A1 g g | forhl
T & gAY ¥ ORI g, 99 W1
grg T wifam, fezq & faam =257 &
arz g fam Fraom sfqy 1 g9 %
F # JI g9 BE F gug safe §
ITF TF WIGA AT FOON, ST FOUH
Fofr wa {1, 3a q ot fasre < fear
qrA—-aFr AL GRIA § |
SHRI INDRAJIT GUPTA (Ali-
pore): Mr. Chairman, Sir, 1 rise to
support the amendment moved by
my friend, Shri George Fernandes,

for reference of this Bill to a Select
Committee.

I feel that, although the general
prinleiple of this Bill is welcome, it
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It cannot be accepted in itg present
dform. The reason for that ig that,
when an important legislation of this
type is going to be undertaken, the
Government must be very clear, very
Pprecise, very careful and very meti-
culous in what it hag in mind, what
the aims and objects are as well s
the provisions and the very wording
of _the Act is tp be very carefully
thought out. I find, and I shall ende-
avour to show, that there is a great
deal of slip-shod drafting :n  this
Bill which may lead to all sorts of
complicated situations later on and
more generally speaking, as far as the
outlook of the Government is con-
cerned, I think, they are hopelessly
confused, they have not been able to
make up their mind as to whether
this is part of the police or part of
the army. That is why I say that,
in general, we support the Bil] but
in order to be more precise, ciretul
and meticulous about the provisions
and the wording and phrases used
here, we should not rush it through
like this but refer it to g Select Com-
mittee which canp be directed to re-
port very quickly—it need not take
a long {ime; within a week or ten
days it can report; that is not a preat
Troblem.

Let me say, to begin with, that we
know that this force, even before it
wag constituted into a Central body,
even at the time when the jurisdic-
tion was left to the State Govern-
ments, was called wupon at certain
times to perform very difficult tasks
There have been occasions when they
have rightly deserveq the praise and
the tribute of thig country for having
faced very dangerous situatlons and
made the maximum possible sacrifices
also. The hon. Minister il rrcall
that at the time of aggression in
Kutch, to begin with it was the
border security police which was
taken unawares and very heavy casu-
alties were inflicteq on them. Later
on, when the Kutch Ceasefire Agree-
ment was made, I remember, in the
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House when we debated it I had am
occasion to criticise the fact that im
that Ceasefire Agreemenf It was laid
down that while on the Pakistani gide
they coulg bring their regular armed
forces right upto the ceasfire line, we
had to revert to the pre-aggressiom
position, that our regular forces pul-
led back and the border police went
back upto the border. I hope, he
remembers that, in Dahagram enclave
in Cooch Behar in East Pakis‘an, a
very gallant action was fought by the
border security police there Wwhea
large scale infiltration and aggressiom
was committed. I have occasion to
remember it because I got to know
that &8 number of decorations and
awards or valour or certain person-
ne] in the Dahagram action had been
recommended and some bureaucrats
were sitting on the file here in the
Ministry, ang it took me six moaths
to get those recommendations or
those awards released and published.
I am going to say something in eritic-
ism of the force later on. The thing
ig that the hon. Minister should net
think that I have got any idea in
my mind of decrying whatever ser-
vices they have rendered in the past.

The point is that everywhere im
this Bill, in the ‘Statement of Objects
and Reasons’, in the provisions, and
also in the Home Ministry's Report
for 1967-68, you will find tha* it is
expressly lald down that this force
is meant for the security of our bor-
der, international border, between
India and Pakistan; it is not meant
for the maintenance of internal law
and order. However, in the Home

Ministry’s Report for 1967-68, it is
stated that on a number of occasions—

“ .. these border recurity
force units were made available
to the State Governments for
maintaining law and order and
they did comrendable work.”
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[Shri Indrajit Gupta]
They may have done commendable
work in shooting down people and so
on. I do not know. That may be com-
mendable by the Home Mipistry's
standards. But ig this the job of the
border security police? We are sup-
posed to keep their morale very high;
otherwise, they cannot work on the
border. But are they to be used for
the purpose of maintaining internally
the so-called law and order which we
know wvery well as to what it means
because we in Bengal had our own
experience; only two years ago we
saw that these units of the border se-
curity police were brought there at the
time of the fooq agitation and they
were posted in various places all cver
the State; there were trade union agi-
tations and labour strikes going on;
even in the Durgapur Steel Plant and
other places we found the units of the
border security police posted every-
where, You may say that aw and
order has to be maintained. That is
not my argument. But is this the job
of the border security police 7 If this
personnel is going to be used for that
purpose, I can assure you that the type
of morale you need for a border se-
curity force canp never be instilled in
those men—never. So this Bill has no
safeguards against that. It states
everywhere vaguely that it ig meant
for purposes of the security of the
border, but in actual practice, it is
used for these purposes alsp which I
mentioned, and the Home Ministry’s
report has said that it is commendable
work ‘that they have done. I want to
Jnow what is going on in their mind.

17 hrs.

This force is meant for the security
of our borders. I would like the
Minister to explain what is the mean-
ing of the provision in cl. 7 on page 5:

“Every member of the Force
shall be liable to serve in any part
of India as well ag outside India”.

I do not know. If you want to send
them outside India, let tThem be a part
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of the Army. But if they are eant to
be a border security police, please be
very careful about these things. Do
not rush through legislation like this
without being careful and precise
about the provisions. Make up your
mind as to what you want, Why should
the Border Security Police which, the
statement of objects and reasons says,
is ‘charged with the responsibility of
ensuring the security of the Indo-
Pakistan international border, instill-
ing a sense of security among the peo-
ple living in the border areas, and
preventing trans-border crime, smug-
gling or unauthorised entry into or
exist from Indian territory’, be ex-
pressly, by cl. 7, also given the res-
pensibility of being sent outside India?
This kind of confused thinking is going
to lead us to a lot of trouble. They
should be clear about it. Either they
call it part of the police forece or arm-
ed police or Central reserve police,
whatever they like ¢o call it, or they
czll them part of the regular armed
forces. They cannot, whenever it wuits
them, as we find in so many clauses,
treat it as basically a police force and
at other places treat them as basically
forming part of the regular army, al-
though in his opening remarks, the
Minister has said that virtually we
want to treat them as subject Lo army
regulations, army disciplire, army
conditions and so on.

Of course, it is meant, as I have al-
ready said, to instil a sense of security
in the people in the border. Certainly,
I hope it is not meant to harass them.
But it is a very painfu] cxperience
we have had, and are still having on
our border in Bongaon between West
Bengal and East Pakistan. The com-
mon talk about the people all along
that area is that this Border Sccurity
Police instils nothing but fear and
apprehension in the minds of the local
people, because the large-scale smug-
gling which is going on there.both
ways—it is a two-way traffic—across
the border is impossible unless the
Border Security Force is also Involved
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in # in collusion. There seems to be
a liaison Dbetween them and their
counter-parts on the other side. In the
name of security, actually there is
collusion and liaison going on in
smuggling. Everybody knows this; it
is an open secret.

Secondly, this border police, many
of them—of course, individualg are
individuals; I cannot condemn them
wholesale—have been involved in a
number of incidents in which ordinary
poor villagers are harassed. This
border police have a very great liking
for things like poultry, chicken, fresh
eges etc., which are available there in
the villages round about. Many such
incidents have taken place. Only seven
days ago, on the 16th July, it was
widely reporteq in the press—I am
sure the Home Minister has also seen
it—that three persons were killed and
five others injured when sepoys of the
Border Security Force fired several
rounds at Bagda near Bongaon i 24-
Paraganas. I do not wish ‘o read the
whole sordid story. But there was
some attempt to molest women of the
locality; then some local people tried
to protest, and protect the women.
Then these sepoys went awayv and
reappeared with reinforcements. Then
there was a clash with the peopie, and
they opened fire ete. So, what 1 mean
to say is this. A good point was made
by Mr. Somani that a force of this {ype
cannot be effective unless it has the
best of co-operation with the local
people. If it hag not this kind of re-
lation with the local people, the force
wil]l be absolutely Warse than useless.
It has to work in close co-operation
with the local people, enjoy their con-
fidence, be able to mix with them and
have some sort to co-operation with
them, This Bill provides for all types
of coordination committees to be set
up in the usual bureaucratic way. Co-
ordination is provided between the
State Government, the State police, the
Army and the Border Securily Force,
al] this has been specifically laid down,
that there will be special co-ordina-
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tion committees. that the chairmen of
these committees will be the Chief
Secretaries of each border State Gov-
ernment, Very good. But there is not
a word anywhere, and the thought
does not seem to have entered into
anybody's mind, that there is some
need for co-operation with the pub-
lic, the people who reside in the border
areas. Therefore, I would suggest that
some provision be made for some type
of public or advisory commuttees in
which some representatives of the
common people in those areas are as-
sociated with the Border Security
Force, so that proper relationship can
be built up there.

Coming to the provisions of this Bill,
I want to ask if we are going to treat
them as basically policemen. Then,
can we put this restriction which has
been put in clause 13 on their right
of association? The type of restriction
put here on the right of association is
identical, I think, with what applies
to the personnel of the army. It ig not
similar to the limited right of associa-
tion given to the ordinary police, The
police is also banned from forming
trade unions and so on. The Trade
Union Act does not apply to them,
they cannot bring outsiders into their
association, but subject to these limits
the police are permitteq to form a
particular type of association which
has to be approved by the authorities.
We know last year what happened in
Delhi with the police and all that. All
these questions were debated at that
time. Here, there is a blanket ban.
No type of association of any kind,
society, institution, association, orga-
nisation, nothing is permitted. Ewven
in the case of purely socia] recreatfon-
a] or religious type of associatlon, the
previous sanction in writing of the
Central Government has to be obtain-
ed. I have no quarrel with this if the
whole structure is going to be like
that of the army. If you are going to
guarantee that they will get priority
of housing, the same pay scales and
emoluments, the same facillties, the
same retirement benefits ag the mili-
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JJary personnel, the same standard of
‘rations, the same type of food, the
same dependence allowance, family
‘allowance ete, 1 have no objectiom,
but you cannot have it both ways, you
‘cannot have the cake and eat it too,
‘that when it comes to association, you
will treat them ag military personnel,
but when it comes to other conditions
of service you will treat them differ-
‘ently, I do not know what is going to
happen because nothing is stipulated

here, So, we should know about this
matter. “
Of course, there is rule-making

authority given here to the Govern-
ment, to make rules later on, ang in
that one of the things which is tp be
covered is the question of the proce-
dure by which the personnel of the
Border Security Force are going to be
tried when they are produced befure
these courts. Maybe, those rules will
be comprehensive enough, I do not
know, but I would certainly like to
say that definitely the accused must
be given some right of defence. Even
in the military court martial where
army personne] are tried, everybody
knows that these personne] are given
the right of being defendeq by some
fellow member of the army personnel
whom he may choose to defend him.
1 do not know if they propose io give
any such facility to the accused in
these cases where, it has been rightly
pointed out a little while ago, the
maximum penalty which can be impos.
ed is the death sentence, Therefore,
in all such cases I hope the rules which
are going to be made will explicitly
provide for the right of the accused to
Lbe defended at least in the way in
which in the army court martial the
people are given that right.

There is another general question
and I should like to have some assu-
rance—even vague—from the Minister.
The border security force cannot func-
tion without a proper intelligence
system. It is obvious.
whenever we discussed defence mat-
ters, the question was asked: who

JULY 23, 1968

In the Ppast,.

Force Biil 882

was handling the intelligence system,
whether, formally, it was not part
of the military set up or it was only
the Home Ministry's affair, We learnt
some bitter lessons and at one stage
we were told that it was partly the
responsibility of the Home Ministry
and partly the responsibility of the
Defence Ministry, What about the
border security forces? So far as I
know they have very little intelli-
gence  facilities at their command.
They cannot even stop smuggling
granted—I give them the benefit of
doubt—that they are interested in
stopping smuggling and not in en-
couraging or participating in it. The
local people in the border can tell
you which are the routes by which
the smugglers come and go. The bor-
der security police cannot do anything
about it. In Kashmir we saw what
happened. Today the hon. Members
of Parliament have been invited by
the border security force to come and
see some colour film on infiltration
in Kashmir. I do not know what
they are going to show us or even
whether the border security force
was there at that time. We were
never told. If they were there at the
time of Pakistani infiltration in Kash-
mir in 1965, they did a poor job.
They were taken completely by sur-
prise. 1 do not know whether they
are on the Nagaland border but if
they are they seem to stop neither
the Nagas going nor their coming
back with arms. Whichever way you
look at . it, the ©point is that a
thoroughly well-equipped and modern
intelligence system is the sine quo
non of any effective horder security
force. If the Army is having its own
intelligence and the Home Ministry
has its own, will there be a separate
intelligence  gystem for these peo-
ple? Are they to depend upon these
two other departments? We do not
know. Perhaps they think that it
is enough just because the DIG in
West Benga] who had been appointed
for the border security police is &
gentleman whom we on this side of
the House know very well for many
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years, and on the basis of whose so
called intelligence reports many of
us had been put behind bars, He
may be intelligent enough to lock
me up in jail on some concocted
charge but I do not think that jntel-
ligence  will serve on the border.
‘There must be a proper intelligence
system. We are not satisfied about
these things and there is a great deal
of apprehension if the border security
police will be able to discharge its
functions.

There i another point—possible
friction with the State police. Who

is going to  define their respective
jurisdiction? How are they going
to function? Is this a kind of super

boudy direetly under the Centre with
a certain overriding powers? It is
conceivable that at times there may
be clashes of jurisdiction between the
State Government police and this
police. There have been some occa-
sions like this, of course not when
they were employed in looking fwafter
the security of the border but when
they were being wrongly used and
misused for looking after the law and
order problems. I do not want to &
into the old story. I do not know if
the same thing would happen on the
border. We should be told something
about this. How is it going to be co-
ordinated? Is it to be used ms Mr.
Madhok suggested as the first line of
defence in the face of hostile attack?
Because, we are taken by surprise so
often. That has become our tradi-
tion. In that edse, it would not be
the second line of defence, In the
case of unprovoked or sudden aggres-
sion, it becomes the first line of de-
fence. If it is to be treated as such,
I think that many provisions of this
Bill need to be recast. Because this
is a mix-up here between the police
functions and the military functions.
It is not clear at all whether they
function only in India or can go out
of India also, whether they are to
function only on our side of the bor-
der or in adjoining localities which,
T presume, is across the border also.
Nothing is clear wat all as to what is
going to happen.
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I would also like to know about
the equipment, Of course we are not
going to be told about it. The equip-
ment, ] presume, will be on the mili-
tary lines, but it is necessary to
know whether we are getting the
same reciprocal treatment across the
border. I presume from this that
there are large stretches of India-
Pakistan border where our regular
anmed forces are not right up to
the border. They are some way back.
We may be having a cantonment. or
two or some military divisions, but
ihe whole of the army living on the
border is living some way back. I
presume that until such a contin-
gency arises, when the regular armed
forces are to be brought up to those
limits, that gap in between may be
filled by the deployment of the Bor-
der Security Force,

But we should know also what is
happening on the other side. Isthere
any similar arrangement? Or, is it
that on our side only there is a gap
which is filled up by the BSP across
the border and Pakistan’s regular
armed forces are right up on the
border? 1 do not know. This is a
matter which should be looked into,
because there is a talk here about
liaison and consultation between offi-
cers on both sides and so on. Is there
any arrangement, is there any agree-
ment, is there any understanding is,
there any pact or treaty or any pre-
vious communique or anything? We
should know, because I am not con-
sclous of it. On both sides of the
border, up to a certain stipulated dis-
tance, the regular armed forces of
the two sides are not in practice there,
but something corresponding to our
Border Security Force also exists on
the Pakistani side. If that is not so,
if there is no assurance on that, T fail
to understand why we should have
this one. intermediary force called
the Border Security Force, Then our
regular armed forces should be given
full responsibility. Otherwise, this
police should be there only if there
is some similar arrangement on the
other side of the border also. I do
not know whether we have got any
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reliable information and whether

from time to time we have any
eheck-up, that it is not only we who
are doing this thing on our side.
Otherwise, in times of emergency, we
may be facing great difficulty. There-
fore, I would just request him once
again to consider these matters.

There are many aspects of it, gene-
ral as well as particular, in the pro-
visions which should be gone into a
little more carefully. Nothing will
happen and the Heavens will not fall
if in another five or seven days a
small committee, a Select Committee,
is entrusted with the responsibility
of going into this Bill. Let us not do
things in a slipshod, higgledy-pig-
gledy wanner; let us be a little pre-
cise and meticulous for once in these
matters. d

I request the hon. Minister to ac-
cept the motion of my friend Shri
Fernandes.

SHRI RANDHIR SINGH (Rohtak):
Mr. Chairman, Sir, we are deeply
proud of the momentous role played
by the Border Security Force in the
defence of our country, especially in
the Pakistani aggression, and present-
ly also. (Interruption). The bravery
of our jawans and especially the hard
conditions under which our jawans
are working at high altitudes of the
frontier, is something which is to be
proud of, and we are indeed very
gratefu] to the Home Minister that
he has brought forward this piece of
legislation for doing something very
substantial for this Force which is an
integral part of our armed forces. I
do not agree that it is merely a police
force. This force is something mid-
way between the Indian Army and
the police force. The functions as-
signed to this force, as we peruse
through this Bill, are such that they
justify that this Bill should be pass-
ed unanimously by the House.

Taking a judicial view of the mat-
ter, because @ reference was made by
an hon. Member opposite that every-

thing is confused, I would like to
point out that there is no confusion
whatsoever and if you will kindly
refer to Chapter VII you will find
that the procedure to be adopted by
Presiding Officers when they are sit-
ting as a petty court or a general
court is equal to court martial, But
it is entirely different from what we
find in the Indian Army Act, in the
Indian Air Force Act or in the
Indian Navy Act or whatever provi-
sions are embodied in the Indian
Police Act and rules made thereunder.
The provisions of this Bill, I must
say with the fullest appreciation of
the Home Minister’s attitude on this
point, are very liberal.

Kindly take clause 82 which deals
with Presiding Officer. Clause 83
says that every court whether it is
a petty court or a general court,
whether it is an initial court or a
court with superior functions, is to be
assisted by a law officer. This is
something very creditable. The
clause reads like this:

“Every General Security Force
Court shall, and every Petty Secu-
rity Force Court may,~—"

What do you mean by ‘may’ here?
Does it mean “must’ or is it left to the
discretion of the Presiding Officer?
What I  feel is that m law officer
should be a must for petty courts also
(Interruptions). I feel that every
petty court should be assisted by a
law officer and the word ‘may’ should
be defined here as to whether it
means ‘must’ or it means that there
is some discretion. I would very
strongly suggest that in clause 83
there should be no discretion left in
the assignment of a law officer ®s
provided in this clause and it should
be made imperative that with every
petty court a law officer should be
there. ’

Now, Sir, something very liberal
and unprecedented is embodied in
clause 84. Clause 84 deals with chal-
lenges. You will not find it any-
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where else, even in the ordinary law
of the land. Sir, you are a lawyer
and you have read the Cr PC, the
CPC, the Evidence Act, the JPC and
others. You will find no parallel

anywhere in the Criminal Procedure.

Code or in the Evidence Act which
is as liberal as clause 84 of this Bill.
This is an option given to the accus-
ed. My hon. friend over there said
that it is up to the accused to select
the personnel and this is something
very surprising. The accused can
select the persons for the court and
if he does not like any officer he
will be thrown out. He will have a
court of his liking to preside over his
destiny. This is something very very
liberal and unprecedented.

Under clause 87 the Indian Evi-
dence Act is made applicable to the
proceedings before a court. The ap-
plication of Evidence Act before a
court-martial js also something envi-
able and something to be appreciated.

Now, if you kindly look to clause
88, it takes care of judicial notice of
certain matters. So, that is also
there.

In respect of summoning of wit-
nesses, just as there is a procedure
mentioned in the Code of Criminal
Procedure and Civil Procedure,
clause 89 pertains to this. Only one
thing which strikes me and which 1
want the Home Minister to think over
is this. There are so many presump-
tions mentioned there like presump-
tion in respect of signature, admissi-
bility of certain documents and many
other important matters. This is a
deviation from the ordinary law of
the land. I am referring here to
clauses 94, 95 and 06. Section 114 of
the Evidence Act allows certain pre-
sumptions. But, certainly, those pre-
sumptions are rebutted. Here is a
presumption which holds good because
the proceedings before these courts—
it may be a petty court or a superior
court—they are of a summary nature
under a special law. There is a little
apprehension that the law may be
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misused in this respect. So,
re-thinking is necessary.

Then, what some of the hon. Mem-
bers were saying about the power of
appeal is not at all tenable, Sectiom
128 from clauses (a) to (d) refers to
the functions of the superior courts
in the matter of pardon and revision.
Clause 129(1) speaks of conditional
pardon and so on. These are appel-
late courts. If there are some powers
vesting with the Home Minister im
revision, whether by way of referen-
ce or in appeal, ] want to know
whether these powers: are sufficient
enough to give protection to the ac-
cused. There is much substance in
the plea made by my friends oppo-
site, in their vehement submission on
this point. You, as Home Ministez,
may delegate this power to the
Deputy Home Minister. But, certain-
ly, the Director-General of the Bor-
der Security Force should not be
vested with unlimited powers in such
cases. After all, it is a capital punigh-
ment, death sentence. In such cases,
if at all the matter comes before you,
1 would suggest that some provisiom
should be maade in the Bill whereby
legal advice would be tendered to
you for taking a decision in such
cases.

SHRI ¥. B. CHAVAN: What about
clauses 117 and 1187

SHR!I RANDHIR SINGH: 1If it is
there, I, say that it does not serve the
purpose. As I said earlier, the BSF
is not exactly like an army; nor is it
a purely police force. In the case of
excessive penalty like death Penalty,
when there is a review, in the ulti-
mate analysis, you should be em-
powered with such powers that you
would be able to hear the accused
through his legal representative, This
plea that he should have the right of
appeal in writ or in revislon to the
High Court, that will not lead wus
anywhere. That is not possible be-
cause this is a special Act. In the
Army Act and Air Force Act also
there is no such provision, because
this is court-martial. In court-martiel



889

[Shri Randbir Singh] -

cases the procedure is summary and
0. going to the High Court or Sup-
Teme Court wil] not arise. As you
are very liberal from the court of first
instance, in the last unalysis, when
you are there to preside over his
destiny your function would be the
same as the function of the President
of India, to tender or grant pardon
or commute his sentence or finish him
for ever. So, that decision should
be taken after getting legal advice
and after giving every opportunity to
the accused to present his case. Kind-
ly think over it. The Director-Gene-
ral is, of course, a police officer and
he is a party to the case. I will not
say that he is not impartial, but cer-
tainly he is a party in the case be-
cause he represents a party—he is the
Border Security Force Officer—and
the accused is another party. So, in
this case your position as Home Minis-
ter should be made fully available to
the accused for getting redress and
for getting justice.

Botder Security

In respect of the office of the Diree-
tor-General, as 1 already submitted,
this office should, if not always at
least alternatively, be given to retired
or serving Generals of the Indian
Army. The Director General’s rank
is not less than that of a Lieutenant-
Genera] of the Indian Army and the
rank of the IG Police is that of a
Major-General, What I feel is that
there should be co-ordination bet-
ween the Border Security Force and
the Indian Army.

Not only that, we are proud of the
fact that where the army is not work-
ing our chaps of the Border Security
Force are working. They are doing
the job of sappers and scouts under
very very hard conditions. Every-
body knows that. We are proud of
most of the gallantry awards given
%0 -these boys. In such a situation
there should be closer co-ordination
or' co-opération between these twoe
fooces, the Army and the  Borden
Security Force. - So, 'if not in sueces-
sion at least alternatively, if you give
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this office to a serving or retired Army
General, that will improve matters,

You have suggested three sectors
for this Border Security Force—one
for Assaym and Bengal, another for
Tibet and u third from Kashmir right
up to Gujarat. I feel that the
strength of the Border Security Force
is really very great and you might
consider that just as for the Indian
Army we have four commands—
Northern Command, Southern Com-
mand, Eastern Command and Wes-
tern Command—there should bc at
least four sectors for this also. With
half a million strength of the Border
Security Force—if not half a million,
at least three or four lakhs—the work
is too much and I feel that three com-
mands would make the command en-
ormously heavy and unwieldy from:
the efficiency point of view. If you
feel that there is some strength in
this, you might consider this proposal
also.

I have to say a few things about the
jawans also. That may not be very
relevant from the legal point of view
but from the moral point of view and
from the point of view of the organi-
sation, you would kindly see that
the jawans are put on the same level
as the jawang of the Indian Army.
So far as the work is concerned these
jawans are not in any measure put-
ting less work than the boys of the
Indian Army.

17.34 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

The Indian Army:jawans get warm
clothes but .at.very high altitudes our
jawans of the Border Security Force
are not enjoying those facilities. You
would kindly see that they get the
same food and clothing facilities,

Then, we have mﬁcé-ti.me accom-
modation i,n_.d.iﬂereu_x.mwmmta.fur
the Army. jawans Have you, got any
residential accomwmodation for these



891 Border Security
boys and the officers commanding
their units? I fee} that there is none
and if there is any, that is not suffi-
cient. So, I would request you to
look into that matter also.

You have certain rules in the Indian
Army sbout the families and children
of the jawans. The Department of
Resettlement is there and the whole
Government is there for them. We are
celebrating days for the Indian Army.
But what about these boys? We
should have a specific programme for
the education of the children of these
jawans because it is a well-knit force
of its own. Their work is no lesg im-
portant. There is litigation against
the wives and relatives of these
jawans of the Border Security Force.
Those laws and legislations  which
are for the benefit of the jawans of
the Indian Army should be made ap-
plicable to the families and children
of these boys also. You may kindly
keep this also in mind.

About their pay and allowances,
what I feel is that not only their pay
und allowances but also the ranks of
the Indian Army jawans are more
attractive and they command greater
respect than the jawans of the Border
Security Force, Will the hon. Minis-
fer kindly put them on par with the
jawans of the Indian Army? The
pay and allowances of the jawans
of the Border Security Force should
be the same as those of the Indian

Army jawans.

Then, the persons who are thrown.

eut of the Indian Army are taken as
Inspectors in the Border Security
Force. This means that the service
is treated as inferior to that of the
Indian Army,

You may also kindly look into the
living conditions of the Border Secu-
rity Force jawans. What ] mean is
that .their status is not as attractive
hst!ntofmlnd;mArmyoﬂSm-or
2 jawan. You may kindly improve
the status and the conditions
of the jawans of the Border Security
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There are one or two points more~
and I have done, This is about the
supply line. As my hon, friend Shri
Bal Raj Madhok sald, this is a very
important thing. These jawans have
to work entirely in the mountaineous
areas and at a very high ultitude, They
should have a link with the civilised
world. That is also very necessary.
I know the Government of India is
not lagging behind. These jawans are
working at places where the jawans
of the Indian Army hardly go. Some-
times they are living on the tress.
I know that. Some of my relatives-
are working in the BSF.

Sir, these are some of the sugges-
tions which T wanted to make. I
hope the hon. Minister will pay his
kind attention to  these matters. I
again congratulate him for coming
forward with this Bill belore the -
House. It is the need of the hour.
This Bill is on the anvil of the House
and I request, through you, Sir, the
House to pass this Bill

ot W AW (Frad-afa)
s etT fag & oot AFT # ag
wrmn 2 fs ag o AT fanfa
w2 a8 gfew A qez, g A0 &
= Y FE OF 7 T AT A E Y
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@ g fa 39 WY At gt e
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F @Y | @ qar v fF fergeam &
WA AT gEI W IARI FTA FLAT T8
@I | 9 AT OF ot Ao @ fow &
A F WRT HT WA T @S & | T
avr ooy T AarEy ae g &
oo 7 A gur Ay aTen @) g |
AT eI Eag i ITFI WG,
a1 AN AT TEy § e A g
gifs aaa &1 F1E 9G q@ F 1 AGH
¥ afew & sraar § v W W O
WRT & ST AT F a1 AT W A
g fie ot qway afafa § @ <
oo &1 Wizt w=E & 7 nTw
AT F I § | €% 99 7T 9@ A
g} | WA EOa ¥ qg 9ar v fw
qaaq g fom ¥ 9T F welr §
AT 99 9O A=A S A Wi
FAFT g TgAT & % A0g o A7 qY
#1§ faar adf A woa ggt a9
ar wEAY, IW OF @ AF A
gy wifga | &7 agr e AR B
arsi ® Ig WMOT TE fawdr gt
W gAY qal ¥ 9w ag & ardr §
oT 49 &1 dwr I°F g W a7 0D
g ar &£ a7 ar ey § o1 arergrd
g FEamert § | FEWENT wTT R
W SOA AT # g Ad wmgr
Rl & o #€ gy & W wier-
g & 1 | 3fF 9@ gF FrT oo
A A% fag fF wmr w=r
TT A1 HAT HAT AT 7 AT FE A
T IWIIE G arr waa A
at ag W 99 F1 A J 91 0E
ToTd €7 ¥ ag 19 ;& A & el
& ? T "< #1 ag g g fw
AN @A A aff @A gm &
AT AT K LF qOd F1 ATT A0
A A ¥ A} # ag Aifq «=wry | e
" qg Afer avew % o ot § 1 a<fire e

SRAVANA 1, 1890 (SAKA)

Force Bill  9do

T A § ag wow Y G e R
D arat

IEF wATAT WY AT A g g
ot ardft & gfvew & ot A &, QU
s ¥ gfea & g6t w1 & wea §
IART I § T AT a°F & @ fne
TS AT B w1 wG; Ad W & 7
T 9 ¥ 1% a8 Tr%T 98T ar Wi
¥ qoed 1 o FrET T g | T A
T} qEF a1 78 W € g K | W%
T T g7 9TH A1 g1 a1 26 AR
T H graT WY g g f s
FYE a1 9T @A g T g A
TJRET FAT A ¥ yEEdT HT A F G |
&% 1A 8 wrag 7@ ATHT Ao T
€ & 1 &t & argar fan g ww=l oA W
& I qATT WA § TE {5 Wi g
IAE g & A "W F IA AAAI
71 A 5 o¥aE FE g # w4 §
g F1E o G wwar &, F1E 9G¥
AFATE T8 & 7 H q0AT § AW TGN
qEvy § Ag WToE! §wrel & a7
% fac oz aF & 9 24-24 W2 A
23 ¥ §, 9 &1 7@ Ayt gfaE
Wt e R wEEEar w &8 gk
qTETT TE 2 e & W W ag Awt
g2 ooy wiuFT &1 T v §
ar gk faq acerw wr§ qw e
a1 gwy FrE X g g wfEga)

# ox & A AR ¥ &7 WA
FEM | TF ay #F wrt g @ | 19
gg aréy YW @ g AT
oTgT &1 WTHT @& 1950 WY I F
ﬁqﬂwrmﬁmﬁmfm
f‘ﬁmﬁtrmﬂfﬁmﬁ?ﬁﬂ
ad § | AT A 55 &% g wwar § I
1% write 71 g ArdT e s
oY ¥ a7 gl OFTH MR (LI,
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[ ok e )

a2 W w1 wE el
1ga 1 agA FH A § W aga wqrar
A FT AT 5 & | AT o §W
qU §47 a19 fF 84 99 3AH Q&Y §,
o9 W W AT &3 gu § W §
oY & aw €, W9 w7 weA g fF
@Yo WTTo Fro o HIT TTEo fro Ho
a1 o7 WY felt A § w19 FY 7g 9ar
w g & few & e @A I
ETAT Fe, Wlo WTo Yo Yo ¥
Y g %1 g AfuFrT § o faedt o
&y § gH anme g @Y W gET
I FA &1 wigFT § | F a7 T@)
g afea & sraan g 1 A 3 o 9 T
84 & ag Y T OFz FT F9TF 130
a@r & | st GFE FT AATH 130 W A
g4 facga mresfesa § 1 weeraet &
%% §@ & Twar § ;Wifs 3T T
o foma awr S @ 3g #as A
FOTET AAFTA @A T oY AAFT F
A% D wTga AT @ T gE T
Y HAAY FF. ATART 7@ AT AT E |
@ §9 qg W7 9137 qgd FF g1 awar
8 AT WeRTHS WY FET FNT VY |

gafan w1 sz & fF ardc &y
& o fgrgeam #Y qeza F w7 H G
TH % FTH FC G §, Toed 7 g1
FT €q8q &, ATH &, TeSA FT & GHH
FTH § W o qT<7 A 59 47§ &A1
#¢ Tt § A fde geem #1 A gfaard
famed & 37 & a ¥, afaw Fdww
% ark § ag a0 I A T A
9q UF gATT WML ATgE A TE 9T
<ar f5 fely femd s v @9
<@y | 7g & aww 7 aran g i gr 9
@™ &1 a1 w5 gEm ¥ 6w
wer a1 §, T AW E, g@T &
A & @y, 7 foaq A 3uw 60 ¥

varer § 7€ § wA® A # @A ¥

JULY 23, 1968

Force Biil 902

AT FT WY I Agy € 7 R
W9 UF WA B a7 W@ & ar W
AT HEAT FY g arET ATIET o
# R, 9a¥ g 7 Y@r § i qeew & &l
#1 91T A W § | 05EA ¥ AL w4
®1 qgi 1€ o TAo fro &7 & 1 WY
oY I #Y TF g AT qHY avg F2T W
THo Glo &I F T I ¥ qveA & FWI
F1 o1q &1 § 1 gw falt oo oF Q1 a9
#1 f5 us @ omea & wifwae @0,
ar ardx festfdy o & wewg @&
AT T F AT F7 FWwT FT G
i 1 77, Aoy wEvew, oF aga
0z I g, AU Y 0T U FA
araT 99 TEY &, WA A K2q §, A
AT F97 31 guig @an g, fEey i
# ot JdAT FEw @ A=A, A9
FACA B AT | AfF o= A Ao
oI7T AT §, IAE AArTfaw WAL AT
F FAHEI T ATHT G TS FT FH
{11, @t IAY T ANATAL FT FIT IIA
£Y 9T T\ §, 3T QO AL & FWAY |
gaw far oF o wfeae #1°
wraHt @Ay wifgd, foed stamat w7
FaT o &1 qYer faer 1 QT mrewy
AT FEAT A1fgd |

18.00 hrs,

gureasr #ga, gW gy € fw
cq fasr ox &% wwrc ¥ faame @Y,
qEH &1 | Wl WERg 7 W OF A
ar—

We must give close consideration to
this Bill.

ST ATEH WY AT &Y AHE—

It is not possible to give very close
consideration to this Bill in two hours,
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A2 ¥ qg v waewa ¢, faega &)
Fewg g § | gEfad i arew Ay
2 5 w5 faw 9 oS Y ¥ 9o
FT o) TEATT §, IAHT SHL FAT |
M wue were § oF wEN & qEd
gift @, T g s Y s fm &
FRL AT 2MEH 3 F, TF 1 43 #%
@ §TH F1 BT F G967 § | T
% WY &3 1, T Y @, 99
w1 et # g9 fame 7@ s Far
AT FT AT ATAAT §, SAH WIEAT FT
Y AT §, 99 FHEY H g7 qw faasd
B 4w F7 a1 37 919 ¥ Foee & wrwg
§ v s A AT Y ST R

1890 (SAKA) Force Bill 904

H IEF AZ FW A A Ag T
T Fifod |

18.02 hrs,

BUSINESS ADVISORY
COMMITTEE
NINETEENTH REPORT
DR. RAM SUBHAG SINGH: I beg

to present the Nineteenth Report of
the Buginess Advisory Committee.

18,03 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
July 24, 19868|Sravana 2, 1890 (Saka)

GMGIPND—L.S. I—1067 (ai) L. 8. D—4-1-60—1014.



